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LOK SABHA DEBATES 

LOK8A8HA 

Tuesday, Novem/»r 20, 2007lKartika 29, 1929 (Sau) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPeAKER In the Cha/ti 

[Translation] 

SHRI PRABHUNATH SINGH (Maharajganj. Bihar) : Mr. 

Speaker, Sir, I have given a notice for adjoumment of the 

Question Hour, so, I requ .. t you to fI ... t take up my notice 
please. . . . (Interruptions) 

[English] 

MR. SPEAKER : I have not admitted them. 

. 
... (lnterruptions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA (South DeIhl) : Mr. 

Speaker, Sir, the atrocities committed in W .. t Bengal. 

. . . (Interruptions) 

[English} 

MR. SPEAKER : Nothing will be IWCOrded without my 
permission. 

... (Interruptions)· 

MR. SPEAKER: Why are you talking? Nothing I. being 
recorded. 

.... (lnterruptJonsr 

MR. SPEAKER : You are not even prepared to listen 
to the Chair. I cannot say anything. I have been fair to all 
sides. I say that a properly worded Motton can be 

°Not recorded. 

dlaculled. You are Inllstlng on only making It a political 

IlIue. I am very lOrry to ,aay that you do not want a 
dlscU88lon. You are not cooperating with the Chair. You 

do not bellev. In the Question Hour. Nobody seems to 

be concerned with the running of the Houae. It h.s 
become a mockery and I hope the people of thle country 
are looking Into It properly. 

... (Interruptlons) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PAlYA RANJAN DASMUNSI): Mr. Speaker, Sir, through you, 

I would Uke to appeal to the Oppoaltlon partlel to altow 
the QU.ltlon Hour .nd other buslne .. of the House. With 

regard to the iaue that they are ralalng. we had a meeting 
y •• terd.y to decide al to how to bring It under a Short 
Duration Dlacuulon. You can take a decilion on thl. 

matler. The subject on which hon. Membe ... are agitating, 

we have no objection to dlacu88 it within the framework 
of the rul .. and as accepted by the Speaker. I would JUlt 
appeal, through you, to the Opposition to allow the 

Queetlon Hour .nd th.n we can sit together .nd find out 

a solution to thle Islue without dlaturblng the House and 
I 

. Ita bUllnels ... . (lnterruptlons) 

MR. SPEAKER : Mr. Minllter, yeeterday I called a 

meeting. I told all the hon. leaders that I ~m not altogeth.r 
shutting out a dlsculslon. I have said that. I said that It 

has to be in II proper form. I requested all the le.d .... 
to sit together and come to a pOlllbl. form of a Motion 
which I can conelder. Even that cooperation I. not being 

extended to the Chair. I am not getting any coop.ration, 
and day in and day out thl. i8 happening. In the lut 

Sullon we 10lt mont than ha" of the Seliion. This very 
method Is being adopted. I do not think any purpose II 

being served In running the House like this by wasting 

public funds. I etrongly denounce thll. 

SHRI PRIYA RANJAN DASMUNSI : Why ar. they 

agitating when the hon. Speaker hal made It clea, once 

again? . .(Interruptlonl) 
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MR. SPEAKER: Not one word to be recorded. 

... (lnterruptJonsr 

11.05 hra 

(At this stage Shrim,tI Neeta Par.t1ya and some 
other Hon'b/e Members CSfM and stood 

en the noor near the Table) 

... (Interruptions) 

[Translation] 

SHRI PRIY A R~AN DASMUNSI : t:to\¥ can the 
discussion be h,ld from thl. 8Ide?Let. U8 have a 

di&cU8Sion onlhe motion which Is.there ... . (Interruptlons) 

MR. SPEAKER : PleaH take' your 8eats. 

.. (Interruptions) 

MR. SPEAKER : Do you know what happened In the . 
leader's meeting. If you do not know, why did you come 

here? You do not know what happened there. I have told 

to you. 

... (Interruptions) 

(English] 

MR. SPEAKER: Sorry. there will be no adJoumment 

today. 

... (Interruptions) 

MR. SPEAKER : Let the country •. 

... (Interruptions) 

MR. SPEAKER : I think, we should go to the country. 

'" (Interruptions) 

MR. SPEAKER; Give me the list of hon. Members who 
are standing ht.'re. 

... (Interruptions) 

-Not recorded. . 

M~. SPEAKER : frlO . nofknoW what you are talt<fng. 
You have not even decided what 810gans to raise. I have 

been saying • your leaders .... .w.re of It - that I shall 

allow a proper discussion. You are deliberately disturbing 

the House. 

(Interruptions) 

[Trans/atlon) 

MR. SPEAKER: O.K. you know Its Importance and 

nobody else does. 

(Interruptions) 

(English) 

MR. SPEAKER : I am sor~. I would not aRow this to 
be done In this method. I have agreed to allow· a 

di8CU88jon on a proper Motion. You ·cannot force me . 
(Interruptions) 

MR. SPEAKER : ·1 am appealing to you again' and 

again to please go back to your seats. Let the House, 

the highest forum in this country. function. People are 
watching us. Why have they sent us here? Have the people 

elected us to raise slogans In. this House? This Is 

shameful. 

(Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

[Tra""atJon} 

Cyber Crime • 

-61. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH : Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the total number of cases relating to cyber 

crimes lodged during the last three years and during this 

year and the nature of such cases; 

(b) the average age of the perlOn8 committing 8uch 

crimea; and 
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(c) the steps taken by the Govemmenl to prevent 

such crimes? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. 

PATIL) : (a) The State/UT wise cases relating to cyber 

crimes registered under the Infonnatlon Technology Act, 
2000- (IT Act) and various sections of the Indian Penal 

Code (IPC) during 2004 to 2006, as compiled by National 

Crime Records Bureau (NCRB), are given In the enclosed 

Stat8!Tlent-1. NCRB collects and complies this data on 

annual basis only. The crime-head wise details of cases 

registered under IT Act and IPC Section during 2004 to 

2006 are given in the encloSed Statement-II. 

(b) NCRB does not maintain Information on the 

exact age of the persons arrested. However, the StatelUT-

wise details of persons arrested in different age-groups 

under IT Act and related IPC Sections during 2004 to 2006 : 

are given are given In the encl98ed Statement-III. It isaeen 
that 82.01%, 86.84% aad 85.31% of ~4lerap,... arnt,teq, 
under IT Act and related IPC Sections during 2004, 2005 
arm 2006 respectively belonged to the aQ8-grOup 1 e.:. . 
45. 

(c) Cyber crimes can be dealt with under the 

provisions of the IT ACt and IPC. The Govemmen't ha' t 
Introduced Infonnatlon Technology (Amendment) Bill, 2006 

, ~ , . . , , 'J t :, , -.\ • 

In the Parliament, which Inter alia provides for dealing with 

new forms of crimes "¥ publishing of materi.U;ontJltQing > 
. , ' .' ",10.1 •• I 

sexually explicit act In electronic form, video voyeurism, 

breach of confidentiality and leakage of data by "'ice' 
providers, e-commerce fraud through Impersonation 

commonly known as pfllahlng, Identity theft .firidt·'btinslv. I 

message through communication service. 

Statement·1 
• 1. '~' •• !.' ~ . :'.1 

In~id8nC6 of Cyber Crimes Registered Undsr IT Act and IPC Sections during 2004 - 2006 
I."~ 

Cases Registered . • j- ~ : •• .' ~ 
51. StateJUT IT Act IPC Section Total(IT Act+IPC Sec.) 

I .. ;2(j06·~~· No 2004 2005 2006· 2004 2005 2006· 2004 2005 

'·11 1·-:' 

2 3 4 5 6 7 8 9 10 \ .... 

Andhra Pradesh 8 14 68 
'/~ ,. I/. .... ,', 

1. 14 93 102 101 82 116 

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 
:,.': ','. 1'0 ~;.~ 

3. Assam 0 1 0 0 0 0 '; . " '.' ., 
4. Bihar 0 0 '0 0 0 0 0 0:'·; .; "'. 0 . ., 

5. Chhattlsgarh 0 18 0 0 28 30 0 46 . , '·:80 f!:. 

6. Goa 0- 0 0 0 0 0 0 ··0.:,. :0 

7_ Gulerat ~ 2 5 124 153 126 155 6 . . , j: "fO: ~ .... 

8. Haryana 0 8 0 0 9 ;2 

9. Himachal 'Pradesh 0 0 0 0 0 0 0 0'· ., 0 );. 

, . 
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1 2 3 4 5 8 .7 8 8 10 11 

10. Jammu and Kuhmlr 1 0 0 0 0 0 0 0 

11. Jharkhand 0 0 0 0 0 0 0 0 0 

12. Kamataka 14 38 27 0 0 0 14 38 27 

13. Kerala 2 3 12 0 0 0 2 3 12 

14. Madhya Prade.h 0 0 5 0 0 128 0 0 131 

15. Maharaahtra 17 28 35 4 1 4 21 27 38 

18. Manlpur 0 0 0 0 0 0 0 0 0 

17. Meghalaya 0 0 2 Q 0 0 0 0 2 

18. Mlzoram 0 0 0 0 0 0 0 0 0 

19. Nag.land 0 0 0 0 0 0 0 0 0 

20.0rl ... 1 8 ~ 0 0 0 0 1 8 0 

21. Punjab 2 1 12 .. 43 28 8 50 38 

22. Raja.than 0 18 4 0 0 0 0 18 4 

23. Slkklm 0 0 0 0 0 0 0 0 0 

24. ramll nadu 14 22 8 38 0 0 50 22 8 

25. !rIpura 0 0 0 0 0 0 0 0 0 

26. Uttar Pradesh 2 4 0 3 0 0 5 .. 0 

27. Uttrlnchal 0 0 3 0 0 0 0 0 3 

28. Welt Bengal 0 0 8 0 0 3 0 0 8 

Total (Stal.') 83 181 . 135 214 .294 283 327 481 428 

\. 
29. Andaman and NIcobar 0 0 0 5 0 11 5 0 11 

1.landa 

30. Chandlgarh 1 2 2 0 0 0 1 2 2 



9 Wrnt.n AM .... ,. KAATIKA 28. ,. (SAKA) to OwIftonI 

2 3 4 5 6 7 8 8 10 11 

31. Oadra and Nagar Havell 0 0 0 0 0 0 0 0 0 

32. Daman and Diu 0 0 0 0 0 0 0 0 0 

33. Delhi 4 10 5 10 8 7 14 18 12 

34. LAklhactwe.p 0 ') 0 0 0 0 0 0 0 

35. Pondicherry 0 0 0 0 0 0 0 0 0 

Total (UTS) 5 12 7 16 8 18 20 20 25 

Total (All India) 88 178 142 278 302 311 347 481 453 

Source : Crime In India 

Note: 0.' Indicate, Provt,lonal Data 

1t8tement-l. 

Crime Hud·.e Incidence of Cyber CrlnHI under IT Act and IPC during 2004 - 2001 

SI.No .. Crime Head 

(1 ) (2) 

A. Offence. under IT Act 

1. Tampering computer aour'Ce department 

2. Hacking Computer Syatem 

(I) LOI.,damage to computer reeourcelutiUty-

(II) Hacking 

3. Obacen8 pubilcatlonllranamillion In eIectronJc fonp 

4. Failure 

(i) Of compllancelordera of oertlfying Authority 

(ii) To ...... to decoy or the Information in Interoeption by 

Govemment Agency 

2004 

(3) 

2 

14 

12 

34 

o 

o 

2005 2008 

(4) (6) 

10 10 

33 25 

41 

88 88 

1 o 

o o 

10 
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(2) 

5. Un-authOrised access/attempt to aCC888 of protected Computer 

system 

6, Obtaining Licence or Digital Signature by misrepresentation! 
suppression of fact 

7. Publishing falae digital Signature certificate 

8, Fraud DigitaVSignature 

9; 'Breach of confldentlallty/prlv,cy 

10,':Other 

12 Total (A) 

B. ottencel under IPC 

1. Public Servant Offences by/Against 
:':\ -:, to' ',_~ \'~ .. ,",' , ." ,'.1 

2. F. alae electrDlllc. e'lldence 

3, De~ctlon ofalectronlc evidence 

4. Forgery 

5. Criminal Breach of Trust/Fraud 

6. Counterfeiting 

7. (i) Property/mark 
". r~· 

(ii) Tampering 
.to/ 

'i ."~' 

(iii) Currency/Stamps 

Total(B) 

Grant Total (A+B) 

"""0'. ,0,' 

\. 

(3) 

o 

o 

o 

o 

6 

o 

68 

o 

o 

o 

77 

173 
'-' .1'. 

12 

7 

10 

279 

347 

. ',,10 au.tJons 12 

(4) (5) 

o o 

o o 

o o 

1 

5 3 

o .. 0 

179 142 

o o 

.0 o 

o o 

4 16 

8 o 

186 90 

o 13 

9 o 

5 
,~...., . I. 

9 48 

302 311 

481 453 
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Achievement of T ..... under .. ",. 
8hlkahll AbhIyan 

·62. SHAI RAMPAL SINGH: 

SHAI BADIGA RAMAKRISHNA: 

Will the Mlnl.ter of HUMAN RESOURCE DEVELOP· 

MENT be pleased to state : 

(a) whether some State Govemments have failed 

to accompli.h the target. fixed under Sarva Shlksha 

Abhlyan; 

(b) if .0, the details thereof and the reason therefor; 

and 

(c) the action being taken by the Govemment for 

accomplishing these targets? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN. SING~ : (a) to (c) Some of the States 

who .. performance' under the Sarva Shlksha Abhiyan Is 

lagging behind are Bihar and Manlpur In .eMl works for 

school in'ra.tructure due to dlfflcultie. In availability of land 

and technical manpower, re.pectively; and West Bengal 

and Bihar In teacher recruitment, due to delay. on account 

0' court cases. 

To ensure timely Implementation a rigorous system 

of monitoring 0' the Sarva Shlkaha Abhlyan has been put 
in place. 

·63. SHRI HEMLAL MURMU : 
DR. M. JAGANNATH : 

Will the Mlni.ter 0' HOME AFFArRS be pleased to 

state: 

(a) the details of relief materials and financial 

allistance provided to each State for flood and natural 

calamitieS relief during the I .. t six months; 

(b) whether many States have 80ught additional 

relief funds apart 'rom the aaaistance already provided by 

the Govemment; 

(c) If 80, the details thereof; 

(d) the details of 10 .. of lives and property due to 

the natural calamltle. during the said period; 

(e) whether the UnIOn Govemment had appointed 

any Committee to ...... the .'tuat'on In different States; 
and 

(f) If 80, the details of the recommendations of the 
Committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to (f) 

The State Govemments are . primarily re.pon.lble for 

undertaking relief menures In the wake of natural 

calamltle.. The Govemment of India .upplements the 
efforts of the State Govemments by providing logl.tlc and 

financial support. 

2. A Calamity Relief Fund (CRF) hal been 

constituted for each State, which Is contributed by 

Govemment of India and the State Govemments in the 

ratio of 75: 26. An amount of As. 4258.85 crore hal been 

allocated In Calamity Relief Fund (CRF) of all the State. 

for the year 2007·08 comprising As. 3194.14 crore .. 

Central contribution and Rs. 1064.71 crore .. Statel' 
contribution. SO% of the Central contribution amounting to 

RI. 1597.07 crore w.. due to be releaaed .. flret 

Instalment In June, 2007 and the remaining RI. 1597.07 

ClOre I. due to be released In the month of December, 

2007 n 2nd Inltalment. 

3. An amount of Rs. 1545.48 crore w.. released 

as 1 st Installment 0' Central share 0' CRF to various 

States during 2007-08. In addition, the 2nd Installment of 
Central share of CAF for the year 2007-08, amounting to 

Rs. 342.365 crore has been released, In advance, on the 

request of 7 affected States In view of t~e severity of the 

flood •. In addition, an amount of Rs. SO.OO crore h .. allo 

been released to Kerala on· an "on account" ba.'. from 
NCCF In the wake of floods. 

4. AddItIonal allocation of two lakh metric tonnea 
(Mf) of rice, one lakh Mf of wheat and 10,000 klloIltl'M 
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of Kerosene 011 was made to Bihar, 10,333 MT of rice and 

600 MT of wheat to West Bengal and 10,000 MT of rice 

to Assam, as requested by them. Transportation of fodder 

by rail from Punjab to the flood affected areas In Bihar 

was organized at no cost to the State Govemment. 

5. Additional financial assistance Is also provided 

from National Calamity Contingency Fund (NCCF) In the 

wake of a natural calamity of a severe nature In 

accordance with the laid down procedure. According to this 

procedure, State Govemment concemed Is required to 

submit a memorandum Indicating the sector-wise details 

of damage caused by the natural calamity and require-

ment of funds. On receipt of a Memorandum from the 

State, an Inter Ministerial Central Team Is constituted for 

an on the spot assessment of . the altuation. and 

requirement 0' 'unds 'or the relief operations. The report 
of the Central Team Is considered by an Inter Ministerial 
Group (IMG) headed by Home Secretary. The High Level 
Committee headed by Hon'ble Union Agriculture Mlnlst.r 
considers the request of the State Govemment based on 
the report of the Central Team, recommendations of the 
IMG thereon and extant Items and norms of assistance 
and approves the quantum of assistance from NCCF. 

6. Ten States viz Anethra Pradesh, Arunachal 

Pradesh, Assam, B1har; Himachal Pradesh, Kerala, 

Kamataka. Orissa, Slkklm and Uttar Pradesh have 

submitted 13 memoranda; so tar giving datans of damage 

caused by heavy rains and floods s .. klng additional 

central assistance for relief operations In the wake of 

heavy rainslfloods etc. In 2007. The States of Kamataka 

and Orissa have submlUed three and two memoranda 

respectively. Inter-Ministerial Central Teams have been 

constituted in respect of all the 13 Memoranda. The Teams 

have already visited 8 States in respect of 10 Memoranda 
. . 

for an on the spot assessment of the situation and 

requirement of the funds for relief operations and their 

reports have been received except of 01 Memorandum that 

of Sikklm, which is being finalized. The Teams In respect 

0' remaining 03 Memoranda viz. Arunachal Pradesh, 

Assam and Kamataka (3rd Memorandum). which have 

been received recently will be visiting shortly. Aeporta of 

the 7 Central Teams have"been processed and certain 

clarifications were (sought from the concemed States viz., 

Andhra Pradesh, Kamataka (1st 'Memorandum), Orissa 

(1st Memorandum), Kerala, Bihar, Himachal Pradesh and 

Uttar Prade8h. Clarifications have been received from the 

4 States viz., Andhra Pradesh, Kamataka (1st Memoran-

dum), Orissa (1st Memorandum) and Kerala. These 

reports have been considered by the IMG, Out of this, HLC 

has considered 03 Memoranda In respect of States of 

Andhra Prade8h, Kamataka (1st Memorandum) and 

Orissa (1st Memorandum) and approved the following 

a8sI8tance:-

ANOHRA PflADESH 

(I) Rs. 136.53 crore for flood management from 

National Calamity Contingency Fund (NCCF) 
8ubJect to the adjust",ent ot 75% balance 
avallabl. In th. CAF account of the State for the 
Inatant calamity. 

(II) Payment of Air bills + Aviation fuel on actual 
baala. 

KARNATAKA (1et MEMORANDUM) 

'(I) . As. 117.45 cro'" for flood management from 

National balamlty Contingency Fund (NCCF) 

subject to the adjustment of 75% balance 

available In u,.CRf,~l)t of the State for the 
Instant calamity. 

(II) As. 3.318 crore from Special Component of 

AFfNSP. 

ORISSA (1 et MEMORANDUM) 

(I) Rs. 5Q.33 crore for flood management from 

NatioMl Calamity Contingency Fund (NCCF) 

~ te the adjuatment of 75% balanoe 
.,.lIable In the CAF account of the State for the 

rJ' , 
• I Instant calamity. 

(II) Payment of Air bills on actual baia. 
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(iii) Rs. 0.719 crore from SpecIal Component of 

AFrNSP. 

The recommendation of the IMG In respect of Kerale 

is being placed before the HLC shortly.· The 2nd 

Memorandum have been received from the States of 

Karnataka and Orissa later and the reports of the .. 

Central· Teams, received recenily, are being processed 

Which will be placed before the IMG shortly. 

7. As per information received from the StateIUT 

Governments, based on their preliminary a ..... ment. 

3494 human lives were lost. 1.04 lakh cattle have 

perished, 72.55· lakh hectares of cropped area. about 

26.60 lakh houses and infrastructure In various sectors 

were damaged In varying degrees due to heavy ralnal 

floods etc: during 2007 in 24 StatealUT. 

Navodllya Vlelyalaya. 

-64. SHRI RAMDAS ATHAWALE : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state 
the current status of the work being done to estabUah one 
Navodaya Vldyalaya in each district in the country. 
particularly In·· Maharashtra? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI AAJUN SINGH) : Jawahar Navodaya 

Vidyalayas (JNVs) have been aanctIoned In 572 dlltlict8 
in the country. At present, 549 of the .. JNVs are functional. 
In Maharashtra, JNVs have been eanctloned In 32 out of 
35 district; and 31 of theae are functional. 

{English] 

unguage of Entrance Examlrmlon. 

-65. DR. R. SENTHIL : Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state : 

(a) whether entrance examinations to premier 

Central Government educational instlMlons are con-
ducted only In English; 

(b) If so, the detalls thereof and the reuons 
therefor; and 

(c) the measures taken by the Government to 

Include other languages In the entrance examinations to 

enable students from rural areas of the country to get 
adml8slon In the premier educational Institutions? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI AAJUN SINGH) : (a) to (c) While the Entrance 

Examinations such as Graduate Aptitude Test In Engineer-

Ing (GATE). jOint Management Entrance Test (JMET) and 

Joint Admission Test to M.Sc (JAM) for admission Into Post 

Graduate courses In IITs and Common Admission T .. t 

(CAT) for admission Into Post Graduate Diploma In 

Business Management In liMa. are conducted only In 

English. question papers of entrance examinations such 

as Joint Entrance Examination (JEE) for admission Into 

undergraduate courses in IITs. All India Engineering 

Entrance Examination (AIEEE) for admission into under-

graduate courses In National Institutes of Technology 

(NITs). etC. and All India Pre-MedlcaVPre-Denta/Entrance 

Examination (AIPMT) for adm/ss/on Into medlcaVdenta' 
collegel. are both In HindI and Eng/l8h language •. 

Preparation of QuHtlon Papara In dltrerent regional 
languages II to be decided by the organizing Inltltutel/, 
Bodies. which review from time to time. the entranQe. 
examination process and lake n8C888ary action wherever 
needed. 

Utillution of T.unaml Rehebllttatlon Fund. 

-66. DR. K.S, MANOJ : Will the Minister of HOME 

AFFAIRS be pleaaed to ltate : 

(a) whether the Government hal monitored the 

utilization of Tsunami AehabHltation Funds by the SIatH 

during the last three years; 

(b) If so. the amount utilized by the affected Stat.~ 
during this period. State-wI .. ; and 

(c) the detalla or any additional funds to ~ 

sanctioned to the affected Stat .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (Ii) to (0) 

." 
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The Tsunami struck Indian coastline on 26th December 
2004 aHectlng a population.of 26.63 lakhs In 1396 villages 

in the States of Tamil Nadu, Kerala and Andhra Pradesh 

and Union T .rritorl.s of Andaman and Nicobar Islands 

(ANI) and Puducherry. It caused extensive damage to the 

infrastructure and also loss of live. and livelihood. 

For immediate relief and rehabilitation, a special 

package of As. 3644.05 crore named as Rajlv Gandhi 

Aehabilitatlon Package" (AGRP) for Tsunami affected 

are,.s w~s approved to provide assistance for Immediate 

relief and response, revival of fishery and agriculture 

sectora, construction of tempo~ry (Intermediate) wlte" 

and repair/restoration of Infrastructure bMidea apeclal 

relief to orphans, un-married glrla above 18 yea" of age, 

widows and disabled persons and ex-gratia payment to 

the next of kin of dead persons. 

After the complatlon of rescue and relief pha .. , fooua 

shifted to long-term rehabilitation and reconstruction of 

damaged physical and social Infrastructure and revival of 

impaired livelihoods due to TsunamI. The Govemment 

approved a Tsunami Reconstruction Programme (TRP), a 

package of reconstruction and rehabilitation IChemes 

such as housing, reconstruction of roads and bridges. 

ports and jetties and other Infrastructure and livelihood 

In agriculture and fieherlee at an .. tlmated cost of 
As. 9870.25 crore which was subaequently revised to 

As .. 9822.10 crore to be Implemented over a period of four 

years from 2006-06 to 2008-09. An amount of RI. 1778.82 

crore from RGRP pertaining to elements of long-term. 
reconstruction ha. been Included in TRP. 

For monitoring the progreu of TAP and utilization of 

fun~s, a Core Group ha. been set up In the Planning 

Commlulon with repre .. ntatton from Central Mlnl.trle" 

Department., State Govemments and Re ... rch Institu-

tions to monitor the utilization of funda under TRP. The 
Core Group meets quarterly to monitor the physical and 

financial progreas of TAP. 

F~rther, an Empowered Group of Ministers (EGoM) 

ha. been constituted regarding TAP. The EGoM hu 

decided that StatellUT. should HI the quarterly physical 

and financial target. for proper implementation/monitoring 

of the programme. 

Wh11e approving the revlMd estimates, the EGoM had 

decided that no major fluctuations in the programme now 

approved .hould be allowed and the Implementing 

agenclee . should complete the works in a 8Clentlflc 
manner with a view to providing reHaf and rehabilitating 

to the affebted people. In view of thl', there I. no propoaal 
to provide additional funds beyond the reviled approved 

programme by the EGoM. 

A .tatement thawing State-w1ae outlay and utilization 
of funds till September 2007 Ie enclosed. 

Statement 

Stat.-wia. outlay and utilization of funda under 

TRP till September 2007 

Stat .. 

Tamil Nedu 

Kerala 

Andhra Pradesh 

Puducherry 

Andaman and 
Nicobar lalande 

Reviled Outlay 

4185.33 

1441.75 

210.18 

883.73 

2854.69 

9135.88 II 

(Ra. In erore) 

Total Amount 
utiliaed . (Till 

September 2007) 

**914.58 

87.40 

122.55 

471.22 

*983.15 

2504.88 

(*) Includes amount spent from Aellef Component of 
RGRP. 

(**) ExpendHure upto 1012007 and aleo includes amount 
spent from relief component of AGAP. ' 

(n) Excludee As. 888.43 cro,. given to Department of 
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Shipping (DoS) for reconatruc:tton of Ports and J ...... 

and for the expenditure related to actIvItiM of Core 

Group. [Total outlay RI. 9135.66 oro,. (for StatnlUTl) 

+ Rs. 686.43 erore (for DoS and for Core Group) I: 

Rs. 9822.10 erore). 

[T rBns/atiorlJ 

·67. SHRI DHARMENDRA PRADHAN : 

YOGI AOITYA NATH : 

Will the Minister of HOME AFFAIRS be pIeued to 

Itate : 

(a) whether attention of the Government hal been 

drawn to the news-Item regarding engagement of 

terrorilts on contract by ULF A for IUIcIdII aItackI 

appearing In the 'Dalnlk Jagaran' dated September 20, 

2007; 

(b) If, 80, the details thereof alongwllh the re~ 

of the Government thereto; 

(e) whether ULFA has decided to withdraw from the 

peace proceSI and ,.sume their stNggle; and 

(d) If ao, the detaill of the stepl being taken by the. 

Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RAOHlKA SELVI): (a) and 
(b) Government II aware of the news Item In qUMtlon. 
Inputs and Information received from various sources, 

from time to time, Indicate that ULFA (United liberation 

Front of Asom) has links with Jlhadl terYOltata group. 

baHd outside India. It Is also a fact that a number of top 

ULFA I.aders are baaed In Bangladeah. 

(e) ULFA had conatItuted a People's Consultative 

Group (PCG) in September, 2005 to facilitate peace taIka. 

Towards thl. end, three rounds of talks were held with 

PeG between October, 2005 and June, 2008. ~ a 

goodwtII geet&Q, Government ..,' deoI8red a unilateral 

Suspension of Operationl agaInIt the ULFA from 13.8.08, 

wIIh the aim of CtMUng a oonducIYe almolphent to take 

the dialogue proceu further. Howewr, ULFA leadel'lhlp 

did not come forward for direct talks, and there went 

reports that they were Instead trying to regroup and 
consolidate, and indulging In coIIIctlon of arma and 
explosives, extortion, etc, while aettIng out precondltlonl 

for talks.' OperaUonl agalnltULFA were, therefore, 

resurned. 

(d), The Government contInueI to be open to lalka, 

p~ the tude,.. of ULFA abjure violence and come 

forward d1r8C11y for tab wtthout preconditions, and thia 

hu been convey.d to the PCG. However, In view of 

the continuing mtndIe.. vic*nce, killing and extortion, 

etc. by ULFA and some other groupe In the State, 

eyatematIC and iftenllve Counter lnaurgency (CI) opera-
tiona are being conducted against the various militant 
and terrorist groups, Including ULFA, In elole coordina-
tion between the State Govemment, Central HCUrity 

forcealagencln and the Army. Tht potItJon In this regard 
II being cIoIety and contlnuoully reviewed and mont-
tared at the level of the State Govemment, and by the 

Central Govemment. 

Sick Indu ....... 

·S8. SHRI KASrtlRAM RANA : 

SHRIMANSUKHBHAID.VASAVA: 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to ltate : 

(a) the Stat.wlH atatus of IndUltrial IIctu)eU 
pnwaUing In the InduatrtH under prtvate and public HCIOr 

of the country; 

(b) wMCher the Government has 6dentIfIed the 
reaona for thII InduatrW aIckneeI; 

(e) If 80, the details ttMnof In the various parll or .. 
the country; and 

(d) the atepe taken by the Oowmment to ,..,..... 

them and 10 r.move IhII InduItt'IaI aickneaa? 
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THE MINISTER OF COMMERCE AND INDUSTRY 

(SHAI KAMAL NATH) : (8) to (d) Board of Induatrtal 

Md Financial Reconstruction (BIFR) malntalna recorda 

of industries In public and private aectora which regilt., 
themselves with BIFR under the provisions of the Sick 

Industrial Companies (Special Provisions) Act, 1985 

(SICA). As per the Information received from BIFR, 697 

cases were registered with them during the last three 

years. Further, according 10 the BIFA, the sick Industrial 

companies attribute change In Govemment policies, 

managerial problema, production and technical prob-

lema, marl<eting problems, financial problems, lack of 

adequate infrastructure, delay in sanction and dlsburae-

ment of Term Loan by financial Institutions and banks 

and high lnterest coats .. the reasons for Industrial 

slckneaalclosure at the time of registration with the 

Board. 

Besides providing a policy regime that facilitatea and 
fosters growth and development of Industries, ateps 

taken for revival of sick Industrial units, Inter-alia, Include 

setting up of the Board of Industrial and Financial 

Reconstruction (BIFR) and I .. us of guidelines by 

Reserve Bank of India to banks for financial iupport and 

amalgamation of sick units with healthy units. Wherever 

feasible, rehabilitation schemes are sanctioned for the 
revival of the units registered with the BIFR, which, Inter 

" 

alia, Include restructuring of the capital, Induction of freah 

funds by the promoters, Govemment 8881stance for 

public sector units, merger with other companies, relief 

and concessions in the. form of rescheduling of due. by 

Financial Institutions, banks and Government and change 
of management. 

M per the Information received from the BIFR, the 

number of cases reglltered with them during the yeara 
2004, 2005 and 2006 are 399, 180 and 118 respectively. 

During the same period 129 case. were recommended 

for revival. The State-wise list of the ca ... recommended 

for revlva( is enclosed as Statement-I. During the last ttl .... 
years, 228 lick industrial unlla were revived. The Stat8-

wIM Pat of the IndustrtaJ units revived Is encIOI8d .. 

Statemillt-ll. 

SUlte-wts8 list of CUN recommended by 

BIFR during 1.1.2004 to 31.12.2006 

SI. StateelUnlon No. of Units 

No. Territories 

2004 2006 

1. Andhra Pradeeh 2 1 

2. Deihl 6 

3. Gujarat 3 8 

4. Hervana 1 

6. Himachal Pradesh 

e. Jammu and Kaahmlr 

7. Jharl<hand 2 

8. Karnataka '5 

9. Kerala 1 4 

10. Madhya Pradesh 2 

11. Maharashtra 13 3 

12. Orl.88 t 

13. Punjab 2 

14. RaJa.than 3 

15. Tamil Nadu 1 7 

16. Uttar Pradeah 6 

17. West Bengal 3 2 

Total 38 44 

2008 

3 

5 

3 

1 

6 

6 

2 

2 

6 

2 

6 

47 
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~. 

State-wlse IJst of ca.. revived by 81FR during 
1.1.2004 to 31.12.2008 

SI. States/Union No. of Units 

No. Territories 

2004 2006 2008 

2 3 4 5 

1. Andhra Pradesh 3 6 11 

2. Assam 1 

3. Chhattlagarh 1 1 

4. Deihl 6 10 

6. Goa 2 

6. Gujarat 3 8 11 

7. Haryana 3 3 

8. Himachal Pradelh 2 

9. Jharkhand 1 

10. Karnataka 2 6 9 

11. Kerala 3 3 

12. Madhya Pradesh 2 

13. Maharashtra 5 21 22 

14. Orissa 2 

. 15. Pondlcherry 

16. Punjab 1 7 

17. Rajasthan 2 " 3 

18. Tamil Nadu 2 8 19 

19. Uttarancha' 1 3 

1 2 3 4 

20. Uttar Pradeah 6 

21. West Bengal 2 4. 

Total 29 76 

,'. 

[English) 

SettIng Up of Indira Gandhi NIdIoneI 
Tribal University 

5 

4 

10 

123 

-69. SHRJ KISHANBHAI V. PATEL: Will tt:te MJnlater of 
HUMAN RESOURCE DEVELOPMENT be pleased to atate : 

(a) whether the Govemrnent PropoHs to set up an 

Indira Gandhi National Tribal Unlveralty exclusively 'or 
trlbats to promote studies and research In tribal a_, 

culture, tradition and forest baaed eoonomIc actIVIties etc; 

(b) if 80, the details thereof alonQwtth the alma and 
objectives' of the proposed unlveralty; and 

(c) the manner in which research faoftltlea on tribes 

and higher education are likely to be achieved by ~ 

up of such university? 

THE MINISTER OF HUMAN RESOURCE DeVELOP-

MENT (SHRI ARJUN SINGH) : (a) to (c) Yea, Sir. The 
Government propo... to establish a teaching and 

amllatlng University to facilitate and promote avenues of 
higher education and research facllltlaa for the trtbal 
population In the country. The Indira Gandhi National Tribal 

University Bill, 2007 to establish and Incorporate the said 

.Unlveralty and to provide for matters connected therewith 

or incidental thereto, has already been Introduced In the 

Rajya Sabha on 23.8.2007. The objects of the University 

shall be to provide avenues of higher education and 

..... arch facilities primarily for the, tribal population of 
I India, and ahaII Inclw., Inter-ala, promoting atudlH and 

..... arch In tribal art, culture, tradition, language, custom, 

medcinal systems, foreat baed economic activities, 

including apecIal ·studles In the nora and fauna, and 
advancements In tKhnoIogIea relating to nalural ... 
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SOUI'C8I of the tribal areu. The BIR empowel"l the 
UniversitY' to decide on Ita nt .. arch priorities and 

academic pursuits. 

[Translation] 
Border Fencing 

*70. SHRI SUBHASH MAHARIA : 
SHRIMATI NIVEDITA MANE : 

Will the Minister of HOME AFFAIRS bl plealld to 
state: 

(a) the State-wl8e details of the total anta along 

Indo-Pak border and Indo-Bangladesh border whent 
fencing Is proposed to be done; 

(b) whether due to lack of maintenance the fencing 

along border Is getting damaged; 

(c) If 80, the details In this regard; 

(d) whether cross-border activities have Increased 
due to damaged fencing along the border8; and 

<e) the steps taken/proposed to be taken to repair 

the damaged fencing? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) It has 

been decided to fence 2007.63 kms of Indo-Pak border 
and 3406.87 kma. of Indo-Bangladesh BOrder. The Stat. 
wise lengths aanctlon8d for fencing on Indo-Pak and Indo-

Bangladesh Borders are .. under:-

Indo-Pak Border (IPS) 

Slate length (In lana) 

Jammu and Kashmir 180.00 

Punjab 461.00 

Rajasthan 1056.63 

GUj8rat 310.00 

Total 2007.83 

State . length (In kmI) 

. West Bengal 1528 

Assam 223.81 

Meghalaya 399.06 

Trlpura 736+120 -

Mizoram 

ToI8J . 3408.87 

-Initially 3288.87 km was sanctioned by the Oovemrnent. 
Subsequently, an additional 120 kmI. hu been 
sanctioned in Trlpura. 

(b) and (c) There have been some damages to the 

fence primarily due to adverse cllmatlc conditions, water 
logging, nooda, rusting, soli erosion and land elldea 

etc. 

(d) and (e) There are no reports of Increa .. In CI'08I 

border actIvItIea due to damaged fence, though the 

affected areas do become vulnerable. to Illegal cross 

border activities. Government has made a~uate provi-

sions for maintenance and repair of fence. Whlleih8 minor 

day-to-day repair Is being carried out by Border Security 

Force, major repairs are being done by the Central Public 

Works Department. The Government has atao decided to 

NpIece and upgrade 854 krna of fence Initially constructed 
along Indo-Bangladesh Border, with a modified design. 

[English] 

Encoul'llgement to Colr Inclultry 

-71. SHRI K.S. RAO : Will the Minl,ter of MICRO, 

SMALL AND MEDIUM ENTERPRISES be pllued to 

state: 

(a) the losses suffered by Coir Board during NCh 
of the Jut three y ..... ; 
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(b) the steps taken to Improve quaJtty, production 

and marketing of coIr products; 

(c) the steps taken to Include private public 
partnership in marketing of coIr products for domeatlc 
buyers throughout the country and abroad; 

(d) whether the Govemment proposes to provide 

subsidies to weavers to undertake modemlzatlon 

programmes, encourage exports of coIr products and to 

set up r .... rch and development Institutes to produce 

high value products and to diversify the product range; and 

(e) if so. the details thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a> The CoIr 

Board is not a fully commercial organization. h alms at 
modemlzatlon. re •• arch and development, tec:hnotogy up-
gradation, market promotion, skill development, 1nfrutNc. 
ture up-gradatlon, etc, for development of the coIr Industry. 

The Board Is a 100% Govemment of. India grantee 
inatitution. The details of receipts and payments of the 
Board during the last three years are given beIow:-

(RaJn Iakh) 

Vear Opening Rltcelpt Payment Closing 

Balance Balance 

2004-05 115.31 2142.05 2245.15 12.21 

2005-06 12.21 4123.01 4078.39 58.83 

2006-07- 56.83 3481.95 3102.08 436.89 

-Provisional 

(b) In order to improve the quality and production 

of coir and coir products, the Board hu been organizing 

the following programmes : 

(I) The Central CoIr Reeearch Institute, KaJavoor, 

AJleppey and the Central Institute of CoIr 

Technology. 8angatot'8 functioning under the 
Board are developing new tech."1OIogIeI for 

Improvement of production and processing 

~. These Institut.. have also been 

playing a major role In the development of new 

colr baaed products and diversification of UMI 

of coIr. 

(II) The National Coir Training and Design C ..... , 

Kalavoor, AJleppey of the· Board hu been 

Imparting training on scientific production and 

manufacturing techniques and catering to the 
manpower needI of the Industry. 

(III) In order to Improve the production of ooIr, the 

Board hal been providing fInancIaJ uaI8tance 

to entrepreneurs to set up new unlta and for 

modemlzatlon of existing ones. 

(IV) The Colr Board Is also organizing Quality 

Improvement Programmes at Important colr 

production centres In the coIr producing States 

In association with Coir-Cooperatlve SocIettes, 
voluntary organlzatlona etc. 

M The steps taken by the Board to popularize the 
use of coIr and coIr products in the country and 

abroad, Inter-alia, Include: 

(~) Publicity through the print and electronic 

media In the country and abroad; 

(B) Placing of hoardings and bannera featur-

Ing coIr products at vantage points In 
different cltlee of the country; 

(C) Participation by the Coir Board as weU .. 
producerllexporters In trade fairs, exhlbl-
tiona, buyer·seIIer meets, seminara and 

conferenoea, etc. in the country and 

abroad; 

(0) Opening of retail showrooms, sale depots • 

end mobile salas unite; 

(E) Tying up .. the petrol ptJn1)8 for cllplay 
and ..... , etc. 



43 Written Answers NOVEMBER 20. 2007 

(c) Through Private-Public Participation, the Board 

is planning to open Authorised Aetall Outlets on an 

experimental basis. ne Board has also engaged private 
canvassing agents for coir products on commission 

basis. A Memorandum of Understanding (MaU) has 

recently been signed with the Indian Oil Corporation Ltd, 
for seiling coir products at selected patrol pumps in Kochl. 

The Coir Board has promoted more than 120 

rubberized coir industries having a turnover of As. 800 

crore per annum. Further, 26 coir olusters have been 

Identified for their holistic development under SFUATI. 

This will help .In quality production 8nd technology 
support to the Micro, Small and Medium Enterprises of coir 

sector. 

With ,he aim of development of extemal market, the 
Board has been extending assistance under Extemal 

Market Development Assistance Scheme. Under thi8 

scheme, assistance is given for sales promotion tour, 
participation in fairs and exhibitions abroad and publicity 

through printed materials. 

(d) and (e) Financial assistance 18 provided by the 
Board for development of production Infrastructure and 

modemization of existing units. For setting up new unita, 

the Board provides 25% of cost of the machinery subject 

to a maximum of As. 1.5 lakh. For modemizatlon, the 
ceiling prescribed is As. 50,0001-. Under the scheme, 

48,74 and 61 units have been' assisted during 2004-05, 

2005-06 and 2006-07, re8pectlvely. 

in addition to the above existing Scheme, it i8 

proposed to introduce a new scheme for Aejuvenation, 

Modernisation and Technology Up gradation or Coir 
Industry during the XI Plan. Under the propOHd scheme, 

it is proposed to assist 19000 weaV8f'8 In the flrat phase 
resulting in increased production of vela. added producta 
for the domestic and export market. Two ReMarch and 
Development In8titutes, namely, Central ColrReaearch 
Institute, Kalavoor, Alleppey and the Centralinatttwte of Coir 

Technology, Bangalore are already functlQnlng under the 
Ooir. Boards. The. achievements or theM InatIlut .... In 

brief, are given In the encIOI8CI $tatement. The Govern-

ment is trying through Coir Board tocna .. awe"""" and 

transfer these achievements to the beneflclarlea. 

... ment 

1 . Modemlzation of extraction -.nd procesalng of coIr 

fibre. 

·2. Development of a Motorl8ed ratt for brown fibre sector. 

3. Development of· a bacterial cocktail known as 
COIAAET for faster retting of coconut husks. 

4. Development of technology of u8ing COIAAET for 

quality Improvement of mechanically extracted unretted 

green hUlk fibre. 

5. Developed a zero pollution process by whictl 
vegetable 011 In water emulsion Is applied on cOlr flbr. 

along with urea, which facilitates a desirable effect of 

beltef spinning and higher production. This p/'OC88l 

eliminates CQnventional process of soaking coir fibre 
In backwaters, lakes and lagoons that pollute. the 
environment. 

6. A metallic handloom 'Anugraha' has been developed 

th8t makes H 8ultable for women workers to weave 

coIr mata leading to better dally eamlngs. 

7. Developed 'Anupam' loom to weave all types of mala, 
matting_ and carpets. The loom 18 pneumatlcaHy 

powered and suitable for women workers. 

8. Developed a ready made lawn 'oocoIawn' u.1ng coIr 
non woven felt, colr pith and compoated colr pith. 

New ProfeHlonal eou .... 

*72. SHRIMATI BHAVANA PUNDALIKRAO GAWAU : 

SHRI BAPU HARI CHAURE : 

WUI the Mlnlater of HUMAN RESOURCE DEVELOP-
MENT be pIeued to .... : 
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(a) whether the Govemment proposes to start new 

professional courses relating to marketing, finance and 

business P!'QC888 outsourcing (SPO) etc. in view of the 

fast economic changes taking place in the country, and 

(b) If so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH) : (a) .and (b) The decision 

to atart any new prof888lonal course Is taken by the 

Goveming Body of the Educational InatitutionlUnlveralty 

based on the recommendations 88 may be submitted to 

it by ita appropriate academic body 

Indian Institutes of Management (liMa) and most 0' 
the management institutions approved by the All India 

Council for Technical E(Jucation (AICTE) conduct two yea,.' 
full time post graduate programmes In management In 

which marketing and finance are an Integ rat part of the 

eyIIabua. 11M Luc«~ow and 11M Indore .re aleo conducting 
short-term courses In marketing and finance. In addition, 

11M Indore al.a offers an elective course titled "Managing 

Outsourcing and Offshoring·. 81 a part of their long term 

programmes. 

{English] 

Package for Cottage Indu8trIH 

*73. SHRI MADAN LAL SHARMA: win the Minister of 

MICRO, SMALL AND MEDIUM ENTERPRISES be pleased 

to state : 

<a> whether the Govemment has any action plan or 

package for the development of cottage Industries In the 

oountry; 

(b) if 80, the detaRs thereof and the fundi aHocated 

for the purpose during each of the last three years and 

In the current year, State-wise; and 

(c) the present status of the cottage Industry In each 

State? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABlR PRASAD) : (a) Government 

In the Ministry of Micro, Small and Medium Enterprises hal 
been Implementing the Rural Employment Generation· 

Programme (REGP) since 01 April 1995, through the Khadl 

and VHlage Industries Commission (KVIC), for promotion 

and development of village Industries, Including cottage 
Industries. Under this Programme, entrepreneu,. can 
establish village/cottage industrlea, by availing 01 margin 

money 888istance from the KVIC and loans from .., public 
sector scheduled convnerclal banka, selacted regional 

rural banka and co-operatlve banka, etc., for projects with 

a maximum cost of Rs. 25 lakh. 

In addition, for promotion of village/cottage Industrlea, 

the Govemment provides the following support through the 
KVIC: 

(i) Financial assistance to Individual entrapre-
neursllnstltutlons Is provided for Improvement of 
designs, quality and bener packaging of prod-

ucts under Product Development, Design Inter-

vention and Packaging (PRODIP) Scheme. 

(II) Financial assistance to StateJUnlon Territory 

(UT) Khadl and Village Industries Boarda 
(KVIBs) and other eligible lnaututiona, II pro-
vided for setting up Common Facility Centres for 

providing backward forward " linkages and nec-
essary services like raw material support, Iklll 

upgradatlon, . quality control,· teating facilities, 

market promotion, design and product develop-

ment for strengthening rutsl Industry clusters, 

under the scheme of Rural Industry Service . 
Centres. 

, 
(III) Financial assistance to registered Khadi and 

Village InOOatrles institutions and State/Unlof\ 

Territory (UT) KVIBs for participating in exhibi-

tions at national, zonal, State and district levels. 

BesIdes, for regeneration of Traditional Industries 

such 88 khadi village industries and coIr Including leather, 

pottery and other cottage Industries, • new scheme titled 
·Scheme of Fund for Regeneration of TradltlonallnduitriH 

(SFURTI)· has been launched to make theM InduatriH 
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more productive and competitive and to InC,.... the 
employment opportunltlel In the rural ...... of the oountry. 

(b) The Union Government does not provide funds 
directly to the State/UT Governments for promotion of khadl 
and village Industries (including cottage Induatrles). It 
provides fundi to KVIC which releases the.. fundi to its 
StatelUTs Offices according to requirement. The StatelUT-
wise details of funds allocated by KVIC for the development 
of vllll'ge ·Industrles Including cottage Industries during last 
three years are given In the enclosed Statement-I. 

. (c) The State-wise status of vtllagtt industries 
including cottage industries In 2006-07 18 given In the 
enlcoaed Statement-II. 

Stat9lUT - wise de"/Is of funds allocated by the 
KVIC for development of village industries 

including cottage induStrHJs during 

Sr. StateNTs 
No. 

last three YNrs 
(Rs. Iakh) 

2004-05 2005-06 2006-07 

2 3 4 5 

1. Chandigarh 0.00 2.95 1.38 

2. Delhi 1051.10 307.58 263.73 

3. Haryana 219~.81 1348.78 1579.81 

4. Himachal Pradesh 697.68 833.23 1148.76 

5. Jammu and Kashmir 712.96 786.43 933.69 

6. Punjab 2178.85 1868.83 1743.19 

7. Rajasthan 2794.d5 3364.09 3415.15 

8. Andaman and Nicobar 104.09 149.78 100.25 
Islands 

9. Bihar 584.70 733.84 835.01 

10. Jhartthand 182.79 778.88 882.10 

1 2 3 4 5 

11.0rl .. a 1168.83 975.20 1064.88 

12. Weat Bengal 2608.58 2395.38 2473.26 

13. Arunachal Pradesh 91.12 182.00 188.20 

14. As.am 1384.83 2948.35 2250.77 

15. Manlpur 177.55 286.93 239.20 

16.Meghalaya 299.80 420.86 370.02 

17. Mizoram 454.66 1142.46 1164.66 

18. Nagaland 223.71 248.75 221.90 

19. Trlpura 192.38 184.44 151.84 

2O.Sikklm 337.61 305.03 272.32 

21. Andhra Pradeeh 3019.80 4174.51 3951.20 

22. Kamataka 1800.69 2402.23 2508.96 

23. Kerala 1424.13 1735.84 1743.38 

24. Tamil Nadu 1507.99 1604.00 1822.99 

25.Pondlcherry 12.28 5.61 54.87 

26. Lakshadweep 0.00 0.00 8.88 

27.G08 279.93 179.70 389.37 

28. Gujarat 767.31 1111.88 896.20 

29. Maharuhtra 2452.80 2516.11 2236.28 

30. ChattJahgarh 1165.18 1179.48 1188.18 

1710.57 1517.48 1338.48 

32. Uttaranchal 885.12 875.21 738.42 

33. Uttar Pradeah 4494 .. 43 4941.94 4484.12 

34. Departmental 3857.88 5057.23 :5784.26 

Grant Total 40881.59 48344.83 48348.83 
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Sr. StatelUTs. Production Sal.s Employment Eamlngs 

No. (RI. lalch) (RI. Iakh) (Iakh peraona) (Rs. lakh) 

2 3 4 5 6 

1. Chandlgarh 1757.42 2986.49 0.15 1178.05 

2. Oelhi 5588.29 5946.28 0.27 2740.49 

3. Haryana 48023.45 81.760.24 2.07 28240. 89 

4. Himachal Pradeah 35848.79 43818.15 1.55 16288.34 

5. Jammu and Kashmir 30131.99 37104.28 1.65 18094.25 

6. Punjab 58854.81 83204.11 2.46 25005.23 

7. Rajasthan 123005.95 157534.11 8.42 75500.21 

8. Andsman and Nicobar 1.1ande 1876.10 2321.29 0.20 1024.70 

9. Bihar 28243.42 32043.12 1.98 9883.85 

10. Jharkhand 6807.97 9171.82 0.32 4625.63 

11. Orissa 28218.43 32300.52 2.58 14235.11 

12. West Bengal 58551.80 78836.51 5.75 28683.08 

13~ Arunachal Pradesh 1918.45 2900.29 0.07 1261.53 

14. Alum 28838.13 46913.27 2.38 20255.40 

15. Manlpur 7273.89 7495.21 0.85 3326.35 

16.M.ghalaya 8419.31 8997.72 0.35 4179.86 

17. Mtzoram 14178.78 20218.88 0.84 8225.24 

18. Nagaland 7872.83 10002.76 0.43 5800.81 

18. Slkkim 2330.58 4810.35 0.18 1481.75 

20. Tripura 5481.55 6788.84 0.45 3727.17 

21. Anethra Pradesh 92588.42 109815.80 5.92 47319.39 
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2 3 

22. Karnataka 104353.79 

23. Kerala 66927.29 

24. Lakshadw8ep 155.13 

25. Pondicherry 789.18 

26. Tamllnadu 91387.21 

27. Dacka and Nagar Havell 92.26 

29. Goa 3850.12 

30. Gularat 58588.12 

31. Maharashtra 155974.72 

32. ChhaHisgarh 25837.69 

33. Madhya Pradesh 13968.41 

34. Uttarakhand 15258.89 

35. Uttar Pradesh 168807.51 

Grand Total 1353719.47 

Opening of lIT. 

*74. SHAI N.N. KAISHNADAS : 

SHAI AANEN BAAMAN : 

WIH the Minister of HUMAN RESOURCE DEVELOP· 

MENT be pleased to state : 

(a) whether the Government is planning to Nt up 

more liT a In certain parta of the country' In the Elewnth 

Five Year Plan; 

(b) if eo. the details ther8of; 

(e) whether any.state Government Including Ke ..... 
have made any request to .. t up new IITa In their Statea; 

and 

" 5 6 

121738.85 3.33 39603.98 

73756.94 3.51 31831.76 

189.58 0.01 128.72 

1830.22 0.08 242.28 

115309.82 12.81 52596.54 

87.81 0.01 40.28 

8111.99 0.16 2348.90 

80201.08 1.24 14470.50 

178597.44 6.45 53003.88 

33421~7 0.80 14170.33 

100788.50 3.04 31936.28 

16485.45 0.58 9000.35 

218940.32 11.83 79966.69 

1689920.69 80.08 646404.58 

(d) If eo. the details of the atepa taken by the 

Government on auch l'8quaata? 

THE MINISTEA OF HUMAN AESOURCE DEVELop· 
MENT (SHAI ARJUN SINGH) : (a) to (d) Hon'ble Prima 
Minister In his addteu delivered to the NeUon on the 

occuion of the 80th Independence Day had, Inter·alla, 
announced the setting- up of eight new Indian Inatltutaa 
of Technology (1ITa) In the country during the Eleventh Five 

Year Plan. The Central Government have reoaIved 
requaata from various State GoverRmanta Including 
Government of Kerala. to set up new IITa In thair StatM. 
Baaed on the r8COtMI8ndation of 1M Scientific AdvIsory 
Council to the Prima Minister, under the Chairmar1shJp of 
Prat. CNR. Reo, the Govemmant have already dacIdad to 

... 1IbIIM1 thfH new liT .. one MCh- In BIhar In the Eut. 
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Rajaathan in the Weat and Andhra Pradeah In the 

South. during the 11th Plan period. Oecialon on the 

location of the remaining Institute. has not yet been 

taken. 

tntegl'llted Education for the DI .. bIed Children 

*75. SHAI MOHAN JENA : wm the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

.tate : 

(a) the target fixed and the achievements made 

under the Integrated Education for the Disabled Children 

(IEDC) during each of the laat th .... yeara and the current 

year; 

(b) the financial ';'Istance provided to Non-

Govemmental Organl88tlon. (NGOa) In each State and 

Union Territory including· Orl .. a during the said period 80 

far; 

54 

(c) the ~umber of chAdren benefited during the said 
period; 

(d) the names. of StatealUnion Territorie. to 

which al8iatanoe has not been provided during each 

of the last . two yeara· .. ~wIth the rea80ns therefor; 

and 

(e) the .teps taken by the Govemment to ,.laue 

Central ualstance expeditiously for the sUClC8aaful 

implementation of the scheme? 

THE MlNISTEA OF HUMAN RESOURCE peVELOP-

MENT (SHAI ARJUN SINGH) : (a) and (c) The Centrally 

Sponsored Scheme (CSS) of Integrated EdUcation for the 

Disabled Children (IEDC) Ie primarily demand bued. , 
Grants releued are dependent on viable proposals 

received. Achievements, both physical and financial, made 
I 

under the Scheme during each of the last 3 years and 

the current year are given below: 

Yeer 2004·05 2005-06 2006·07 2007-oe ·80 far 

Phyalcal 

Achievement 

No. of children covered 210399 211522 283608 Progreaa Reporl8 

not received. 

Flnenclal 
Achievement 

Grants released-Ra. in crore 36.57 

(b) The financial aulatanoe under the IEDC 

Scheme releaaed directly to Non-Governmental 

Organisations (NGOs) In each State and Union Territory, 

Inctudlng OriS88, during the said period Ia given In the 
enclosed Statement. 

(d) No ual.tance was releued for the State8lUnlon 

41.48 51.29 33.05 

Uttarakhand, Chandlgarh, Dadra and Nagar Haveli, Daman 

and DIu and LakahadwHp during 2005-06 and 2006-07. 

This wu due to non-recelpt of viable proposals. 

(e) The State Govemments are requested at the 
beginning of the financiaJ year to .ubmlt complete and • 

comprehensive propoeals by a apecIfIed time limit. The 

Territories of Arunachal Prade8h, Goa. HImachal 'Pradesh, - States are aIao reminded from time to time in cue of non-

Jammu and Kaahmlr, Jharkha~ Meghalaya, Punjab. receipt of yt.bIepropoeata. 
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.......... , 
finana.1 .... tMJce ,.'--«1 directly to Non ~""""'" Organisations (NGOfI) 

during ",. period 2()()#)7 under ",. CSS of IEDC (Rs. in LMIw) 

S Name of State 2004-05 2005-06 2006-07 2007-08 

No 

1. Andhra Prltdelh 113.33 39.02 90.44 13.39 

2. Assam 39.13 39.81 14.04 8.15 

3. Bihar 2.22 0.92 

4. ChaHtsgarh 19.81 .7.45 15.82 

5. ·Gujarat 

6. Haryana 81.75 :M.93 39.84 

7. "Kamataka 

a. Kerata 11.95 3.83 2.87 

9. Madhya Pradesh 31.74 21.78 4.82 3.69 

10. Maharashtra 61.73 14.58 38.07 14.89 

11. Manipur 14.36 8.81 

12. Nagaland 18.64 

13. Orissa 215.2 78.98 156.03 84.94 

14. Rajasthan 1.21 1.00 

15. Tamil Nadu 320.42 148.87 129.58 

18. Uttar Pradesh 50.38 50.2 17.73 

17. W .. t Bengal 4.28 

18. Deihl 98.55 40.74 74.78 12.41 

19. Pondlohery 11.72 4.IM 4.42 

Total 1107.04 497.52 553.10 117.47 

·Grants to NGDs ntleaaed through State Gov8mmenII. 
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CrIme ...... In IIMro CIIIee 

·76. SHRI M. APPAOURAI : 

PROF. MAHAOEORAO SHIWANKAR : 

Will the Minister of HOME AFFAIRS be pleued to 
state: 

(a) whether the crime rate In the Capital r.corded 

by the National Crime Record Bureau hal been found to 
be the highest a. compared to other metropolitan cttIee; 

(b) If eo. the detal. thereof In reepeot of DelhI .nd 
other major metros; 

(c) whether any Indepth .tudy hal been made 
about the realOns for the highest crime rat. In the c.pltal 
In comparison with other metropolitan cit.l; 

(d) if 10. the detail. thereof; and 

(.) the It epa taken by the Government to check 
crime. in the Capital? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI) : (a) and 
(b) ,.. per the provisional data compDed by National Crime 

Recorda Bureau (NCRB) for the y .. r 2006. the detaIII of 
rate of IPC cases, Special and Local Lawa C8M1, and 
total ca... of crime in four Metro clUel are gtv.1 below: 

S. Name of 
No. Metro City 

1. Ch.nn.1 

2. Deihl 

3. Koikat. 

4. Mumb.1 

Rate of IPC Rate of c.... Special and 

Local 

Lawa CU8I 

251.6 913.6 

414.4 218.9 

71.0 6.8 

189.8 30.0 

1185.3 

833.3 

n.8 
21'.8 

(c) and (d) No epecIfic oomparatiYe ItucIy hal been 
m8de. However the eltuatton Ie monItoNd Mel analyzed 

on a regular bull. 

(e) The meuurea taken by DeIhl Police to check 
crime In DelhI Include: 

(1) Regular ana\y118 of crime and identification of 
vulnerable a ..... ; 

(2) Intenalfytng the beat and dIvIafon patrolling 88 

well as motorcyde patrolling; 

(3) Keeping surveillance over the active and 

desperate CftmInals havtng • prevtous history of 
operating In that .rea; 

(4) VertfIcation of information ~ regarding 

acttvItIea of enmlnal8; 

(5) Deployment of pIcketa all over DeIhl to keep • 

watch on movement of cnmlnala; 

(8) Regular checking of 081'1, ecootera, motorcyclel 

and other~; 

(7) Identification of Police Stations with high crime 

rate and deployment of extra manpower and 

additional motorcycle patrola for luch Police 
Statlonl; 

(8) SpecIal patrolling during dark nights; 

(9) Regular vertftcatlon of .. rvants .nd tenantl; 

(10) Checking of guest hOUl8l, hot.... Iodgel etc. 
on regular buls; 

(11) OIrecting every police atatIon to identify top 
crtmInaIa for proper surveillance and keeping • 

watch on their movements; 

(12) Promoting community poUcIng to I88k peopI.a 
cooperation and Involvement In detection and 

pl'8V8nlion of crtme; 

(13) Keeping track of the crimina. reIeued from • 
Jalla; 

(14) SettIng up of Senior Citizen Cell for the _ely 

and I8CUItly 01 I8n6or oIUzena; 
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(15) Installation of a spacial help line to attend the 

distress calls from senior citizens; 

(16) CI088 monitoring of law and order situation on 

day-to-day basis by aenlor offlcera; 

(17) Posting of lady police constable In PCR Vans 

patrolling prominent women colleges; 

(18) Constitution of "Security Review Committees· In 

prominent women colleges; 

(19) Deployment of plaln·clothes police personnel at 

vulnerable places In the city to curb eve-teulng 
and molestation; 

(20) Setting up of a Women Help Une; 

(21) Constitution of a round the clock ·Women Mobile 
Team" to attend to urgent and I8rtoua dl8treaal 
emergency calls from women; 

(22) Sensitization of the Force towards problem of. 

women in day·to-day life and also about crime 
against women; 

(23) Strengthening of Crime against Women Cell; 

and 

(24) Setting up of Aape Crisis Intervention Centres. 

Extortion by Militanta in North Eaet8m .... 

"77. SHAI ASADUDDIN OWAISI : 
SHRI MOHO, TAHIR: 

Will the Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the insurgent groups are demanding 
money from the companlea and public Metor undertak· 

ings who have set up their industrial units in the North 
Eastem States including Manipur during the laat three 
years and upto November, 2007; 

(b) if 80, the detalla thereof; 

(c) whether the oompanies haw demanded any 

ufely promlHl from the UnIon Govemment before 

QP8nlng their companies In the North East; and 

(d) If so, the dataHs thereof and the steps taken! 

proposed to be taken by the Govemment to tackle this 

problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) and 

(b) Thera are reporta of various militant organlzatlonli 

groups In the North Eastem States, Including Manlpur, 

indulging In extortion to collect money from various 

industrial and bualneu establishments, contraotOfl, 

tranaportera, ot'llcla., politicians, etc. Whenever apecIftc 

ca .. s In respect of such activities are reported, C8888 are 
registered and other counteromealures and action, .11 

necessary, are taken. 

(c) No specific requesta of companies demanding 

auurance8 of safety from the Union Govemment before 

opening their companies In the North eat have bMn 
received. 

(d) ·Concerted efforts are being made by the State' 
Governments In the region to counter the activities of the 

groups and misguided elements, who have been 
Indulging In violence and extortion, etc., and create an 

atmosphere of PHce and normalcy. The Central Govern· 

ment Is supplementing their efforts through various 

measures such as deployment of additional Central 

Security Forces for carrying out intensive Count ... 

Insurgency Operations and providing security for vulner· 

able installations and projects, baaed on threat .... u. 

ments; sharing of Intelligence; financial assiStance for 

strengthening 0' the local Police Forces and Intelligence 

Agencies under the Police Modernization Scheme; aUls. 
tance for strengthening various aspects of the security 

apparatus and other aspects 0' anti· militancy operations 
by way of relmburaement of Security Related expenditure; 

ralalng of additional foroea In the form of India Re .. rve 

Battall.onl etc. The Central Government II maintaining 

close and continuous coordination ·WIth the State Govern-
menta In the region with . a view to I)8f1odicaIIy revtew the 
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situation and taking further ateps, U may be necasary, 
on a continuing baaIe. 

[Translation] 
Export of MIMr8la 

*78. SHRI PUNNU LAL MCHALE : win the MInIater 
of COMMERCE AND INDUSTRY be pleased to state : 

(a) the details of minerals procured by the central 

agencies from different Statea, particularly from 

Chhattlsgarh for export during the lut three yeara and the 
current year; 

(b) the SJate-wise quantity of these mlnerala 
exported during the said period; 

(e) whether any assellment of the export capacity 
of the States Including Chhattlsgarh has been made and 
the .ame ha.· been explotted: and 

(d) If so, the detail. thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a) and (b) Details of minerals 

procured by MMTC Umlted for exports from different Stales 

Including Chhattlsgarh during the lsat three yeara and the 
current year (upto October, 2007) are a. under:-

(Oty: Lakh lonnes) 

MlnerallState 2004-05 2005-06 2008-07 2007-08 
(Prov) 

(Apr-Oct. 

1 2 3 4 5 

MANGANESE ORE 

Kamataka 1.47 1.13 1.06 0.52 

Andhra Pradesh 0.97 0.44 0.34 0.55 

Jharkhand 0.61 0.18 0.30 0.10 

Orilla 0.28 0.60 

Total 3.33 2.35 1.70 1.17 

CHROME ORE 

011 ... 4.40 4.80 3.95 1.55 

Total 4.40 4.80 3.95 1.55 

Details of Iron ore procured by STC Ud., STCL Ud. 
and PEC Ud. are a. under:-

STC 

STCL 

PEC 

(Oty: Lakh 10MeI) 

2004-05 2005-08 2006-07 2007-06 

NA 3.98 

0.08 0.35 

8.89 6.57 

2.17 

5.57 

3.21 

(Prov) 
(Apr-Oot. 07) 

1.87 

2.27 

0.68 

07) • Source of procurement for STC, STCL and PEC are 
----------------- Jharkhand, 0rIIaa, Goa and Karnataka. 

2 3 4 5 

IRON ORE 

Chhattlsgarh 47.61 47.11 26.56 15.93 

Kamataka/Goa 59.f8 45.n 48.13 27.41 

OrlssalJharkhand 12.42 7.92 8.74 3.91 

Total 119.21 100.80 81.43 47.25 

(e) and (d) It I. not feasible 10 work out the export 
potential of any State as minerai. are used In various parla 
of the country based on commercial factora. ~ far as 
Manganese Ore and Chrome Ore are concerned, there are 
already quantitative restrictions on their export keeplAg In 
view the dome.tIc demand for these minerai •. As regarda ' 
Iron Ore, Government permits export of Iron ore with Iron 

content upto 64% wtthout oanallzatJon. While export of Iron 
ON wtth more than &4~ Iron oontenI I. canaIIMd thtvugh 
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MMTC Limited, Government permit. export of I~n ore fines 

with more than 64% iron or. against licence by private 

mine owners/leaseholders. However, the High LeYeI 
Committee on National Minerai. Policy has conctuded that 

there is no need to impose any quantitative reatflctlona 

on exports but that the position should be revisited after 

10 years. 

(English) 

P8tent on Ayurvedlc Medicine 

-79. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Government hal received a large 
number of application. from the foreign companIM to get 

the patents of readymade formulae of Ayurvedlc rMdJcines 

which are part of the traditional Indian Ayurwdlc SyaIem 
of Medicine; 

(b) If so, the detail. thereof; 

(c) the details of AyurvedlclUnanl medicine. whoM 
patents have been obtained by other count""; 

(d) whether the Indian Ayurvedlc medical practitio-

ners will face dlfficuHies due to H; and 

(e) if so, the steps taken by the Government In this 

regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a> to (e) The Indian Patent 0IIIce 
has received a number of applications from Indian .. well 

as foreign inventors and companle. seeking patents In 

all fields of technologies, Including poulbly Ayurvedlc 

medicines. which are p~bll.hed on the website of the 
Patent OffIce, namely, www.!plndla.nlc.!n. Databa .. on 

patents granted to IYltema of medlcln. Is not maintained 
by the Patent OffIce. 

Patents are granted to Inventora, Including IndMdueIa 
and compMtes, for produotI and procs •••• which meet 

the crtterta 0' novelty, Inventive ..., and lndu8trial 

application under the sovereign p....-ogallv. of countrl .. 

according to their respective laws which have terrHortal 

effect only; that is, they are effective only in the country of 

grant. Pat.nts granted in other countrlel ar. not applicable 

in India and do not affect the Ayurvedlc medical 

practiUonel8 In India. 

In order to protect traditional knowledge from being 

patented, proViak)na have been made In the Patents Act, 

1970. M per aectIon 3 (p) of the Act, an Invention, which, 

In affect. Is traditional knowledge or which Is an 

aggregation or duplication of known properties of 

traditionally known component or components II not 

patentable. SectIons 25 and 64 of the said Act Include 

anticipation of invention by available local knowledge, 

InCluding oral knowledge, .. one of the grounds tor 
oppolltlon .. aIIo for revocation. 

The Government hu undertaken the development of 

a Traditional Knowledge DIgital library (TKDL) databaM 

which JncIuda oodIfIed knowledge of traditional medicine, 

InCludIng Ayurwda and Unanl, in five International 

languagea, namely, English, German, French, Span"" 
and Japanese to prevent patenting of Inventlona which are 

mer. traditional knowledge. 

..... ngUpofCI ....... 

-so. SHRI SUGRIB SINGH : Will the Mlnlat.r of 
MICRO, SMAU AND MEDIUM ENTERPRISES be pIeaHd 

to state: 

(a> whether the Government has received proposals 

from varlout States Including Govemment of Oriua for 

setting up of clu.ters 'or the MIcro, Small and MedIum 

enterprlln In their State. during the la.t two years and the 

currant year; 

(b) If 10, the detaJla thereof, State-wise; 

(c) the number of propoaala 10 far cIea'rad -by the 

Union Govemment and the number out 0' them· pencIng 
for cIearMce; 
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(d) the criteria fixed for clearance of such proposals; 

and 

(e) the time by when the .. pending proposals are 

likely to be cleared? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) The 
Ministry of Micro Small and Medium Enterprises received 

268 proposals under Its Micro and Small Enterpriees -
Cluster Development Programme (MSE-CDP) and 202 
proposals under Its Scheme of Fund for Regeneration of 

Traditional Industries (SFURTI) for the development of 

existing clusters located In different States including 
Orissa. 

(b) The State-wise details for the two schemes are 

given In the enclosed Statement-I. 

(c) The Steering Committees constituted for the 
conSideration of proposals under the two schemes 
approved interventions in 263 and 122 such clusters 
re~ectively. No eligible proposal Is pending for clearance. 

(d) The criteria fixed for olearance of such propos-

als under the two schemes are listed In the guldelln .. 

of the two .. schemes whloh are given In the enclosed 

Statement-II and 11/ respectively. 

(e) 008S not arise. 

SttItement-1 

State-wise list of duster development pIOpCJIJaJs 
r8cslved from various StateslUTs under MSE-CDP 

S. StatelUT s 

No. 

2 

1. Andhra Pradesh 

2. Assam 

Proposals received during 

the last two years and 
the current year 

MSE-COP SFURTI 

3 4 

14 20 

5 6 

2 

3. Arunachal Pradesh 

4. Andaman and Nlc:obar 
Islands 

5. BIhar 

6. ChhaHlsgarh 

7. Chandlgarh 

8. Daman and Deu 

9. Deihl 

10. Dadra and Nagar Havell 

11. Goa 

12. Gujarat 

13. Haryana 

14. Himachal Pradelh 

15. Jammu and Kashmir 

16. Jh.J1(hand 

17. Kamataka 

18. Kerala 

19. Lakshadw.ep 

20. Madhya Pradesh 

21. Maharashtra 

22. Meghalay. 

23. Mlzoram 

24. Manlpur 

25. Nagaland 

28. Ort ••• 

10 Questions 86 

3 4 

3 3 

2 5 

3 

2 2 

4 6 

1 5 

2 

5 

2 3 

8 13 

36 12 

3 6 

7 7 

1 

2 4 

18 11 
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2 3 

27. Punjab 6 

4 

6 

deployment of available resources for effective implemen-

tation and more sustainable results In the medium to long 
term. 

28. Pondicherry 2 2. In view of the large number and dispersed locations 

of the small enterprise clusters and varied status of 
29 Rajasthan 

30 Sikkim 

31 Tamil Nadu 

32 Tripura 

33 Uttar Pradesh 

13 

21 

2 

84 

11 

29 

2 

23 

collaborative self-help capabilities of these cluster-based 
enterprises across the country, the success of this 
Programme depends not only the initiatives of the cluster-
based enterprises but also on the active Involvement of 
the State Govemments and other Institutions engaged In 
the promotion of small enterprises. The following 
guidelines are, therefore, Issued, In supersession of the 
existing guidelines, to assist all the stakeholders In 

34 Uttarakhand 3 formulating proposals for financial support from the 
Ministry of Small Scale Industries for implementation of 

35 West Bengal 29 8 

Total 268 202 

Ministry of Small Sellie Industrle. 
Govemment of India 

OffIce of Development Comml .. loner 
(Small Scale Industries) 

NoTMJUNDI2005 
Nlrman Bha .. n 

New Delhl-110011 
Dated 14 March 2001 

Offlce Memorandum 

SUbJect: Guideline. of the Small Indu.tr'" Clu.ter 
Development Programme (SlCDP) 

Introduction 

1 . The Ministry of Small Scale Industries (SSI), 
Govemment of India (Gol) has adopted the cluster 
approach as a key strategy for enhancing the productivity 
and competitiveness as well as capacity building of small 
enterprises (Including small scale Industries and small 
scale service and bUSiness entities) and their collactlves 
in the country. Among other things, this approach. al80 
facilitates substantial economies of scale In terms of 

cluster development Initiatives under the Small Industrl .. 
Cluster Development Programme (SICDP). 

Implementing Agencle. 

3.1 A clear legal entity with evidence of prior 
experience of po.ltlve collaboration among It. m ..... 
berl, whether formally or otherwl .. , a. the applicant of 
the propoaed cluater development Initiative ... u .... 
aound managemenL IdeaUy, thereto ... , .U propoaal. for 
eluater development aeeklng a •• lstance under the 
SICDP must emanate from .peclal purpo.e vehlc ... 
(SPV), con.lstlng of the actualllikely cluater beneflcl. 
rleelenterprl... organlMCI In any legally recognlMCI 
form like a cooperative aoclety, reglateNd aoclety, truat, 
company, etc. 

3.2.1 Considering, however, the una.ven state of develop-
ment of such collaborative initiatives among email (and 
tiny or micro) enterprius in the country, it would be 
permissible for a lead Govemment Institution to be the 
prime mover of a proposal for cluster development In the 
initial stages of Ita conceptualisation, design, determina-
tion of technical paranwters, project preparation and 

documentation, etc., in consuhation with the cluster 
beneficiaries. It will, however, be nece ... ry to constitute 
the SPY at the .. rlieat poaalble, with cl .. r Indication 
01 the time ....... for compIeIIon of thl. eeeentI8I 
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rwquIrement while lubmfttlng the propoul for GoYern-

ment ••• Ielance. 

3.2.2 In short. in addition to the 5PVs of cluster 

beneficiaries. institutions/agencies of the following catego-

ries will. therefore, be eligible to propose and Implement 

cluster development projects under the 51CDP, with 

financial support of the Ministry of 551: 

Field organisations/offices and autonomous/ 

public sector institutions/enterprises of the 

Ministry of 5SI, Ministry of Agro and Rural 

Industries (ARI) and other Ministries of the 
Government of ·'ndla. 

State Govemments and their autonomous/ 

public sector organisations. 

National and Intemational Institutions engaged 

in promotion and development of the small 

enterprises, including 5SI, sector. 

Any other institution/agency approved by the 
Ministry for this purpose, keeping in view the 

special circumstances applicable to a State or 

Union Territory. 

Selection of Clu"er(e) 

4. Detailed study of the features of the clusters with due 

care and application are essential prerequisites for 

selection of a cluster of the right type. The criteria may 

vary to some extent depending on the type of clusters and 

the goals sought to be achieved through the cluster 

development initiatives. However. broadly. the following 

illustrative aspects should be kept In view: 

Importance of the clusters (s) In terms of 
number of units, employment, production. 

exports, etc. 

Existence of critical gaps in technology, product 

quality, common facilities, skill upgradatlon, 

availability of raw material, marketing support. 

etc. 

Viability of the cluster. 

Vibrancy of local Industry association andlor 

Interest evinced by other Institutions engaged 

In development financing and SSI promotion 

In development of the cluster. 

Social and environmental considerations like 

gender Inequalities, poverty conditions, need for 

employment generation, pollution scenario, etc. 

5. Clusters of 551 units manufacturing products which 

fall under the administrative purview of other Ministries of 

the Govemment of India may also be considered for 

financial uslstance under this Programme, with the 

consent of the Ministry concemed. 

6. In CI8e the implementing agency II not the 

Govemment of the State In which the cluster Is located 

or an organisation, of that State Govemment, the agency 

will al80 need to necel88ri1y consult the State Govemment 

concerned and take Its views into account while selecting 

the clulter a~ drawing up the strategy and/or action plan 

for 1t8 development. 

lIIuatrlltiY8 Stepa In CIu .. ., Development Programme 

7. The main steps are: 

Selection of cfuater(s) 

Selection of Cluster Development Executlve(l) 

Tru8t building 

Diagnostic 8tudy 

Preparation of action plan 

Approval of budget and leveraging of funda 

from varlou8 instltutlon8 

Implementation of the action plan 

Monitoring and evaluation 

Handing over and exit 
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Cluster Development executive (CPE) 

8. An officer/executive of the cluster-based SPV or the 
implementing agency (other than the SPV) has to be 
selected and trained to act as the Cluster Development 

Executive (CDE). The CDE Is required to conduct the 
Diagnostic Study, prepare the Action Plan based on the 
former and get the Plan Implemented with full participation 

of the ClustElr Actors, so as to build up the collective 

capacity of the units in the Cluster to sustain and carry 

on the promotional as well as commercial activities In the 
long run even after the project comes to an end. 

9. In case the selected cluster Is far away from the 
office of the implementing agency, office space may be 

provided to the CDE on rent with basic equipment and 

furniture, etc., within or near the cluster. Funds will, 
however, not be provided by Ministry of 551 for construction 

of office building, purchase of vehicle, costly furniture and 

furnishing, etc. Provision for office expenditure and 
travelling expenses at a reasonable scale, usually ranging 
between 10 to 15 per cent of the total project coat, may 

also be considered depending on necessity. 

10. The National Resources Centre (NRC) for 551 

Cluster Development created at the National Institute of 
Small Industry Extension and Training. (NISIET), Hyderabad-

500 045 and the International Centre for Cluater 
Competitiveness and Growth (IC3G) at the Entrepreneur-
ship Development Institute of India, P.O. Bhat-382428, 

District - Gandhlnagar, GuJarat have been established for 
providing training and related services for cluster devel-
opment. They conduct courses spread over 3 to 4 weeks 

for training of CDEs on the tools and methodology of 
conducting diagnostic studies and implementing cluster 
development Initiatives. Implementing agencies. may 
approach the NRC or IC3G for organising training of the 

CDEs after their project proposals are approved by the 
Ministry of 551. 

Cost of Project and Government of Ind .. ContrIbution 

11. The project cost may vary from cluster to cluster and 
will depend on parameters like the duration of the project 

(usually 3 yeara), size of the cluster, nature and scope of 
the proposed interventions, etc., 88 emerged from the 
diagnostic study. However, contribution of the Ministry of 

SSI will not exceed 10 per cent of the total project cost, 

subject to I ceiling of A •. 10 crore per project including 

,As. 10 Ilkh for -80ft activities- I ••• Clpaclty building 

actlvltl •• In the clu.ter whe,. no ftxed a.Ht I. acquired 

or formed. 

12. The formats of proposals for such soft interventions 

are detailed in Part I of the enclosurea to these 
guidelines (Annex I to IV). These need to be adhered to 

strictly. 

13.1.a Wherever required, assistance under this . . 
Programme may also be considered for setting up 

Common Facility Centre (CFC) In the cluater. Tha. Detailed 
Project Report (DPR) for the CFC together with appraisal 

report prepared by a bank (If bank financing is Involved) 

or an independent Technical Consultancy Organisation! 
reputed Consultant will have to be submitted in such 
cases. 

13.1.b. With the grant-lrHtld sought from the Govern-
ment, the proposed CFC must be financially and 
operationally a. viable a. any commerc .. 1 project. Aa a 
result, all CFC proposals should comply with the financial 
norms of appraisal that a commercial bank would seek, 
e.g., Internal rate of return, break-even point analyils, debt· 
service coverage ratio, sensitivity analysis, etc., using 

basic templates such as projected profit and loss account 
and projected balance sheet for the proposed CFC. The 

proposed CFC must also justify Its need In terma of Its 

likely Impact at the level of an Individual representative 
enterprise of the group that It intentls to benefit. 

13.1.c. In keeping with the objective as stated at the 

beglMlng of paragraph 13.1.b above , CFC Plojects would 
be classified and the Central Government (viability· gap 
funding) assistance therefor would be based on the 
following broad norms: 

(I) Developmental CFC projects: Central Govern-
ment support of 70 per cent of the project coat 
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and the remaining to be provided by the State 

Govemment concemed and the project benefi-

ciaries. 

(II) Quasi-Developmental CFC projecta: Central 

Government support of 50 per cent of the 

project cost and the remaining to be provided 

by the State Government concemed and the 

project beneficiaries. 

Jlii) Quasi-Commercial CFC projects: Central Gov-

ernment support of not more than 30 per cent 

of the project cost and the remaining to be 

provided by the State Govemment concerned 

and the project beneficiaries. 

(Iv) However. in case of clusters of micro and/or 

village erlterprises. i.e .• enterprises with invest-

ment in plant and machinery (excluding land 

and building) in each case not exceeding 

Rs. 25 lakh, the extent of Central Government 

assistance may be raised to 80, 60 and 40 

per cent of the project cost in the three types 

of CFCs respectively .. 

In all the cases stated above , the entire cost of land 

and building shall be met by SPVlState Government 

concerned. 

13.2. Implementing agencies shall be responsible for 

setting up and commissioning of the CFC on a tum-key 

basis. The CFC thus established will have to be run by 

the Special PUrpoH Vehicle (SPY) on commercial lines. 

with enough current revenue surplus to meet all Its current 

expenses as well as cost of replacement/expansion of 

assets as and when necessary. Ministry of SSI ahall nol 

accept any financial liability artalng out of operation of 
anyCFC. 

13.3. The formata for propo,,'s in this regard are given 

in Part II of the enclosures (Annex V and VI). The guiding 

prlnclptea elaborated In Part II need to be gone through 

carwfuIIy. 

14. Contribution of the MInistry of SII to the teMl ~ 

of the proJect will be decided keeping In view the 
availability and willing ..... of other stakeholdera and 

partne,. like State governments, Induatry ••• oclatlon., 

ftrm. In the clutter .tc. For further clet811. of funding 
scal .. , reference I. Invited to Part I and Part II of the 
enclo.ure. to the .. Guidelines. Implementing .ganclaa 
(Including State Govwnmanta, dust. beneficia ..... anell 

or their SPV.) are expected to moblll .. re.ourcae to 

fund the remaining co.t, .s detailed In Part Inl of the 
enclo.ures. 

Linkages with Buslne.s Development SaNtees (80S) 

15. Development of capacities of 80S providers to meet 
the needs of small enterprises and establishing linkages 

between them and small enterprise clusters constttute a 

priority area of the cluster development strategy. Therefore, 

the proposed clUster development activities should 

include establishment of linkages between the ctuater 
units and the 80S providers In the public and privaJe 

sectors capable of catering to the needs of small 

enterprises. 

Dovetailing with Other Schem .. of the Ministry of SSII 

ARlend Schamas of Other Mini ....... of the Government 

of Indle 

16. Implementing agencies will be encouraged to 
dovetail the cluster development Initiatives with other 

Schemes of the Ministry of SSVARI. SImIlar schemes of 
other Ministries of the Govemment of India should also 

be tapped. 

17. Implementing agencies may. wherever necessary. 

seek assistance from technical agencies like the Product 
and Proceu Development Centres and Central Tool 

Rooma of the Ministry of SSI as wefl as the Central Glasa 
and Ceramics Research Institute, Central Leather Re-
search Institute, Technology Information For8C88~lng and 

Aaseaament Counotl and other similar Insututlons of other 

Mlniatries and Departments of the Government of india 
engaged In technology upgradatlon of client enlerp ..... 

including SS18. 
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Format. and Approval of Project Propoul. 

18.1. The proposal. for ._klng fln.ncl.1 ••• Istanee 

from the Mlnl.try of SSI should be made In the format. 

given In Part I .nd P.rt II of the enclo.ure. to the .. 
Guideline •. These formats, though quite detailed, are stili 

Illustrative and necessary additions/amendments to the 

contents may be done by the implementing agencies, 
depending on the nature of the cluster and the proposed 

actiVities. 

18.2. The proposal. will be con.ldered .nd approved by 

the Steering Committee on the Small Industry Clu.ter 
Development Progr.mme under the ch.lrm.n.hlp of 

Secretary, Ministry of SSI for projects costing R •• 1 
crore and above .nd of the DevelOpment Commls.loner 
(SSI) for project. costing .... than R •• 1 crore. However, 

project. co.tlng R.. 5 crore and .bove will be 
scrultlnl.ed on flle by the offlce of DC(SSI) In 
con.ult.tlon with FA, before putting up to the Steering 
Committee for .pproval. 

.. 
Disbul; .. ment of Fund. 

19.1 ·Funds will be released by the office of the DC (SSI) 

dlrectiy to the SPV/IA, under intimation to the State 

Government The disbursement .chedule of the Goigrant 

would gener.lly be In .ccordance with the annual 

installments reque.ted In the propoul of the project, 

with justification for the .ald schedule to be con.ldered 
and approved by the Steering Committee. Ho .. ver, In 

general. upfront contribution by the SPV or the 
beneficiaries share would be • prerequl.lte before 
release of the first in.tallment of Gol ••• Iatanc •• Where 

bank flnance Is Involved, written commltm.nt of the 

bank concerned to rei .... proportionate fund. will .1.0 
be nece.sary before rei .... of Gol •• llstanee. Thll will 
allo apply to the State Gov.rnm.nt contribution, 
wherever .ppllc.ble. 

19.2 Furth.r ......... ofth. Gol grant will be contingent 
on furnl.hlng of pre.crlbed utUlatlon certlflcetn) and 
verification of ,..... .. of contribution by the bank ancl the 

State Governmf't. DC (SSI) may also require physlcel 

verification of the progreu of works before ........ 

of the HCond and .ubHquent Installments of GoI 
grants. 

MonitOring and Evaluation 

20.1. In case of projects Implemented by the State 

Govemments, their autonomous bodies and SPVs with the 

State Govemment as one of the stakeholders, monitoring 

of the projects to ensure satisfactory and time-bound 

implementation of the activities will be the responsibility 

of the State Govemments concemed. Each State Govem-

ment will also be required to constitute a Project Steering 

Committee conSisting of representatives of all the 

stakeholders for this purpose. State Govemments will 

send Ouarterly Progress Reports (OPR) on physical and 

financial parameters progress as well as utlllution 

certlftcete. prescribed under the Oeneral Financial 

Rula. of the Central Oovernment to the OffIee of the 
Devefopment Comml •• loner (Small Scale Indu.trle.). 

20.2 In case of cluster development projects not covered 

by the provisions In the preceding paragraphs. the Ministry 

of SSI will directly monitor the progress through monitoring 

committees constituted at the level of the Ministry or 

through its State level offices. 

20.3 The formats of OPR and Utilisation Certificate are 
enclosed in Part-I of the enclosures. 

21. This Issues with the concurrence of the Integrated 

Finance Wing vide their Oy.No. 5089'dated 07.03.2006. 

(SANJEEV KAUSHAL) 
JOINT DEVELOPMENT COMMISSIONER (SSI) 

Enclo.ure - P.rt I (pp. 8-22) 
Pert II (pp. 23-33) 

Copy to-

(1 ) Chief Secretaries (All States/UT s) 

(2) Secretaries of State Governments, In charge of 

Industries Departments 
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(3) DirectolS of Industries (All StateslUTs) 

(4) Directors SISls 

(5) General Managers (All Tool Rooms) 

(6) Principle DirectorlDlrectors (All Autonomou8 

Bodie8 under DCSSI) 

(7) Principal Director NISIET 

(8) Executive Director NIESBUD 

(9) IF Wing (Fin I), 0/0 IPP, Minl8try of Commerce 

and Industry, New Delhi. 

(10) JOint Secretary to Govemment of India, Ministry 

of ARI 

(11) Joint Secretary to Govemment of India, DIPP, 

Ministry of Commerce and Industry 

(12) All members of the Steering Committee of 
SICDP 

(13) Director EDII 

(14) Chairman Colr Board 

(15) CEO, KVIC 

(16) Chairman, NSIC 

(17) CMD, SIDBI 

(18) ChairmanIPre8ident, National Level Industry 

ASSOCiations 

(19) ChalrmanlPrealdent, State Level Industry Asao-
ciations 

(20) ChairmanlPresldent, Cluster Level Industry A.-
sociations 

(21) PS to Minister (SSI and ARI) 

(22) PPS to Secretary (551 and ARI) 

(23) PS to AS and DC (551) 

(24) Addl. Development Comml88loners 

(25) Joint Development CommiSsioners 

(26) Industrial Advisers 010 DCSSI 

(27) All OMslons, 0/0 DCSSI 

(28) Adviser (Village and Small Industries), Planning 

Commission. 

ENCLOSURE: PART I 

Formltl of Propo .... tor Clultel' Development 

Protect (Other than Eltabll.hment of Common Facility 

Centru or Similar Hlird Infra.tructure) 

1. Summary Detalla of the proposed cluster choIen for 

intervention (Format at Annex I). 

2. Selection Crfterla used to select the above mentioned 

cluster in preference to any other contending cluster(s) 

(POSSible guidelines at. Annex II). 

3. Primary and Secondary Ob,ectIvee of the PropoMd 
Intervention: Sustainable employment generation, poverty 

alleviation, faster growth of value of production of existing 

enterprises, productivity Improvements, Improved environ-

mental compliance; alV80me of the foregoing andlor any 

other-specify explicitly. 

4. Key Problem ArMs and Suggested Correapondlng 

Strategic Intervention.: 

(a). Key problems confronting the cluster In achiev-

ing the stated objectives and corresponding 

strategic areas of Intervention, e.g., technologI-

cal and process/product quality up-gradatlon, 

improved credit flow and other types of financial 

linkages, Improved marttetlng including exports, 

Institutional capacity building Including but not 

limited to creation of new active usoclatlons/ 
netwom, training of individual cluster units, • 

better environmental compliance, etc., during 

.. ch year of the project that will help the 

cluste~ In achieving all the primary and second-
ary objectives. 
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(b). Reasons for choice of each strategic interven-
tion: how do you establish the suggested 

priority/sequencing of each Intervention? 

5. Expected Major Outputl: AI the !evel of (i) individual 
firms, (Ii) cluster, (III) inter-cluster networ1c.s and (Iv) policy 

on cluster development, in relation to the situation 

described above (lIIultl'lltive output at Annex III). 

6. Institutional Competencies: What proven competen-

cies does your institution have In the strategic are88 of 

intervention described at Sr. No. 4 above? Pleue attach 
a summary sheet of the results achieved In any other 
cluster thaI you may have dealt· within the past (a. per 

Annex III). If there is already a development Initiative 
underway in the cluster or likely to be taken up, state the 
scope for value addition/complementation by your Institu-

tion. 

7. Management Structure for Propoeed Clu8ter 
Project Implementation: Draw the organisational struc-

~ 

lure for the proposed project, giving th, name of each 

person likely to be deployed wife hlalher role and 

duration in person days across the project along with 

hlalher CV.' 

8. PropoHd Project Co .. : Provide annual e.tlmat. of 
co.t for the duration of the project and the likely SOUreR 

of fund. Including the minimum contribution of the 
Industry ... oclatlon st 10% (Format In Annex IV). 

9. Monitoring (regularty) and Evaluation (quarterly, half-

yearly or yearly) Mechanism: State clearly the propOHd 

mechanism with emphasiS on me88ures for Involving the 

local beneficiaries 88 well as extemal Institutions (the 

latter to be specified). 

Nc*: Taking the propoHd mechllnllm Into account, 

reporting format. for evaluation will be 
provided aeparately upon .anctlon of the proJect 
propoul. 

QUARTERLY PROGRESS REPORT OF SOFT PROMOTIONAL ACTIVITIES UNDER 

SMALL INDUSTRY CLUSTER DEVELOPMENT PROGRAMME(SICDP) 

PART-A 

Name of the product and location of the cluster Report 

for the quarter ending ............... in the year ............. .. 

Name of implementing agency ................................ .. 

Status of implementation of activities 

S Activity/AreB of Activities scheduled Activities actually Dellverables/Achleved Remarks 

No. Intervention to be Performed performed during (In quantifiable 

durlng the the quarter with relults 88 far 

qu~rter dates when 88 po .. lble 

performed 

2 3 4 5 6 

1 . Diagnostic study 

2. Market Development 
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3. 

4. 

5. 

6. 
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2 3 5 

Technology 

Upgradatlon 

Skill Development 

Capacity building of 

cluster actors 

Others(Specify) 

QUARTERLY PROGRESS REPORT OF ESTABLISHMENT OF COMMON FACILITY CENTRI!(CFC) 
UNDER SMALL INDUITRY CLUSTER DEVELOPIIENT PROGRAIIIIE(SICDP) 

PARr .. 

6 

Name of the products and location of the clu.ter ..................... .. Report for the 

quarter ending .................. .In the year ............................ .. 

Name of implementing agency 

Type of CFC being established 

82 

It8tuI of progrwe 

S Activity 

No. 

2 

1. Construction of building 

2. Selection of machinery and Its 

"pacification and floating tenders 

3. Placement of purchase order 

4. 'Supply of machinery and equipment 

5. In.tallation of machinery 

6. Commisaionlng of machinery 

Expected date of 

completion 88 

per the project 

proposal 

3 

Targeted milestone Prog ....... at the Remark. 

eet for end of end of the 
the quarter under quarter reported 

review upon 

4 5 6 
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QUARTERLY FINANCIAL REPORT OF CLUSTERS UNDER SMALL INDUSTRY CWSTER 

DEVELOPMENT PROGRAllIlE(8ICDP~ 80FT PROIIOTIONAL AcnvmES AND 
ESTAllUSHIlENT OF COIIMON FACILITY CENTRE8(CFC.) 

PARToC 

Name of the products and location of the cluster ....•...•..•..•........ 

quarter ending .................. .!n the year .............••........ 

Name of implementing agency .............................. . 

Type of CFC being establl8hed 

SI. Name of the activity 

No. 

2 

1. Soft promotional actIvltle8 

2. Establishment of Common 

Facility centers (If a part of 

the project) 

TaIIII 

Funds available as on dale during the 
financial year 

Opening balance Go! 888I8tance Total 

a8 on 31st 

March 

3 

sanctioned 88 on 

date during the 

financial year 

reported upon 

4 5 

Report for the 

DMllII8 of fund utiliutlon 
In RI. 

Fund8 Cumulative 

utilized funds utilized 
88 on date • 
during the 

year 

8 7 

Note: All the entrie8 must relate'only to the funds raleaed by MInistry of SSI for the project(ContrtbutIon of other partnera 
in the project to be .xclu~. 
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SI. Letter No. and 

No. Date 

Total 

, 
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FORMGFB 
.1I:A 

{See Government of Indla'8 Decialon(1) below Rule 150} 

Form of UtlUutIon CtrtItIcItt 

Amount Certified that out of RB ............ of grants-In-aid 8anctloned 

during the y.ar ............ In favour of... ......... under this Ministry/ 

Department Letter No. given in the margin and R8 .......... .. 

on account of unspent balance of the previoUs year, a .um 

of RB ............. hu been utilized for the pu~ of .......... .. 
for which It was sanctioned and that the balance of 

R8 ............... remalning unutllized at the end of the year ha. 

been surrendered to Government (vide No .......... dated ........ ) 

will be adjueted towarete the gram-in-aid payable during 

the next year ........... . 

2. Certified that I have satisfied rnyaelf that the conditions on which the grante-in-eid wa8 sanctioned have been duly 
fulfilled/are being fulfilled and that I have exerciaed the following check. to ... that the money W8I actuaUy utilized 

for the purpose for which It wa8 sanctioned. 

Klnd3.~Of checks exercised 

1. 

2. 

3. 

4. 

5. 

SIgnaIu ................................................ . 

DesIgnaIIan ....................................... : .. I 

Date ....................................................... . 

G.I, M.F., O.M.No.F.14(1)-E.II(A)I73, dated the 23rd April, 1176 
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Summary Detail. of the PropoHCI Clu" 

1. Loca!lon:State, cityltownMllage: 

2. Cluater Product: Traditional artleanal or traditional 
industrial or modemlhlgh tech product 

3. Ukely Age of the ClU8ter and whether naturally 
evolved or recently Induced with extemal policy 
support: 

4. N8ture of the Cluater: Vertical (one or two large firm 
centrlc)lhorizontal where several small enterprtaea 
are the key cluster firms/mixed: 

5. Major Cluatar Problem.: Iw per your perception: 

6. Key StrategiC Intervention for Propoeed Cluater 
Development: T echnology/productlmarketlexportlqual-
Ity, etc.: 

7. Extent of Competition: With large dornntlc firms or 
other similar clusters· In India or abroad: 

8. Proposed Project Dul'lltlon: 

9. Oroa. Project Fund Requl.......... and Ukely 
SoUI'CM of Fund.: Institutional coordination and 
developmental expenditure separately. 

10. Key IndlCllton to Reflect the Outcome of the Project: 

Sr. 
No. 

At the firm level and eluater level (attributable to the 
proposed project). 

8t8tement-I1 

Current Information Requirement for 

Cluster Selection 

Parameters Answers 

2 3 

1. Doe. the eluster have a minimum 
critical man? 

Number of firma, structure of 
firms (large/medlurnlsmalVmicro 

across the value chain) 

1 2 

Presence of support firms and 
service providers 

Estimated tumover of broad 
groups In cluster 

Level 0' employment (number of 
men and women) and likely 
Income levels 

Contribution of cluster to exports 

Importance of the product In 
terms of Ita linkages with other 
products/sectors 

Growth trends In the recent put 
(tumover, employment, invest· 
menta, exports, etc.) 

Special features of the cluster 
In terms of seasonaVmalnstay 
activities/dependence, if any 

2. Location of cluater and It. geogrephl-
cal contours 
Within a city/Vlllagellinkage with nearby 
cities/villages (if executing agency has 
a specific ruraVurban mandate) - Attach 
a geographical map, If available 

3. RepilcabilHy potent .. 1 

Size of the total Industry at the 
national level, number of similar 
clusters with a few names 

Unkage of the proposed eluater 
with other clusters or sectors, if 
any 

4. SociIII and environmental condition. 

Summary profile of typical own· 
el'llrnanagers and workers and 
their eoonomic etatua 

88 

3 
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2 

Average yearty eamlngs (man! 
woman) of workeralunlt owners 

DNdgery In activity, H any 

Pollution related Issues In the 

cluster 

Mandatoryllegal I .. ues related to 
product quality, If any 

5. VlllbUIty 

Prospects of upgrading produc-
tion technologyllnveetmentalnnan-
cial off-take/quality? 

Does the product have a future in 
current nationaVglobal settings? 

Main markets of the cluster prod-
ucts (geographical, consumer 
segments) 

Major threatalchaHenges 

Stage of product in the product IHe 
cycle, If known 

Where do the clueler product(s) fit 
into the global· value ct.In cur-
rently? 

6. Promotability 

Have some firms undertaken 
product upgrading or diversifica-
tion, explored new markets, 
made technological IMavatlons, 
invested signHlcantly In or up-
dated equipment, etc., In the 

recent past? 

Does the birth rate of new firms 
substantially exceed the closure 
rate of existing ones? 

KARTIKA 29, 1828 (SAKA) 80 

3 1 2 

How I8nIiIIve are the firma to 
major Iauee that are bothertng 

them? 

Local institutional capacItIe. for 

collective developmental action In 

the prtvate and public sector 

7. Com~ 

Other development work either 

already under way or likely to start 

In the near future 

Scope of the proposed project for 

value addition to other devel0p-
mental work, .. stated above. 

.,.,.",.",.", 

3 

Number of direct benetlcl8ly tIrme: Among the ("Y. th .... 

hundred - ... Note below) firma In the cluster, around 
( .. y, eighty) firma will be targeted directly by the project, 

reaultlng In substantive Improvement of their working, as 

per vertflcatlon Indicators given below: 

<a) Ukely range of outputa: The aaalated cluatar actors 

will become more competitive In terms of growth (If 

there Is a general upswing) or will overcome the 
negative trend more than the others (H there Is an 

ewerall decline). The likely Indicators for vertflcatlon, to 

be identified In the framework of annual action plan 

of the cluster., wlll be Increased total sales (uy, at 

least 30 firma), exports (uy, at Ieut 10 firma), 

Investments (MY, around 30 firma), profitability ( .. y, 
at least 40 firma), employment generation ("Y. 
around 200 persons), ISO and other certifications 

( .. y, around 25), usage of paid Buelne18 DeveIop-. 

men! ServIces ("Y. 8IOUnd 30 firma). _ 
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(b) Indirect beneflc18ry firm.: More broadly, strengthen-

ing forward linkages and local Institutions, provision 

of linkages with public and private support Instltutlona, 

strengthening of local infrastructure through public-

private partnerships should benefit at least half of the 
cluster firms (uy, 150 firms) Indirectly In, say, 3 to 

5 years. 

Cluater Level 

1 . Inatltutlonlll capacity building: At Ieut (lIlY) one each 
among the local Industry associations, unlversltleal 

technical institutions, financial Institutions and/or 

NGOs will undertake collaborative development Initia-

tives for cluster development, including fund-raising. 

At least (ay) one of the local Industry 88IOCIations 

and/or NGOs and/or cooperative 80Cieties will have 

a strong professional secretariat of Ita own with 
demonstrated capacity to raise local funding and 

implement cluster activities by year 3. 

2. Extent of public-private partnerahlpe: More respon-
sive dialogue between the public and the private 

sector leading to renewed Instanoes of at least (~) 
3 substantive public-private partnerships. 

3. Participatory don pIIIn.: In the allisted clLlIter, 

annual (cluster) action plans will be prepared and 

validated by the cluster stakeholders. 

4. Stndeglcally .agnlflcant long-term Inn .... "..: By the 

end of the project, (uy) at least one of the above local 

organisations will undertake strategic development 

Initiatives (managing common facility service" setting 
up local common Infrastructure, etc.,) either directly or 

In collaboration with public institutions. 

5. Local funding stake as an Indicator of effectiveness 

and sustenance: Local stakeholders will have contrib-

uted by the end of the project (uy) at le88t 40 per 

cent of the financial I'88OUfC8I dlrec::tty spent on local 

developmental activities. 

Cluster will have established linkages for raw material and 

machinery supply with another cluater specify). 

Note: The numberwlmlnlm. cited .bo". .... hypotheti-
cal .nd would obYlouely need to be .nered •• 

NqulNd for the cluster In question. 

Proposed Budget for Project· 

Budget 

Line 

(Bl) 

Item 

2 

1. Diagnostic study, contained in the cluster development proposal 

2. Services of Intematlonal Expert., If any ( ........ peraon-dayalweekal 

months 0 Rs ...... ) 

(Rs. thousand) 

Vear 1 Vear 2 Vear 3 

3 4 5 
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3. Organising training programmealleminaralwork.hoplll8Ctureal 
study tours to other cluateraldemonatrallon of technology/equip. 
ment. including expert f.... travel. IodgIngIboarding. etc. 
( ............ programme. 0 As ........... ) 

4. Asaoclation/SHGINOO/Network capacity building (expoaure visits. 
benchmarking. brochure preparation. web-Itta launching. initial 
recruitment cost. training of exeoutivel. hand-hoIdIng eupport on 
declining basis. etc·apecffy numbe... and ratea here) 

5. Services of external conlUltanta. If any ( .......... person·daya 0 
As .................. ) 

6. Participation In foreign fairs (for entrepreneurs In the directly 
assisted cluste ... ·~ number and rat .. here) 

7. Ml8cellanfous developmental coats (tranalatlon. publlcatlon.·1ump 
sum. year-wise) 

8. Technical equipment (In terms of demonstration machinery. tools 
for testing-lump sum. year-wlae) 

Sub-Total A 

8. Coordlnlltion expenditure of Implementing Agency (lA) 

9. In-house Institutional Staff: . 

Cluster Development Executive ( ............. month8)ITechnlcaJ AdvtMr 
( ................ month.)/Support .taff ( ................ month.). each 
OAs .............. .. 

10. Local travel in the cluster of the In-houee staff ( ................ daya 
OAs ................ ) 

11. Telecommunications (lump IUm. year-wlae) 

12. Local purchases (computer. telephone. fax-lump lum. year-wt18) 

13. Rental of space in the cluster (lump aurn. year-wtM) 

14. Mlecellaneou8llnstltutlonal Overhead Colts (lump IUm. year-wise) 

Sub-Total B 

Year-wiae Total (A+B) 

84 

3 5 
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2. PropoMCI Mean. of FINlnce 

Budget Item 

Line 

(BL) 

2 

A.DeY~IExpendnure 

1 . Di.gnostlc study, contained In the cluater development 

proposal 

2. Services of Intematlonal Experts, If any (pe~n-daya/week81 

months) 

3. Organising training programme" .. mlnaralworkahopal 

lectures/study toura to other clustel"lldemonstratlon of 

technology/equipment, Including expert 'eee, travel, lodging! 

bo.rding, etc. ( .......... progr.mmea 0 Ra .......... ) 

4. AasoclationiSHGINGOlNetwork capacity building (exposure 

Visits. benchmarking. brochure preparation, web-site launch-

Ing, inltl.1 recruitment cost, training of executives, hand-

holding support on declining baals, etc.-apecny numbers 

and rate. here) 

5. Services of extemal consultantl, If any ( ........... peraon-days 

o As ........... ) 

6. Participation In foreign falra. (for entrepreneurs In the directly 

assisted cluste,.-epeclfy number and rates here) 

7. Miscellaneous developmental coats (translation, publlca-

tlon~-Iump sum, year-wise) 

8 Technical equipment (in terms of demonatratlon machinery, 

tool8 for testing-lump sum, year-wise) 

Sub-Total A 

(Rs. thousand) 

Mlnlltry of State Govemment Cluster 

SSIIDC .ndlor Other St.keholders 

(SSI) Public Sector (SPV) and 

Support Other Private 

Institutions P.rtners 

3 4 5 
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2 3 4 5 

B. c.ordlnatlon expenditure of Implementing Agency (IA) 

9. In-house institutional Staff: Cluster Development Executive 
( .......... months)lTechntcai Adviser ( .......... monthsySupport staff 
( .......... months), each ~Rs ............ . 

10. Local travel In the cluster of the in-house staff ( ........ daya 
@Rs ............. ) 

11. Telecommunications (lump sum, year-wise) 

12. Local purchases (computer, telephone, fax-lump sum, year-
wise) 

13.. Rentrtl of space in theclu$ler (lump sum, year-wise) 

14. Miscellaneous/Institutional Overhead Costs (lump sum, 
year-wise) 

Sub-Total B 

Year -wise Total (A+B) 

ENCLOSURE: PART II 

Guiding Principles and Formats, of Proposals for 

Funding of Common Facilities Centres (CFCs) in 

Clustef3 under SICDP 

1. Basic Prlnclple8 

The proposed Common Facilities Centre (CFC) 
must fit Into the broader, cl .. rly·stated long-term vilion 

of the cluster for which It Is proposed to be set up. Stand-
alone CFC proposals without ensuring adequate consis-

tency with the broad, common vision and .trategicaction 
plan for development of the cluster/network may lead to 

ineffectivenel>s of the CFC. The measurement of its 
effectiveness must, therefore, be explicitly stated in the 

context of the eeonomlc value cham of the cluster thai the 
proposed CFC is likely to S81Ve. 

2. Avoidance of Duplication of ~aclJlt .. s 

DupHcatlon of 81mllar fIIclllty In the clulter should 

be Ivolded. It must be ensured that the proposed facilities 

in the CFC are. currently not available in the cluster for 
access by' the Intended clientele of the cluster. It Is, 

therefore, necessary to also provide a summary of· the 
existing facilities and the limitations to their use by the 
cluster members. 

3. Broad Categorres of CFC 

3.1. Different types of CFC may require different types 

of public support. CFCs may be categorised Into the 
following thr~ broad types, depending upon their 

predominant chal'llcterlstlcs of being a publlo good or 
a private good: 

(I) Developmental (DV): The CFCs that seak to 

disseminate and promote adoption of advanced 

technology, un~rtake R and 0, provkte new 
forma of training, include a common testing! 

standardisation facHIty, etc., are the onn fOr 
. which private .ector Is Ie.s likely to inveet on 

,. 
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its own, due to perceptions of higher financial 
risks and/or longer gestation period for gains. 
Such CFCs do not demonstrate commercial 
viability without substantive long term public 
support for the target cluster members 
(even beyond 3 years of operatlonalisatlon of 
CFC). 

(ii) Quasi Dev.lopmental (QD) : The common 
facilities that do not necessarily demonstrate 
commercial viability in the short to medium term 
(less than 3 years) and distribution of gains to 
individual firms is not clearly established, e.g., 
common effluent treatment plant, may fall 

between OV and CL types. 

(iii) Comm.rclal (Cl) : The common facilities that 
are likely to lead to clear commercial gains for 
the target cluster (private sector) enterprises 
within up to two years of the CFC becoming 
operational, e.g., common production centre, 
common marketing facility, common raw mate-
rial depot that procures raw material and/or 
sells common finished products will fall In this 

category. 

lIIust ... tlv. Types of CFC 

3.2. Some illustrative types of CFCs In each of the three 
categories are given below. Th •• xt.nt of benefits that 
a CFC Is IIk.ly to provld. to the Individual participating 
cU.nt units will g.n .... lly be an Important determining 
fector In measuring the ·publlc good" cont.nt of the 
proposed CFC and, h.nce, deciding the .xtant of 
Gov.rnm.nt financial aupport. However, the project 
authorltle. need to recognl •• that In specific altuatlona 
ancllor for specific .. sons (to be apenout), the CFC may 
have cha,.ct.rlatJca which may be a combination of two 
or more of the clear typea mentioned abov •• Hence, It 
I. necea .. ry to clearly work out each component of the 
CFC, with clearly atated financial param.t.,., from 
among the following Illustrative (not .xhauatlve) catego-.... : 

a. Tutlng Facility - for quality upgradatlon, cluster-

wide (OV). 

b. Design Centre - for new designs not being 

currently used in the clulter and/or for up-
gradation of existing designs (OV). 

c. Common ProductionIProce.alng Centre - for 

balanclng/correctlnglimprovlng production line 

that cannot be undertaken by indMdual units 

(CL). 

d. EMu.nt Treatment Plant - for pollution control 

(00). 

e. Marketing DlapiaylSelllng Centre - to organise 
buyer-seller meets, fairs, regular display, provid-
ing ahemate outlets for marketing (CL). 

f. Infonn8tIon CentreI8ub-Contng Exchange-
to facilitate Improved supply-chaln linkages 
within and outside the cluster (00). 

g. Common loglatlea Centre - to Improve .m-
clency of logistics operations as a means to 

cutting costa, faster supply of goods to the 

buyers, reducing breakages, etc. This may be 

a physical facility such as inland container depot 

or Information hub (00). 

h. R .... rch and Developm.nt Centre - to either 

underta"e Indigenous Rand 0 or just customise 
the technology/process techniques to suit local 
requirements (OV). 

I. Training Centre - to Improve the skills and 
knowledge of different levels of workers, super-
visors or' even management structures (OV). 

j. Common Raw MllterlaIlSaI .. Depot - to 

Improve the in-efflclencles Involved In small lot 

buying/seiling leading to higher COlts and non-
adherence to desired material specifications 

(el). 



101 Written AnswelS KARTIKA 29, 1929 (SAKA) to OUflBtionS 102 

4. CFC ••• Combln.tlon of Type. 

The .. me type of a CFC for dlfferwrt cll.nt groupa 

mey require different treatm.nta. Depending upon the 
existing economic ,and technical status of the units in the 
cluster, different norms of treatment may have to be 
applied to arrive at the necessary support In the form of 

Govemment grant-In-ald. To illustrate, a common produc-
tion centre to be set up by' economically well-off 
enterprises 'for themselves may be considered 88 a 
commercial proposition, wt,llle e. similar one by a group 

of micro enterprises may be considered as a developmen-
tal intervention. Secondly, whether the client group of the 
CFC is closed (Le., consists only of the prime beneficia-

ries/promoters who discourage the use of the CFC by non-
promoters) or open to usage by any cluster firm without 
discrimination may also help to determine the extent of 
public support that should be given to the proposal. 

5. Specl.1 Purpo.e Vehicle. 

5.1 A clear leg.' entity with evidence of prior experience 
of positive coliaboNtlon .mong It. membera. wMtMr 
formally or otherwl.e ••• the .ppllcant of the propoaed 
CflC ..... re. sound m.nag.ment. Ideally. thereto ... all 
propoaal. for CFC. muat .me .... from .peclal purpoae 
v.hlcl.. (SPV), con.latlng of the actualllikely cluater 
beneflclarle. organl.ed In any legally recognlaed form 
like a cooperative .oclety. reglatered .ocrety. truat. 
company, etc. The private sector benefiCiaries, i.e., cluster 
units must together have majority stake in such an entity, 
with no single unit having financial share of more than 
10 per cent in the eqUity capital (or equivalent capital 
contribution) of the SPV. Registered Industry associations 
with a clear track record of financial records and 
developmental activities over the last 3 years are also 
eligible to seek funding support for a CFC. 

5.2 Thu., while It I. nece.sary to form a .pec'" 
purpo.e vehlcl. (SPV) right at the start. con.,derlng the 
uneven state of developm.nt of .uch coilaboNtlve 
Initiative. among .mall and micro .nterprl.. In the 
country, It would be permlsalble for a ~ud Government 
Inatltutlon to be the prime mover (Implementing 

Agency - IA) of • proposal tor CFC In the Inltl.1 atagH 

of It. conceptualisation, de.lgn, determination of 
technical paramet..... project preparation and docu-
menllltion, etc., In con.ultlltlon with the clu.ter benefl-
clarie •. It will, however, be n.ce •• ary to con.tltut. the 
SPV at the earll .. t poa.,ble, with clear Indication of the 
tim. fl'llme for comp.etlon of this •••• nt ... requlrem.nt 

while .ubmlttlng the proposal for Gov.rnm.nt a •• '.· 
IIInce to the CFC. 

5.3 There should be a minimum of 20 small scale 

industry (SSI) or smaller (tiny/micro) cluster units serving 
as members of the SPY. There is no ceiling on the 
maximum number of members. In special cases where 

considerations of investments, technology or small size 

of the cluster warrant leaser number of units, a minimum 
of 10 S51 units may be considered for the SPY, giving 
reasons thereof. All the partiCipating small enterprise units 

should be Independent In terms of their financial stakel 

and management. 

6. Government Fln.ncl.1 Aellstan .. 

6.1 With the gNnt-in-ald lought ft'Om the Government, 
the propoaed CFC mUlt be fln.nc .. lly .nd opeI'8tIonally .1 vl.bIe ... ny commerc ... project. As a result, all CFC 
proposals should comply with the finanCial norms of 
appraisal that a commercial bank would seek, e.g., 
Intemal rate of retum, break-even polnt analysis, debt-
service coverage ratio, senlltlvfty analysis, etc., using 
basic templates such as projected profit and 1081 account 
and projected balanee sheet for the propoled CFC. The 
proposed CFC must also justify Its need In terml of Its 
likely Impact at the level of an Individual representative 
enterprise of the group that It Intends to benefit. 

6.2 In keep'ng with the objectlv. •• stated at the 
beginning of the paragNph 1.1 .bov. • CFC proJtCte 
would be cIuaItled and the Centra. Qovernment (vl.bIIlty 

gap funding) .salstance theretor would be beaed on the 
following broad norma: 

(I) Developmental CFC projects: CentnI. Gowrn-
ment IUpport of 70 per cent of the proIect coat 
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and the rem.lnlng to be provided by the State 

Government concerned .nd the project benefl-
clarle •. 

(v) Qua.I-Developmental CFC project.: Central 

Government .upport of 50 per cent of the 

project cost and the rem.lnlng to be provided 

by the St.te Government concerned .nd the 

proJect beneficiaries. 

(vi) Quasi-Commercl.1 CFC project.: Central Gov-
ernment support of not more th.n 30 per cent 

of the project cost and the remaining to be 

provided by the State Government concerned 

and the project beneflclarle •. 

(vII) However, In case of cluste,. of micro ancllor 

village enterprises, I.e., enterprises with In-
vestment In plant and machinery (excluding 

land and building) In each .case not exceeding 
Rs. 25 lakh, the extent of Central Government 

as.l.tance m.ybe raised to 80,60 and 40 per 
cent of the project cost In the three types of 
CFCs respectively. 

In aU the cases stated above, the entire cost of land 
and building shall be met by SPY/State Government 
cOJlcerned. 

6.3. The .hare of the clu.ter beneflcl.rle. In .11 the th .... 

above-m.ntloned c ••••• hould be a. high a. po •• lble 
and not I •• s than 10 per cent of the total co.t of the 

CFC, including the co.t of land and bulldlrig(.)., State 
Government contribution will be considered as the viability 
gap funding. Large mother manufacturing firms (whether 

in the public or private sector), other major buyers of the 
cruster SSI products, commercial machinery suppliers, 
raw material suppliers and business development service 

(BOS) providers will'be eligible to contribute up to 50 per 
cent of tI'Ie, beneficiary share, provided the management 
remains clearly with the intended beneficiary SPY 
consisting of the smalUmicro enterprises b.n~ficlaries of 
the cluster. The Spy may also raise l08n~ from banks to 

take care of any shortfall, expansion,. etc. on the term that 

the plant and machinery in the CFC purchased with 

Government assistance will not be given first charge of 

hypothecation to the bank and the first right thereto' will 

rest with the Govemment funding the project through grant-

In-aid. 

6.4 The CFC may be utilised by the SPY members as 

also others in a cluster. 

However. evidence should be fumished that the SPY 

members would utilise at least 60 per cent of the installed 
capacity. 

7 Submission of Proposals 

7.' Before submission of a detallst1 proposal for Central 
Govemment assistance for a CFC, a prellmln.ry 

application In the enclosed format (Annex V) may be sent 
to the office of Dev~lopment Commissioner (Small Scale 
Industries) [DC (551»), Government of India to seek in-

principle interest and comments on ways to ensure 
positive outcome of the proposal for CFC. However, It 

would not benecea .. ry to submit • preliminary 
.ppllcatlon If the cluster h.s .Iready bean .... ated by 

the Central Government for development of facillt .. 
other than CFC. 

7 .2 Taking in to account .the outcome of the preliminary 
application, the detailed project proposal (Annex VI) 
supported by a clust9] diagnostic study and a copy of any 
financial apprlliaal that may have been undertaken by a 

bank or financial institution may be submitted to the DC 

(551,. All propo .. ls need to be forw.rded by the SPY 

(or, the IHd Goveni:nent Instltutlonllmplementlng Agency 

(IA), vide para. 6.2), with recommendation of both the 
local Smallinckmrie. Service Institute (SISI) (or, In case 

of cluatera of vlllag. Inda.trle. or colr Industries, from 
. . ' . 

the State Directorate of the Khadl and Village Industries 

Commls.lon (KVIC) or, as the Case may be, of the 

Regional Office of the Colr Board) and the Department 
concemed of the State Government (with ~I.ar commit-
ment of the latter In respect of Ita financial contribution). 
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8 Appnlul and Approval of PropoHI. 

8.1. There would be two levels of Steering Committees for 

appraisal and approval of proposals. The first would be 

chaired by DC (SSI) that would appraise and approve 

funding proposals for CFCs with a financial outlay of \eas 
than Rs. 1 crore. For all proposals with financial outlay 

of Rs. 1 crore and more, the Steering Committee would 
be headed by the Secretary, Ministry of SSI. HoweY8r, 

projects costing Rs. 5 crore and above will be scrutinised 

on file by t'- office of DC(SSI) In consultation with 

FA, before putting up to the Steering Committee for 

approval. 

8.2 Each Committee shall have representatives of 

appropriate levels drawn from the MinistrieslDepartments 

concerned, including (but not restricted to) the Ministry of 

Finance (Integrated Finance Wing) of the Ministry of SSI 

and Planning Commission, and would invite the represen-

tatives of the State Govemments ooncerned to Its 

meeftngs. 

8,3. The Committees will meet as often as necessary, 

preferably once in three months. 

8.4. The Committees may take the assistance of so~ 

experts in the technical field relevant to the cluster as well 

as the general field of cluster development, In the process 

of preliminary appraisal of proposals before formal 

consideration by the Committee. The .uggestions emerg-

Ing from such preliminary scrutiny would be conveyed in 

writing to the SPVllmplementlng Agency as well a8 the 
State Govemment concemed. I 

Prellmlnlry Application for CFC. ·In Cluater. 

1. Details of the Cluster - name of the cluster, Its 

geographical spread, number of unltslfirms, proportion of 

mlcroltlny units, name(s) of product(8) manufactured, 

annual turnover of the cluster during past five flnanciai 

years, principal markets for the cluster product(s). annual 
exports, if any: 

2.1. Whether any diagnostic study of the cluster was 

conducted In the past? If so, full details of the 
recommendations of the study (a copy of the report to be 

enclosed): 

2.2 D08S the diagn08tic study recommend establishment 

of a CFC? If so, summary details: 

3. Summary details of the proposed CFC (name and 

broad deecrlption of purpose and propoMd facllitlet): 

4. Financial summary of the proposed CFC: 

(As. lakh) 

Sr. Elements of CFC 

No. 

Investments 

required 

Beneficlaryl 

SPV cpntrlbutlon 

Loans form 

bank, etc. 

Grant in aid Grant in aid 

expected from expected 'rom 

(name of bank Govemment of Sate 

to be given) . India Govemment 

(1) (2) (3) (4) (5) (6) 

1. Land and building 

(a) Year 1 

(b) Year 2 

(c) Year 3 

(d) Total 
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(1 ) (2) 

2. Plant and machinery 

(a) Year 1 

(b) Year 2 

(c) Year 3 

(d) Total 

3. Working capital for year 1 

4. Preoperative expenses for year 1 

5. Projected losses before viability 

6. Total 

5. Broad parameters of financial viability of CFC and likely 

year of Its becoming financially viable 

(Rs. lakh) 

Working expens •• •• Rev.nu •• •• 

1. Salaries 1. Revenu. .tream 
(specify) 

2. Consumables 2. Revenue stream 2 
(specify) 

3. DepreCiation 3. 

4. Others (specify) 4. 

S. Total S. Total 

·-Nota: Plea .. glva y .. r-wl .. projectlona, till aU.lnment 
of viability. 

6. Likely beneflta to cluster/member firms (how many 
firms?): 

7. Is there any such similar facility available In the 

(3) (4) (5) (6) 

cluster? If yes, provide brief details of the same and justify 

the need jor the proposed CFC 

8. How the CFC fits In to common long term vision of 

the growth of the ctuster? 

9. Will an SPV be formedlhas already formed for the 

CFC? If proposed, glv. likely date: 

10. What will be the monitoring mechanism for reporting 

progre.. of work? 

Format of Detailed Propoul for CFC 

1 . The baste details to be fumlshed for the proposed 

CFC would be as under: 

(i) Name and location of the cluster: 

(II) Nature of activity and products; number .ncllize 

(also In terms of Installed capacity) of units and 
number of unit.: 

(III) Seale of Inv .. tment (a18O In terms of net flx.cl 

and important current .... ta): 
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(Iv) Information on value of output In the last 5 yeara 

(different enterprise segment - wise), Including 

export output: 

(v) Projected economies of scale and growth 

potential, expected performance of the cluster 

after proposed intervention (In terms of produc-

tion for domestic and export markets in 

volumetric and nominal financial terms-exportl 

domestic sales and dlrectJindirect employment, 

etc.): 

(vi) Diagnostic study/comparative advantage bench-

mark survey (main findings); Information on 

nature of critical gaps Identified (such 88 poor 

storage faCility, poor testing and quality control 

facilities-item-wise cost estimates): 

(vii) Elaboration on gaps, if any, to be filled through 

assistance from schemes of other Ministries 

(e.g., technology up-gradation under TUFS, 

MoFPI schemes): 

(viII) Implementation schedule; structuring of the 

SPV, such a8 copy of certificate of incorporation, 

articies of association and letter of agreement 

with stakeholders: 

(ix) Revenue generation. mechanism for 

sustainability of assets (service/user charges to 

be levied, any other-to be 8pec1fled): 

(x) Project Implementation schedule and comple-

tion period: 

(xi) Monitorable targets In terms of year-wise 

number of beneficiary units, Incre.se In employ-

ment, increase in production, domestic salel, 

exports, others (specify): 

(xli) Sustainebility of SPV and project highlights-total 

cost of project, contribution from cluster enter-

prises/stakeholders, average contribution by 

Individual enterpri .. s, grant in aid under SICOP, 

term loans, debt-equity ratio In thi8 context, 

repayment schedule and estimated debt service 

coverage ratio (OSCR) (where debt finance Is 

availed of), annual estimated Income, expendi-

ture, gross and net profit at expected/optimal 

levels of operations, break even (BE)IIntsmal 

rate of return (IRR) calculations, payback period, 

etc.: 

(xiii) An in-princlple letter of sanction from a bank (for 

debt finance, where applicable) I. required to be 

submitted: 

(xlv) Previous track record of co-operatlve Initiatives 

pursued by SPV members need to be high-

lighted with support documentation. 

(xv) Benchmarking impact of CFC with regard to 

international competition (one section of the 

proposal should be devoted to highlight 

the impact of the project on beneficiary enter-

prises via-a-vls exports/global competition, par-

ticularly with regard to treadables (any product 

that may be conventionally exported or im-

ported): 

(xvi) CFC may be utilised by SPV members as also 

others In a cluster. However, evidence should 

be fumi.hed with regard to SPV member ability 

to utilise at least 60 per cent of installed 

capacity. 

2. Surnrnery highlights and financial sustalnabtllty need 

to be presented In the following format: 
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Sr . Project elements ... 
No 

(1 ) (2) 

1 . Land and building 

2. Machinery and 

equipment 

3. Working capital 

(details) 

4. Preoperative costs 

(details) 

5. Losses projected. 

if any, before 

viability of Qroject 

is achle~ 

6 Total 

Total 

cost 

(3) 

Contrlbu- Grant-in-

tion by aid under 

industry SICOP 

stake-

holders 

. (SPV 

members) 

(4) (5) 

3. Financial appraisal tools that will be employed and 

considered would be as under: 

(i) Return on Capltlll Employed (ROCE): the total 

return generated by the project over its entire 

projected life wiN be averaged to find out the 

average yearly return. The Simple acceptance 

rule for the investment is that the return should 

(incorporating benefit of grant-in-aid assistance) 

be sufficiently larger than the capital employed. 

Retum !n excess of 25% is desirable. 

(ii) Debt Service Covwag. Ratio (DSCR): The 
formula is {net profit + intere,t (on long' term 

Tenn 

loan/debt 

equity 

ratio for 

bank loan 

and re-

payment 

schedule 

(6) 

Annual· Utilisation IRR and Employ-

expected of pay back . ment 

incomel installed period 

expend i- capacity 

turelgroas and 

profit at BE 

optimal 

level of 

operation. 

(7) (9) (10) (11 ) 

loan) + depreciation]/lnt8f8st (on long r.rm loan) 

+ principal loan. Acceptance rule will be 
cumulative DSCR of 3: 1 during fFlpBymtlnt 

period. 

(iii) B .... k·Ev.n (BE) Analysis: Break-even. viz .• 

(fixed costs of operation/sales realls81ion (user 

charges) - variable costs of operation)' should 

be below 60 PM cent of installed capacity. 

(Iv) Senaltlvlty Analyals: Sensitivity analysis will be 

pursued In lenns of a 5-10 per cent drop In usEtr 

charges or fall In capacity utillaatitn bv 10-20 

per cent. 
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(v) Net Present V.lue (NPV): Net Present Value of 

the project needs to be positive and the Internal 
Aate of return (IAA) should be above 10 per 

cent. The rate of discount to be adopted for 
estimation of NPV will be 10 per cent. The 
project life may be considered to be a maximum 

of 10 years. The life of the project to be 

considered for this purpose needs to be 
supported by recommendation to a technical 

expert/institution. 

No. G-2001418J2004-KVI 
Government of Indl. 

Ministry 0' Agro .nd Rural Indu.t ..... 

Udyog Bhawan, New Deihl 

Dated the 03 October, 2005 

OFRCE MEMORANDUM 

Subfecl: Scheme of Fund 'or Regeneration of Tredl-
• tlon.llndu.t ..... (SFURTI) 

India has a rich tradlllon In traditional Industries. The 
eco-friendly products of traditional Industries not only have 
great potential for gllOwth in production and export but can 
also lead to widespread generation of employment 
opportunities In the rural areas of the countly. With a view 

to making the traditional industries more productive and 
competitive and facilitating their sustainable development, 

the Qentral Government anno.J,lnced the setting up of a 
fund for regeneration of traditional industri,s, with an initial 
allocation of As. 100 crore. Pursuant to this announe&-
ment, a Central Sector Scheme titled the ·Scheme of Fund 
for Aegeneration of Traditional Industries (SFURTI)" has 

been drawn up and approved at a total cost of Rs. 97.25 
crore. The Scheme will be implemented by the Unlol\ 
Ministry of Agro and Aural Industries (ARI) and Ita 
organisations and institutions, in collaboration with State 
Governments, their organisations concerned, non-Govem-
mental organisations, etc. The operational guidelines of 
the Scheme o.f Fund for Regeneration of Traditional 
Industries (SFUATI) are detailed below; 

2. Definition of Traditional Indu8try .nd Tr.dltlon.1 
Indu.try Cluate,. 

(I) Broadly, tradltlon.llnduatry means "an activity 
which produces marketable products, using 
locally available raw material and skills and 
Indigenous technology". 

(II) Tradltlonallndultry cluster, In the context of this 
Scheme, refers to a geographical concentration 
of around 500 beneficiary families of artisans! 

micro enterprises, suppliers of raw materials, 
traders, saNice providers, etc., located within 
one or two revenue sub-divlsions In one or more 
contiguous Distrlct(I). 

3. ObJective. 0' the Scheme 

The objectives of the Scheme are: 

(i) to develop clusters of traditional industries In 
various parts of the country over a period of five 
years commencing 2005-06; 

(iI) to make traditional industries more competitive 
with more market-driven, productive, profitable 
and sustained employment for traditional indus-
try artisans and rural entrepreneurs; 

(III) to strengthen the local governance systems of 

Industry eluate"" with the active participatIOn of 
the local stakehOlders, so that they are enabled 
to undertake development Initiatives by them-
selves; and 

(iv) to build up Innovated and traditional skills, 
Improved technologies, advanced processes, 
markst Intelligence and new models of public-
private partnership., so as to gradually replicate 
similar models of cluster-based regenerated 
traditional Industries. 

4. T.rget Sectors .nd Pot.ntla' _n.ftcl ...... 

The target sectors and potential beneficiaries will 

Include: 
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(I) Artisans, workers, machinery makera, raw mate-
rial providers, entrepreneurs, Institutional and 

private business development service (80S) 
providers engaged In traditional Industries and 
working In selected clusters of kMcll, colr and 
village IndultrlH, Including leather and pot. 
tery. 

(Ii) Artisan guilds, cooperatives, consortiums, net-
works of enterprises, self-help groups (SHGs), 
enterprise associations, etc. 

(iii) Implementing agencies, field functionaries of 
Government instltutionsiorganiaalion. and policy 
makers, directly engaged In tradttlonal Indus-
tries. 

5. Criteria for Selection of CluNra 

The selection of clusters will be based on their 
geographical concentration which should be around 500 
beneficiary families of artlsanslmlcro enterprises, suppli-
ers of raw materials, traders, service providers, etc., 

located within one or two revenue sub-dIvI.lon. In a 
District (or in contiguous Districts). The clusters would be 
from khadl, coir and village industries, Including leather 
and pottery. The potential for growth In production and 
generation of employment opportunities will also be 

considered in selecting clu.ters under SFlJRTI. The 
geographical distribution of the clusters throughout the 
country, with at least 10 per cent located In the North 

Eastern region, will also be kept In view while selecting 
clusters. 

6. InterventlonlSupport ..... u .... 

These would consist of the following: 

(i) Replacement of charkhas and looms In khadl 
sector. 

(II) Setting up of Common Facility Centre. (CFCs). 

(iii) Development of new products, new designs for 

various khadl and village Induatry (VI) plOducts, 
newllmproved packaging, etc. 

(Iv) Market promotion actlvltle •. 

(v) Capacity building activities, such as exposure 

visits to other clusters and institutions, need-

based training, support for establishment of 
cluster level networks (Industry associations) 

and other need based support. 

(vi) Other activities identified by the Implementing 
Agency (IA) as necessary for the development 

of the cluster as part of the diagnostic study 

and Included In the Annual Action Plan for the 
cluster. 

7. Scheme St .. rlng Committee (SSC) 

The Ministry of Agro and Rural Industries will be the 

coordinating Ministry providing overall policy, coordination 
and management support to the Scheme. A Scheme 

SteerIng Commltt .. (SSC) will be constituted uncler the 

chairmanship of Secretary (SSI and ARI), as detailed In 
Annexure I. The SSC may co-opt representatives of 

Industry aSSOCiations, Rand D Institutions and other 

private sector expert organisations as members/special 

Invlt .. s, depending on functional needs. The SSC may 
make Intra-sectoral adjustments of activities and corre-

sponding funds without affecting the ballc objectives and 
thrust of the Scheme. 

8. Nod.1 Agenclea (NA8) 

The following agencies shall be designated as the 

. Nodal Agencies for the Scheme: 

(I) Khadl and Village Industries Commission 

(II) Coir Board 

Each Nodal Agency (NA) will, In tum, Identify the 
Implementing AgencIH (IAI) baled on tranaparent 

criteria to be suggested by the NAs and approved by the 
SSC. The NA shall be responsible for holding 
and clsbureement of funds to the Identified lAs and 

monitoring of the Scheme under the overall suPervl8lon 
of the ssc. 
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9. TechnlCIII Agencl .. (TA.) 

These shall be reputed national level Institutions with 

expertise in cluster development methodology and shall 
provide technical support to the NAB and the lAs. The 
responsibilities of the T As will include assisting the NAB 
in Identification of clusters, conducting training of the 

Clu .... Development Agent. (CDA.) and other officials 
of the lAs and NAs, validation of cluster action plana, 
monitoring and evaluation, etc. 

10. Implementing Agenele. (IA.) 

Implementing Agencle. (IA.) would be non-Govem-
ment organisations (NGOs), Institutions of the Central and 
State Governments and semi-Government institutions with 
suitable expertise to undertake cluster development. 
Gen~rally, one IA will be assigned only one cluster (unless 
it is an agency with State-wide coverage). The selection 
of lAs, based on their regional reputation and experience 
of working at the graaa-roots levei, will be done by the 
NAs, on the basis of transparent criteria to be approved 
a priority by the SSC which will also finally vet the selection. 

In the khadi sector, one or more institutions of 'A' 
category with at least 500 active spinners and weavers 
would be selected per khadl cluster. There will be 

reasonably even geographical distribution of these 
institutions across the country. 

The selection of lAs for the village and coir Industry 
sectors will be from among good NGOs operating In the 

Sr. 
No 

L Khadl Sector 

Component 

2 

area with experience of wor1<lng at the grass roots level, 
particularly In Nral Industrialisation. 

11. Clultel' Development Agent (CDA) 

Each IA shall identify and appoint a Clu.ter 
Development Agent (CDA). exclusively for each cluater, 

who shall be located In the cluster full time and 

responalble for Implementation of the Scheme In the 

888igned cluster. The COAs will undergo prescribed 

training In cluster development methodology to be 
organised by the NA through the T A. The responsibilities 

of COA shall include conducting the diagnostic study, 

preparation and Implementation of the annual action plans 

of the cluster, promoting linkages with Institutions, building 
the local govemance framewor1<, etc. 

12. Clulter Development Coordination Oroup (COCO) 

Cluster Development Coordination Group (COCG) will 

be fanned in each cluater with the objective of involving 

the cluster level stakeholders In the procell of cluster 
development and supporting the acttvltles of the COA. 

Representatives of the targeted traditional industry enter-
prises, support service Institutions, banks, State Govem-
ment agencies and others will be members of the COCG. 

13. Flnancla' Ani_nee 

The pattem of financial assistance under the Scheme. 

will be as under: 

Funding Pattem 

3 

1 . Replacement of charkhu and looms for InCreasing the producttvlty of khadl 
spinners and weavers. 

(a) Grant - 75% 

(Average cost - Rs. 50 lakh per cluster) 
(b) Beneficiary's contribution (Inati-' I 

'tullons) - 25 % 
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2 

2. Gommon Facility Centres (CFC) for: 

(i) ready made warp units for supply of ready-ta-use warps for weaving; 

(ii) post-loom facilities, viz., dyeing and printing; 

(iii) setting up composite ready made garment manufacturing faclHtles 
to convert fabrics Into ready-to-wear khadl !)roducts; 

(iv) product testing laboratory to enforce quality standards; and 

(v) service and maintenance, etc. 

(Average cost - Rs. 15 lakh per CFC) 

3. Product Development and Design Intervention for: 

(i) fabric designing for upholstery; 

(ii) new designs for high fashion garments; 

(iii) fabric development. embroidery In silk Items; and 

(v) use of natural dyes, etc. 

(Average cost - As. 4 lakh per cluster) 

II. Village Industry and CoIr Industry 

1. Common Facility Centr .. (CFC) for proce .. lng and manufacture of village 
industry items like tasting equlpmentllaboratory to enforce quality atandards 
specially for processed food Items, service and maintenance and other 
common infrastructure. 

(Average cost - As. 30 lakh per eluater) 

2. Product Development and Design Intervention, viz.: 

(i) development of new products epecIaHy for Items like hand bags, 
shoes, etc.; 

(Ii) new designs for pottery Items; and 

to Questions 120 

3 

(a) Grant - 75% 

(b) Beneficiary's contribution (Inati-
tutions) - 25 % 

(a) Grant - 75% 

(b) Beneficiary's contribution (Inlti-
tullon.) - 25 % 

(a) GraN - 75% 

(b) Beneficiary's contribution (Instl-
tutiona) - 25 % 

(a) Grant - 75% 

(b) Beneficiary's contribution (Instl-
tutiona) - 25 % 
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(iii) improved/new design for packaging, specially for herbal and 
cosmetics, confectionery items. 

(Average cost - As. 4 lakh per cluster) 

II. Market Promotion A •• I •• nee for activities such 88: 

(I) organization of and participation in domestlcllntemational exhibitions; 

(ii) participation in buyer-seller meets; 

(iii) renovation and upgradation of marketing outlets; and 

(Iv) computerlsatlon of sales outlets, bar-codfng, etc. 

(Average cost - As, 15 lakh per cluster) 

IV. Capacity Building M ... ure. for undertaking following activities: 

(i) exposure visits to other clusters and institutions (outside) to 
understand the self-help actions, new products, technology, etc.; 

(II) need based training within the clusters (related to global trade 
issues, skill development, self-help, credit and other need baaed 
issues); 

(iii) support 'for establishment of cluster level networks (industry 
associations) in the form of basic onlce Infrastructure, Including 
books; and 

(Iv) other need baaed support 88 emerge from the diagnostic study. 

(Average cost - As. 15 lakh per cluster) 

V. Cost of Implementing Agencl .. (IAa) 

(Average As. 10 lakh per cluster) 

VI. Coat of Cluster Development Agen" (CDAa) 

(Average Rs. 9 lakh per cluster) 

122 
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Grant - 100% 

Grant - 100% 

Grant - 100% 

Grant - 100% 

" 
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VII. Co.t of Technical Agencle. (TA.) 

(Lumpsum As. 4 crore) 

VOl. Survey. and Studle. 

(Lump sum As. 1.5 crore). 

The costing indicated above is only Indicative. Intra-

sectoral adjustment of actlvltlealcorreaponding funda 

would be made by the SSC without affecting the basic 

objectives and thrust of Scheme and the overall COlts 

proposed for sanction. 

14. Formulation of Cluater Development Propoul. 

The cluster development proposals received from the 

NAs will be considered by the sse. The SSC shall 

endeavour to see that the selected clusters are spread 

over the country reasonably evenly, with at least 10 per 

cent located in North-Eastern Aeglon. The sse may make 

necessary adjustmentalchanges In the selection of 

clusters as well as their size and geographical spread. 
The actual amount of financial assistance per actIvltyl 

measure of Intervention required for development 0' 
individual clusters In the selected segments of traditional 
industries might vary and such variations could be 

accommodated within the overall costs, based on careful 

analysis 0' the diagnostic studies and annual action 

plans, by the sse with the help 0' the NAs, T As and 
lAs. 

15. Linkage. with Exl.tlng Schem" 

As the SFUATI takes a holistic approach for cluster 

development. the Nodal/Implementing Agencies con-

cerned would be encouraged to 888 that similar ongoing 

schemealefforts are dovetailed with SFURTI. To supple-
ment and synerglse, It will be seen that as far as possible, 
the units in the clusters covered under SFURTI avail of 
benefits under Government programmes like the REGP, 

3 

Grant - 100% 

Grant - 100% 

PMRY or Mahlla Coir Yo!ana so long as they satisfy the 
guidelines of those programmes. This will ensure 
convergence and maximising the benefits of the existing 
programmes. The existing National Programme for Rural 
Industrialisation (NPRI) will be subsumed within SFURTI, 

except those already committed. KVIC wili no longer 
operate Its PROOIP and RISC programmel within the 
clusters selected under SFURTI. 

16. Implementation Sequence 

The sse will identify Technical Agencies (TAs) having 
expertise In cluster development methodology for provid-
ing technical support to the Nodal AgenCies and the 

Implementing Agencies (lAs) undertaking cluster develop-
ment activities. With the help of the TAs, the Nodal 
AgenCies will identify the clusters and the IA for each 
cluster. Eachi IA will identify and appoint a Cluster 
Development Agent (COA), exclusively for e.ch cluater, 
who shall be located in the cluster full time and 
responsible for implementation of the SCheme in the 
aSSigned cluster. The COAs will conduct the diagnostic 
studies In the clusters and prepare annual action plans 
which, after validation, will form the basis for thF 
development of the cluster. 

17. R ...... of Fund. 

The release of fundI will be cluster specific. The 
funds would be released directly to the Nodal Agencies 
on receipt of utilisation certificate and depending on actual 
physical progress. Funds for development 0' clusters will 
be kept In a separate account by the NAs whidh will be 
audited. 
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18. Project Monitoring Ind EVIIUltlon Copy to: 

Concurrent and post facto evaluation studies will be 
conducted, from time to time, to take corrective meuurel. 
It is also envisaged to take up evaluation Studiel of some 
of the clusters under SFURTI to find out the deflctencles 
and drawbacks In the Implementation of the Scheme. 

1. All StateslUTl Prtnclpal Secretary/Secretary, Depart-

ment of Industrlel (Small Scale Indultries) 

19. This issues with the concurrence of the Ministry of 
Finance, Department of Expenditure (Plan Finance II 

Dlviaion) vide its U.O. note no. 19(4)/PF.lV04 dated 08 

September 2005 and Integrated Finance Wing, Depart-
ment of Industrial Policy and Promotion vide Ita Dy. no. 
20101F1n.IIOS dated 03 October 2005. 

SId-

(Aahut081t Mlahfl) 
Director 

Tel.: 011-23082745 
FIX: 011-23082888 

Chief Secretliry (All at.teaIUnlon Terrltorlea) 

2. Adviser (VSE), Planning Commlasion 

3. Joint Secretary (PFII), Department of . Expenditure, 

Ministry of Finance 

4. Accountant General (All StateslUTa) 

5. Additional Secretary and Financial Adviser, Mlniatry of 

ARI 

6. Chief Controller of Accounts, Ministry of ARI 

7. Chief Executive omcer, Khadl a~~ Indultrlel 
Commlaslon, Mumbal . 

8. Secretary, CoIr Board, Kochl, Kerala. 

9. Intemal Circulation (standard list) 

Constitution of Scheme Steering Committee (SSe) 

Secretary, Ministry of SSI and ARI 

Additional Secretary and Development Commlasloner (Small Scale Industrlea), 

Ministry of Small Scale Industries (SSI) 

Additional Secretary and Financial Advlaer (AS and FA), Mlnlstrtea of SSI and ARI 

(or a representative) 

Adviser (VSE), Planning Commlsaion (or a representative) 

Principal AdviSer, PAMD, Planning Commlaeton (or a representative) 

Chief Executive Officer, KVIC 

Chairman, Confederation for Promotion of Khadl and Village Induatrtea (CPKVI) 

Secretary, Colr Board 

Representative of Chairman, State Bank of India (S81) 

Representative of Indian Banks Association (IBA) 

Chairman 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 
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Representative of Chairman. National Bank for Agrtculture and Rural Development 

(NABARD) 

Member 

Cluster Expert - to be nominated by MInistry of AAI 

Joint Secretary. Ministry of ARI 

[Translation] 

Employment In Agro and Rural Indultry 

407. SHAI M. ANJAN KUMAR YADAV: Will the Minlst9r 

of MICAO. SMALL AND MEDIUM ENTERPRISES be 

pleased to state : 

(a) the number of people who have. got employment 

In agro and rural industries in the country Including Andhra 

Pradesh State and Union Territory-wise; and 

(b) the steps taken by the Govemment to promote 

agro and rural industry particularly In Andhra Pradesh? 

THE MINISTEA OF MICRO. SMALL AND MEDIUM 

ENTERPRISES (SHAI MAHABIR PRASAD) : (a) The Statal 

Union Territory-wise number of persons who are 

estimated to have got employment In agro and rural 

industries promoted by the Government (In the Ministry 

0' Micro, Sma" and Medium Enterprises) through two 

credit-linked subsidy schemes. namely, the Rural 

Employment Generation Programme (REGP), imple-

mented through the Khadi and Village Industries 

Commission (KVIC) and the Pradhan Mantri Aojgar 

Yojana (PMRY), implemented through the States and. 

Union Territories, are given in the enclosed Statement 

and II respectively. 

(b) The Government (in the Minllftry of Micro, Small 

and Medium Enterprises) also supports and 6"'f)piements 

the efforts of the State Govemmenta/Unlon Territory 

Administrations In promotion of agro and rural Industries 

in the country, through various achemealprogrammes 

relating to credit, Infrastructural' development, technology 

up gradation, marketing. entrepreneurial development. etc. 

The atepa taken in this direction tnclude the Implemen-

Member 

Member Convener 

tation of the following schemes, throughout the country. 

including Andhra Pradesh: 

(I) Scheme of Product Development, Design Inter-

vention and Packaging (PRODIP) hu· been 

launched In order to diversify and develop 

products under Khadi and Vlftage Industries and 

also to improve the packaging of the various KVI 

products. 

(II) Scheme of Fund for Regeneration of Traditional 

Industries (SFURTI) has been launched in 

October, 2005 for regeneration of traditional 

industries in 122 identified cluaters in khadi. 

village Industries and coir sectors. 

(III) Rural Industries Service Centres of KVIC help 

iri setting up of common facility centres (CFCa) 

to provide infrastructural sUpPQrt and servioes 10 

such Industries. 

(iv) Financial assistance Is provided for participation 

in national and international exhibitions. 

(v) Coverage under the Credit Guarantee Fund 

Trust for Small Industries (CGTSI) Is extended 

to mitigate the problems faced by rural entre-

preneuT8 In providing collateral· aecurlty to the 

. banks. 

(vI) Convergence Is established by KYIC with the 

Army Wives Welfare Association (AWWA), Nehru 

Yuvak Kendra Sangathan (NYKS). Ministry of 

Women and Child Development. etc. 

(vii) The guidelines of the PMAY have llleen revised 

whereby the design parameters of the PMRV In 
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terms of family Income limits for eligibility, project 

cost ceilings. corresponding ceilings of subsidy. 

rates of assistance to States towards tralnlng of 

beneficiaries before and after selection. etc .• 

have bean Improved with effect from 2007-08. 

which is expected to Improve the prograes of 

PMRY in the country. Including Andhra Pradesh. 

srat.ment-l 

StstelUnion Territory-wise details of estJmsted 

employment opportunities genersted under 

the REGP since its Inception from 

1st April 1995 to 31st Msrch 2007 

SI. Name of the Statel 

No. Union Territory 

2 

1. Chandigarh 

2. Delhi 

3. Haryana 

4. Himachal Pradesh 

5. Jammu and Kashmir 

6. Punjab 

7. Rajasthan 

8. Andaman and Nlcobar 

Islands 

9. Bihar 

10. Jharkhand 

11. Orissa 

Estimated employment 

opportunities generated 

(Number of persona) 

3 

1381 

6060 

193911 

86634 

101120 

199911 

417260 

7536 

39543 

32611 

71780 

2 

12. Weat Bengal 

13. Arunachal Pradesh 

14. Assam 

15. Manlpur 

16. Meghalaya 

17. Mlzoram 

18. Nagaland 

1~. Trlpura 

20. Slkklm 

21. Andhra Pradesh 

22. Kamataka 

23. Kerala 

24. Lakshadweep 

25. Pondlchetry 

26. Tamllnadu 

27. Goa 

28. Gujarat 

29. Maharaahtra 

30. Chhattlsgar~ 

31. Madhya Pradesh 

32. Uttarakhand 

33. Uttar Pradesh 

Total 

130 

3 

250165 

10299 

136894 

18062 

32942 

53410 

102621 

26634 

9470 

394621 

245579 

211664 

465 

13182 

131710 

24374 

48115 

289147 

85403 

265888 

61684 

429316 

" 
3988382 
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StlltelUnlon Territory-wIN dfltlJlls of e.tJlrlllted 
18. Nagaland 7148 

employment opportunltie, generated under 

the PMRY since 1m Inception from 19. Trlpura 21141 

2nd October 1993 to 31,t March 2007 
20. Slkklm 1108 

81. Name of the Statel Estimated employment 21. Andhra Pradesh 349317 
No. Union Territory opportunitle. generated 

(Number of persona) 22. Kamataka 288883 

2 3 23. Kerala 270835 

1. Haryana 138829 24. LaklhadwHp 388 

2. Himachal Pradesh 48192 25. Pondlcherry 5850 

3. Jammu and Kashmir 19~54 
28. Tamllnadu 271893 

4. Punjab 160071 
27. Goa 4557 

5. Rajasthan 215884 
28. Dadra and Nagar Havell 929 

6. Chandlgarh 2102 
29. GUjal'llt 152830 

30. Maharashtra 488935 
7. Deihl 17270 

31. Daman and Diu 291 
8. Andsman and Nlcobar 2188 

Islands 32. Chhattlagarh 30320 

9. Bihar 208888 33. Madhya Pradesh 404265 

10. Jharkhand 4131& 34. Uttarakhand 53388 

11. Orissa 148978 35. Uttar Pradelh 695837 

12. West Bengal 80958 38.OtheI'l 8973 

13. Arunachal Pradesh 8294 Total 4282391 

14. Assam 117382 [Eng'''''} 
15. Manlpur 12988 DIgttIzatIon of .......... tor Hig" ~ 

16. M8ghalaya 7755 408. SHRI SUBRATA BOSE: Will the ,MInIster of 

17. Mizol'llfn 4901 HUMAN RESOURCE DEVELOPMENT be planed to 
state : 
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(a) whetber the Govemment proposes to digitize the 

study material for higher education; 

(b) If so, the details thereof alongwlth the financial 

impUcations for this scheme; 

(c) the names of nodal agencies to select the 

relevant material for dlgltlzatlon; 

(d) whether the scheme would also Include the 

periodicals, as It may Involve recurrent cost; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN . RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) ; (a) to (e) Digltlzation of study malerial 

in higher education Is done In various unlversltleal 

research institutions across the country, and there Is no 

single nodal agency or a consolidated scheme for the 

purpose. However, the University Grants Commission has 

.a proposal for digltlzation and submission of thesis and 

dissertation with the Information and Library .N~ork 

Centre (INFLIBNET), Ahmedabad. There are several 

publishers, societies and academies, such as Indian 

national Science Academy, Indian Academy of Sclenct8, 

MedlND (an Initiative by National Informatics Centre) which 

have digitized joumals and made them acceulbl. through 

the Intemet. 

R.I .... of Life Convlcta 

409. SHRI KULDEEP BISHNOI ; Will the Minister of 

HOMF; AFFAIRS be pleased to state: 

(a) wheth.r the Govemment has lasued an>: 

guidelines for the release of life convlctl after completion 

of 14 years sentence; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government for 

releasing these life convicts languishing In Jalla acroee 

the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKAAO HODL. YA GAVIT) : (a) and 

(b) No, Sir. "Prisons" Is a State subject under Lilt II of the 

Sevent'n Schedule to the Constitution of India. ManlOver, 

SectIon 433 A of Code of Criminal Procedure, 1.973 (Cr. 

p.e.) Itself permits the release of prisoners after 

completion of 14 years of their sentence. 

(c) The Govemment of India has circulated to all 

State Govemments a Model Prison Manual which 

prescribes that Sentence Review Boards be set up. for 

recommending premature release of prisoners in Sppro-

prlate CBSes. In the list of categories of prisoners, rele888 

of life convicts Is also included. 

[Translation] 

Enhllncement of ANletanee for 

ModemlHtlon of Police 

410. SHRI HARIKEWAL PRASAD:.. 

SHRI G.M. SIDDESWAAA: 

Will the Minister of HOME AFFAIRS be pleased to 

.tate : 

(a) whether the Govemment has any propoaal to 

enhance financial ualstance for modemlaatlon of police 

forces; and 

(b) If 80, the time by when such ualatance II likely 

to be provided to the each State Govemment/Union 

Territories, during the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPAAKASH JAiSWAL) ; (a) and 

(b) All amount of As. 1013.83 crore hal been allocated 

for the Scheme for Modemlzatlon of State Police Forces 

for the current financial year 2007-08. Baled on Ihe 

approved action plana and utH1za1ion of fundi by Stales 

In respect of .arller rete888l, funds during the wrent 

financial year are reteased to the Stale Govemment.. 

Separately, 8 provision of As. 176.80 crore ha. been 
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made for Union Territories and Delhi Police during 2007-

08. 

Import of ASI~Proclucta 

411. PROF. PREM KUMAR DHUMAL : Will the 

Minister of COMMERCE AND INDUSTRY be pleaaed to 

state: 

(a) whether the import of agro-products has been 

increasing each year during the last three years; 

(b) if so, the State-wise details thereof; 

(c) whether the Government has any proposal to 

reduce the Import of agro-products; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken by the 

Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH) : (a) and (b) The details of Import 

during the last three rears are given below: 

Value In Rs. Cror .. 

2004-05 2005-06 2006-07 

20612.71 20879.87 28062.94 

However, the State-wise data Is not maintained. 

(c) to ( e) The Import of any commodity depends on 

the domestic demand-supply situation. However, the' 

Govemment has put in place a suitable mechanism for 

monitoring the Import of sensitive Items and endeavours . . 
to safeguard the Intereat of the domestic producers, by 

resorting to various WTO compatible measures, which 

include calibration of applle<t tari"s wtthln bound tariffs, 

anti-dumping and safeguard action, and Imposhlon of 
countervailing duties, under cettaln apecUled circum-
stanoes. 

(Eng/ish] 

All Ind .. Radio and Doord8rahan In 
North Eaat Region 

412. SHRI M.K. SUBBA : WHI the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the Govemment proposes to broadcast 

fresh programmes on All India Radlo(AIR) and , 
Doord8l'8han (DO) to cater to the needs of the remote and 
far-flung Inhabitants In the North Eastem Region; 

(b) If so, the details thereof, State-wise; 

(0) the areas likely to be covered thereby; and 

(d) the steps taken/proposed to be taken by the 
Govemment to commlaalon these programmes? 

THE MINISTER OF PARLIAMENTAflY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI) : (a) to (d) Yes, Sir. Prasar 

Bharall have Informed. that Doordarshan has a schema 

to commission fresh programme~ to oater to the 
programme needs of all the Inhabitants of North East 
Region. All the Doordarahan Kendra of North East except 
Slkklm I.e. Agartala, Aizawl, Dlbrugarh, Guwahatl, Imphal, 
Itanagar, Kohima, Shlltong, SUcher, Tura and PPC, 
Guwahatl have been selected for telecasting freah 
programmes. The guidelines fo( the prospective produc-

ers have already been notified. Applications have been 
invited for empanelment of producers for these commis-
sioned programmes. 

AIR stations are provided with budgetary support for 
produclng In-House programmes at their respective 
Stations baaed on the felt needs of the region, in which 

they are located. In 2003, AIR invited Proposals under the 
comn:Msion8d category for producing radio prog""""" 
under the North East Special Package of the Software Plan 
Scheme. However, no fresh Proposals have.,tHten Invited 
under this category after 2003. Funds are aleo provided 
under North East SpecIal Package for AIR Stations In North 
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Eastem States including Sikkim. The list of Stations Is 

enclosed as Statement. 

Name of AIR Ststlons under North Eat Region 

ARUNACHAL PRADESH 

1. Itanagar 

2. Passighat 

3. Z/ro 

4. Tawang 

5. Tezu 

ASSAM 

6. Dibrugarh 

7. Diphu 

8. Guwahati 

9. Haflong 

10. Jorhat 

11. Kokrajhar 

12. Nowgong 

13. Slichar 

14. Tezpur 

MANPUA 

15. Imphal 

16. Churachandpur 

MEQHALAYA 

17. Jowal 

18. Shlllong 

19. N.s Shiliong 

20. RstI(T) ShIUong 

21. Tura 

22 .. Wllliamnagar 

23. Aizawf 

24. Lunglel 

25. Satha 

26. Kohlma 

27. Mokokchung 

28. Man 

29. Tuensung 

TflPURA . 

30. Agartala 

31. eelonla 

32. Kallashahar 

8IKKIM 

33.· Gangtok 

Export of Spices 

413. SHRI G.M. SlDDESWARA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether SpIc8I Board hu made e&lY ltudy on 
the potential for ,xports of various aplcn; 

(b) if 80, the details thereof, ltem-wt .. 

(c) the details of any promotional activity undertaken 
by the Spices Board for export In the current fiscal year; 

(d) 'whether the Spicea Board has got any export 
orderI during the current financial year; 
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(e) jf so, the detal .. thereof; 

(f) whether any of such spices are produced In 
Kamataka; and 

(g) If so, the details therfJOf alongwlth production 
quantity and potential for export.? 

THE MINISTER OF STATE 'N THE DEPARTMENT OF 
COMMERCE, MINI~nRY OF COMMERGE AND INDUS-
TRY (SHFU JAIRAPJI RAMESH) : (a) and (b) Yes Sir, Spices 

Board has condl~ed market studies on the potential for 
exports of s".Ilected spices as detailed below: 

(i) Market study in USA for Branded Spices : The 
Board had engaged MIS Accenture India Pvt. Ltd 
to conduct a study for marketing of Indian spices 

in branded forms In the retail markets of USA. 
They have identified different market segments 
that exist in US spice market based on 
i'nteractions with leading players In the spice 
trade. To popularize Indian spices in brand form, 
Board has registered 'Flavourit' brand apices 
and launched in Callfomia, in USA. 

(ii) Market study in Gulf countries - Mis Tata 
Consultancy Services Ltd, cODducted a market 
study 0" Indian 'cardamom In GCC countries, 
targeting the Arab population and Indians In 
Middle East Markets. They have identified the 
requirement regarding packaging, labeling, food 
safety and such other legal provisions to be 

complied with In the concemed country. 

(c) Spices Board undertakes various promotional 
activities to promote export of apIcea luch 88: 

Adoption of HI-Tech processing 

Technology and Process Upgradatlon In pre-
cessing units 

Upg~ade/establl.h quality. control facl1ltles/pro-
cedurea 

Packaging development and Bar CodIng 

Sending buslne81 samples abroad 

Trade promotion tours 

Brochure printing 

Participation in Intematlonal falrs/meetlng/8eml-

nars. 

(d) and (e) Board does not directly undertake any 
trading/export activities as Ita role la of a facilitator. In the 

first half of financial year 2007-08, spices exports 
from India has reached the level of 219640 tonnes valued 

at Ri. 2100.34 crore as compared to the export 
performaM8 of 180500 tonnes valued at Rs. 1627.52 
crore In the same period of 2006-07. The achievement 
during the year Is higher by 22% In quantity ~nd 29% In 
terms ot value. 

(f) and (g) Major apices produced In Kamataka are 
cardamom (small), pepper, chilli, ginger, turmeric, gartlc, 
vanilla, cortander, tamarind etc The total quantity of spice, 
produced In Kamataka during l006-07 Is 636859 tonnes. 
Chilli, turmeric, vanilla, tamarind, pepper and cardamom 
have potential for export. 

Semnter By,"m In Exlatlng examination 
By.t.m 

414. SHRI L. RAJAGOPAL: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleaaed to state : 

(a) whether the Government proposes to Introduce 
Semester System at the 11th and 12th standard cia .... ; 

(b) If 80, the details thereof; 

(c) whether In order to ensure that the percentage 
of children golnt In for higher education Is Increaaed by 

at least 50% over the present rate, during the Eleventh 
Five Year Plan, Government proposes to shift to Semester 
System In the country to replace the existing annual 
examination system In regard to higher education; 

(d) If so, the details of the comprehensive plan 
drawn out In thll regard; 



141 Written Answens KARTIKA 29, 1929 (SAKA) 142 

(e) the ateps taken/proposed to be takan In this 

regard; 

(f) if so, whether Common Entrance Test (CET) 

system of admission will be replaced by Semester 

scheme for admission to various technical institutions; 

(g) If so, whether a number of recommendations 

have come from the States; 'an~ 

(h) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FArMl) : 

(a) No, sir. 

(b) Does not ·arlse. 

(c) to (a) Some of tha UnlversltIH have already 

introduced semester system of ax ami nation; As a part of 

academic reforms in higher education, the q~stion of 

introduction of semester system to replace the .. dsting 

annual examination system was dlacuaaed In tha 

Confarence of the Vice-Chancellors held on 1Q-11 'October 
2007. A view was taken in the said conference that 

academic reforms should be ··Introduced after a careful 

study 0' feasibility and In a selective manner. 

(f) No, Sir. 

(g) and (h) 00 not arise. 

Vocatlonallatlon of Secondary Education 

415. SHRIMATI JAYABEN B. THAKKAR: Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Govemment of Gujarat has not 

received the balance amount of Rs. 4.67 crore under the 

Centrally Sponsored Scheme of Vocationalisation of 

Secondary Education; 

(b) if 80, the reasons therefor; and 

(c) the time by when the balance amount Is likely 

to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVaOPIENT (SHRI M. A. A. FAN) 
: (a) to (c) On 15.02.2002, Rs. 23.70 crore was released 

to Govemment of Gujarat against the State's claim of Rs. 

41.02 crore for reimbursement of payment of salary to the 
teachers. Further grants could not be reIeaaed to 

Govamment of Gujarat due to non-receipt of cl8rIfIcalion 
on pending audit para in respect ofaxce.. rete... of 
grants under tha schame. 

{Translation} 

Private Partlclpltlon In Educational lMtItutiona 

416. SHRI KIREN RIJIJU : 

SHRI DHARMENDRA PRADHAN: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be plaaaed to state : 

(a) whether the Govemment is considering to 

promote private sectors participatiOns In the institutes IIka 

IITs and liMa; 

(b) If 80, the details thereof: 

(c) whether the Govamment has received lOme 

proposal from private aactora in this regard; 

(d) If so, the details therebf: and 

(e) the action takan by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (a) There Is no such proposal 

under consideration of the Govamment at preHnt. 

au".nder and Rehabilitation of MllltlntI 

417. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of HOME AFFAIRS be pleaaed to state: 

(a) whether the tehame financed by the Govarn-

ment for the ·Surrender and Rehabilitation· of the 
extremlata is under implementation: 
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(b) if so, the details of the said scheme alongwlth 
the States where the said echeme Is being Implemented; 

(c) the details of the extremists who surrendered 
under the said scheme during the last three years till date. 
State/UT -wise; and 

(d) the details of expenditure Incurred under the 
said scheme? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
HOME AFFA1AS (SHAIMATI V. RADHIKA SELVI): (a) to (d) 
The State Government of Jammu and Kashmir (J and 
K) had formulated a Scheme for surrender-cum-rehablli-
tation of militants in Jammu and Kashmir on 15th August 
'995. which was revised in June 1997 and further 
reVised since 31.1.2004. As per the revised policy. a 
monthly stipend of Rs. 2,000/- per month is given to 
surrenderees for a period of three years after surrender 
and an immediate grant of As. 1.50 lakhs to be kept 
in the shape of Fixed Deposit Aecelpts In a bank In the 
name of the surrenderee which can be drawn by him 
on completion of three years period subject to good 

Year Jammu and Kashmir 

behaviour. Incentives for surrendered weapons are IIeo 
given as per the prescribed ratN. Besides, vocational 
training for self-employment to those who desire to 
undergo such training is also given. 

The Govemment has formulated a scheme for 
surrender-cum-rehabllitation of militants In the North 
Eastem States which Is applicable to those militants who 
have surrendered/surrender after 1.4.1998. This scheme 

has been revised w.e.f. 1.4.2005 on the lines of Jammu 
and Kashmir surrender scheme. 

The expenditure on the rehabilitation of surrendereee 
in Jammu and Kashmir and North Eastern Stat&s Is first 
Incurred by the State Govemments and later claimed as 
reimbursement from Central Govemment under the 

scheme for Reimbursement of Security Related Expendi-
ture (SRE). 

The details of militants surrendered and amount 
reimbursed by the Central Govemment to the concerMct 
State Govemments during the last three years are given 
below: 

NE States 

No. of Militants 
surrend~red 

Amount reimbursed No. of Militants 
surrendered 

Amount reimbursed 

2005 64 Rs. 0.21 crore 555 Rs. 3.85 crore 

2006 190 Rs. 2.29 crore 1430 As. 6.54 crore 

2007 (upto 31.10.2007) 98 As. 0.30 crore .379 As. 4.31 crore 

Some naxalite affected Statea haVe their own State-
specific surrender and rehabilitation poliCies for naxallte., 
which are implemented by· the State Govemment. 

concerned. Under the Security Related Expenditure (S~E) 
Scheme of Government of India, expenditure on surrender 
policy upto Rs. 20,000 per surrenderee depending upon 
whether the naxalitea have surrendered with arms or 
without arrne is relmburaed to naxallte affected States. 
Detail$ of naxalites surrendered and expenditure incurred 

on rehabilitation' under a State-specific .urrender and 
rehabilitation policy are maintained by the State' Govern-
ment concemed. 

{English} 

Review of Norm. for Expendltu ... under CRF 

418. SHRI tQBAL AHMED SARADGI : Will the Minister 
of HOME AFFAIRS be pleased to state: 
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(a) whether the Govemment of Kamataka had 

requested the Union Government to . review norma for 

. expenditure under Calamity Relief Fund In the year 2005; 

(b) If so, whether the Union Govemment was 

requested' to revise the norms bued on the report of the 

expert group; 

(c) if so, whether the Govemment has not conveyed 

the sanction to the State Govemment .0 far; 

(d) if so, the reasons therefor, and 

(e) the time by when a final decision Is likely to be 

taken In this regard?· 

THE MINISTER OF STATE IN THE MINISTRV OF 

HOME AFFAIRS (SHRIMATI V. RAOHlKA SELVI) : (a) to (e) 

The Govemment of Kamataka In 2005 had requested the 
Union Government to review the norms of expenditure 

under the Schemes of Calamity Relief Fund (CRF) and 

National Calamity Contingency Fund (NCCF). There W88 

no specific request from Govemment of Kemataka to 

revise the norms bued on the report of thfI Expert Group. 

The Govemment of India reviled the Items and norms of 

assl.tance from the CRFINCCF based on the report of 

the Expert Group constituted for the purpose. The revl8ed 

item. and norms were communicated to all the State., 
including Kamataka, on 27th June, 2007. The revised 

Items and norms are also available on the website 

www.ndmindja.njc.in. 

Con.ructlon of NOMC Nevyug Schoole 

419. SHRI S.K. KHARVENTHAN : Will the Minister of 

HOME AFFAIRS be plealed to .tate : 

(a) whether the construction of New Delhi Municipal 
Council (NOMe) Navyug Schools In Deihl I. presently 

going on; 

(b) if so, the details thereof; 

(c) whether the ongoing construction of Navyug 
Schools have missed its targeted date of completion; 

(d)' If 80, the details and the 1'88IOrt. therefor; and 

(e) the time by when the new Navyug Schoofs are 

likely to be constructed and opened for academic 

purpose? 

THE MINISTER OF STATE IN THE MIN'lSTRV OF 

HOME AFFAIRS (SHRIMATI V. RADHIPCA SELVI) : (a) and 

(b) Ve., Sir. The New Deihl Municipal Council has 
informed that construction I. going on only In one Navyug 

School building, I.e. in Delhi Imperial Zone tolZ) Area, Gate 
Market at Mandlr Marg, New Deihl for which preliminary 

estimate of Rs. 6.47 crore. was approved by.the Council. 
The school II being constructed on a plot area of 3.05 
acre. with the following accommodatlon:-

1. Clasa roomI 

2. Administrative Block 

3. Amphitheatre 

4. library and canteen 

36 Nos. 

One 

One • seating capacity of 

200 persons 

One each 

5. Science/Computer labs: Four 

6. Activity Rooms 

7. Playground/Assembly 

ground 

Four 

Available 

(c) to (e) The ongoing construction of the Navyug 
School ha. mIued the targeted date of completion due 

to the following re880ns:-

(I) Existing P and T staff quarter had to be vacated 

and demolished so as to cI.ar th~t site. 

(II) Trees coming In the alignment of the building 

had to be shifted and traneplanted. 

(III) Huge quantity of rock had to be excavated 

covering almost the entire working area. 

(Iv) Two laborator\ea, I... Biology Laboratory and 
• Chemistry Laboratory were to be shifted to I 

ground flood, following decisiona to change 

epecIftcatlonl of certain Items. 
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However, most ot the conatruction wortc Is completed 

and handed over to Education Department to 'prepare for 

academic activities. Finishing work Is going on In some 

portion of the building and In the play area. Remaining 

portion Is likely to be handed 0V8f to Education 

Department very soon. 

DoordIIrahen and FII ItucIJo In K81'Mt8ka 

420. SHRI G. KARUNAKARA REDDY : WIH the 
Minister of INFORMATION AND BROADCASTING be 

pleased ~o state : 

(a) the number of Doordarshen atudIoIIAiI India 

Radio (AIR) presently functioning In the country Including 

in Kemataka,State end Union Terrftoty-wl8e; 

(b) whether the Govemment PfOPOl88 to Nt up 

new Doordarshan studlOl, AIR and FM statlona In the 

country; 

(c) If so. the detail. thereof, Iocatton-wile, State and 
Union Territory-wi .. ; ana 

(d) if not. the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIVA RANJAN DASMUNSI) : (a) The detail. a .. given In 

the enclosed Statement. 

(b) to (d) The propoaala to Ht up new Doordarahan 

Studios and All India Radio, FM statlant under 11th Five 

V .. r Plan have not vat been finalized. 

List of Doorr:JarIMn Studio. MId AIR CentJw 

Sr. 
No. 

Stet .. 

2 

1. Andhre Pradesh 

No. of DO 

Studio Centres 

3 

3 

No. of AIR 

Station. 

12 

1 2 

2. Arunachal Pradeah 

3. A •• am 

4. Bihar 

5. Chhattlegarh 

6. Goa 

7. Gujara' 

8. Haryana 

9. HImachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Klmataka 

13. Kerala 

14. Madhya PradMh 

16. Mahar .. htra 

18. Manlpur 

17. Meghalaya 

18. Mlzoram 

19. Nagaland 

20. Orl •• a 

21. Punjab 

22. Raja.than 

23. Slkklm 

24. Tamil Nedu 

25. Trlpura 

148 

3 

5 

4 10 

2 6 

2 6 

1 

2 8 

1 3 

1 8 

4 15 

2 5 

2 14 

3 8 

3 16 

3 20 

2 5 

1 3 

4 

3 12 

2 3 

1 17 

1 1 

3 11 

3 
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2 

26. Unar Pradesh 

27. U1tarakhand 

28. Waat Bengal 

Union TerrItorIH 

29. Andaman and Nicobar 

Isl~nds 

30. Chandlgarh 

31. Delhi 

32. Daman and Diu 

33. Dadar and Nagar Havell 

34. Lakshadweep 

35. Pondlcherry 

421. SHRI NAVEEN JINDAL : 

SHRI MILIND DEORA : 

3 4 

7 14 

1 6 

3 7 

1 

1 

2 

1 

2 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Initiative taken for trade with 

Pakistan across the LOC hal made any headway; 

(b) if so, the late,t polltion In thll regard; 

(c) whether any lI't of Item, for trade has been 
exchanged between India and Pa1<latan; 

(d) If 80, the detalt. thereof and Pllkl8tan', 

response thereto; 

(e) whether any date to start the ".tIatlonl on 

trade across LOC has been flnallMd: and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH) : (a) to (f) During the Indla-. 

Pald,tan technical level talks hefd In May 2006 In New 
DeIhl for trade 8CI08I LoC. both India and Pakl,tan have 

taken the following inltlattvee: 

(I) Exchanged the lilt of Items to be traded across 

LoC; 

(/I) Initially, India ,ubmltted a lIat of 14 items 

whereu Paklltan list contained 15 Items to be 
traded 8Croaa LoC; 

(III) India ha, taken a decision that If the propoaed 

Hat to be traded across LoC. falll under Indla'i 
aenaItIve list under SAF.T A, they will not be 
Included for trade across LoC; 

(Iv) Paldatan has now ravlMd their lI't of 15 Itema 
by adding one and deleting four; 

(v) Both aidn will meet 'hortly to decide about LoC 
trade In the next Indla-Pakl.tan technical level 

talk •. 

Growth CentrM 

422. Dr. OHIRENDRA AGARWAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleUed to ltata : 

(a) the detail. of Growth Centre, operating In the 
country, State-wIH Including Jharkhand; 

(b) the detail' of achlevementa made by these 

Cent,.. during NOh of the Ia,t three Y"", saate-wile 

Including Jharkhand; and 

(c) the ... taken by the Gove~ to expedite 
the delivery mechanllm of aH Ita Central Infrastructure 

,cheme,? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): • 

Ca) to (e) Under the Growth Centra Scheme, 71 Growth 
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Centres were sanctioned all over the country. A etatement 
indicating details of all the 71 Growth Centres location 

wise, State wise including Jharkhand aa waN u land 

acquired, ploUsheds developed etc:. by them Is enclosed. 

The Growth Centre at Hazarlbagh hu been categorized 

as 'not successful' because of lack of any progreaa; 

therefore It has been decided to abandon this Growth 

Centre. 

On the basis of a sample survey conducted by the 

Planning Commission and the Impact Evaluation Study by 

. National Productivity Council, Department of Industrial 

Policy and Promotion, In consultation with the Planning 

Commission, hu decided to dIsc:ontinue the Growth 

Centre Scheme as H has largely failed to aohleve Ita 
objectives. Growth Centres (numbering 15) found 'not 

sUCC8aaful' have been abandoned and no central 
aaaletance will be provided to these centres. However, 
Growth Centres (numbering 42) which have been foUnd 

partially, moderately or highly sUCC8aaful as weH u 
Growth Centres located in North Eutem States and 

SpecIal Category State., viz., Uttarakhand, Himachal 
Pradesh and Jammu and Kashmir (numbering 14) will be 
provided Central assiatance tin 31st March, 2009. The 
concerned State Govemments have been uked to make 
these Growth Centres operational by March, 2009. The 
Govemment constantly monitors all the Sohemes Includ-

Ing Central Infl'l8tructure schemes for better performance. 

""men' 
51. Name of State, Growth Land Acquired Plota! Plotsl No. of • Capital Employ-

No. Cen1relDistrict Sheds Sheds Units Invested ment 

Developed ~Jlotted Established by Units Generated 

(Rs. In lac) 

2 3 4 5 6 7 8 

ANDHRA PRADESH 

1. Hindupur (Anantpur) 712.52 Acree 248112 168110 47 1570.08 938 

2. Jedchrela (Mehboobnagar) 308.46 Acres 

3. Bobblli (Vlzianagaram) 1239.33 Acree 388/0 4310 3 38.20 22 

4. Ongole (Prakasam) 1330.00 Acres 615/0 32610 55 4850.00 825 

ARUNACHAL PRADESH 

5. Nlklok-Ngorlung (Eat Slang) 582.15 Acres 

ASSAIl 

6. Matla (Goaipara) 1672 Blghal 

7. .Chariduar (Sonltpur) 1500 Blghu 

8. Chaygaon-Patgaon (I<amrup) 400 Big'" 33/0 21/0 
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2 3 4 5 6 7 8 

BIHAR 

9. Begusaral (Begusaral) 392.141 Acre8 

10. Bhagalpur (Bhagalpur) 424.25 Acrea 

11. Chhapra (Chhapra) 

12. Darbhanga (Darbhanga) 

13. Muzaffarpur (Muzaffarpur) 

CHHATTISOARH 

14. Borai (Durg) 436.84 Hec. 192.43 125.83 Heel 48 17247.00 1860 

Hecl35 32 Hac 

15. SUtara (Raipur) 1290:825 Hac. 872.81 788.41 53 71759.00 2883 

Hecl10 HaoI9 

GOA 

16. Electronic-City (Vema-Plateau) 3351309 aq.m. 671/0 53410 86 31931.22 8293 

OIIJARAT 

17. Gandhidham (Kutch) 131 Hec. 234/0 23410- 6 15000.00 100 

18. Palanpur (Banaakantha) 75 Hec. 136/0 

19. Vagra (Bharauch) 300 Hec. 35310 

HAAYANA 

20. Bawal (Rewarl) 1225 Acree 585/0 51610 84 1500.00 7000 

21. Sahe (Ambela) 337 Acre. 582/0 20310 31 0.00 100 

HIMACHAL PRADESH 

22. Kangra (Kangra) 22~21 Hac. 382/30 193129 64 2017.62 822 

JAMMU 8nd KASHMIR 

23. La.8ipora (Pulwama) 5233 KanaII 20010 2810 5 1592.17 

24. Samba (Jammu) 3017 KanaIa 18~32 185132 42 78903.21 1557 
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.ltARKHAND 

25. H8Zaribagh (Hazaribagh) 525.34 Acree 

KMNATAKA 

26. Dharwad (Dharwar) 2205 Acres 2205 2205 225 30883.87 8075 

AcrealO Acres 

27. Ralchur (Ralchur) 1998.17 Acre. 430 226.87 17 65382.07 1883 

Acrn/O Acrn/O 

28. Hallan (Haaaan) 1825 Acret 1825 324.20 133 8588.04 1820 

AcreI/O N:reaIO 

KERALA 

29. Kannur-Kozhlkode (Kannur- 572 Acral 7 plotll 7130 5 1933.00 345 

KozhlkQde) 100 acre. acr •• 

30. Alappuzha-Malappuram 538.788 Acnta 11010 10/0 5078.00 300 

(Alappuzha-Malappuram) 

MADHYA. PRA.DEa4 

31. Chalnpura (Guna) 334.581 Hec. 334.581 153.727 1057.00 1265 
Acr8IDev. HeclO 

32. Ghirongl (Bhlnd) 718 Hec. 441.032 143.887 42 121778.25 7296 
HecIO HeclO 

33. Kheda (Dhar) 182.20 Hac. 21/0 21/0 5 85328.00 1438 

34. Satlspur (Raisen) 321.188 Hac. 103/0 1210 15000.00 

MA.HA.RA.8H1"R 

35. Akola (Akola) 825.05 Hec. 519/0 508/0 81 9277.00 783 

36. Chandrapur (Chandrapur) 723.49 Hec. 10210 48/0 2 1357.00 38 

37. Dhule (Dhule) 707 Hec. 60/0 310 

38. Nanded (Nanded) 845.81 Hac. 23810 54/0 1 488.02 52 

38. Ratnagiri (Ratnaglri) 
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2 3 5 6 7 8 

MANIPUR 

40. Lamlai-Napet (Imphal) 

MEDHALAYA 

41. MendhipaHar (East Garo Hilla) 38Hec 

IIIZORAM 

42. Luangmual (Alzawl) 311 Acre. 60/0 

NAOALMD 

43. Ganeshnagar (Kohlma) 1000 Acntl 170 Acrnl 9 Ihede 200.00 

23 

ORISSA 

44. Chhatrapur (Ganjam) 

45. Kallnganagar-Duburi (CuHack) 1600.00 AcreI 250 Acntl 250 Acrn 3 24500.00 1048 

46. Jharsuguda (Jharauguda) 387.23 Acre. 310 310 3 10162.00 926 

47 Keslnga (Kalahandl) 803.53 AcntI 19/0 19/- 8 17000.00 377 

PONDICHI!RRY 

48. Polagam-Karalkal (Karalkal) 696.41 Acntl 74/0 1610 

PUNJAB 

-49. Bathlnda (Bathlnda) 389.79 AcntI 401/26 183/0 

50. Pathankot (Gurdupur) 409.86 Ac/'81 43215 18610 

RAJASTHAN 

51. Abu-Road (Sirohl) 914.00 Acr8a 297/0 53/0 27 1000.00 300 

52. Bhllwara (Bhllwara) 2035 Blghu 197/0 1970- 50 3430.00 860 

53 Khara (Blkaner) 834.91 Acrn 93810 884/0 96 1048.00 870 

54. Dholpur (Dholpur) 605 Acre •. 68810 670/0 72 1646.00 282 

55. Jhalawar (Jhalawar) 549.89 Acntl 30610 255/0 119 1043.00 543 
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SIKKIM 

56. Salghari-Samlik Marchak 25 Acre. 

TAMILNADU 

57. Erode (Periyar) 2470.19 Acres 1300 687.82 55 103850.00 6400 

Acres Acres 

58. Oragadam (Kancheepuram) 1507.34 Acrea 410 410 

59. Tlrunelvell-Gangal Kandan 

(Tlrunelvell-Kattabomman) 2014.380 Acres 610 610 8 806.00 237 

TAIPURA 

eo. Bodhjangnagar (We.. Trlpura) 242 Acres 132.72/12 22/5 9 4315.34 418 

UTTRANCHAL 

61. Siggadl (Pauri-Gamwal) 5 Acre. 12510 5410 

UTTAR PRADESH 

62. Bljaull (Jhansi) 385.04 Acre. 441/0 38210 15810.00 35 

83. Jamaur (ShahJahanpur) 302 Acre. 3410 7210 7 5200.00 635 

64. Pakbara (Moradabad) 419.34 Acre. 158/1 4310 2 

65. Dlblapur (Auralya) 331.58 

66. Jalnpur (Kanpur-Dehat) 331.07 Acre. 1~09/0 1700/0 1305.00 

67. Satharia (Jaunpur) 506.45 Acres 46610 337/0 86 3954.50 1402 

68. Sahfanwa (Gorakhpur) 525.27 Acre. 1298/30 999125 89 5085.55 1941 

WEST BENGAL 

89. BoIpur (Blrbhum) 191 AcrP." Major part 
of land 

developed 

70. Jalpalgurl (Jalpalgurl) 105 Acre. 98/0 

71. Maida (Maida) 253 Acres 148 Acres 146 20 SSn.21 520 
Aaea/O 
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{Tr8nsiationJ 

FM ,Rdo ·Statlon 

423. SHRI SANTOSH GANGWAR : Win, the Minister 

of INFORMATION AND BROADCASTING be pleaaed to 

atate : 

(a) whether tha licence holders 01 private FM Radio 

are broadcasting news progtamme in violation 01 the 

guidelines issued for them; 

(b) if so, the details during each of the last three 

years till date, broadcaster-wise and State and Union 

Territory-wise; 

(c) the action taken/proposed to be ~ken by the 

Govemment in this regard; 

(d) whether the Government proposes to permit 

them to broadc~st news by way of making changes In the 

FM Radio licence policy; 

(e) If so, the detlllll thereof; 

(f) whether the Govemment prOpoies to'l8I up any 

agency to monitor the broadcalt on FMRadlo; and 

(g) If 10, the detalll thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIYA RANJAN DASMUNSI) : (a) 'to '(e) A report from Pruar 

Bharati was received on 6,10.2006 Intimating this Ministry 
'" ,\,', .. 

that certain private FM channels were Indulging In news 

dissemination. The matter wal then' got eXamined and 

after verification of the CO recoi'dlngs' of the programme 

of two channels viz. MIs Entertainment Networtc India 

Limited (Radio Mlrchi) and MIs Radio MId-Day(West) India 

Limited (Radio One), where apecIfIc complaint wu 

brought to the notice of the Ministry, It was found that above 

two channels had been broadcasting news and current 

-anairs programme dlractIy or Indirectly. Both the compa-

nies have been given a waming and advIted to Ib8taIn 

'10 ·0cMIf0ns 182 

from broadcaltlng News and Current Affair Prograrnrne.. 

A Pre .. notewu also laaued on 31.08.2007 8dvIaing all 

private FM broadcasters to refrain from any actMtIel 'whICh 
are In violation of ttle terma and condlttonl of FM 'lICence, 
drawing attention to specific claUl8' relating to prohibitIOn 

of broadcasting news and current anal~. No other apeclfic 

complaint h.-, how.ver, been received In thll regard 
durln,g the lut ~ yea .... 

(d) and (e) No luch decilion hal been taken to permit 

the broadcast of news through changes In the FM Radio 

Policy. 

(f) and (g) At pre .. nt, Broadcalt Engineering 

Consultants India Umlted (BECIL), an autonomoul 

corporation under thll Ministry hal been entrusted with, ~ 
job of monitoring the broadcut on FM Radio, Apart from 
above, the Draft Broadcaillng Bill, 2007, prel8Mly' 'under 

consultation with ltakeholderl, among oth.r,. thl,,-, 

proposes to .. I up a Broadcalting Regulatory Authority of 
India (BRAI) which would regulate radio Broadcalting 

servlcel also. 

[Engll&h) 

Export of Major MIMI'III. 

424. SHAI AVTAR SINGH SHAoANA : Will the 

Minllt8r of COMMERCE AND INDUSTRY be plMled to 

etale : 

(a) whether the Govemment is regulating exporte of 

major mIneraIe kHping In view ttIe .prevalent demand and 

supply' lituatlon In the country; 

(b) If 10, the detalll In thll regard alongwlth the 

export of major minerals during the Jut three y ..... ; 

(c) whether the Government II coneldering to 
reetrlct the export of mejor mlnerall In view' of dtmand 
of domestic consumption of captive Industnes like StaI, 
Power, Cement etc; and 

(d) ." not, ... reuone .".Mfon 
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THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 

,INDUSTRY (SHRI JAIRAM RAMESH) : (a) aovemment 

ragulates eltCport of major minerals like Iron ore, manga-

'nese ore and chrome ore, 

(b) Govemment regulate. export of the" major 

minerals by having quantitative and qualitative restrictions. 

Details of export of iron ore, chrome ore and mangane" 

,ore are as under: 

(Oty. MHHon tones) 

Commodity 2004-05 2005-06 2006-07 

(Prov) (Prov) 

. " 
Iron Ore 78.14 89.27 93.79 

Manganese Ore 0.33' 0.23 0.17 

Chrome Ore 0.44 0.46 0.39 

Source: MMTC Limited. 

(e) and (d) The exports of these minerals are done 

after meeting domostic requirements. The export pOlIcy for 

these minerals, are reviewed on a yearly basis. 

Patrlotlam .nd Hum.n V.I .... ••• Subject 

425. SHRI LALIT MOHAN SUKLABAIDYA : WIH the 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Government propo ... to Introduce 

patriotic and human values' as a subject' In pre-primary, 

primary and higher secondary CI8888S In view of the 

diministing value of patriotism; 

(b) if so. the details thereof; and 

(e) the steps taken by the Govemment In this 

regard?' 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE IlEVELOPMENT (SHRI M.A.A. FAN) : 

(a) 10 (c) There Is no proposal to inl~uce patriotic and 
human valu81 as a separate subject In pre-primary, 

printary and higher secondary clasHs. 

However, In consonance with the National Curriculum 

Frameworf( - 2005, new syllabi and textbooks developed 

for the entire stages of IChooI education by the National 

Council of Educational Researct! and Training (NCERn 

Incorporates components related to patriotic and human 

values across the subjects In an Integrated manner and 

not as a sep.rate subject. 

426. SHRI REWATI RAMAN SINGH : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether there has been a sudden NRI passion 

for Indian artlfacta In foreign countrle. like USA; and 

(b) If so, the details of exports of artifacts durln~ the 

current financial year? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH) : (a) Indian Artifacts have always 

attracted foreign buyers. The exports of the .. Items to USA 

Is valued at Rs. 758.75 crore and AI. 549.60 erore during 

the years 2005-06 and 2006-07 respectively. 

(b) The exports of works of art, collectors pieces 

and antlquea during 2006-07 has been AI. 1951.71 era,.. 

ProfHaIon.1 Eduoetlonal Inatltutlon. 

427. SHRI SWADESH CHAKRABORTY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to Itate : 

(a) the number of professional educational Inati-

tutes offering degrees and diplomas In different Sta ... and 

Union Terrltorl .. ; 

(b) the details of Govemment aided and private 

InsUtuIes, uparately; 
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(0) whether the Govemment has set up regulatory 

authority of control over private establishment In reepect 

of fair admission and expenditure on stud_; 

(d) If so, the details thereof; and 

(8) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) As per the Information 

fumlahed by All India counctl for Technical Education 

(AICTE). during thIa year, 5192 and 2028 profeaaJonal 

educational Institutes reapectlvely are offering degree and 

diploma level coursea In different States and Union 

Terrltorlea. The details of Government aided and Private 

Institutes are given In the enclosed Statement. 

(c) to (e) The metter relating to admlaslon and t ... 
cornea under the Jurtedlctlon ot the respective Stat. 

Govemment. 

Degre. Dlp/oma 

Region St.teslUnlon Territory No. of Govt/ 

Govt. AIded 
Inat. 

No. of Pvt. 
Inst. 

No. of Govt/ 

Govt. AIded 
Inat. 

No. of Pvt. 
Inlt. 

2 3 5 6 

Central Madhya Pradesh 36 280 59 39 

Chhattisgarh 13 31 16 10 

Gujarst 36 153 42 49 

East Mizoram o o 

Sikkim 0 3 3 

Orlsa. 23 121 21 38 

Weat Bengal 41 86 17 

Trlpura 6 o 4 o 

Meghalaya 0 2 3 o 
... 

Arunachal Pradelh o 3 

Andaman and Nioobar Islands 0 o 3 o 

Assam 13 4 15 o 
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._-_. 
1 2 3 4 5 8 

Manlpur 2 0 4 0 

Nagal~d 2 4 0 

Jharkhand 11 12 15 8 

North Bihar 18 14 14 8 

UUer Pradesh 64 438 98 17 

Uttaranchal 18 .. 45 42 9 

North-West Chandigarh 9 0 3 

Haryan. 20 130 28 52 

Jammu and Kuhmlr 13 8 8 7 

. New Delhi 19 58 12 8 

Punjab 23 134 22 88 

Rajasthan 20 188 28 40 

Himachal Pradesh 8 15 7 4 

South Andhra Pradesh 53 1021 91 83 

Pondicherry 8 10 7 0 

Tamil Nadu 48 889 82 239 

South-West Kamataka 41 381 70 108 

Kerala 81 133 55 4 

West Maharashtra 147 522 91 319 . 

Goa S 4 10 2 

Daman and Diu. 0 0 0 2 
Dadar. N.H. 

Total 755 4437 894 1134 

"Includes Undergraduate and Poet gradual dig.... level Instltullanl In Eng;. and Technology. Pharrnact. HMCT. 
ArchItectUf8 Ind Poet Graduate deg.... 1MtItutIon.· In MaMgemlnl and Computer ApplIcation. 
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s.ttIng Up of Central Unl ......... 

428. SHRI MlliND DEORA : WIll the MInIster or 
HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Educational Consultants India Ltd. 

(EDCll) in a report submitted to the Mlo Human Raeource 
Development has favoured the functioning of the sixteen 

proposed Central Universities to come up in the next five 
years on lines of American varsltlea and Jawahartal Nehru 

University (JNU); 

(b) if so, the need for this reformation ,in higher 

education and the purpoee ~ht to be achieved; 

(e) whether the Indian system of education Is 

different from the American system of education; and 

(d) If so, the details and facts thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) WIth a view to ralalng the groaa 

enrolment ratio in higher education sector In the country, 

it is proposed to estabUsh one Central Unlveraity In each 

of the 16 States which do not have a Central Unlveralty. 

In thIS context, the Educational Conaultants India Ud. h .. 

prepared a Model Project Report for HtabHahment of a 

new Central Univeralty, It provide. for a broad framework 

and development plan for a new Central Unlveralty, which 

could be adopted by all new Central UnlveraHles with 
necessary modification. depending upon the actual 

requirements and academic pursuits of the reapectIve 

Universities. The Project Report does not propagate 

copying of any foreign model of institutions. 

(b) Does not arise. 

(c) and (d) Modem university eduoation in Indill hal 
largely evolved from the BrttIah model of lnatltutlons. 

429. SHRI RAGHUNATH JHA: 

DR. RAJESH MISHRA : 

SHAl J.M. AARON RASHID: 

Will the MInister of HOME AFFAIRS be pleased to 

atete : 

(a) whether a high level meeting was convened 

tWCently to p....,.,t the road accidents being caused by the 

blue line buMa and other vehicle. continuously; 

(b) If 10, the details thereof; 

(e) whether the blue Une bu... In Deihl overtake 

from the left side; 

(d) If 10, whether overtaking from the left side Is 

violation of MVA and rules framed thereunder; 

(e) If so, the number of blue line buses booked for 

.ame; 

(f) whether the Govemment has any proposal to 

amend the act to Impo.. .tricter fine and punishment to 

the drivers committing the offence: and 

(g) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) to (g) 

MeetIngs have been taken at vartoue levels for preventing! 

minimizing the road accidents In general and tho .. 

caused by biue line bu ... In particular. Deihl Police have 

been Inatructed to enforce discipline on the roads more 

strtctly. The proaecutton figures for blue line bu ... for the 

yeara 2005, 2006 and 2007 (up to 31.10.2007) for wrongly 

overtaking. violating the direction of Hon'ble Supreme 

Court of India are given below:-

Yeer No. of Prosecutions 

2005 5284 

2008 4302 

2007 (uplo 31.1.2007) 2412 
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As regards overtaking of the blue line bu ... from the 

o left Side. the Supreme Court of India in CWP No. 130291 

85-MC Mehta Vs. UOI and Others in Its direction dated 

20.11.1997 has ordered that" In our view the scheme of 

the Act necessarily implies an obligation to use the vehicle 

In a manner which does not imperial public ufety. The 

authorities aforeuid should, therefore. ensure that the 

transport vehicles are not permitted to overtake any other 

four-wheel motorized vehicle". In view of the above, the 

transport vehicles including blue line bU888 In Deihl are 

not permitted to overtake any other four wheeled motorized 

vehICle. 

[T fans/ation] 

Election of Student Union. 

430. SHRI SHAII:.ENDRA KUMAR : 

SHRI RAGHUVEER SINGH KOSHAL : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Supreme Court has Issued direc-

tives to strictly implement Lyngdoh Committee's recom-

mendations for elections to Student Unions; 

(b) if so, the details thereof; 

'. 
(c) whether the Court has fixed any time-frame with 

regard to Implementation of these recommendations and 

whether the hon'ble Court has also desired to know the 

names 01 the universities: 

(d) if so. the details thereof; 

(8) whether elections In the universities have been 

held during the current session; and 

(f) if so. the details th8reof, university-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF-

HUMAN RESOURCE DEVELOPMENT (SHRIMATI. D. 

PURANDESWARI) : (a) to (f) V •• Sir. The Supreme Court 

In Its Order dated 22.9.2006 in the SLP(C) No •. 24295 and 

24296-24299 of 2004 has directed Implementation of the 

recommendations of the Lyngdoh Committee in all 

colleges/universities in India. It has fixed a time limit of 

five years from the date of commencement of implemen-

tation for transition to the "structured election model". This 

Ministry has conveyed the recommendations accepted by 

the Supreme Court to the University Grants Commission 

for enforcement. No data regarding holding of elections 

in higher educational institutions is maintained centrally. 

(English] 

Scholllrahip to EconomlC8Hya.ckwllrcI 
Studenta 

431. SHRI JOACHIM BAXLA : Will the Mlnls\er of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Union Government Is formulating 

any scheme for providing scholarships at senior second-

ary level to economically backward students; 

(b) If so, the details thereof; and 

(0) If root. the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRV OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI) : 

<a) to (c) Finance Minister in his Budget Speech on 

28.02.2007 has announced a National Means-cum-Mertt 

Scholarship Scheme for students studying in classes IX 
to XII, with a provision of an amount of As. 6,0001- per 

annum to one lakh students, every year. 

Tsunami R .. .., Fund 

432. SHRI MANORANJAN BHAKTA: Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether the Government has conducted any 

survey on the Impact of Tsunami O!'tourtam. f.~lng and 

fishing which ara the main source of Income for the people 
of Andarnan and Nicobar lalanda; 
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(b) it so, the details thereof; 

(c) whether the Government propo ... to provide 

Central assistance for the developmen.tal activltle. 10 88 

to raISe the income of the natives of the above aaid 

islands; and 

(d) the funds required and allocated tor this 

purpose? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) V .. , 

Sir. 

(bl As per survey conduced by Anctamen and 

Nicobar Administration, Ioa .. s suffered In these HCtOf"l 

are given below: 

TourieIn: 

Some tourist accommodation, hotell, vehicI8I and 

boats were damaged and 1011 WI8 18 ... 1ed to R •. 

36.23 lakhs. 

Flatwt.: 

1703 fishing boats were damagedll08t either partially 

or tully. Three mechanized boats were damaged. 89' 
fishing gears were lost. 448 pisciculturilta lost fishes 

trom their ponds. 117 fish vendors lost their fishing 

implements. Fishery related project and th... Crabl 

Lobster fattening units were damaged. 

Farming (AgrlcuHure): 

Out of 50.000 hectares of area under agriculture 

plantation In Andaman and Nlocbaf Islanda, 8089 
hectares were aSHned to be damaged by Tsunami, 

2178 hectares under paddy and 5891 hectares under 

plantation crops. About 4200 hectares of the damaged 

area is under permanent submergence. About 832' 
farmers got affected due to Tsunami. 

(c) Yes, Sir. 

(d) Funda amounting to As. 432.16 CI'ONt8 have 

been allocated for the purpoaa. 

Enrolment .. Unlv .... 1ty Level 

433. SHRI NARAHARI MAHATO: 

SHRI M. SREENIVASULU REDDV : 

SHRI M. RAJA MOHAN REDDY : 

SHRI AJIT JOGI : 

SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of HUMAN RESOURCE DEVELop· 

MENT be pleased to state : 

(a) the percentage of students Who have not been 

provided the university level education In the country; 

(b) the effort. made by the Govemment during the 

Il8t three years to provide the university level education 

to the maximum number of students; 

(c) the total number of new universltie. opened 

during the aald period and the total amount Incurred 

thereon, State-wiN; 

(d) whether the Union Govemment hal any 

propoaal for opening of any new university In the 
country, partlcular1y In Welt Bengal In the year 2007· 
08; 

(e) If 10, the details thereof, State-wi .. ; and 

(f) if not, the reason. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) The Grots Enrollmenl 

Ratio (GER) In higher education In the relevant age groups 

is at present about 10%. Enhancement of acce .. in higher 

education is a continuoul procell through establishment 

of more universities and cot ... , incr8uIng Intake of 
students through expansion of existing Institutions and 

blending of the open and conventional systems of higher 
education. 
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(c) to (f) According to Information fumlshed by the 2 3 4 5 
University Grants Commieaion, the number ofuntverlltiel 

opened during the last three years, State-wi .. , Is ..., 20. West Bengal 3 
under: 

S. State 
No. 

2 

1. Assam 

2. Andhra Pradesh 

3. Bihar 

4 Chhallsgarh 

5. GUlarat 

6 Harysna 

7. Jammu and Kashmir 

8. Karnataka 

9. Maharashlra 

10. Meghalaya 

11. Nagaland 

12. Orissa 

13. Punjab 

14. Rajaslhan 

15. Sikkim 

18. Tamil Nadu 

17. Trlpura 

18. Uttar Pradesh 

19. Uttrakhand . 

2004-05 2005-06 2006-07 

3 .4. 5 

1 

2 

3 

2 1 4 

1 

2 1 

1 

1 

3 

1 3 

1 

4 

3, 

Total 16 8 28 

The Central Govemment does not Incur any expen-

diture on the establishment of State Universities. Ourlng 

the 11th Five Year Plan, subject to Its finalization, II Is 

proposed to establish 18 Central Universities In Stat .. 

whloh do not have any Central Unlverlity. In addition, 14 

World CIaIS Universities are also propoaed to be 

established as Central Universities, details of which are 

yet to be worked out. 

[Tra,...latJonj 

Export of lron.()r. by Private lAa •• HoIcIera 

434. SHRI BHUVANESHWAR PRASAD MEHTA: Will 

the MInIster of MINES be pleased to state : 

(a) whether the iron-ore of highest quality is being 

axported by the private I.... holders of lron-ore mines 

and the coat Involved In the excavation of one ton Iron is 

Ra. 250 to Ra. 300 while It Is being exported at the rate 

of Ra. 30001-; 

(b) if 80, ·the detalla thereof: 

(c) the total quantity of iron-ore produced and 

consumed in tha country during each of the laat three 

yaars, till date; 

(d) whether iron-ore Is Imported also; 

(a) If 10, ,the details thareof; 

(f) the number of lron-ore minas allocated to 

privata companiesllndividuals by the Govemment till March 

31,2007 and the quantity of iron-ora exported by thase 

private mine holders between April 01,2003' and 31 

January, 2007; and 
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(g) the detalla thereof, State-wtee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY) : (a) and ~) Exports 

of iron are are guided by the Export-Impott' 'fKIIIcV (. 
enunciated by the Department of Commerce. M per 

information available with the Indi.n Bureau of Min .. , 

the average ex-mines coat of production of Iron ore was 

Rs. 524 in the year 2005-06, apart from tranlportatlon 

coats and other taxes levied on the ore produced. AI 
per Information available with the Dep.rtment of 

CorMl8rce the I8le price of Iron ore is around RI.3000 
per tonne. 

(c) The total production and consumption of Iron 

ore from 2004-05 to 2006-07 In the country la given 

below:-

Year 2004-05 

Production 145.94 

Consumption 57.84 

(In million tonnea) 

2006-06 

166.23 

2008-07 

180.91 
(proviaion.l) 

63.43 72.00 
(proviaional) (Eltim.ted) 

(d) and (e) Details of Import of Iron ore during 

the year 2004-06 to 2006-07 In the country la given 

below: 

(In tonnes) 

Year 2004-05 2005-06 2006-07 
(provillon.l) 

Import 486000 611000 484000 

(f) and (g) Details of prior approval conveyed by the 

Central Government for grant of. minerai conceuIon tor 

iron are .re available at the website of the Ministry of MInee 
(htfp:/lm;nes.nlc.in). As per InformaIIon given by indian 

Bureau of MInes, State-wtae ~tcheI of lion ore by 

private mine owners for export from 1.4.2003 to 31.1.2007 
.... given beiow:-

(in tonnel) 

State Export (provisional) 

Andhr. Pradesh 9407554 

Chattlsg.rh 4213 

Goa 85461088 

Jh.rkh.nd 1361460 

Karn.taka 46270341 

M.haraahtra 1221704 

Orlsla 31490519 

Total 175206879 

435. SHRI PANKAJ CHOWDHARY : 

PROF. VIJAY KUMAR MAlHOTRA: 

SHRI SANTOSH GANGWAR : 

SHRI KIREN RIJIJU : 

SHRI BRAJESH PATHAK: 

Will the Mlnlater of HOME AFFAIRS be pleased to 

atate : 

(a) . whether naxaJ actIvItlea a ... IncrMling In the 

country during the last· six months particularly In 

Jharkhand, Chh.ttlsgarh and Andhra Pradesh; 

(b) If so, the details of Ioaa of lives and property 

due to naxal attack; 

(c) the reuons for the Increaae In naxal ac:tlvltln 

in the. Statea; and 

(d) the atepa takanlpropOMd to be tMen to 

,. 
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strengthen the intelligence system and curb the noat 

activities in a holistic way? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(d) As per information available. in 2007, till 31-10-2007. 
there have been a total of 1285 incidents and 571 

casualties. as against 1285 Incidents and 610 casualties 

in the corresponding period of 2006. 

In 2007. lill 31-10-2007. there have been 983 

incidents and 467 casualties in Andhra Pradesh. 

Chhattisgarh and Jharkhand, as against 1035 Incidents 

and 507 casualties in these States In the corresponding 

period of 2006. 

Regarding damage to property. the naxallt .. have 

been observed to be targeting certain types of Govemment 

buildings and infrastructure pertaining to road and rail 

transport and. in some cases. power transmission 

facilities. 

State Govemments undertake necessary action to 

combat naxalite activities, with the Central Govemment 

supplementing their efforts and resources through a 

range of measures that include deployment of Central 

paramilitary forces to assist the State police forces, 

strengthening of the State police and Intelligence 

agencies through the Modemization of State Police 

Forces scheme. reimbursement of security-related ex-

penditure under the Security Related Expenditure scheme, 

prOViding training to State police forces, sharing of 

Intelligence, bringing about inter-State coordination and 

assistance in development works. 

{English] 

Glo~1 Pact on TV Signa' Theft 

436. SHRI BRAJA KISHORE TRIPATHY : Win the 

Mimster of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) whether the Govemment has signed any global 

pact on TV aignal theft; 

(b) If so, the details thereof; 

(c) the details of revenue generated by entertain-

ment channels due to piracy and under declaration. of 
eamlng by operators in the country; and 

(d) the extent to which the Govemment is likely to 

check such signal thefts thereafter? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIYA RANJAN DASMUNSI) : <a) No, Sir. 

(b) Does not arise. 

(c) No such data is matalned by this MInistry. 

(d) Action for checking signal theft is to be initiated 

by the aggrieved broadcaster as per law. 

Survey tiy NUEPA 

437. SHRI M.P. VEERENDRAKUMAR : 

SHR! A. SAl PRATHAP : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT pleased to state : 

(s) whether 32,000 schools In the country do not 

. have even a Single student as revealed in a survey 

conducted by National University of Educational Planning 

and Administration (NUEPA); 

(b) If 50, the details of such schools alongwith the 

number of teachers, State and Union Territory-wise; 

(c) If so, the main findings of the survey conducted 

by NUEPA; and 

(d) the reaction of the Govemment theretQ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) to (d) National Unlvel'lity of educational 

Planning and Administration (NUEPA) collects elementary 

school statistics annually through the District Information 

System (DISE) from all dlstricta In the country. 

Based on DISE data 2005-06 publilhed by NUEPA 

for Elementary Education Level, about 32,000 schools 

were shown without enrollment, which was largely due to 

many listed private schools not providing enrollment data, 

and duplication of some schools. State. have been 

advised to validate this data. 

DISE data has revealed that achool faelilties like 

drinking water, toilets etc. have Improved over the p ... vIous 

year. DISE data has also revealed that Pupil Teacher Ratio, 

Enrolment, Transition Rate and Gender Parity Index have 

improved. 

{Translation] 

New Cable Rmn 

438. PROF. VIJAY KUMAR MALHOTRA: 

SHRI SANTOSH GANGWAR : 

SHRI L. RAJAGOPAL : 

SHRI DALPAT SINGH PARSTE : 

SHRI REWATI RAMAN SINGH: 

Will the Minister of INFORMATION AND BROADCAST· 

ING be pleased to state: 

(a) whether the Govemment Is aware of the 

exorbitant price charged by cable operators from consum· 

ers and the poor quality of beaming; 

(b) If so .. the details thereof; 

(c) whether the Indian Telecom Regulatory Authority 

(TRAI) has fixed new cable rat .. for various categoriea 

of cities; 

(d) if so. the details thereof; State·wlse; 

(e) the time by when the new cable rates are likely 

to be implemented aIongwiIh the steps taken to protect 

the subscribers' Interests; 

(f) whether the TRAI hu made some recommen· 

datlons with regard to non-CAS areas; 

(g) If so, the details thereof; and 

(h) the Impact of the recommendation. on consum-

ers In non-CAS areas? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIYA RANJAN DASMUNSI) : (a) and (b) According to a 

Market survey commissioned by Telecom Regulatory 

Authority of India (TRAI),. the average monthly cable 

charges range from RS.149/· to Rs.3221· 

(c) to (e) In order to protect the Interests of cable 

TV subacribers, TRAI has issued a tariff amendment 

order dated 04.10.2007 In which ceiling on cable 

charges have been prescribed based on the number 

of pay channels for different parts of country. The tariff 

order for Non·CAS areas would be effective from 

01.12.2007. A tabular statement showing the ceilings is 

enclosed. 

For CAS notified areas of Deihl, Mumbal, Kolkata and 

Chennal, a tariff order dated 31.08.2006 hal already been 

Issued by TRAI. This tariff order has fixed a ceiling of 

Rs. 5/. per pay channel per month and a ceiling of 

Rs. nl· per month for a minimum of 30 free to air 

channels. 

(f) to (h) TRAI has recommended vide Its letter no. 

19-312007·B and CS dated 01.05.2007 that CAS should 

be extended to the non·CAS areas of the three metros 

of DeIhl, Mumbal and Kolkata. This would enabJe 

the consumers to choose the pay channels which they 

want to watch and thus control their monthly cabl. 

charges. 
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Ceiling on chllrges payable by II subscriber to the cable operator or multi 
system operator In Non-CAS ",... 

Number of pay channela and F .... to Maximum amount of charge. payable by a .ublcriber per 

Air channel. to be transmitted or month for first television connection (exclusive of all 

re-tran.mltted through the cable taxe.) for Pay channels and Free to Air channels 

television network mentioned under column (2) 

(2) (3) 

Pay channel. Free to Air A-I and A Cla88 B-1 and B-2 Class Other areas 

channel •. cities cities 

2(a) 2(b) 3(a) 3(b) 3(c) 

No pay channel minimum 30 Free Not exceeding Not exceeding Not exceeding 

to Air channell RI. 77/- only Rs. 77/- only R •. 77/- only 

Upto 20 pay minimum 30 Free Not exceeding Not exceeding Not exceeding 
channels. to Air channel. Rs. 1801- only. As. 1401- only. Rs. 130/- only. 

More than 20 and minimum 30 Free Not exceeding Not exceeding Not exceeding 

upto 30 pay to Air channels As. 200/- only. Rs. 1701- only. Rs. 1801- only. 

channels 

More than 30 and minimum 30 Free Not exceeding Not exceeding Not exceeding 

upto 45 pay to Air channel. As. 2351- only. As. 200/- only. R •. 1851- only. 
channels 

More than 45 pay minimum 30 Free Not exceeding Not exceeding Not exceeding 

channels. to Air channels Rs. 28OI-only. Rs. 2201- only. R •. 200/- only. 

Note 1. The maximum amount of chargee payable by a aubaoriber. for his second and subsequent television connections 

at his same premises. shall be such 88 may be mutually agreed upon between such subscriber and the cable 

operator or multi system operator. as the cue may be. 

Note 2. It shall be mandatory for all cable televilion networka to transmit or retransmit minimum of thirty free to air channels. 

Note 3. In caBe the services are provided for a part of the month In a particular ca ... the ceiling indicated In Column 

3(a). 3(l» and 3(e) .ha11 be determined on a pro-rata basis for U)e period of service provided during that month. 

Note 4. Classification of cities referred to under column 3(a) and 3(b) ahall be the same claa8lfication 81 mentioned 

In the orders of the Government of India, Ministry of Finance laeued, from time to time, for the purpose of 

determining the entitlement of hOUH rent allowance of Central Government Employees as per the O.M No. 2(21)/ 

E.II(B)I2OO4 dated 18.11.2004 iIIued by the Mlnletry of Finance (Department of ExpendIture) or auct:t other 
classification as may be specIfted by the Government of India, Mlniatry of FInance from time to time for the 
entitlement of the houH rent allowanoe. 
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[English] 

Setting up of Second State .... 

Orpnll8tlon Commlulon 

439. SHAt SUKHDEV SINGH DHINDSA : 

SHAI SANTOSH GANGWAA : 

Will the Minister of HOME AFFAIRS be pIeaaed to 

state: 

(a) whether the Govemment has received any 

requestslrecommendatlonslsuggeaUons from various or-

ganizations and State Govemmentl to I8t up a Seoond 
States Re-organisation Commiaaion; 

(b) if so, the details and recommendatlona received 

in this regard; 

(c) whether the Govemment pf'OPOIM to call a 

meeting of political parties to dl80UII the laaue; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT) : (a) Rt 
(c) No. Sir. 

(b) and (d) Does not arlae. 

StNngthenIng of Police lind PMF 

440. SHAt UDAY SINGH: Will the Mlnllter of HOME 

AFFAIRS be pleued to atate : 

<a) whether the Union Government ptOp0888 to 

strengthen and expand the police and paramilitary fOlWe 

to counter new age crimea auch .. terrorlam; 

(b) If 60, whether the forces have I)een Imparted a 

new kind of training and equipped with atat.-of-the .art 

weaponery to prepare them better; 

(e) if so. the details thereof; 

(d) whether some State Governmentl are lagging 

behind In expanding' and atrengthenIng the poItcI for'c* 
due to shortage oftund8; 

(e) If 80, the ructton of the Union Governrn.tl 

thereto; and 

(f) furlher atepa taken to upgrade police foren In 

the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPAAKASH JAISWAL) : (a) to 

(f) Strengthening and augmentaUon of Police Forcea and 

the Central Para Military Forcea la an on-golng ex.reI .. 

In accordance with the requlrementl of policing and 

lnIamal security. 244 Battallona of Central Para Military 

Forcn have been aanctioned .. nce the yaar 2001. 75 IR 

Battallona have alao been sanctioned to the Stat.. to 

Inc ... 888 the self-reliance In Internal HCurity needa. 

Modem/aatlon of Central P~ Military Forcea la alao being 

undertaken under a IImllar Modemlsatlon Plan. 

Training curricula for police training have been 

upgraded to Inctude apecIfic Inputs In areaa Ilk. counter-

lnaurgency, bomb-dllposal, cyber crime etc. W.aponety II 
provided . baaed on operational requl,.",.nta. 

Even while 'Police' Is a State subject, the .trOM made 

by the Stat.. " being aupplernented by the Central 
Govemment through .. alltance under the scheme of 

Modemlaation of Stat. Police Forces In are.. like 

weaponery, aecurtty and aurveiliance equipment, c0mmu-

nication ayatem, computerization, tranaport.tlon, 

modemlsatlon at Police Station level etc. 

[T,.n.lstJonJ 

441. SHRI GANESH SINGH : Will the Mlnlater of 

HUMAN RESOURCE DEVELOPMENT be pleued to 

atate : 

(a) the amount of educaUon C8S8 collected during 

each 0' the Iut th .... yeart and the currant year; 

(b) whether special aid " likely to be gtven to 8taWa 
with literacy rate below national average; 
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(c) If so, the details thereof; 

(d) the amount earmarked for various Stat .. and 

Union Territories including Madhya Pradeeh out of the 

amount collected through education cess; 

(e) whether any scheme II being contemplated 

by the Government for the expansion of secondary 

education: 

(f) if so, the details thereof; and 

(g) if not, the manner in which the children educated 

under Sarva Shlklha Abhiyan would get aec:ondary 

education? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI) : 

(a) As per information received from Department of 

Revenue, the following amount of EdUC8tlon Cess has 

been collected during the last three years and the current 

year:-

Year 

2004-05 

2005-06 

2006-07 

2007-08 

(April-Sept) 

'provlslonal figures 

Amount 

4159.39 eror .. 

7117.07 erores 

9037.23 erares· 

2384.48 ero,..· 

(b) to (d) The proceeds of Education Cess credited 

Into Prarambhlk Shiklha Kosh (PSK) are utilized exclu-

sively for Sarva Siksha Abhlyan (SSA) and MId-Day Meal 

(MOM) Scheme. Expenditure on SSA and MOM Scheme 
is incurred from PSK after the fundI provided by way of 

Gross Budgetary Support (GBS) are fully uUllzed. No 
specific allocation is made separately to StatesIUTl 

against the amount collected through Education Cess. 

AsSistance under PSK is released to StatealUTs u per 

the schematic pattem and budgetary allocation for SSA 
and MOM Scheme. 

(e) to (g) The Central Govemment Is committed to 

make lecondary education of good quality available, 

acce88ible and affordable to all children. A major initiative 

to expand secondary edUC8tlon II being taken In the 11 th 

Five Year Plan. A scheme named "Rastrlya Madhyamlk 

Shlklha Abhlyan" with the main objective to provide 

universal aCC888 by 2015 and universal retention by 2020 

II proposed to be launched lOOn. 

[English] 

442. SHAI ADHIA CHOWDHURY : 

SHAI G.M. SIDDESWARA : 

SHRI HANSRAJ G. AHIR : 

SHRI NIKHIL KUMAR : 

SHAI M. RAJA MOHAN REDDY : 

WJU the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the MId-Day Meal Scheme Is facing an 

acute crisis as reported In the Hlndustan Times dated 

September 17,2007; 

(b) If so. the facta of the matter reported therein; 

(c) the reaction of the Govemment thereto; 

(d) whether the Govemment has received repreeen-
tatlonl about large Irregularities In the Mtd-Day Meal 

Scheme In lOme States; and 

(e) If 10, the details thereof and the further steps 

taken by the Govemment to Implement Mid-Day Meal 

Scheme In an effective way? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A,. FATMI) : 

(a) to (c) No, Sir. No oornmuniCation regarding enhanoe-

ment of prloaa of wheat and rice for the Mld-Day Meal 
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Scheme has been received from the Department of Food 

and Public Distribution. As per the existing tenne .nd 

conditions, the coat of foodgralns 18 reirnbura8d .t BPL 
rates. 

Territory Administrations are asked to conduct suitable 
enquiry .nd Inltl.te corrective action.. StatealUT s .re 
continuously advised and encouraged to establish 
ayatema to avoid recurrence of such Incidents and give 
fun attention to the Issues of quality and rogular supply 
of food and prevent misuse of resources. States have also 
been urged to Involv. the parents, community members, 
VIUage Ed&.!Catlon Committee members and Panchayatl 
Raj Instltutlona to supervise the cooking and serving of 
mid day meal to children. 

(d) and (e) Some complaints .bout irregul.rttIea In 

the Implementation of the MId Day Me.1 Scheme have 

come to the notice of the Govemment. Details of the action 

taken IS annexed. As and when compl.lnts come to the 

notice of the Govemment, State GovemmentalUnlon 

SI. 
No. 

States/UTs 

CiUIs In Mid-Day Meal SchtHne. 

Nature of Irregul.rltles Status of action taken 

234 

1. Andhra Pradesh Misuse of mid-day meal (rice) In Weat The State Govemment ha. Initiated disciplinary 

2. Blh.r 

3. Ori.s8 

4 Punjab 

5. Rajasthan 

Godawari Dlatrict In 2005. action .g.inst the He.d Master. 

Black mark.tlng of foodgraln. In Pllna DIstrict The State Govemment hal Initiated an enqutry 

In 2005. 

Stock of foodgralna found in T aache,.. house 

in Wa.t Charr.,.ran Dlatrict In 2005 

In the matter. 

A teacher w .. caught sailing rice me.nt for Mid The State Govemment hu Initiated dlaciplln.ry 

Day Meal Scheme In J.gatalnghpur District In action .g.lnst the teacher. 

2005 

Five bag. of wheat were reportedly stolen from A police caaa h •• been registered. Dep.rtmen-
Gov.mment Primary School. Bhargo Nagar tal enquiry has .Iso been ordered In the mattar. 
(G). Jalandhar In 2005 

Complaint received from Shrl Hanuman Ram The State Govemment has reported that .,. 
and others of Village Band. DIstrict Banner Inquiry. the alleg.tlons were found to be 

regarding foodgraln sold In market and ern- b ••• ' .... 
bezzlement of fundi in 2006. 
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2 3 4 

6. Unar Pradesh (I) Complaint received In February, 2008 (I) The State Govemment has reported that 

7 NCT of Deihl 

from Shri Krlshanpal Rana and others after Inquiry, the allegations were not 

(II) 

regarding misappropriation of foodgralns 

and cooking COlt funds In village Nlrpura, 
Block Blnaull, Tehatl Barot, District. 
Baghpat(UP) by Village Pradhan and 

teachers. 

8 rice laden trucks meant for MOM lifted (II) 

by 3 NGOs from Bulandahahar (tiP) were 

seized by Delhi Police In Sarnalpur Badll 
area in 2005. 

(iii) Complaint received In February, 2006 (III) 

from Sri. VIJay Raj Saini, Secretary, Youth 
Congress(I), Moradabad regarding alle-
gation of corruption against District Balle 
Education OffIcer of MoradabadlAmroha. 

found to be correct. 

The contract of the concemed NGOs has 
been cancelled. An FIR has been lodged 

against the culprits. Basic Shlksha 
Adhlkarl, Bulandahahar has been sua-
pended. Orders have been laaued for 

special aud" of the funda of the NGOs 
and inter-district transfer of food grains 
ISlued under MOM Scheme has been 
banned. 

The State Govemment has reported that 

after a preliminary enquiry, atlegatlona 
were not found to be correct. The State 
Govemment has directed District Educa-
tion OffIcer to fumlsh a detailed report. 

The DeIhl Police seized 2 Trucks carrying the FIR No. 168107 was lodged In Police Station, 
rice tlfted by the NGOa/Suppliers under MId Day Narela. Directorate of Education, Govemment 
Meal Scheme from FCI godown, which were of NCT of Deihl has conducted a Departmental 
taken to 'Nareta for sale In open rnarftet. enquiry to aaoertaln the facta. Three defaulting 

.. rvIce providefl viz. Jan Sevak Aaaoclates, Bal 
Bhoj and Shade India Society are blacklilted. 

Declining Rand D ActIvItlee (b) If so, the detalll a!Ongwtth the reasons therefor; 

443. SHRI M. SREENIVASULU REDDY: Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pleall8d to state : 

(a) whether there has been lignlflcant decline In 

the research and development actlvltlel being undertaken 
by Unlveraltlel due to eroIiOn of reeearch baM; 

and 

(c) the measures being taken to strengthen Rand 
D In the Universities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) to (c) A Task Force waS conatttuted 
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by the Central Government for strengthening and encour. 

aging basic science research in universities. The 

recommendations of the Task Force are being Imple-

mented by the UnlversHy Grants Commlsilon through an 

Empowered Committee. Subject to the finalization of the 

11 th Plan substantial allocation of resources would help 

in strengthening of scientific research in unlveraHles. 

[Translation} 

444. SHRIMATI SANGEETA KUMAR I SINGH DEO: 

SHR~ HARISINH CHAVDA : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Govemment has stopped granting 

approval for setting up of export oriented units; 

(b) if so; the details thereof alongwlth the reasons 

therefor; 

(c) whether the Government has not been able to 

check the fraudulent activities of the said units; 

(d) If so, the reasons therefor; 

(e) the details of punishments given to such flnna; 
and 

(f) the steps taken/proposed to be taken by the 

Government to prevent misuse of such 1Ohemea? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH) : (a) and (b) No, Sir. 

(c) and (d) No, Sir. 

(e) and (f) Any miSuse by the Export OrIented Units 
(EOUs) resuH in fiscal penaJtlea and ~en suapenaloni 

cancellation of the EOU statue under the provlalona of 
Foreign trade (Development and Regulation) Ad, 1992 
be8idea penal action under the provlllonl of the Central 
ExciM and Cuetoma Ada. Before approvaI.oI • new unit, 

report Is called by the Unit Approval Commmee (UAC) from 

all the Development Commissioners and wherever any 
such misuse Is detected, the said person cannot obtain 
new EOU approval anywhere In the country. 

{English} 

New Advertl .. ment Policy 

445. SHRI CHANDRA BHUSHAN SINGH : Will the 

Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) whether the Government has evolved a new 
advertisement policy; 

(b) If so, the details thereof; 

(0) whether the Govemment has sought luggee· 
tions from the stakeholders and some others regarding 

the said policy; 

(d) If so, the c;tetalla of the suggestions received by 

the Government In this regard; and 

(e) the time by when the said -policy II likely to be 

Implemented ? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER 9F INFORMATION AND BROADCASTING (SHRI 

PRIYA RANJAN DASMUNSI) : (a) and (b) Yel, Sir. The 
Govemment ha. evolved a New DAVP Advertlaement 

Policy with enect from 2nd October, 2007 and 8 copy of 
the aame Is encIoeed as Statement. The said Policy II 
aIao posted on DAVP website at www.dayp.rUe.ln. 

(c) and (d) Yes, Sir. The 'Government had IOught 

suggestions from the atakeholdera and some others, on 
the New DAVP Advertisement Policy by 31st October, 2007. 

Stln the auggeatIGna are being IWC8Ived from varloul 

quarters and the same are being examined. ". 
suggesttona, If found aoceptable, would be Incorporated 
In the Policy, through an amendment which's 8 regular , 

proce.s. 

. . 
(e) The New DAVP AdvertiMment Policy .,. In10 

. effect from 2nd October, 2007. 
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Ministry of Information and BfOBdcasting 
Directorate of Advertising and Visual Publlctty 

NEW ADVERTISEMENT POUCY 
[WITH EFFECT FROM 2nd October, 2001] 

C/au •• -f 

The Directorate of Advertising and Visual Publicity 
(DAVP) is the nodal agency of the Government of India for 

advertising' by various Ministries and organizations of 

Government of India including public sector undertakings 
and autonomous bOdies. The primary objective of the 

Govemment in advertising is to secure the widest possible 

co.verage of the intended co"tent or message through 
newspapers and journals of current affairs as well as 
Science Art, Wlerature, Sports, Films, Cultural Affairs etc. 
In releasing advertisements to newsp8J)eraljournals the 

DA VP does not taks into account the political affiliation or 

edltonal policies of newspapersljournals. However, DAVP 
would avoid releasing. advertisements to newspapers! 

journals, which incite or tend to incite cornmunal passion, 

preach violence, offend. the sovereignty and integrity of 
India or socially accepted norms of public decency and 

behavior. 

In superceaaion of all eartier ordera, the Government 
hereby lays down the New Advertisement Policy with effect 

from 2nd October, 2007. 

Not.: House Journals, Souvenirs and Annual PeriodI-
cals, will not be empanelled. 

CI.u ... 2< 

Government advertisements are not Intended to be 
financial assistance to': newspaperalJoumala. DAVP main-
tains a list of newspapers/Journala approved for release 

of advertisements by. empanalling acceptable newapa-
.pars/journals. DAVP will empanel only suc;h newapaperal 
Journals aa are rtKIuir8d for Issuing advertlsemenl of the 
Government of India. Care is taken to empanel n8W8pa~ 

~raIjou,:"ala having rtaderahip from dlfferen' eectiona of 
the society in different parts of the country. 

All Central Government. MinlltriealDepsrtmentalAt-
tached and Subordinate OfflceaIFleld Offices shall route 

their advertlselTl~nts, including display advertisements, 

through DAVP. However, they may'iuue tender notices 

directly to ampanelled newspapers only at DAVP rates. 

PSUs, Autonomous Bodl.s and Societies of Government, 
of India may Issue all advertisements, directly at DAVP 

rates toempanelled newspapers, provided all classified 
and dlaplay adverti .. ments are reIeued In the following 

manner:-

Small 

Medium 

Big 

English language 

Hindi language 

Regional and 
other languages· 

(In rupee terms) 

15% minimum 

35% minimum 

50% maximum 

30% (approx.) 

35% (approx.) 

35% (approx.) 

·like Bodo, Dogrl, Garhwall. Kuhrniri, Khasl, Konkanf, 

Maithili, Manipurl, Mizo, Nepali, Rajasthanl, Sanskrit, 

Santhall, Slndhl, Urdu and Tribal languages as certified 
by State Governments. 

All Minlstrlea/Departrnents AutonomotJs Bodle8lPubllc 
Sector UnElertaklngslAttaohad and Subordinate OffIces win 
,have to Issue Letter Of Authority (LOA) upto 80% of the 
actual expenditure in the ,pRi\'loua year within the first 
month of the new financial year and clear all the remaining 
payments before 28th of February, of the financial year. 

P."., AdvIaoty CommltlH 

There shall be a Panel Advisory Co~ (PAC) 'for 

considering applications of new.paperalJoumals for being 
empanelled- for reoeMng Government advertIsementI. 
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Ttris Committee ahall be headed by Director General, 
DA VP and shall Include Add. OIrector General (MedIa and 

Communication)lDeputy Director General (Medta aad 
Communication) In the p,... Information BuANIu (PIS). 

Press RegistrarlDeputy Pre.. Regtslrar and Dlrwctorl 
Deputy SecretarylUnder Secretary In the Ministly of 

Information and Broadcutlng dMllng with Print MedIa. 
The Committee will al80 have one repreeentaUVe each 
from the Association of big, medium and small rl8W8p8-

pers. The recommendations 0' the PAC as accepted by 
the DG, DAVP regarding empanelment of a newspaper 
shall be final. 

In pursuance 0' broad social objectives of the 
Government and 'or ensuring faimesa among various 

categories 0' newspapef'lljoumals, the PAC consIcIers 
empanelment of newepapersljournaia belonging to the 
fotlowlng ~tegorie8 on priority: 

(a) Small and medium newspapef'lljoumals 

(b) Language newspapers such as Bodo, Dogri, 

Garhwali, Kashmlrl, Khasl, Konkenl, Malthlll, 
Manipurl. Mlzo, Nepali, Rajasthanl, Sanlkl1t, 
Santhali, Sindhi, Urdu and Tribal languages aa 

certified by State Govemments. 

(t:) NewapapersIjournaia published In backward, 
remote, hilly and border areas and thoH 

published In Jammu Kaahnir, AQdaman and 

Nicobar Islands and North Eastem States. 

Newapapers/joumals are clualfted Into three calego-
nes, namely: 

(i) Small, with a. clrculaUon of up to 25,000 copies 
per publishing day. 

(ii) Medium, between 25,001 and 75,000 copies per 
publishing day, and 

(iii) BIg, with a clrcutaIfon of above 75,000 copies 
per pubNahing day. 

c ........ 
All newapaperaljoumaia seeking empanelment should . . . 

comply WIth following: 

1. It must have been uninterruptedly and regularly 

under publication for a period of not less than 

36 months save as under: 

(a) To provide apeclal encouragement for 
newspapers In languages like Bodo, 
GarhwalJ, Oogrl, Kashmlri, Khasi, Konkanl. 
Malthlll, MMlpuri. Mlzo, Nepali, Rajasthanl, 
Sanlkrit. Santhall, Slndhl, Urdu and tribal 

languages/dlalecta as certified by State 
Government OR newspapers published In 
Jammu and 'Kashmir, Andaman and 

Nicobar Islanda and North Eastem Statal 
can be considered for empanelment after 
6 . months of regular and uninterrupted 

publication. In the case of an regional and 

other language small and medium newt-
papers, the· qualifying period shall be 18 
months. 

(b) In orde.r to tap the read-.hlp potential of 

mass ckcutated newspapers, with a 
circulation of one Iakh and above, such 
newspapera be made eligible for 

empanelment after a period 0' I year of 
regular and uninterrupted publicatiora. The 
circulation claim of such newspapers will 

be considered ~Iy If certified by ANI or 

ABc. 

2. It ~d comply with the provisions 0' the p,.... 
and RegIstration of Books Act, 1887. 

3. It should not have been dlequallfled by DAVP In 
the rast six years and should not be a defaulter 

ofOAVP. 

4. The period of dlaquallflc8tlol1 should not exceed 
six years. 

5. It should not h ..... been Unestabllshed by RNI 
at the time of apptytng, 
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6. The applicant should also furnish a copy of the 
Celtificate of Registration lsaued by the RNI In 
the name of the publisher. 

7. The details of the paper like size, language, 

periodicity, print area and details of printing 

press etc. as uked for in empanelment form 
may be given. 

8. Further, It must be substantiated that the paper 

is being published at a reasonable standaro. 
Reasonable standard, Inter alia, means that 

(a) The Print matter and photographs should 

be legible, neat, clear and without 
smudges, overwriting, and tampering. 

(b) There should be no repetition of news 

Items or articles from other lsaues. 

(c) There should be no reproduction of news 
Items or articles from other newspaper/ 

journals and the source of newslartlcles 
should be mentioned. 

(d) Masthead on Its front page should carry 
the title of the newspaper, place, date and 
dey of publication; It should alao carry RNI 
Registration Number, volume and lasue 
number, number of pages and price of 

newspaper/joumals; 

(e) The newspaper should carry Imprint line 
as required under PRS Act; and 

(f) Inner pages must carry page number. 1111. 
of the paper and date of publication. For 
mulll-edltlons place of publication must be 

menlioned in Inner pages also. 

(g). All the publications Inust carry editorial. 

No,.: The publisher must ensure that hlllher publication 
fuHl1s all the norma laid down In the Policy before 
applying for empanelment/rate renewal. The appli-

cation form must be complet8 In all ~ with 
supporting docufnent. Incomplete applications 
will not be conaidered. 

Fraah appllcatlonl for empanelment may be made 
twice a year I .•. once at the end of February and OCher 
by the end of Augult. The Appllcallonl made before 
February end wIH be considered In month of May of the 
same ye.r and their contract will start w.e,f. 1st July of the 

same year and applications ,.. befonI August end will 

be conatdered In November and thetr contI8Ct will start 
w.e.f 1st January of the next year. The details of documentI 
required for empanelment II In ANNEXURE. 

Notwtthatandlng· any of the provtaionl mentioned 

above, 00. DAVP. as Chairperson of the Panel Adviaory 
Committee, will have dl8cretion to grant provisional 

empanelment to a newspaper, subject to approval of the 
PAC, for a period of aix months or till the next meeting 
of the PAC If the newspaper has completed all the 
formalities required for .mpanelment and otherwl .. found 

suitable for ISlue of Government advertlMrnenta. All such 
cases of provisional empanelment will be placed before 

the PAC In Ita next meeting. 

CI.UN-10 

All empanelled newapapel'llpubllcatlonl will be asked 
to enter Into a rate contract, which will be valid for a period 

of 3 years. However. a change In cirouldon can be 
accepted only once. after compIetton of one y .. r from the 
date of rate contract, during the validity pertod of the rate 
contract, on the bull of CAIRNUABC oertIfIcatel. as 
applicable. duly supported with the proof of IUbmillion of 
Annual Return for the prevtoua year to RNI. However, In 

case of Information regarding decre... In circulation from 
ABC/RNI. the decI8Ion of 00, DAVP will be final. 

No,. 1: ApplIcatIon for renewal of rate Contract can be 
downIOIQpd from DAVP webaIte. 

Nole 2: All empaneIIed publications muet submit a copy 

of ann.' retum submitted to RNI with receiving 
proof from ANI for the prevtoua year, by 30th 
September every year, faRing which the news-

. peper can be ~ by 00, DAVP. 
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Regularity 

The applicant should have publlahed the newspaper 

on at leut 25 days in each month during preceding 12 
months. Weeklies should have published 46 Issues 
during the preceding year, fortnightlie8 23 lsaues and 

monthlies 1 1 isauea during the preceding year to be 
considered being brought out regularty. 

Cia.,... 12 

Newspapersljournala having establlahed circulation 

of more than 75,000 copies per publishing day, as certified 

by AudIt Bureau 01 CIrculation (ABC) can seek ~t 

of their fresh edition from a new place after having regular 

publication for precedlllg 4 months with same title, but In 

such ca.a empanelment of fresh edition win be only In 

the lowest. slab of circulation. In caM of amaH arid 

medium papers (dailies), new edttion8 can also be 
empanelled after 4 months of regular publication aa per 

circulation certified by CA In the preecrtbad format aubject 

to other conditions of Adverttaement Policy. 

ClauN-13 

A newspaper/joumal should have a minimum paid 

circulation of not Iesa than 2000 copies for be/ng 

considered eligible for empanelment. However, newapa-

peraljoumals In Bodo, Dogri, Garhwall, Kashmlri, Khal, 

Konkanl, Melthili, Menlpuri, Mlzo, Nepali, Rajasthanl, 

Sanskrit, Santhall, Slndhl, Urdu and Tribal languages as 

certified by State Govemments, published all over the 
country and newspapera/joumaJa published In backward, 
border, hilly are .. OR remote a,... OR trtbal languages 

OR those published In Jammu and Kashmir, Andaman 

and Nicobar Islands and North-Eastem. Slates need to has 

substantiated minimum paid circulation of only 500 copies 

per publishing day. 

CIa .... 14 

A newepaperljournal should have the foUowIng 
minimum print .... : . 

PERIODICITY PRINT AREA NOT LESS THAN 

0.11 ... 

Weekll • ., 

Monthl ... 

1520 Std.CoI.CmsJ 

7600 Sq. ems. 
700 Std.Col.CmsJ 

3500 Sq.Cms. 

980 Std. Col. Cms} 

4800 Sq.Cmt. 

Exceptions may, however, be made by PAC In the cue 

of newspapersljoumala falling In the categories men-
tioned in Clause 13. 

Clau .. 15 

The empanelment already granted by the DG, DA VP 
eariler will remain valid for the duration for which 
empanelment ha. been made. 

The applicant newspaper/joumal ahould fum"" 
authenticated flgur .. of circulation of ABC. Cost Acc0un-
tant/Statutory Audltor/chartered Accountant 88 per the 
critet1a below: 

up to 25000 -

25001 - 7&000 -

COItlChartered AccountantlStatutory 

Auditor Certlftcate In preecrlbed pro-

forma/ABC Certificate. 

Compen_: Statutory Auditor certificate In .". 

acrlbed proforma/ABC certificate. 

1ndIvIduII .. : Chartered Accountant certHicate In 

preacribed proforma/ABC certificate. 

Above 75000 - ABCIRNI certificate. 

DAVP will take average circulation for the praceding 

one year aa certified by ANI/ABC/Statutory Auditor/cA 
certificate, whichever la ...... 

Not. 1: The coplea IOId at more than oiO% commIuIon 
over the cover price of newepapef1l will not be 

taken Into account for calculating DAVP rate. 
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No,. 2: RNI circulation certificate wfH be valid up 10 .. '. 
years 'rom the dale of i88ue for the purpOse. 

,.". 3: A ·publication with cir.culatlon up·,o 25000 need 

not submit RNI/ABC oef1ificate. 

C/au.a-fT 

DG, DAVP reserves the right to have figures of 

circulation checked through Its representatives or through 

RNI. However, there will be no circl;l'ation check for 

newspapersljournals with circulation upto 25,000. 

Claus.-1S 

Suspension and Recoveries: A newspaper may be 
suspended from empanelment by DG, DAVP with 

immediate effect if 

(a) found to have deliberately lubmltted falle In-
formation regarding circulation or otherwise; or 

(b) found to have discontinued ira publication, 

changed Its periodicity or Its tiUe or have 
become itregular or changed ile premlaesl 

press without due intimation; or 

(c) It has failed to submit its' Annual Return to the 
RNI or its' Annual Circulation Certificate from the 

prescribed agencies or 

(d) Indulged In unethical practices or anti nationa' 
activities ~s found by the Press Council of India. 

However, DAVP shall refer the ca88 to the 
Ministry for appropriate decision in the matter. 

(8) Convicted by Court of Law for such activities 

(f) It refuses to accept and carry an advertisement 

issued by DAVP on behalf of the Mlnlstria.,. 
Departments of Government of India, public 

sector undertaktnga and autonomous bodies on 
more than two occasions. 

Provided that 00, DAVP shall not Issue any order of 

suspension without giving a reasonable opportunity to the 
concerned newspaper in oases covered by Ca), (b), (c) and 
(f) above. 

In such caaes the paper will ramain suspended for 
a period upto 12 months. DA VP will effect recovery of any 
payments made In the past from the publisher In the case 
of (a), (b) and (c) above. The publisher should deposit. 
within 60 days from the date of 188ue of Demand Letter 

for r8COWry by DAVP 'ailing which empanelment of the 

paper will be discontinued with immedlate effect without 

any further notice and recovery will be realized from the 

blllBlpaymenle pending with DAVP, If any. TIll the recovery 

Is made, no advertisement will be l88uad. 

Advertising Rate 

The rate structure for payment against advertisemenle 

released by DAVP will be worked out as per recommen· 
dations of the Rate Structure Committee. rhe ,.tee wiN 
be related to certified circulation of a newspaper. All 
8mpanelled newspapers will have to enter Into rate 

contract with DAVP on the baals of rate offered and other 

terms and conditions 88 laid down from time to time to 

ensure proper publication of DAVP advertisements as and 

When issued to such newspapers. 

Payment and AdJu.tment Bill. 

C/auN-20 

DAVP will release payment of advertisement blUs In 

the name of the payee and at the addre88 giVen by th~ 
newspaper In the application form for reneWal of rate 

contract or fresh application for empanelment, as the case 

may be. No change In the payee's name or address will 
be entertained during the year of empaneJment unless If 
Is JUltlfled and found unavoidable or compelHng. 

Every newspaper shall send one copy of the 
newspaper at their cost canying DAVP advertisements, to 

the client at the add,. mentioned In the Release Order, 
faUing which payment for the advertisement may not be 
considered. In addition, DAVP may ask for regular supply 
of speelman copies of any empanelled publication for 
period considered neoeuary. Newa .. ..,.,. may infonn 
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DAVP within 48 hours, If they h.ve not IMten able to publish 
the advertisement on the due date. 

Every newspaper shaH submit advertisement bills, 

complete In .11 respect, and supported with relevant 

documents. within 60 days of the publication of the 
advertisement. DAVP will make every effort to pay the 

advertisement bill within 60 days of receipt of bill. 

No ne~spaper win publish DAVP advertiaement 

without receipt of the relevant Release Order. The DAVP 

Issues Electronic Release Order through Its website : 

www.d.vp.nic.in. No newspaper will publish DAVP adver-

tisements without valid Aelease Order Issued in Its name. 

Aequest for a duplicate Aelease Order by publications will 

be entertained on merits and on l.l88e to case basis. 

"he newspaper will have to strictly adhere to the date 
of publication of DAVP advertisements as given jn the 

Aelease Order. Publication of advertisement on d.tes 

other than that given In the Aelea58 Order, will not be 
accepted for payment. 

As soon as requisitions for release of advertisements 

are received from various Ministries and Departments. 

DAVP will prepare a suitable media list keeping In view 

the objectives of the client MlnlstriealDep.rtments, the 

contents, target audience for the advertiHment and 

availability of funds In consultation with the client 
MinistrieS/Departments. 

DAVP will make efforts to release more advertise-

ments to periodicals especially social messages .nd 

advertisements which are not date specific. Efforts will 

also be made to release more advertlUmenta to 

newapapers wtth special emphasis on North East, Jammu 

and Kashrriir and other remote ...... While releasing 

display advertisements, DAVP will ensure that a balance 

Is maintained between vaflous categories of newspapers 

taking Into account circulation, language. coverage area 

etc. For this purpose, the distribution of advertisements, 

Rupee terma, wHl be as under: 

Category 

Small 

Medium 

Big 

English 

Hindi 

Aeglonal and oher 

languages 

Ceiling 

(in rupee terms) 

• 15% (minimum) 

• 35% (minimum) 

• 50% (maximum) 

• 30% (approx.) 

• 35% (approx.) 

• 35% (approx.) 

The above norms are indicative and should be 

adhered to in the overall media ..... tegy of the Mlnlstrleal 

Departments to ensure maximum coverage at optimum 

cost. However, In &peclflc cases where a Minlstryl 

Department wishes to make a deviation from these 

norms, full and detailed Justification should be given while 

placing the order. 

DA VP shall bring an such devtattons to the nouce of 

the Mlnlatry of Information and Broadcasting for informa-

tion and necessary action. 

The p~rs to review vests with the Ministry of 

Information and Broadcasting, in cases where OO'.DAVP 

Is the final authority. 

Documents requlffld for empanelment with DA VP 

1. ANI registration Certificate Number. 

2. Evidence for Circulation (Chartered Accountant Certlrt-



207 NOVEMBER 20, 2007 208 

oate/Cost Accountant certificate/Statutory Auditor Cer-
tificate/ABC certificate, as applicable). 

3. Copy of tho annual return subrnltted to RNI. 

4. A dally newspaper should furnish Issues of first one 

month of the year of their publication along with Issues 

of the 18th month and 35 month of their publication and 

weeklies and fortnlghtlles must fumlsh IHues of 
preceding six months and monthlies should fumlsh 

latest 12 months Issues. Dally Publications more than 

3 years old and not previously empanelled with DAVP 
will furnish the relevant coplos starting with the previous 

3 years in the same manner as above. 

5. Three copies of the rate card. 

6. Photocopy of the Permanent Account Number (Issued 
by Department of Income Tax). 

Control on Sting Operation 

446. SHRI SANAT KUMAR MANDAL: 
SHRIJASUBHAI DHANABHAI BARAD: 
DR. RAJESH MISHRA : 

SHRI IQBAL AHMED SARADGI : 
SHRI J.M. AARON RASHID : 

Will the Minister of INFORMATION AND BROADCAST-

ING be pleased to state. 

(a) whether the Union Government propos .. to 
regulate sting operations carried out by the RrI~te TV 
channels; 

(b) if so, the details thereof; 

(e) whether the Union Government hal received 

any complaints for blocking of some newl channels being 

aired on Gujarat riots as reported In Hlnduatan Times 
dated November 1, 2007; 

(d) if so, the details thereof 

(.). the action taken/proposed to be taken by' the 

Union-Government in ord8r to maintain the autonomy of 

TV channels; and 

(f) the steps taken/proposed to be taken to checkI 
regulate sting operations carried out by the Private TV 
channels and conllder the legillation of Broadcaatlng Bin 
al directed by High Court? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI) : (a) and (b) The Government 
is seriously working to finalise the draft of the propOHd 

Broadcasting Service Regulation Bill In close consultation 

with various stakeholders and State Governments. The Bill 

Inter alia seeks to set up 8 Broadcasting Regulatory 
Authority of India to deal with content Issues, amongst 

others. However. it Is not specifically foculled on Sting 

Operations. The present draft of the BIH Is available on 

the Ministry's website www.mlb.nlc.ln. 

(c) and (d) No, Sir. 

(e) TV channels are autonomous and there Is no 
proposal to curb their autonomy However, they have to 

abide by the Cable TeleviSion Networks (Regulation) Ad 
1995 and rules framed thereunder and any other 
regulation IHued from time to time. 

(f) As mentioned at (a) and (b) above. 

[Trans/atlon] 

Narcotic Crime. 

447. SHRI SRICHAND KRIPLANI : Will the Minister 
of HOME AFFAIRS be pleased to etate : 

(8) the tolal number of cues registered by 
Narcotics Control Bureau during each of lut three y .. rs 
till date" StateJUnlon Territory-wise; . 

(b) whether Kola and Chlttorgarh In RaJasthan State 
are leading producer of opium and have become 8 hub 
of Illegal drug trade; 

(c) If so, whether the Government Is considering to 

shift the Narcotic Bureau at Kola or Chlttorgarh from 
Jodhpur; 

(d) If 80, the time by when It Is likely to be 
Implemented; 
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(e) If not, the .1'MIOnI therefor: and 

(f) the.tepa taken by the Government to check 
drug related crimea? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHAlMATI V. AAOHIKA SELVI): (a) The 
total number of cas.. reglltered by NarcoIIca Control 

Bureau during each of last three years, StatelUnlon 
Territory wise, is given In the encIoaed Statement· I. 

(b) Along with Madhya Pradesh and Uttar Pradeeh, 

Rajasthan Is one of the three Stat.. where licit opium II 
grown under the supervlalon of Central Bureau of 
Narcotics (CBN). There are some input. to auggHt that 

in Kota and Chittorgarh In Rajasthan, lOme Illegal trade 

of opium takes place. 

(c) to (e) Apart from the Narcotics Control Bureau, 

there are various law enforcement agenclel, viz., State 
Police, Central Bureau of Narcotlc8 (CBN), Directorate of 
Revenue Intelligence (DRI), Customs and Central Excl18, 

State Excite, etc., which are also empowered under 

Narcotic Drugs and Psychotropic Sub8Iance. (NDPS) Act, 
1985 for enforcement of Ita provillone· and moat of these 
agencies have their offices In Kota and Chlttorgarh. 

Location of NCB Unit In Jodhpur Is helpful In controlUng 

transborder drug trafficking. KeepIng In view theM factors, 

there I. no propou\ to shift Jodhpur Zonal Unit of 
Narcotics Control Bureau to Kota or Chlttorgarh. 

(f) The steps taken by the Govemment to check 
drug related crimes are given In the enclosed Statement· 
II. 

StatelUnlon 
Territory 

Chandigarh 

Delhi 

2005 2006 2007 (Up to 

2 3 

3 '2 

24 69 

October) 
(provlalonal) 

.. 

29 

1 2 3 .. 
Gujarat 2 5 

Hirnachal Pradesh 1 o o 

Jammu and Kuhrrir o 2 

Kera .. , o o 

Mahara.htra 19 22 19 

Manipur 6 6 3 

Punjab 7 7 8 

Rajaethan o 10 2 

Tamil Nadu 25 21 15 

Uttar Pradnh 5 14 6 

WHtSengal 11 19 12 

(I) StrIot aurveillance and enforcement at Import 
and export points, land borde,., alrporta, foreign 

ppat otrIoeI etc. 

(II) Inlenlive preventive and Interdiction efforta 

along known drug routea. 

(III) I~ coordination between the varloua drug 
law enforcement agenctea In order to ImpM 

greater oohIIIon to Interdiction. 

(Iv) Strengthening of International liaison to Improve 
the collection, analyala and dluemlnation of 

operational lntelligera. 

. (v) Increued InternaUonaI cooperation for ex· 
change of Information and InvHtlgatlve .... 

lance In adrnIntatertng control over the m0ve-

ment of precuraor chemIcaIa. 

(vi) BuIldIng of an IIectronIc data baH of oft.lld.,.. 
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foreemant officials for upgrading their skills to 
combat drug trafficking. 

(viii) Implementing a scheme of monetary rewards for 

information leading to seizures of Narcotigs 

drugs to informants and officers. 

(Ix) Financial 888istance being provided to eligible 

States for strengthening their narcotic units. 

CBI Raid on Deihl Police 

448. SHRI JIVABHAI A. PATEL: 

SHRI V.K. THUMMAR : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total number of Deihl Police officials raided 

by the CBI during each of the last three years, cadre-wise; 

(b) the total number of police officials found In 

possession of "'egal property during the said period, 
cadre-wi •• ; 

(c) the number of such police officials stili in 

service, cadre-wise; 

(d) the steps taken by the Govemment against such 

police officials; and 

(e) If not, the reasons therefor? 

THE MiNISTER OF STATE IN THE MINISTRY OF HOME 

AFFAIRS (SHRIMATI V. RAOHIKA SElVI) : (aHo (e) The 

information is being collected and wlH be laid on the Table ' 
of the House. 

{English} 

Conditional Acces. System 

449. SH~U MOHAN RAWAlE : Witt the MInister of 

INFORMATION AND BROADCASTING be pleased to state : 

(a) whether the Govemment Is not convt~ of the 

merits extendIng 'the COrlditlonal, Acceas S~ (CAS) 
from South Deihl, South Mlmbal and South Kolkata to rest 
of the cities; 

(b) If so, the details thentof; 

(c) whether the Goverrvnent has aaked the Go~m-
menta of West Bengll, Maharashtra and Deihl to submit 

a status report in this regard: 

(d) If so, the details thereof; 

(e) whether t~e Govemment proposes to extend It 

to the rsst of India; and 

(f) if so, the details thereof alongwlth the time by 

when the CAS is likely to be extended In the rest of the 

parts of the country? 

THE MINISTER OF PARLIAMENTARY AFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI) : (a) to (d) Conditional Access 

System (CAS) has already been rolled out successfully In 

parts of these three metros under a mandatory regulatory 

framework. The State Govemments have been requested 

to get a quick market survey done of the subscriber 
satisfactilan and other issues to get first hand opinion from 

the field which will enable the States and the Centre to 

advise the future course of action and incorporate 

corrective action required, If any. before going for further 
extension of CAS. 

(e) and (f) The Central Govemment prefers to take a 

decision regarding the roiling out of CAS on the basta of 

the Independent conclusions of the State Govemmenta as 
to whether they want tt) extend It further as It is or whether 

they want any modifications for the same. 

(Transllltion) 

Protection of WItn ..... 

450. SHRI TUKARAM GANPAT RAO RENGE PATIL: 

DR. DHIRENDRA AGAFmAL : 

Will the Minister of HOME AFFAIRS be pleased to 

atate : 

(a) whether wttne ... s are often harllS*ed and 
p .... sed to change their evidence or preventad from giving 

evldencea: 
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(b) If 80, the steps undertaKen for providing 

protection to the wltn ..... ; 

(c) the details of the exJatIng proYl8lons In this 
regard; 

,d) the nurnber of people agatnat whom action has 
been taken under these provlalona; and 

(e) the outcomes thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. AAOHIKA SELVI) : (a) lhere 

have been media reports that witnesses are Influenced 
to alter their stand. 

(b) The Law Commlaalon In Ita 1981h Report has 

dealt with the subject of ·Wltneaa Identity Protection" and 

·Wltness Protection Programme". Since the Criminal 

Justice System is in the Concurrent list of the Constitution, 

recommendations made by the Law Commiaaion have to 

be examined in consultation with the State Govemment 

before a view is taken. 

(e) Section 194, 195 and 195A of. the Indian Penal 

Code deal with giving or fabricating false evidence and 

threatening any person to give false evidence. 

(d) As It is for the State Governments concerned to 

initiate action against the wltnesaes who have been ruled 

as hostile by the Court, no centralized data has been 

maintained In the Ministry of Horne Affairs. 

<e) Does not arise. 

a.n on Export of Non-BaNUlti Rice 

4S.1. SHRI HANSRAJ G. AHIR : 

SHRI BRAJESH PATHAK: 

SHRIL.RAJAGOPAL: 

SHRI MOHO. TAHIR: 

Will the Minteter of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Govemment has banMd export of 

non-bumatl rice from the country; 

(b) If 80, the r'8IIIOnI theI8for; 

(c) whether the Oovamment hu taken any decIaIon 
to 11ft the ban on export of non-baamatl rice; 

(d) If 80, the reasons therefor; 

(e) whether the Government has received any 

repreaentalUon for reconsideration of this decision in the 
Int.reat of farmers; and 

(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH) : (a) to (f) The Govemment had 

Imposed a ban on export of non-burriatt rice In order to 

maximize procurement of rice for meeting the require-

ments of targeted PubUc Distribution Syatem(PDS) and 

other welfare schemes. In the wake of representations 

from various stake-holders against a oomplete ban on 

export of this commodity, the Government had allowed 

export of non-basmatl rice provided It's minimum export 

price is more than US $425 per ton. 

(Engn.h] 

Foreign Unlveraltla 

462. SHRI BALASHOWRY VALLABHANENI: Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleued to state : 

(a) whether the Government proposes to allow 

foreign universities to operate In the ooontry through the 
SpecIal Economic Zone (SEZ); 

(b) If 80, the details of the proposats received; and 

(c) the action taken by the Goverhrnent In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT <SHRIMATI D.' 
PURANOESWARI) : <a) There Is no such proposal. 

(b) and (c) Do not adle. 
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453. SHRI M. RAJA MOHAN REDDY : Will the 
Minister of INFORMATION AND BROADCASTING be 

pleaaed to atate : 

(a) whether the Chairman of the Pr ... Council of 
India haa urged the Union Govemment to Ht up a 

common and Independent media commIeaIon to regulate 

the functioning of the entire media; 

(b) if 10. the detaila ther.af along with the 

composition of the commillion; and 

(c) the time by when the Hid commIaalon II likely 

to be set up? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIVA RANJAN DASMUNSI) : (a> V ... Sir. 

(b) The Chairman. P ..... Council of India. re-
qualted the Govemment vide hll letter dated 20th 

September 2006 for establlahment of a common authority 

for content regulation of the media and preeervation of Ita 
freedom by extending the Juriedlotlon of P ..... Council over 

electronic as well as print media and renaming It MEDIA 

MONITORING COMMISSION OF INDIA. 

(c) The requeat wal examined but It wu not found 

possible to accede to the proposal. 

EcluCIItIon bf IGNOU 

454. SHRI HARISINH CHAVDA: 

SHRI HARIKEWAL PRASAD : 

Will the Minilter of HUMAN RESOURCE DEVELOP· 

MENT be pleased to atate : 

(a) the purpose of aettlng up of Indira GandhI 
Nationa' Open University (IGNOU); 

(b) the number of Itudenta from hills. rural and 
urban areas at preaent In IGNOU; 

(c) the techniquee used In providing education In 

far flung areas by IGNOU ttn now; 

(d) whether IGNOU la not luccI"ful In achieving 

Its purpoee aIongwIth reaction of the Govemment thel'8to; 

and 

(e) the corrective meaurea taken by the Govem-

ment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) Indira GandhI National Open 

University (IGNOU) was .. tablilhed for the introduction 

and promotion of open university and distance education 

syatema In the educatIonaJ pattern of the country and the 

coordination and determination of .tandarda In .UGh 
.yateme and with the objeolMt to provtde opportunltiee 

for higher education to a larger eegment of the populatton 

and to promote the educatlonaf wan being of the 

community. 

(b) The total number of students. at preHnt In 

IGNOU. Including thoae from hiUs. rural and urban alUl 

la approximately 18 lakh. of which nearly 4.81 lakh have 

been enrolled In January and July cycles this year. 

(c) The University UI88 Informatton and Communi-

cation Technologlea. Study Centre methodology to clear 

doubta. Hlf lnatructlonal materials. audio - vl8ual aida. 

tete - conferenclng. video conferenclng. Gyan Darahan 
Educational TV Channel. ayan Vani radio b~t and 

Interactive radio counaelling etc. for providing education In 

far flung area. 

(d) and (e) IGNOU hal been able to achieve the 

purpoM of Ita eatabillhment. 

{English} 

AIIOOIIIIon of Funcle to CoIIegee 

455. SHRI NIKHIL KUMAR : Will the Mlniller 01 
HUMAN RESOURCE DEVELOPMENT be pIeued to 

atate : 
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Ca) whether majority or the colleges In the country 
are unfit for UGC grantl and ev.n fall to meet minimum 
education ltandards; 

(b) if 80, the facta and detalla thereof; 

(e) whether the criteria for providing fundi to 
collegee are not properly adhered to; and 

(d) if so, the facta thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT CSHRJMATI D. 
PURANOESWARI) : Ca) to (d) 20,876 colleges In the 
country come under the purview of the Unlvet8ity Grantl 
Commlaaion (UGC) for PUrp0M8 of financial aa6atanoe 
under Section 12 B of the UGC Ad, 1966. or theM, _, 

colleges have been Included In the list under SectIon 12 
B of the said Act. A Statement showing the. number of 
college. (State-wlae) Included under SectIon 12 8 as on 
31.3.2007 I. enclosed. Only such cotteges as are 
permanently affiliated to the unlveralty concemed are 
eligible to be Included under SectIon 12 8 of the UGC NJ., 

wherea,. a large number of cotlege. are not granted IUCh 
affiliation by universities, rendertng them Ineligible for 
being included therein. 

No. of College. included under s.ction 12 8 01 the 
UGC Act, 1956 (State-wIN) as on 31.03.2007. 

SI. StatelUnlon Territory 
No. 

2 

1. Andhr. Pradesh 

2. Arunachal Pradesh 

3. AI.am 

4. Bihar 

5. Chhatti'garh 

6. Goa 

No. of CoHegeI under 
SectIon 12 (8) 

3 

405 

06 

184 

285 

140 

22 

2 

7. Gujaral 

8. Haryana 

9. Himachal PradHh 

10. Jammu and Kaahmlr 

11. Jhartchand 

12. Kamataka 

13. Kerala 

14. Madhya Pradnh 

15. Mahara,htra 

18. Manlpur 

17.. Meghalaya 

18. Mizoram 

19. Nagaland 

20. on ... 
21. Punjab 

22. Raja,than 

23. Stkktm 

24. Tamllnadu 

25. Trtpura 

28. Uttar PradeIh 

27. Uttaranchal 

28. West Bengal 

28. Andaman end Nicobar 
I,Janda 

30. Chandlgarh 

31. Dadra and Nagar HaveR 

218 

3 

350 

146 

48 

42 

83 

497 

213 

380 

767 

48 

24 

14 

10 

288 

210 

207 

03 

281 

16 . 
473 

40 

374 

02 

18 
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2 3 

32. Daman Diu 01 

33. Delhi 76 

34. Lakshadweep 

35. Pondicherry 11 

Total 5661 

Foreign Loan for "rve Shlklha AbhIYln 

456. SHRI HITEN BARMAN : 
SHRI RAVI PRAKASH VERMA: 

Will the Miniater of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether U.K. and other foreign countrJ8s 
including World Bank/UNESCO provide financial aaaIs· 
tance for educational programmes ~aunched under Sarya 
Shiksha Abhiyan and District Primary Education 
Programme(DPEP) in the country; 

(b) If so, the details and foreign asaiatance received 
during each of the . last three years, country/organization-
wise; 

(c) whether the said amount 18 actually 8pent on 
these • programmes; 

(d) whether the Govemment hal reviewed the 
programmes being run by the State Govemmenta; 
and 

(e) if so 0 when the said review was carried out 
alongwith the details thereof'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI U.AA. FATMI) : 
(a) to (e) United K1ngdom(U.K.) {Oepal'try1ent for 
Intemational Development (DFID)}, Wortd Bank (WB) and 
European CommlsalOn (EC) have been providing partial 
financial asalstance for the Sarv .. Shlklha AbNyan (SSA) 
from 2003-04 to 2006. The World Bank 18 funding DPEP 

In Rajasthan, and the DFID of UK Is funding DPEP in 

0rIaaa cunently. Funding from thaus agenclel Is 

received on reimbursement baals. The Mlmburcemem 
claimed by GOI from the8e agencies in the IlI;8t thr .. yea,. 0 

II as follows:-

, 
&SA Amount reimbursed by the funding 

agency (Rupees in crore) 

Fundin~ agency 2004-05 2005-06 2006-07 

UK (OFIO) 425.94 504.12 434.80 

Wortd Bank 621.71 1133.71 477.76 

European Com mils ion 704.15 '179.35 

DPEP 

Wortd Bank 431.09 400.05 65.72 

UK (OFIO) 197.90 148.57 51.41 

The' extemal. funding agencies along with Indian 
experts, review the implementation of thesa programmaa 
through six monthly Joint Review Mlaalonl (JRM). The lat 
JRM for SSA was condualed In ·July'07 and for the DPEP 

In September 2007. The last JRM's for both the 
programmes have found the programrnaa to be on 
track. 

Unemployment In IIlnlnglndultry 

457. SHRI GIRIOHARI YADAV: 
DR. OHIRENORA AGARWAL : 

Will the Minister of MINES be pleased to state : 

(a) whether unemployment Is Increulng rapidly In 
~Ihar, Jharkhand and other States due to the closure of 

mining Industry In the country; 

(b) If 10, the details thereat, Induatry-wtae, State and 
Union l.mlory-wtae; . 
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(c) the reaction of the Government th .... to; and 

(d) the steps taken/proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 

81. Name of Mining Company Vear of 
No. closing 

State 

MINES (DR. T. SUB8AAAMI REDDY) : (a) and (b) As per 

Infonnation made available by Indian Bureau of MiIl88 
some Instances of workers being laid ort due to closure 
of mines has come to the no~ of Government as per 
details given below:-

No. of workers Status of laid off workers 
laid ort 

1. Bharat Gold Mines Ltd. 2001 Kamataka 2585 Termination benefits given 

2. Kudremukh Iron ore Co. 2005 Karnataka 700 Employees deployed In other 
Ltd. mine. 

3. Hindustan Copper Ltd. 2003 Jharkhand Not Ae-deployed eq)loy ... In other 

4. Mis Pyrite Phosphates and 2003' Bihar 
Chemical Ud. 

(e) and (d) With the enunciations of National Minerai 
Policy, in 1993, mining sector has been ~Iberallzed and 
mining operation depends broadly on economic viablNty, 
availability of mineral resources and Impinging court 

orders, If any. 

[English] 

FT A. with EuroPMn Union 

458. SHRI P.C. THOMAS : Will the Mlnlater of 

COMMERCE AND INDUSTRV be pleased to atate : 

(a) whether the Government propose. for Free 
Trade Agreement(FTA) with European Union; 

(b) whether Indian sea food and fish are likely to 

~ included for free trade in this regard; 

(e) whether fish and 888 foad industry of India are 

likely to be seriously affected by incre ... of Imports in thl. 

regard; 

(d) If so, the details thereof; and 

(.) the action. proposed to be taken to safeguard 
such domestic indust{y? 

available other mines 

500 Termination benefits given 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRV 

(SHRI JAIAAM AAMESH) : .(a) V.s Sir. Negotiation. for the 

India-European Union (EU) broad baaed Trade and 

Investment Agrettment commenced on 28.8.2007 at 
Brus •• ls. 

(b) to (e) At the preaent .tage of negotiation., no lI.t 

of. products to be Included In the tariff IIberallDtion 
programme h81 been exchanged. Consultations with the 

stake holders have been Initiated to determine our 

conoerns so aa to ensure necenary safeguard measure. 

in the negotiations. 

[TransllJtion] 

Target under larva &hIke.,. Abhlylln 

459. SHRI MAHAVIR BHAGOAA: WlH the Mlnlst.r of 
HUMAN RESOURCE DEVELOPMENT be plealed 10 
state: 

Ca) the time by when all the children In the counlry 

are to be provided education under Barva Shlkaha 
AbhIyan; 
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(b) the number of chHdren educated II on date, 
State and Union Territory-wi .. ; 

(c) the targets .. t and achleYernenta made In 

regard to teacher-student ratio, construction of School 
buildings and cluarooms, drinking water and toll81 

. facllitiee and teacher training under Serva Shlkaha Abhlyan 

during each of the last three years and the current year, 

State and Union Territory-wis.; and 

(d) the allocation made by the Govemment to each 
State and Union Territory during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a> The Se~ Shlkaha Abhlyan (SSA) programme 

strives to achieve unlveraailaation of elementary education 

In the country by 2010. 

(b) to (d) Detalla of children enrolled In States and 

Union Terrltorl .. (UTs) as In 2004.()5 and funds ntleaaed 
by Central Govemment to States and UTs towards SSA 

during the last th .... years and current year are given In 
the enclosed Statement-I. DetaIls of targets and achlev. 

menta during lut three years and current year, Stat .. and 

Union Territoriel-wl .. are ·glven In the enclOl8d Sta. 
ment-II. 

ChlJdrrm ""rolled at Elemenm'Y /evel In the country during 2O(U.()5 and Central a/loclltion to 
S,.teslUTs. for the yea,. 2004-05. 2005-06, and 2006-07 and 2007~. 

SI. Name of State Children enrolled Central funds released 
No. at Elementary (RI. In Iakha) 

Level 

2004-05- 2004-05 2005-08 2006-07 2007-08 
(1"111 12.11.07) 

2 3 4 5 8 7 

1. Andhra Pradesh 11335441 28000 37999 46245.58 18100.00 

2. Arunachal Pradesh 244343 3009 4442.51 714374 2846.10 

3. Assam 4900420 20854 13850 5148472 2838.90 

4. Bihar 12251108 31970.56 32399.56 107744.39 81200.96 

5. Chhattlsgarh 4615498 20786.76 30184.39 50182:2 26462.58 

8. Goa 180274 0 728.12 724.12 421.54 

7. Gujara, 9026567 14072 15084.84 14806.97 12422.18 

8. Haryana 3258753 12861.55 10196.55 25847.12 11150.00 

9. Himachal PradHh 1089609 8144 7814.86 8250.75 3715.00 

10. Jammu and KashmIr 1428378 .7747.18 18530.65 22083.37 3000.00 

11. Jharkhand 4371243 18588.5 28568.5 51616 38309.99 
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2 3 4 5 6 7 

12. Karnataka 8830209 26280.7 28303.78 5420fU8 22181.34 

13. Kerala 4171452 8939 5939 6382 5137.80 

14. Madhya Pradesh 14178041 44608.919 77173.12 110879.68 31688.87 

15. Maharalhtra 17574035 35489.79 50235.31 52158.56 16832.18 

16. Manlpur 486197 1225 3208.44 9.24 0.00 

17. Meghalaya 804795 2930.81 1921 4294 2359.83 

18. Mlzoram 175219 3300.24 2559.16 3441.89 1210.00 

19. Nagaland 309868 2088.49 2323 01 2315.2 886.00 

20. Orissa 7059501 21807.27 32792.5 44010.95 27457.43 

21. Punjab 2943502 3040 14683.89 12879.92 3500.00 

22. Raja8than 12486803 23549.397 60313.43 75809.82 50633.00 

23. Slkklm 114832 1000.25 1082.5 402.14 99.72 

24. Tamil Nadu 10101274 26517 35329.53 37329.65 22808.15 

25. Trtpura 648799 4703.96 7070.19 5330.01 1188.83 

26. Uttar Pradesh 31677660 87761 182799 206654 85886.00 

27. Uttarakhand 1743757 9144.705 10004 16934 48q.ee 

28. West Bengal 13503378 46024.36 34199.79 61736.8 44182.24 

29. Andarnan and Mcobar 63703 272.58 163 419.82 . 50.00 
181ands 

30. Chandigarh 100624 447.95 350 300 634.95 

31. Dadra and "'agar Havell 45481 111.91 0 100 25.00 

32. Daman and Diu 24481 0 111.91 

33. Delhi 2283206 0 1100 4230.24 1499.98 

34. Lakshadweep 11163 12.03 0 87.47 

35. Pondlcherry 171095 225.53 529.4 288.88 

Total 182008493· 511314.441 751770.73 1083719.91 523915.32 

·Source : Select Education Statialica 2004-06 
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St. Name of the 

No. Stat. 

2 

Andhra 
; 

Pradelh 

2 ~runachal 

3 A •• am 

4 Bihar 

5 Chattlahgam 

8 Goa 

7 Gularat 

8 Haryana 

9 Himachal 

Pradellh 

10 Jammu and 

Kuhmlr 

11 Jhart<hand 

12 Kamataka 

Targ8t for cxntruction of 

primary and upper primary 

school buildings 

2004· 2005· 2008- 2007· 
05 06 07 08 

3 4 5 6 

1800 3406 2548 173 

140 0 509 15 

6928 0 204 0 

641 541 15000 10094 

1291 3289 7205 2591 

0 0 0 0 

720 18 100 0 

322 411 527 308 

0 0 0 0 

480 742 2238 2287 

0 1797 5949 8431 

352 818 743 855 

Achieve-

mentsof 

IChooI 

buIIdi1gI 

1n1he 

lut tbrH 

Y'" and 
current 

year upeo 
30.9.2007 
(compI8Ied 

and In 

progr ••• ) 

7 

8285 

545 

0 

3990 

6 

5 

0 

1218 

890 

8154 

22219 

2677 

2004· 
05 

8 

2788 

8 

42 

7805 

2120 

0 

4844 

2120 

18159 

734 

9303 

3885 

228 

AchIeve- "PupIl 

mentof TMCher 
addIIIcNI Ratio 

claurooma 
In the 

Jut .".. 
yeII'I and 

current 
y..- upto 

30.8.2007 

(~ 

_In 

progNa' 

2005· 2008- 2007- 2005-

oe 07 08 oe 

9 9 10 11 12 

4002 14318 7878 22802 24 

0 697 0 1154 23 

0 30000 0 20883 2! 

3773 81000 81000 13031t 85 

2083 1727 4245 eeo3 21 

41 85 81 41 25 

2184 7145 1988 12224 35 

1985 4757 1218 10851 33 

1340 1275 1421 5847 20 

80 3338 0 4841 18 

5135 11415 0 230t5 48 

7838 13825 4743 30000 30 
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Target for Drlr*1ng .... Achieve- T .... tor ToIIIIa AchIewe- T .... tor AnnulI TMdW AchIeve-
mentlof menIa of TrU1Ing (20 __ In- menta 
DrIr*Ing ToIIIIa In MNIce tNInIng) of 

War In .. lui ArIUII 
.. lui ..... TNCher 
.".. y-. end ~ 

y-. n cunnt In 

current y~r aooe-
YHr "'* 07 
upIo 30.1.2007 

30.1.2007 (~I"" 
(completed end In 

end In progrwu 

prog .... ) 

2004- 2005- 2008- 2007- 2004- 1006- aooe- 2007- 2004- 2001- JOOI- 2007-

05 08 07 08 05 08 07 08 05 08 07 08 

13 14 15 11S . 17 18 11 20 21 a2 23 24 25 2t 27 

2853 1796 0 780 4307 128 777 0 2478 4388 104358 10lI50 288085 282832242117 

311 0 0 0 2220 211 0 0 0 521 7735 8271 eeee 0 7214 

0 0 788 0 788 
,_ 

0 187 0 2111 106287 153278 158.133 170715 118736 

5080 2351 78 0 12823 7883 72.e 14 0 30358 100874 130305 152302 11'~ 101M 

1738 480 0 2831 2288 3101 425 0 0 5805 102085 83M8 81_ 10127. 
.,_ 

D ,. 129 0 215 0 239 21 IS 88 343 0 71n 5501 8788 .... 
5374 880 1806 187 .... 71 5733 1252 3 152 410.- 130842 173871 174504 178208 173812 

987 1848 0 0 3805 ., 2354 0 2754 8818 87887 87402 71171 88044 71000 

430 827 0 0 2835 1038 1224 0 500 5081 888180 48252 48728 .e791S 384e8 

415 0 0 0 282 418 0 0 0 2t2 S01. 42052 52832 54841 52842 

2873 1400 0 0 58M 3144 1400 0 0 7457 .... , 68064 M111 122338 40771 

5487 1702 0 0 12080 5873 1702 0 0 14100 183834 200412 215710 201715 215710 
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2 

13 . Kerala 

14 Madhya 

Pradesh 

15 Mahara.htra 

16 Manlpur 

17 Meghalaya 

18 MIzoram 

19 Nageland 

20 Oris.a 

21 PIJI1ab 

22 Rajas1han 

23 SIIdcin 

24 Taml Nadu 

25 Trlpura . 

28 Uttar Pradesh 

27 Uuar.khend 

28 Weat Bengal 

30 Chandlgarh 

31 Cadra and 

Nagar Havell 

32 Daman and Diu 

33 Delhi 

34 Lakshadwe.p 

35 Pondlcherry 

3 

112 

5873 

2885 

170 

o 

297 

o 

1928· 

97 

5 

1031 

289 

7878 

370 

120 

o 

10 

o 

12 

o 

o 

15 

4 5 

5524 10301 

4800 395 

287 283 

o 500 

o 

81 

124!i 3888 

o 88 

817 

2 

1592 872 

252 

8870 

830 

215 288 

2 2 

12 o 

o 88 

o o 

o 2 

o 5 

13 o 

NOVEMBER 20, 2007· 

e 7 8 9 9 10 11 

2 o 1106 1523 1389 4948 

4730 3374 13373 15134 9700 34412 

3278 885 3174 5871 14410 3007 34549 

o 4t 110 182 388 487 371 

337 1580 0 0 1000 o 18 

o 109 101 0 47 o 240 

o o 248 201 1568 o 211M 

1989 9174 3038 1172 8480 12818 10747 

9 1005 1803 2905 4582 1421 11282 

o 11111) 2395 4743 29039 15405 45384 

o 87 124 0 130 o 204 

1094 4424 3914 4883 12484 o 21822 

o 1282 325 225 301 o 1251 

8323 20715 18552 8583e 82117 31535 172708 

1426 327 557 1841 782 3738 

o o 10992 12088 38500 33222 85841 

o 4 20 34 50 o 

o e 20 80 o o 14 

e 57 o o 13 68 243 

o o o 8 2 o 11 

o o 350 180 903 

o o o o o o o 

10 o 91 72 o o o 

38551 . 33726 81355 42870 135723 85441 1.t2388 S58839 191230 87IMOO 

--No yearty target .~ fixed on IhII Rem 
Source : DfSE data 2005-08 

232 

12 

29 

38 

29 

20 

17 

17 

22 

35 

33 

33 

15 

29 

23 

57 

28 

16 

24 

41 

34 

35 

18 

38 
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13 . 14 15 1. 17 18 18 20 21 22 23 24 25 28 

579 4209 o 1551 5861 918 8804 . o 1574 9524 112582' '21481 '128359 131018 128368 

o o 14n 10301 18242 o o 1753 10301 20708 87480 288184 304780 278671 288337 

6483 7 1636 554 7284 5278 o o 808 7W7 408730 430348 428824 403284 2S3000 

697 165 o o 820 210 o o 1283 2817 8810 3550 6000 2435 

1100 o o o 5834 o o o o 1860 18171 2530 18784 7G5 8883 

315 o 361 o 848 o 322 o 871 508 8919 10079 10287 10078 

455 724 o o 1958 843 1131 o o 3001 10215 11333 12073 8031 9510 

1417 2011 o o 8811 1512 2640 o o 7910 4329 105802 122185 127303 108185 

4375 0 o o 19887 4375 0 o o 14125 80710 89539 nn8 76424 53584 

2845 7370 o 2312 15751 5718 8428 2005 o 20078 107858 110158 173285 200475 17303t 

74 38 3880 o 111 75 o o 4182 2511 2241 1000 801 

1675 3058 o o nee 1768 527V o o 12343 ,.... 217528 210824 221804 210824 

191 628 o o 1507 500 o o 1318 8428 28887 2OM7 o 20547 

o 7409 o o 7n8 o 19511 o 19511 4024 401288 288586 300433 3CM887 300433 

895 2726 o 834 5287 819 1783 o 2127 4648 58183 43378 42805 40858 41042 

3223 2990 o o 10189 3223 2198 o 8S08 12886 108978 148158 208380 234430 179800 

14 25 o o 11 13 28 o o 22 3013 2814 3086 3486 450 

" ' , " 
, f 

o o o o o~,· 8 o o o o 2168 14100 1100 845 1203 ... 
o o o 18 76 o o o 76 827 827 883 1181 

o 38 o o 41 o 47 o o 62 o 416 428 415 

o 68 o o 138 o o· 810 o o 

o o o o o o o o o o 418 418 418 620 14 

31 55 o o 489 31 o 68 438 5118 4812 4742 4n5 2887 

4E8l7 42887 8503 191~ 188272 88889 8!i288 12&70 47008 206108 3488288 3063285 3405815 3638569 2l1523li8 
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[English] 

Produatlon of KMdI 

480. SHRI VIJOV KRISHNA: Will the Minllter of 
MICRO. SMAlL AND MEDIUM ENTERPRISES be plNHd 
to atate : 

(8) whether the production and uIe of Khadi 

clothea 18 continuoualy declining In the country;. 

(b) If ao, the detalll thereof; 

(c) the total number of weavera working at present 

In Khadi Gramodyog and the cleere... in their number 

during the laat three yeara; 

(d) the atep. taken by the Govemment to Improve 

the quality of Khadl clothe. and to make It more 
competitive; 

(e) the main realO.,. Identified; and 

(f) the policy belng fonnulated by the Govemment 

In this regard? 

THE MINtSTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) No, Sir. 

The production and aBlea of ~hadl have inoreued In the 

lalt five yeara (2002-03, 2003-04, 2004-05, 2005-06 and 

2006-07) al detailed below: 

Vear Value of Production Value of Salel 

(RI. crore) (Re. crore) 

2002-03 443.07 577.83 

2003-04 453.60 687.04 

2004-05 481.54 817.84 

2005 .. 06 488.30 828.88 

2008-07 481.52 883.18 

(b) Doel nat arise. 

(c) There wu no decreaH In the number of 
weaverl of the khadl MOtor and the number of WHYeI'I 

working In the khadl MCIor during 2004-05, 2OOrH)8 and 
2008-07 are .. below: 

Veer Employment (lakh persona) 

2004-05 6.87 

2005-08 6.90 

2006-07 7.01 

(d) to (f) The lteps taken by the Govemrnent and KVIC 
to Improve the quality of KhadI clothH and to make It more 

competitive Include the following: 

(I) KVIC hu entered Into an Memorandum of 

Underatandlng (MoU) with the Teldll .. Commit-

tae, a ltatutory autonomoua body Nt up by the 
Ministry of T eXII" under the T eXllIea CommIttee 

. Act, 1883, under which the CommItt.. hu 
agreed to make available their laboratory 

Infrutructure for checking quality of khadl cloth. 
Interfaces were allO ellablilhed with reputed 

Reeearch and Development (R and D) InatttutM 

to extend reaulta of their Rand D efforts to KV1 
units. 

(II) Technical manual, apeclficatlons and norma for 

tnt quality parametera of Khadi have been 
deviled and published In a booklet form with 

the aaalitance of Indian lnetltute of Technology 

(lin, DeIhl. The technical manual preacrlbel the 

procedure to be adopted white oheokIng 

.. mpIes of raw material, allver, yam, fabric etc. 
UIed in the production of KhadI, which Is 

expected to e.,.ure the quality of KhadI productl. 

(til) In technical collaboration with the Indian InetItute 

of Technology (lIT), DeIhl. KVIC • Introduced 

8P8OIaI fInJahlng technique In the khadI MOtor 

to Improve the quality and appearance of khadI 
produota and a proceu facility hu been 
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created at Klhetriya Shri Khadl AIhnun , 
Barabankl (Uttar Pradesh) on a pilot buIe. 

(iv) Setting up of 8 sliver plants by KVIC in different 

parts of the country to ensure supply of quality 
lIiver to the khadi inatitutiona. 

(v) establishment of Rural Industrlea ServIce Cen-

trea (RISCs) by the KVle for .. ttlng up common 
facility centre. (CFC.). 

(vi) Provtdlng financial aaaIItance under Product 

Devetopment, Design Intervention and , Packag-

Ing (PRODIP) Scheme for Improved designs 

and packaging of tiladl products; 

(vii) Credit at the conceaalonal rate of interest ot 4 

per cent per annum provided by banks .s per 

the as.eaaed requirement of the Institutions 

registered with the Khadl and Vlnage Industries 

Commiaaion (KVIC)/State Khadl and Village 

Industries Boards (KVTBs) under the Interest 

Subaldy Eligibility Certificate (ISEC) Scheme. 

(viii) Launching the Scheme of Fund for Regenera-

tion of Tradltlon.1 Industries (SFURTI) for 

developing 34 khadl clusters throughout the 

country over five years beginning 2005-06. 

FacIIltIH In Government Schools 

461. SHRI RAVI PRAKASH VERMA: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased 10 

state: 

(a) whether the drinking water ~acilltlea, toilets- for 

women teachers and girt students· especially are in 

deplorable condition In Govemment schools; 

(b) if 10, the detall8 thereof, State and Union 

Territory-wIN: 

(e) the realOns therefore; 

(d) whether the National Commlulon for Prat.ction 

of Child Rights haa sought a ... tus report In this regard 

from various States Including DeIhl; 

(e) If 10, the outcome thereof; 

(f) the steps taken to provide clean and heIIIhy 

toilets for women and girts In schools; and 

(g) the detalls of allocation made to each Statet' 

Union Territory Including Uttar Pradesh for the purpo .. ? 

THE MINISTER· OF STATE IN THE MINISTRY 'OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 

(a) to (g) Education being a concurrent subject, school 
education primarily comes under the purview of State 

Govemments. So far u schools under the Ministry of 
Human Resource Development, I.e. Kendrlya Vldyalayu, 

Navodaya Vldyalayal and Central TIbetan Schools, .re 
concemed, .dequate facilltlM have been provided for .... 

drinking water and separate toilets for girl students and 

women teachers. Sarva Shlkaha Abhlyan <SSA) being 

implemented at the elementary level, also provides 'or 

financial aSSistance to Stat .. for civil works, which Include 

drinking water and toilet facilities. Convergence with the 
Drinking Water Mlaslon and the Total SanltauOO Programme 

to cover schooll has .180 been undertaken. On receipt of 
a complaint regarding lack of clean toilet facilitlee In 

Govemment, and MCD achools In Delhi, National Commis-

sion for Protection of Child Rights has called for a report 
from Deihl Govemment I~ the matter and hal uked them 

to take adequate measur .. for providing clean and healthy 
atmoephere In schools for Itudenta and teechere. 

Discrimination .... ,nal Tribil 1tucIen .. 

482. SHRI DALPAT SINGH PARSTE : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pIeued to 
atate : 

<a) whether tribal students are being discriminated 

in schoole which advereely affecte their education; 

(b) If 10, the detail of caMI came to the nob 
of the Govemment during each of the Jut th.... yeare, 
State and Union Terrttory.wIM: 



239 Written AnswelW NOVEMBER 20, 2007 to QLI#I8tIon8 2 .. 0 

. (c) whether National Council of Education R. 

search and Training (NCERT) prepared any report In this 

regard; and 

(d) if 80. the details thereof and the steps taken by 

the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI) : 

(a) to (d) Education being a concurrent subject, school 

education primarily come. under the preview of State 

Gove.rnments. Information regarding discrimination against 

tribal student i8 not centrally maintained In Mtnlatry of HRD. 

The National curriculum frameWOrk, 2005 auggests 

implementation of a policy of inclusion In all schools. The 

National Focus Group on ·Problema of Scheduled Caste 

and Scheduled Tribe Children· set up by NCERT renerated 

the need for equitable provision In terms of qualHy of 

schooling, educational Infrastructure and other facUnles, 

qualified teachers and teaching learning materiala for SCI 
ST children. 

Opening of Engln .. rlng College. 

463. SHRI P.C. GADDIGOUDAR: Will the Mlniatar of 

HUMAN' RESOURCE DEVELOPMENT be pleased to 

81at. : 

(a) the number and names of the new engineering 

colleges permnted to function during the year 2007-08; 

(b) whether these colleg.s have sufficient Infra-' 

structure to run the colieges according to their require-

ments of n~tional standards; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (e) As per the Information 

furnished by All India Council for Technical 

Educatlon(AICTE), 231 new engineering collag .. have 

been given approval during the year 2007-08. 'Details 

regarding the names of the new engineering coIIegee 
which have been given approval during 2OO7..()8 are 

available at AICTE websne (WO.a;ct",met.In). AICTE has 

granted approval to thoae In .. ltuttans which fulfill the 

norms and standards prescribed In the Approval Process 

Handbook. 

Upd8tlon of HIIUonal Reglater of CItIzen. 

464. DR. ARUN KUMAR SARMA: Will the Mlnist,r 

of HOME AFFAIRS be pleased to state : 

(a) whether the updating of the National Regist,r of 

citizens conceptuallzad in the tripartite meeting with AASU 

and Govemment of Aaaam Is yet to commence; 

(b) if so, the reasons thereof and the manner in 

which the Govemment proposes to expedite Its execution 

alongwlth the target set; and 

(c) the major constraints In Ita execution and the 

manner in which the Govemment propoaes to overcome 

the difficulties? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) :(a) to (c) 

The Govemment of Assam has reported that preUminary 

works for updating the National Register of Citizens 

(NRC), 1951 have been started. The scanning of available 

electoral upto 1971 was carried out and data entry of the 

available electorals upto 1971 and the NRC as available 

has al80 been taken up. The -State Government has been 

advised' to work out the modalities in this regard, 

lAARC Home IIlnlelen ConfeNnce 

465. SHRIJASUBHAIDHANABHAIBARAD: 

SHRI IQBAL AHMED SARAOGI : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) Whether the three day conference of SAARC 

Home Ministers was held recently; and 

(b) If 80, the details of Issues discussed In the 

confentnce and the outcome thereof? 
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THE MINISTER OF STATE IN THE MINISTRY. OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SElVI) :-(a) and 
(b) Second SAARC Intertor/Home Minister meeting wu 
held In New Deihl on 25th October, 2007. This Meeting 
was preceded by the Second Meeting of SMRC Interlorl 

Home Secretaries on 24th October, 2007 and Sixth 

Conference on Cooperation In Police Mane,. on 23rd 

October, 2007_ The meetlnga!conference dllCUl88d, Inter-

alia, the challenges posed by terrorism, drug trafficking 

and trafficking In human beings. It resolved to fight 

terrorism, organized crime, money laundering and other 

serious forms of crime and to strengthen Institutional 

mechanisms for accelerating cooperation through capacity 

building, intelligence sharing etc. 

Purulle Anne Drop ca .. 

466. SHRI BASU DEB ACHARIA : Will the Minlater of 

HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has enquired Into the 

Purulia Arms dropping caae; 

(b) if so, the details of the findings; and 

(c) the details of action taken after CBI hal recently 

Issued look out notices against persons allegedly Involved 

in this maHer? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 

AFFAIRS (SHRI SHRIPAAKASH JAISWAL) : (a) and (b) Yea, 

Sir. The Investigations have, Inter-alia disclosed that the 
arms dropping was a result of an Intematlonal conspiracy 

to clandestinely procure arma and air-drop them In Purulla 

to be meant for some proutlsta of Anand Marg. 

(c) The Central Bureau of Investigation has laaued 

Look Out notices against 14 accused persona Involved In 

this case. Out of 14 persons, 13 persons are stili 

absconding and one accused Kim P. Davy 0 Niels Holck 
Nielsen 41 Niels Christian Nielsen was traced In Denmark 

in February, 2002 and a formal extradition request was 
sent to Denmark on 18.10.2002 along with the related 

documents. 

467. SHRI KINJARAPU YERAANNAIDU : 

SHRI MILIND D~OAA : 

Will the Minister of HOME AFFAIRS bepleaaed to 

state: 

(8) whether any social efforts have been undertaken 
by the Govemment to teach people about safeguards 

againat grenade and lED explosions; 

(b) If 80, the details of efforts made/proposed to be 

made In militancy and naxal affected States In the country, 

Stela-wi .. ; 

(c) whether United Jihad Council (UJC) a 
congloment of thlrt .. n rebel group. heve declared to 
abstain from uae of land mine. in Jammu and Kuhmlr; 

and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPAAKASH JAISWAL) : (a) and 
(b) The Central Govemment hu advised the State 
Govemment to Inter-alia launch awaren ... campaign for 

general public for reporting unclaimed andlor susplcloua 
objects and persons and material to the Police, all SHOs 
should get the DOs and DONTs on anti-terrorist rneuul'8l 

prepared and distributed among the general public. 

(c) and (d) As per available Information, Syed 

Salahuddln, PaklPOK baed Chairman of United Jehad 

Council operating In Kashmir, In an Interview to 'Kashmir 
Watch' on 5.11.2007, admitted having signed a declaration 
banning use of antipersonnel mines. 

Indultrlal InvMtment 

468. DR. VALlABHBHAI KATHIRIA : 
SHRI HARIBHAU AATHOD: 

win the Minister of COMMERCE AND INDUSTRY be 
pleued to state : 
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(a) the total Indultrtal InY8llment made In the 

country during the la.t th,.. yea,., Sta.wIIa; and 

(b) the detanl of Foreign DIrect Inveltment I'808Ived 

during the said period, State-wiH? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) A StalM1enl·1 of the number.of InduItrtaI Emrepreneur 
Memoranda (lEMI) fled In the deIIoInIed MCIor and 
L.enerI of IntentlDirect Indultrial Ucenoe Iuued In the 
no.n.ble eector indicating State-wtle proposed Inv ... • 
menta during the lut th .... yea,. Is encIOMd. 

(b) Statement·1I IndIcaUng Foreign Direct Invat· 
ment (FOI) IWCeIved during the Jut th,.. ye.,. Is 

encloHd . .. .....,.,., 
PropoMd IIW8Itrnent AI. Cnn 

sr....... In""""'" during fut lit,.. ,..,. 

S. Name of the State 2004·06 2006·08 2008-07 Total 

No 

2 3 4 5 8 

1. Andaman and Nlcobar IlIandI 0 31 0 31 

2. Andhra Pradeeh 18588 19001 48880 84257 

3. Arunachal Pradeah 51 41 111 203 

4. Allam 430 809 2044 3283 

5. Bihar 314 3913 4850 90n 

8. Chandlgarh 1 0 234 235 

7. Chhattllgarh 47802 39914 118737 208253 

8. Dadra and Nagar Havell 834 2374 2794 8002 

9. parnan and Diu 418 780 1659 2767 

10. Delhi 20 20 218 268 

11. Goa 171 298 316 783 

12. Gujarat 29895 82901 72283 184879 

13. Haryana 2737 5678 16095 24410 

14. HimachII Pradeah 3384 1774 1908 7064 



245 WrlftM~ IWmKA II. 1_ (SAKA) to Or.wrlDnl 248 

2 3 4 5 6 

15. Jammu and Kuhmir 2711 20&8 2308 7083 

18. Jt.rict.nd 10531 54088 35257 88885 

17. Kamataka 10881 16353 72250 88572 

18. Kefliia 2t4 810 1211 2115 

18. laklhadwHp 0 0 0 0 

20. Madhya PradeIh 8538 18782 12537 38857 

21. Maharuhtra 13258 24814 82111 100141 

22. Manipur 0 7 10 17 

23. Meghalaya 215 834 1280 2128 

24. Mlzofllm 0 0 0 0 

25. Nagaland 2 0 0 2 

2e.~'" 45585 38255 Hl88 180888 

27. Pondicherry 283 411 763 1427 

28. PunJab 4180 7127 10128 21445 

29. RaJa11Mn 2182 5077 10040 17278 

3O.Stlddm 243 648 882 1673 

31. T ami! NIIdu 64481 11841 203n 88888 

32. Trlpura 251 0 0 251 

33. Uttar PradeIh 21833 31710 33746 87088 

34. Uttaranchal 2441 5708 14187 23034 

35. WMt a.ng.I 14078 12047 61838 77981 

36. Locatlonl In More than 2 0 0 2 

one State 

Total 2N084 388381 881H1 1378841 

propoMd " In ..",. of l8tterI of Im.m (LOIa)lD6ra InduItItat Ucenoea laued and InduIbtaI 
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.,.,.",.",-1, 
Financial y ... r·... for RBI's RegIon .... (WIth Sr.. Covered) FDI Equity 

InflowlJ during the lat thIN YNfS 

(Rs. In Crores) 

SI. Regional 0ffIce8 State8 Covered 2004-2005. 2005-2008 2008-2007 Total 

No. of RBI 

2 3 4 5 8 7 

1. Hydtlrabad And"ra Pradesh 747.86 1,056.78 2,886.80 4,500.23 

2. Guwahati Auam, Arunachal Pradesh, 13.39 0 0 13.39 

Manlpur, Meghalaya, Mlzoram, 

Nagaland, Tripura 

3. Patna Bihar, Jharkhand 0 0 0.8 0.80 

4. Ahmedabad Gujarat 810.53 888.38 1,882.81 2,959.70 

5. Bangalor. Kamataka 1,131.34 1,818.06 3,208.81 8,159.20 

6. Kochl Kerels, Lak8hadweep 33.n 57.9 80.72 152.39 

7 Bhopal Macl'lya Pradeah, Chhattiagarh 89.26 42.55 131.58 243.38 

8. Mumbal Maharaahtra, Dadra and Nagar 3,183.13 4,290:17 18,194.82 23,887.92 

Havell, Daman .nd Diu 

9. Bhubane8hwar Orl .. a 0 315.88 49.38 386.28 

10. Jalpur Raj.ethan 4.58 3.32 231.43 239.33 

11. Chennal Tamil Nadu, Pondlcherry 358.47 1,190.10 5,891.93 7,440.50 

12. Kanpur Uttar Pradesh, Uttranchal 0.03 0 67.7 57.73 

13. Kolkata Weat Bengal, SIkkIm, 

Andaman and NIcobar 181and8 487.37 407.82 283.28 1,138.45 

14. Chandlgarh Chandlgarh, Puntab, Haryana, 13.49 378.18 98.62 490.27 

Hlmachat Pradeeh 
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2 3 -! 4 5 6 7 

15. New Delhi Deihl, Part of Uttar Pradesh 3,717.53 4,564.93 11,079.10 19,361.56 
and Haryana 

16. Panaji Goa 100.66 33.73 345.47 479.86 

17 Region not Region not Indicated 4,201.34 9,758.83 14,397.61 28.357.58 
indicated' 

Total 14,652.73 24,584.37 56,390.22 95,627.32 

18 Advance of Inflow· 2,485.15 0 0 2,485.15 

19 Stock Swapped" 0 28.37 14,239.88 14,268.23 

20 NRI-RBI Schemes" 0 0 0 0.00 

Grand Total 17,137.68 24,612.74 70,630.08 112,380.70 

(Rs. In Crore.) 

Grand Total USS 3.8 USS 5.5 USS 15.7 USS 25.0 

(US$ in billion) 

Hole: (i) Includes 'equity capital component8' only. 

(ii) The Reglon-.e FOI Inflows a,. cla8llfted .. per RBI'. - Region-wi .. Inftowa, fuml.hed by RBI, 

Mumbal. 

(ill) ·Region-wl.e In the.. rout.s a,. not proYided by RBI Mumbal. 

(IV) tThia includes Acquisition of ExtatIng Sharu 'or which RBI has not provided Region-wi .. InfIow~ 

[Translation] 

Fau Encounlllr 

469. SHRI AJIT JOGI : Will the MinISter of HOME 

AFFAIRS he pleased to atat. : 

(a) the total number of CU8I ot fake encountef'l 
by the police personnel came to the notice of the Union 

Govemment during .ach of the rut th,.. years In the 

country including NCT 0' DelhI. Stale-wIH; and 

(b) the action taken by the Qovemment to check the 

oocurrence of such InoIdenta In the tutu,. and the action 

taken against lhe guilty otflclal.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) and 

(b) M per Itatement encIoHd. 

The National Human R1ghll CommIuIon have been 

aendIng adYleorlea to all StatMlUTa to 'ollow a "ndal'd- • 
!zed proc8du,. In aN CUM of dee ... In poIce encounterI 

In order to brtng trantparwncy and aocountabIIlty of public 

HfVIInl. 
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.......... , 
eo.. R.tMId, nurnlJ« of PoNt» Pet'lOnMl ~ and number 01 Po/Ice ".,."",., convK:fed lor F_ 

Encountera during the Iat th,.. )'NIB (~ ,., NaIIonaI CrIme ~ lJutNu) 

S. StateIUT 2004 2006 2008 
No 

OR OS CV OR OS CV OR OS CV 

(1 ) (2) (3) (4) (5) (8) (7) (8) (8) (10) (11 ) 

ITA1D 

1. Andhra PradMh 0 0 0 0 0 0 0 0 0 

2. AruNlChal PradHh 0 0 0 0 0 0 0 0 O. 

3. Allam 0 0 0 0 0 0 0 0 0 

4. Bihar 0 0 0 0 0 0 0 0 0 

5. Ohhattllgarh 0 0 0 0 0 0 0 0 0 

8. Goa 0 0 0 0 0 0 0 0 0 

7. Gujarat 0 0 0 0 0 0 0 0 0 

8. Haryana 0 0 O. 0 0 0 0 0 0 

9. Himachal Pradnh 0 0 0 0 0 0 0 0 0 

10. Jammu and KMhmlr 0 0 0 0 0 0 0 o· 0 

11. Jharkhand 0 0 0 0 0 0 0 0 0 

12. Kamataka 0 0 0 0 0 0 0 0 0 

13. Kerala 0 0 0 0 0 0 0 0 0 

14. Madhya Pradelh 0 0 0 0 0 0 0 0 0 

15. Maharalhtra 0 0 0 0 0 0 0 0 0 

18. Manlpur 0 0 0 0 0 0 0 .0 0 

17. Meghalaya 0 0 0 0 0 0 0 0 0 

18. Mlzoram 0 0 0 0 0 0 0 0 0 
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(1, (2) (3) (4) (6) (8) (7) (8) (8) (10) (11) 

19. Nagaland 0 0 0 0 0 0 0 0 0 

20. Orl"a 0 0 0 0 0 0 0 0 0 

21. Punjab 0 0 0 0 0 0 0 0 0 

22. Rajasthan 0 0 0 0 0 0 0 0 0 

23. Slkklm 0 0 0 0 0 0 0 0 0 

24. Tamil Nadu 0 0 0 0 0 0 0 0 0 

25. Trlpura 0 0 0 0 0 0 0 0 0 

26. Uttar Pradelh 0 0 0 0 0 0 0 0 0 

27. Uttaranchal 0 0 0 0 0 0 0 0 0 

28. West Bengal 0 0 0 0 0 0 0 0 0 

• Total (Stat •• ) 0 0 0 0 0 0 0 0 0 

UNION I EARifORiEI 

29. Andaman and Nioobar 0 0 0 0 0 0 0 0 0 
Islands 

30. Chandlgarh 0 0 0 0 0 0 0 0 0 

31. Oacke and Nagar Havell 0 0 0 0 0 0 0 0 0 

32. Daman and DIu 0 0 0 0 0 0 0 0 0 

33. Delhi 0 0 0 0 0 0 1 7 0 

34. Lakshadweep 0 0 0 0 0 0 0 0 0 

3S. Pondicherry 0 0 0 0 0 0 0 0 0 

Total (UTs) 0 0 0 0 0 0 1 7 0 

Total (AII·lndIa) 0 0 0 0 0 0 1 7 0 

CR - C.... Registered 

CS - Number of Police Personnel Charge.hMt8d 

CV - Number of Police Personnel Convicted . 
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[English] 

Strengthening of DI ••• t.r " •• ponH Force 

470. SHRI NAVJOT SINGH SIDHU: Will the Minister 

of HOME AFFAIRS be pleased to state: 

(8) whether National Disaster Response Foree has 

been trained and equipped suitably to work during any 

natural clllamities etc.; 

(b) whether the Governrnent proposes to strengthen 

National Disaster Response Foree by adding mOre 
battalions; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) Yes 

Sir. Training is a continuous process. The personnel of 

the National Disaster Response Force (NDRF) undergo 

training at designated centres to effectively respond In the 

event of natural calamities. The Government have 

approved procurement of necessary equlpmen18 for 

NDRF. Some of these equipments have already been 

procured and others are at various stages of procurement. 

(b) There is no such proposal at present. 

(c) Does not arise. 

[Translation] 

DI.pute on Nlltlona' Emblem 

471. SHRI RAKESH SINGH: Will the Minister of 

HOME AFFAIRS be pleased to stete : 

(a) whether the Government has taken cognizance 

of 1he case regarding removal of 'Satyamev Jayate' from 

the National symbol; 

(b) if 10, the details thereof; and 

(c) the action taken by the Government 80 f.r in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKAAO HODl YA GAVIT) : (a) and 

(b) It has come to the notice of this Ministry that lOme 
Govemment agencies while using the State Emblem of 

India on their official stationery, documen~, seal ele. often 

omit the motto 'Satyamev Jayte', which is part of the State 

Emblem, and only depict the profile of the Uon oapital. 

(c) The Ministry has since Issued an advisory to ail 

State GovemmentalUT Administrations, and Ministries! 

Departments of the Government, of India reiterating the 

position that ail Govemment agencies authorized to use 

the State Emblem on their stationery, seals, documents 

etc., should depict the State Emblem togetherwlth the 

motto 'Satyameva Jayate'-wrltten In Devanag.rI script-

below the profile of the Uon Capital. They have also been 

requested to ensure that the motto 'Satyameve Jayate' Is 

not omitted from the State Emblem. 

[English] 

472. SHRI HARIBHAU RATHOD : Will the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has any propolll for 

instituting a National Communal Harmony Award and 

setting up of an intematlonal .tudy centre In New Deihl; 

(b) If so. the details thereof; and 

(c) the time by when the proposal will be hUsed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) The National Communal Harmony Award already 

exiets. There Is no proposal uncler consideration of the 

Govemment for setting up of an international study center 

in New DeIhl, in this connection. The National Communal 

Harmony Award was Instituted by the National Foundation 

for Communal Harmony (NFCH), an autonomous organI-

zation registered under the Societies AeglatraUon Act, 

1860 under the admtniatratlve control of Ministry of Home 
Aftalra. The award la given to IndIvIdUals and organizations 
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for outatandlng contribution towards promotion of commu-

nal harmony and national Integration. 

(c) Don not a..... In view of above. 

[Translation] 

Ucenclng of Ann. 

473. SHRI RASHEED MASOOD : 

SHRI ASHOK ARGAl : 

SHRI BHANU PRATAP SINGH VERMA: 

Will the Minister of HOME AFFAIRS be pleaaed to 

ltate : 

(a) the total number of bore-anned llcencea In 

Delhi; 

(b) whether any policy has been adopted 10 .xtend 
the validity of armed Ilcencel luued In DeIhl throughout 

the country; 

{c) If 10. the detalll thereof; 

(d) the number of luch armed llcencea for which 

the Member of Parliament have ...,. recommendatory 

letters for extending their validitY throughOut the country; 

(e) the action taken on such I.ttera; 

(f) whether any complaints have been received with 

regard to Irregularltlea and corrupt practlcea In .xtendlng 

Ita validity for whole India; 

(g) If so, the action taken so far In !hie Ng8rd; and 

(h) If not, the reasons therefor? 

THE MINISTER OF STATE IN'THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) As per 

available Infonnation, the total number of bore armed 

Ilcencea I88ued in Delhi till 31.10.2007 la 33068. 

(b) and (c) As per gufdeltnet laaued In 1995, requeatl 

for extending the area vallclty of Non-Prohlblted Bore anne 

licencea .... oonaldered by the State. Govemmetdl 

concemed on merlta bued on the recommendations of 

the OMs concemed, keeping In view the law and on»r 

aftuation obtaining In the dlltrtctlState .nd other local 

factors. In respect of Prohibited Bore .rma llcencea, 

requeats for extending the area validity for the AlI-lndi. are 

conatdered by MHA on merIts,ln conaultatton with the State 

Govemments and the aecurlty agenciel concemed. 

(d) and (e) Such letters of Members of Parliament are 

duly conaklered and requeats for .xtenalon of ..... validity 

are examined on merltaln .ach cue. 

(f) to (h) Infonnation, la being collected and will be 
laid on the Table of the, House. 

coa.ge Induatry 

474. SHRI M. ANJAN KUMAR YADAV: WI the MnIItIr 
of MICRO, SMAlL AND MEDIUM ENTERPRISES be 

pJeaaed to ltale : 

(a) whether the Government has recetved any 

proposal from Andhra Pradeah Government regarding 

development of cottage Industry; 

(b) If so, the datalle thereof; 

(c) the action taken by the Gov.rnment on theM 
proposala; and 

(d) the total amount releued for the development 

of cottage Industry during each of the laat th ... yeara? 

THE MINISTER OF MICRO, SMAlL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) to (d) No, 
Sir. However, Government in the Minlatry 01 Micro, Small 

and MedIum Enterprl... has been implementing the 

Rural Employment Generation Programme (REGP) through 

the Khadi and VUIige InduItr1ea OonmIaaion (KVIC), for 

promotion and development of village Induatrl .. , Including 

cottage induatrIee. Under thla Programme, entrepreneura 

can 8ItabIIah vllIageIcottage Industrlea, by availing of 

I"IIIrgln money uatatance from the !<VIC and Joana'rom 
any public sector ICheduIed commercial banks, ....., , ' 
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regional rural banks and oo-operative banka, etc., for 

project8 with a maximum coat of AI. 26 lakh. In addition 
for promotion of village/cottage Induatrles, the Government 

provides aaaiatance for Improvement ot designs, quality 

and better packaging of products under Product Develop-

ment, Dellgn Intervention and Packaging (PRODIP) 

Scheme. Rural Industries Service Centre (RISC) Scheme 

for settina up Common Facility Centres (CFCs) to provide 

tnfraatructural support and services to the units. to 

participate In exhibitions at the International, national- and 

sub-national levels. A new scheme called Scheme of Fund 

for Regeneration of Traditional Industries (SFURTI) has 

alao been launched which envisages Ulistance for 

setting up of common facility centres. quality Improvement. 

training and capaolty building, development of new 
products. Improved packaging. new dealgn, market 

promotion. etc. 

The total amount released by the KVIC to the State 

of Andhra Pradesh for development of village Induatr1e8 

(Including cottage Industry) during lut three years Is as 

under: 

(AI. lakh) 

Year Fund released 

2004-05 3019.80 

2005-06 4174.51 

2006-07 3951.20 

Export of FIowera 

475. SHRI M.K. SUBBA : WtH the MInister of 
COMMERCE AND INDUSTRY be pleased to ..... : 

(a) whether flowers of the North Eat Ulea the 

anthurlum. dendroblum orchid and the 1'018 cuIIIvaIed In 
the region have found a fIourlahtng market abroec:l, 
especially In Japan; 

(b) if 80, the detalia thereof; 

(c) the total quantity of the flowers exported and the ... 

foreign exchange therefrom during 2006-08 and 2006-07; 

and 

(d) the steps taken by the Government to promote 

the export of these flowers? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAtRAM RAMESH) : (a) and (b) Available Infonnetion 

auggeata that 13 conalgnment8 of anthurluml from the 

North East have been exported to the Middle Eaat and 5 
conalgnmenta to the United Kingdom. Sample shipment 

of I'0I8l haa been made to Japan. 

(c) The quantity of flowers exported and foreign 

exchang9 earned during 2005-06 and 2006-07 are as 

under: 

(Quantity In metric tons; Value In AI. In lakhs) 

Fresh Cut 
flowers 

2005-06 2006-07 

a..ntIty Value QuantIty Value 

5176.36 7413.07 11903.93 34214.41 

Dried flowers 27418.49 19385.22 28343.34 22413.47 

Total 32594.85 26778.29 40247.27 68827.88 

Souroe:APEDA 

(d) The steps taken by the Government to promote 

the exports of flowers Include setting up of cente,. for 

perishable cargo at International alrporta at Mumbal, Deihl, 

Bangalore. Hyderabad, Chennal and TrivandNm, whole-
.. Ie market-oum-fIower auction centers at Bangalore, 

Mumbal, NoIda (UP) and KoIkata, Market' Facilitation 

Center In AIaIaamer, NeIherIancM and six AgrI Export 

Zones. FInanoiaI ........ hal DO been extended to 
regIIIered upon.,. of APEDA under the SoherM8 of 
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APEDA for Market Development, Infrutructure Develop-

ment, Quality Development, and Transport Assistance to 

promote export of agrl produce including ftortculture 

products. 

T .... Fair 

476. SHRI G.M. SIDDESWARA : Will the Minister of 

MICRO, SMALL AND MEDIUM ENTERPRISES be pleased 

to state : 

(a) the cities In which exhlbltiona or trade fal ... have 

been organised by the Khadl and Village 1ndu1trte8 
Commission In the country including Kamataka during 
each of the lalt three y ..... , State and Union Territory-

wise; 

(b) the reasons for organising exhibitions and trade 

fai ... by KVIC only In bigger cities and not In emaH towns; 

and 

(c) the Increase In KVIC's total bualneu by 

organising exhibitions In the country Including Kamataka 

during each of the last three years, State and Union 

Terrttory-wtae? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) The State 

and Union Tenttory-wl .. detalil of the ciliel In which 

exhibitions or trade fal ... have been organised by the Khadl 

and Village Indultr1e8 CommIaaion (KVIC) In the country, 

Including Kamataka, during 2004-05, 2005-06 and 2006-

07 are given In the encIosad Statement-I 

(b) ExhIbItIonI are organized by KVIC In both big 

and email towne. The 8tateIUT wile detlill of the .".,.. 
where KVIC organIZed such exhibitions during the la. 

three yea... are given In the .ncIoaed Statement-I. 

(c) Organization of exhlbltlOnI and trade affaire by 

KVIC throughout the country Including Kemataka,. has 
contributed to an overall Incre... In the .. Ie of KVI 

products, State-wIIe detaill of total Iale of KVI producta 
IncIucIIng Kamataka during 2004-06, 2005-08 and 2006-
07 are given In the enclosad Statement-II. 

StateiUnion Territory-wise de,.o. of cItJN wherrI uhltJltioM IIIJd trIIc» fa/,. .,. 

org.n'-ed by KVIC during 2004-05, 2005-08 and 2008-07 

N8tIonaI Level Exhlbltlona 

Slate 2004-05 2005-08 2008-07 

2 3 

Rajalthan Jalpur Jalpur 

Kemataka Sangalore 88ng"ore Bangalor. 

Uttar Pradelh Lucknow, Gorakhpur Gorakhpur Gorakhpur 

• Zonal Level Exhlbltlona 

Deihl 

Haryana 

Punjab Chandlgarh Chandiga'" 
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2 3 4 

Rajasthan Jodhpur 

Bihar Muzaffarpur 

Assam Guwahatl Guwahati 

Kerala Koehl 

Tamil Nadu Chennal 

Maharashtra Puna 

Madhya Pradesh Indore 

Uttaranchal Oahradun 

II State Level Exhibition. 

Oe'hl Rohlnl Patel Na;ar Klngaway Camp 

Haryana Hlear. Faridabad Hisar Faridabad 

Jammu and Kashmir Jammu 

Punjab Chandlgarh 

Rajasthan Udaipur 

Bihar Patne 

Jharkhand Ranchl 

Orissa Purl 

West Bengal Kolkotta 

Arunachal Pradesh Itanagar 

Assam Guwahatl. Sllchar. Tezpur 

Manipur Imphal 

Meghalaya Dvrt 

Mlzoram Alzwal 

Nagaland Dimapur 

Trlpura Agartala Tlrlpura 
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2 3 4 

Andhra Pradesh Guntur, Vishakaptnam Guntur, Vilhalcapatnam Kumool 

Kamataka Hubli Bljapur, Hubli 

Kerala Neyyat TInkera Trtchur 

Tamil Nadu Coirnbatore, Chennai, 

Palayamkott&1 

Gujarat Junagad Vadodara 

Maharuhtra Nagpur Amravatl Mumbal 

Chhattlsgarh Ralpur Ralpur 

Madhya Pradesh Gwallor 

Uttaranchal Nalnltal 

Uttar Pradesh AUgarh, Moradabad; Agra, Allahabad, Moradabad 

Allahabad, Gorakhpur Gorakhpur 

IV DlatrIct Level Exhibition. 

Deihl Janakbazar, Klngsway Klngeway Camp, Rohlnl, Rohlnl, Anzal Plaza, 

Camp Janakpurt, Mayurvlhar, Narela, Pltampura 

Kriahnanagar, Laxminagar 

Haryana Kurukahetra, Rohtak, Gurgaon, Panchkula' Sonlpat, Kamal, 

Panlpat, ~durgam Panlpat, Sonlpat, Gurgaon 

Kurukshetra, Fatehabad, 

Rohtak, Yamunanagar, 

Bhlwanl 

Himachal Pradesh Solan, Mandl 

Jammu and Kashmir Srlnagar Srinagar, Jammu Jammu, Udhampur 

Punjab Sangrur, Jalandhar Phagwara, Mohall, HoahIarpur, 

F atehgarhsahlb, Ludhlana 

Patlala, Bamala, 
Nawanahar, Hoahlarpur, 

Mohall, Pathankot, 

Amrttaar, Jalandhar 
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1 2 3 4 

Rajasthan Chittoorgarh, Kota, Udaipur, Jalpur, Udaipur, Blkaner, 
, Alwar, Hlndoncity, Bhlwadl, Pratapgarh, Kankron, Kota, Jhalabad, 

Gangapurclty, Jodhpur Bundl, Ohaulpur, Gangapurclty, HJndon, 

Rajaand, Lalaot, Tonk, Bual, Bharatpur, Alwar, 

Jhalabad, Kota, Tonk, Jodhpur, 

Bharatpur, Srtganganagar, Srtganganagar, Sikar, 

Sikar, Jalaalrner, JhunJhunu 

Jhunjhunu, Blkaner 

Bihar Metlhart, Sonpur, Pumla, Chhapra, Muzaffarpur, Pumla, 

Muzaftarpur, Patna, Gaya, Bhagalpur, Samutlpur, Bhagalpur, Samaatlpur, 
Bhagalpur, Katihar Gays Metihart 

Jharkhand Oeoghar Deoghar, Ranchl Deoghar, Ranchl. 

Dhanbad 

Orissa Rourkela, Dhenkanal, Kanlha, Dhenkanal, Koraput, Angul. Rourkela 
Koraput, Cuttack, Purl, Bhubaneahwar 
Bhubaneshwar 

Weat Bengal Darjlllng, Coochvlhar. Burdwan. Behrampur Barulpur, BoIpur 
Behrarnpur, Purulla 

Slkklm Rangoli, Rangpoo 

Arunachal Pradesh Bomdlla, Dlrang, ltanagar Naharlagun, Chongkham 

Assam Kokrajhar, Barpeta, Sarthebari, Dlbrugarh, 
Shlvuagar, Olgol, Ttabar, Dispur, Barpeta, 
OubiJan, Ganesh Nalbarl, Dhemajl, 
Udyan, Rangla Lakhlmpur 

Manlpur Kakchlng, Bishnupur 

Meghalaya Nagpol-RI-Bhoi, Shiliong 

Mlzoram Serchhlp, Lawngtlal AIzwaI 

Trlpura Kamalpur, Udaipur, 

BeIonIa, Dhamngar, 

Amarpur 
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Vljayawade, Trlputl, 

Karlmnagar, 

Krishnapushkaram, 

Nizamabad, Bauara, 

Kakinada 

Mangalore, Koppal, 

Bangalora, Bljapur, 

BeIgaum, Ramnagar 

Kollam, Trrtkak8ra, 

Emakulam, Kozhlkode, 

Kannur, Trlvandrum, 

Thodapuzha, Payyanur 

Chennal, Trichy, 

Rajapalayam. Erode, 
Nayvell, Madural, 

Pudukkottal 

Navasari, Sharuch, 

Vadodara. ValNd, 

Vapl, Bardoll 

Pandharpur. Sangli, 
Kolhapur, Aurangabad, 

Thane. Amravatl. 

Chandrapur. Yavalmal, 

Latur 

Jagdalpur. BhIIaI. 
Korva 

3 

Ongele, Nellora. Koorul, 

Tlrupall. Karimnagar. 
Nizambad. Vljaywada, 

Vlahakhapatnam, 

Rajamundhry 

Kollam. Kozhlkode. 

Kannur. Kottayam. 

Allepey, Melapuram, 

Palakad, Payyanur 

Kanchlpuram. 

Thlruvannamalal, 

Tlrupathur, VeUore. 

Namakkal, Erode. 
Velnakannl, Tlrupur. 

Kalpakkam, DlndIgaJ, 

Madural, Thenl, 

Palayamkoltal, 

Tutlcorin. Karalkudl 

Margoa. Panajl 

VapI, Navsarl, Anand, 
Jamnagar, Vallad, 

Sural 

Aurangabad, Nanded. 

Wuhlm, Wardha, 

Yavalmal, Akola. 
Shandsra, Chandrapur 

Mahuamud, Bllupur. 
~rh. AmbIkapur. 

Bhllal 
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Kumool. Guntur. 

Nizamabed, Kareem 

Nagar. Vljayawada, 

Vi.hakapatnam 

Hubl'. BIJapur, 
Oavangera 

Trlvllndrum. Trtvella, 

Malapuram 

Vellora, Madural, 

Slvakul, PalayamkoHal. 

Karalkudl 

Margoa 

Surat. Baroda, 
Porbandar, Bharuch. 

Ganhldham. Navaarl, 

Aajkot, Bhavnagar, Vapl 

Yeotmal, Amravatl. 

Alcola, Bhandsra 

Bhilal 
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Bhopal, Gwallor, 

Jabalpur, Satana, 

Sagar 

Haridwar, Roorkl, 

Ranlkhet 

Raebarell, Sultanpur, 

Faizabad, Banda, Jhansi, 

Etah, Saharanpur, Bilnor, 

Gaziabad, Mathura, 

Shalahanpur, Barell. 

Gazipur, Balla, Deoria 

Sylvua 

3 

Jabalpur, Riwa, Satna. 

Indore, Hoshangabad, 

Baltul, Sagar, GUM, 

Ratiam, Chhatarpur 

Sultanpur, RaIba .... I. 
Chitrakut, Shahjahanpur, 

Banda. Plllbhltl, 

Saharanpur, Muzaffarnagar, 

Moradabad, Mathura, 

Bilnor, Barell, JP 

Nagar, Etah, Gaziabad, 

Meerut, Balla. Chandaull, 

JaunpiJr, Varanasl, 

Pratapgarh, Padarauna, 

Mau, Bastl, Azamgarh, 

Maharajganj 

272 

Gwallor 

Haldwanl 

Lucknow, Flrozabad. 

Muzaffarnagar, Varanaaal, 

Mau, Ralbarell, 

Shajahanpur, Jaunpur, 

Azamgarh Dearla, 

Gorakhpur 

St.te-wls. value of total Sale iI KVI Products Including ~mat.k. during 2004-05, 2005-06 and 2006-07 

(R •. In lakh) 

S. State/U. Ts. 2004-05 2005-06 2008-07 

No. 

2 3 4 5 

U.T. Chandlgarh 2974.88 3005.43 3028.04 

2 Delhi 7085.20 7536.68 7647.10 

3 Haryana 43389.95 53815.76 65452.80 

4 Himachal Pradesh 31788.72 37885.98 44790.58 

5 Jammu and Kashmir 23516.09 28880.26 38002.71 
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2 3 4 5 

8 Pun~ 47251.82 52851.83 84381.17 

7 Rajasthan 129164.18 147380.34 181281.20 

8 Andaman and Nicobar 743.44 2178.n 2321.28 
1.landl 

9 Bihar 25120.05 28518.40 33287.87 

10 Jharkhand 5371.44 7740.38 10069.39 

11 Orl88a 20180.96 25868.1 32560.53 

12 We.t Bengal 49455.07 83380.48 79051.91 

13 Arunachal Pradesh 1142.08 1971.09 2814.34 

14 ASlam 18245.03 38122.40 47337.39 

15 Manipur 6423.09 6715.66 7657.24 

16 Meghataya 5895.10 7428.53 9003.30 

17 Mlzoram 8894.60 13427.83 20220.03 

18 Nagaland 6931.31 8860.92 10077.24 

19 Slkklm 4502.83 3467.99 4818.05 

20 Trlpura 1578.88 5450.46 8815.18 

21 Andhra Pradesh 63178.00 87029.23 110751.53 

22 Karnataka 97681.73 109341.01 125335.47 

23 Kerala 55242.87 88349.81 n200.28 

24 Lakshadweep 64.12 169.58 169.58 

25 Pondlcheny 1342.10 2454.88 2771.78 

26 Tamllnadu 104508.05 112108.75 122780.82 

27 Dadra and Nagar Havell 87.61 87.61 87.61 

28 Daman and Olu 0.00 0.00 0.00 
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29 Goa 4893.32 

30 Gujeral 72978.83 

31 Maharllshtra 157298.30 

32 Chhattisgarh 18484.00 

33 Madhya Pradesh 83985.74 

34 Uttarakhand 10408.58 

35 Uttar Pradesh 202752.17 

Grand Total 1310519.52 

Gu)arat Motor Vehlcl.a Reguldon 1111 

477. SHRIMATI JAYABEN B. THAKKAR: Will the 

Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Govemment of Gujarat had submit· 

led the Gujarat Motor Vehlclel (use of fuel) Regulation Bill 

10 the Union Govemment for approval: 

(b) If 10. the reasons for delay in approval; 
.and 

(c) the time by when this Bill is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI): (a) Yes, 
MAdam. 

(b) and (c) The State Legialations are examined from 

three angles viz. (i) repugnancy with Central Laws (II) 
deviation from Natlonsl or Central Policy and (lit) legal and 

constitutional validity. In the case of the Gujarat Motor 

Vehicles (Use of Fuel) Regulation Bill, 2005 there are 

policy iasuea, which need to be aorted out and therefore, 

no lime-frame can be fixed. 

4 5 

5573.73 6111.99 

79305.50 84448.09 

167826.08 179881.18 

26165.55 34099.93 

92650.90 102409.96 

14584.46 18353.28 

222128.82 241249.75 

1527601.45 1756239.53 

..."lew of Pay Seal .. of Teachera 

478. stiRI S.K. KHARVENTHAN : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pIeued to 

atate: 

(a) whether the Govemment has appointed a 

Committee to review the pay scales of teachers in 

universities and collages; 

(b) If so, the composition and t.rms of reference 
thereof; and 

(c) the time by when the report Is likely to be 

submitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATJ '0. 

PURANDESWARI) : (a) A Pay Review Committee to review 

the pay scales of t .. chers In Unlversltl.s and Colleges 
hal been consUtuted by the University Grants Commis· 
sion on 8th September, 2007. 

(b) The composition and terms of reference of the 
Pay Review Committee are given . In the enctoaed 

Statement. 
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(c) The Committee has been given one year from 

the date of its constitution to submit Its report. 

S".manl 

Composition and T""". of Reference of the 

Pay Review Committee 

(1) Compoaltlon:-

(i) Prof. O.K. Chadha, 

Member, Economic Advisory 

Council to the Prime Minister, 

(ii) Prof. Atul Sharma, 

(Former VC, Rajlv Gandhi 

University) 

(Former Advisor Finance 
Commission) 

(iii) Prof. G. Padmanaban 

Former Director, liSe, 

Sangalore 

(Iv) SM Sudaep Banerjee 

Chancellor, National Univarsty 

for Educational Planning and 

Admlnl8tratton 

- Chairman 

Membar 

Member 

Member 

(v) Prof. Mani Mala Du, Member 

Principal, Bathune College 

(vi) Representative of Oeptt. of Hr. - Member 

Education, 

MHRD (not below the rank of 

Joint Secretary) 

(vii) Secretary 

University Grants Commillion 

(2) Tenn. of A ...... nce:-

Member 

Secratary 

(a) To review the Implementation of the previous 

decision of the GovammentlUGC under the 

Scheme of Revtalon of Pay Scales approved for 

University and College Teachers, Ubrarlans, 

Phy8ical Education Personnel and other aca-

demic staff In Universities and Colleges, and in 

the procell, to evaluate the extent to which the 
.arlier recommendations In relation to qualifica-

tions, service condltlon8 and pay-scale8 etc, 

have been Implemented. 

(b) To examine the pre .. nt structure of emolu-

ments and conditions of service of University 

and College Teachers, Ubrarlan8, Physical 

Education Personnel and other academic staff 
In Unive,.ltles and Colleges and to 8uggest 
revision In the structure, taking Into account the 

minimum qualifications, caree, advancement 

opportunities, and total packet of benefits 

available to them (such as superannuation 
benefits, medical, housing facilities, etc.). 

(c) To make recommendations on the ways and 

man. of attracting and r8ta1nlng talented 
perIOf18 In the teaching profasalon, a. wall a. 

for the furtherance of re .. arch In the University 
System and also for thalr career advancement 
In teaching and equivalent positions In order to 

Improve the quality of highe, education. 

(d) To look Into the caset 0' anomalies, If any, In 
the matt.r of pay structure and/or ca,.., 

advancement opporIunitlaa for any categories of 
academic .taft, oonsequent on revision of pay 

acala. baaed on the racornmendationa of the 
preceding Pay Review Committee and to 

suggest remedial mea.ur ••. 

Pan.1on to Wldowa of Freedom Fightara 

479. SHRI G. KARUNAKARA REDDY : Will the 
Mln_r of HOME AFFAIRS be pleased to .tate : 

(a) the total number of widows of freedom IIghte,. 
getting freedom flghte,. pension In the country till date. 
State-wise Including !(amataka; 

(b) whether the Union Govemment has received 

any complaints regarding penaIon not being given to 

wIdow8 of freedom fighters In the country; 



279 Written Answens NOVEMBER 20, 2007 to Questions 280 

(c) if so. the details and reasons therefor; 

(d) the number of propoeals received from the State 

Governments for giving pension to the widows of freedom 

fight.fI during each of the lat three y.ara, Statewlae 

including Kamataka; 

(.) the number of proposals cleared during the said 

period till date, vear-wl.. and Star.-wlse; and 

(f) tho time by when an the proposals are IIk&1y to 

be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 

In ca .. of death of a frHdom fighter who was receiving 

pension under the Swatantnlta Salnlk Samman Pension 

Scheme 1980, the pension Is transferred In the name of 

hlalher dependents (wIdowlwtdower, unmarled and unem-

ployed daughtefl, mother and father) a dependent family 

pension. The procedure for transfer of penlfon to the 

eligible dependents ha been decentralized w .e.f. 1st May 

1992. Under the decentralized prQCedure Pension Dis-

buralng Authorities (Public Sector Banks and Govemment 

Treasuries) are authorised to transfer the samman 

pension to the eligible dependents. As such, statistics 

regarding the number of widow. of freedom flghtera who 

are getting freedom fighter's pension In the country are 

not available with the Government. 

(b) and (c) Complaints are received from time to time 

regarding non-payment of pension to the widows of 

freedom fighters. Such complaints artse mainly due to the 

Pension Disbufling AuthorIttee not being aware of the 

instructions regarding transfer of penllon to the widows 
in case of death of the freedom fighter and also due to 
noncompliance of requisite formalities by the eligible 

widows. As and when such complalnts are recetved, the 

concerned disburalng authorities are advised to transfer 

pension In accordance with the presonbed procedure and 

complalnantl are also Informed to take up the matter with 

the concerned bankJtreaaury. 

(d) to (f) 00 not arIM, In view of reply given In part 

(a) above. 

Ulnhan Comml •• lon 
..... 

480. SHRI ASADUDDIN OWAISI : Will the Mlnl.er of 

HOME AFFAIRS be pleased to state: 

(a) whether Ubrahan Commllllon has submitted 

Ita report; 

(b) If not, the reasons therefor; 

(e) the total amount apent 80 far on the Commie-

slon; and 

(d) the time by when the Commleaion Is likely to 

lubmit Ita report to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 

(b) No, Sir. Aa per the Information available with the 

Government, the report of the Uberhan Ayodhya Commls-

lion hal not been IUbmitted due to Ita non-flnallaatlon. 

(e) An expenditure of As. 729.71 lakhl has been 

Incurred on the Commlsaion till October, 2007. 

(d) The report II likely to be submitted to the 

Government WIthin the extended tenure of the Commis-

Sion. 

NatIonIIl LIterIIcy MInion 

481. SHRI ADHAL~O PATIL SHIVAJIRAO : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pieued to state : 

(a) the number of males and females between the 

age group of 15 to 35 yeara educated under the National 

literacy MIsaion (NLM) In the country Including Maharahtra 

and Bihar during each of the lut three YHra, State and 

Union Territory-wise; 

(b) whether the Government proposes to publlclae 
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the National Literacy Miuion among the aged people and 

give them some inoentlvea; 

(c) If 80. the detalla thereof; and 

(d) the literacy level In Maharaahtra .. compaNd 

to the· NatIonal level .. on March 31. 20071 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI) : 

<a) The literacy programmes of National Uteracy MIllIon 

are sanctioned on project basis and are not co-termlnus 

with the calendar year. The rHults of the projecta 

sanctioned in a particular year are available only on 

conclusion of the project and Its external evaluation, which 
may take few years. A Statement showing, State-wi .. , 

including ... h ..... htn and. Bihar, the number of persona 

made literate 80 far, under National literacy Mi8IIon is 

enclosed. It ia estimated that about 60% of the 

beneficiaries are women. 

(b) Presently National Uteracy Mission " focusing 
on the age group of 15 to 35 years. 

(c) Does not arise. 

(d) The literacy data In the country II collected 

through the decennial census operation conducted by the 

Registrar General of India. According to the last C8naul 

held In 2001. the literacy rat. In Maharaahtra " 78.88% 
.. compared to 64.84% at the national I8vel. 

"""""t 

S. StatelUnion 
No. Territory 

2 

1. Andhra Pradesh 

2. Arunachal Pradeeh 

(Flgu... In Iakh) 

Number of persona 

made literate 

3 

191.44 

1.66 

.. 2 

3. Aaam 

4. Bihar 

5. ChhattJegarh 

6. DeIhl 

7. Goa 

8. Gujarat 

9. Hary.na 

10. HImachal Pradesh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Karnataka 

14. Kerela 

15. Madhya Pradeah 

16. Maharalhtra 

17. Manlpur 

18. Meghalaye 

19. Mlzoram 

20. Nageland 

21. Ori888 

22. Punjab 

23. Rajasthan 

24. Slkkim 

25. Tamil Nadu 

26. Trlpura 

282 

3 

21.13 

111.03 

27.91 

4.58 

0.71 

61.31 

8.12 

5.80 

2.70 

24.90 

89.29 

18.77 

96.06 

76.73 

1.93 

1.66 

0.76 

0.83 

48.86 

10.18 

87.79 

0.27 

82.15 

5.89 
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27. 

28. 

29. 

30. 

31. 

32. 

33. 

34 

35 

2 3 

Ultarakhand 5.33 

Uttar Pradesh 158.63 

West Bengal 115.03 

A and N Islands 0.14 

Chandlgarh 0.42 

Dadra and Nagar Haveli 0.074 

Daman and Diu 0.035 

Lakshadweep 0.01 

Pondlcherry 1.11 

Total 1248.42 

Payment by Dlrectora. of Advertlalng and 
VI.uBI Publicity 

482. SHRI AVTAR SINGH BHADANA : Will the 

Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) whether the Directorate of Advertlalng and Visual 

Publicity (DAVP) has not made payments to TV Broadcast-

ers as on March 31, 2007; 

(b) If so, the details thereof alongwlth the reasons· 

therefor; and 

(c) the time by when the payment Is likely to be 

made to the Broadcastera ? 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIYA RANJAN DASMUNSI) : (a) Vea, Sir. 

(b) and (c) Due to non-receipt of funds from the client 

Ministries, about Rs. 33.65 crore was outstanding to 

various TV Channels as on 31s' March, 2001. Pending 

bills are being cleared on receipt of the requisite funds 
from the client Ministries. The matter has already been 

taken up at appropriate levela and the defaulting client 

Mlnlltrtea have been Impressed upon to expedite the 

release of funds to DA VP, 80 that the outstanding duea 

to TV Broadcasters are cleared. 

Educational St8tua of Muallma 

483. SHRI BADIGA RAMAKRISHNA: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

atate : 

(a) the extent to which SSA, Kasturba Gandhi 

Ballka Vldyalaya Scheme, Madaraa Modem/satlon 

Programme are helping to Improve the educational status 

of Muallms In the country, with particular reference to 

Andhra Pradesh; 

(b) whether near1y 6 per cent of Muslim children are 

out of schoola In the State of Andhra Pradeah; 

(c) if so, the details thereof; 

(d) whether any largetlplan has been prepared to 

cover all the children under programmes before the end 

of the XI Plan; and 

(e) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) The Kasturba Gandhi Ballka 

Vidyalaya Scheme (KGBVS) Is helping to Improve the 

educational status of Muslim Minority Girts Including In the 
State of Andra Pradesh, where 94 KGBVs have been 

sanctioned durtng 2004-05 and 169 out-of-school muslim 

girts are studying In the.. KGBVS. In the year 2006-07. 

26 KGBVs have been sanctioned exclusively for Muslim 

Minority Girts. 

A total of 526 Madraaas are supported through the 

Serve Shlklha Abhlyan In Andhra Pradesh. Formal 
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education II being provided In Madra.... Training for 

volunteers and resource teache,. Is Imparted for teaching-

English, Maths, and Science In Madraaaa. Text Book. are 

. supplied free of COlt to ltudents In Madrasal. Midday 

meal is allo being provided. 

(b) No, Sir. 

(c) Doe. not arise. 

(d) and (e) In Andhra Prade.h KGBVI have been 

extended up to clan Xth. Targets have been proposed 

al: 

(year) Number 

2007-08 2500 

2008-09 3375 

2009-2010 4250 

Policy on Export of AgricuftUrlil Producta 

484. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : 

PROF. PREM KUMAR DHUMAL : 

Will the Mlnl.t.r of COMMERCE AND INDUSTRY be 

plealed to state : 

(a) whether the Government hu formulated any 

policy for the State. to encourage the export or agrlcuhural 

productl; 

(b) If 10, the details thereof; 

(c) the Stat.wise and product-wise details or the 

agrioUhural products .exported and the revenue earned 
therefrom during the. Iaat three yeara; 

(d) whether any propouJ ~ export of 

agricultural products from the States are ~ndlng wnh the 

Govemment; 

(e) If 10, the Stat.wlse details thereof and the 

reasons therefor; and 

(f) the time by when the.. proposals are likely to 

be cleared? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHAI JAIRAM RAMESH) : (a) and (b) Yes, Sir. As part of 

measure. to promote export or agrl producta the 

Govemment hu pollcle. and schemel such a. Agrl 

Export Zon.. (AEZs) and Aulltance to States for 

Developing Export Infrutructure and Allied Activities 

(ASIDE) with the participation of Inter-alia of the State 

Governmentl. The AEZa envisage developing and sourc-

Ing raw. material, "' proce8ling, packaging, leading to 

final export of a particular agrl produce. 60 AEZs have been 

Nt up in 20 State. In the country various agrl products 

with a projected Investment of RI. 1717.95 crore and 

export of As. 1182.47 crore over a period of 5 yea,.. ASIDE 

alma to Involve the Stat .. In the export effort, by providing 

them aulltance for creation of appropriate infrutructure 

for the deVelopment and growth of export. The Government 

of India has luggested to the State Govemments that they 

may apend 10% of the allocation under ASIDE acheme 

on the propoul. relating to filling of the critical 

Infrastructure gap In AEZa. 

(c) The details of the major agrl producta exported 

and the revenue earned therefrom during the Iut 3 years 

II given In the encloaed Statement-I. Stat.wlae export data 

In reapecl of ali commodltle. II given In the enclosed 

Statement-II. 

Cd) to (f) State level export promotion committee 
(SLEPC) headed by Chief Secretary of the State approv .. 

all protects Including project for promotion of exports from 

Agriculture sector under State component of ASIDE 

Scheme. LIlt of the project propoeala and the AEZa al'8 

given In the enclosed Statement-III. 
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State-wise Expott data during 2002'()3 to 2005...()6 
(Value In R8.) 

State State name 2003-04 2004-05 2005-08 

2 3 4 5 

1. As.am 5185906544 7505837374 8248456917 

2. Meghalaya 2658829114 2272970133 2422374956 

3. Mlzoram 118221681 348313754 97849860 

6. Bihar 8303938983 4952345898 3632665396 . 

7. Jharkhand 10870081908 21795287018 18502756146 

·9. Arunachal Pradelh 818541620 702790438 283359238 

10. Weat Bengal 137371848392 168753829140 157673872871 

14. Nagaland 52773536 248331491 84227794 

15. Manlpur 24201812 18068726 5489414 

16. Orissa 24111824057 81003538215 84391950043 

17. Slkklm 178726880 122285857 101122234 

18. Trlpura 174228725 102578478 80377477 

19. Andaman and Nicobar 142444905 152501803 92707069 

20. Uttar Pradelh 112902837465 133836415281 150034354168 

21. Uttranchal 1425383348 2806909314 3743397766 

29. Deihl 185529226082 197565134664 232838877228 

30. Punjab 84915274583 91555438043 104380808830 

34. Haryana 78747927928 112908650569 144824725857 

39. Chandlgarh 2120953002 2019368114 2092259500 

44. Jammu and Kashmir 1807035172 2550662850 3216821451 

46 Himachal Pradesh 5177991278 5407354388 8610944231 

50. Raja8than 64333012717 80020287434 123559688136 
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54. Gujarat 

60. Maharaahtra 

67. Daman and Diu 

68. Goa 

69. Dadra and Nagar Havell 

70. Madhya Pradesh 

71. Chhattlsgarh 

SO. Andhra Pradelh 

84. Karnataka 

89. Lakahadweep 

90. Tamil Nadu 

96. Kerala 

99. Pondlcherry 

Blank! Unspecified 
Invalid 

KARTIKA 29, 1829 (SAKA) to au.slions 298 

3 5 

319767189431 530444844033 645388862355 

897451484508 1204514871187 1415734385735 

2545121391 4782998668 6726830338 

28984667075 48146989304 58858278195 

1331155797 4105989443 5512410812 

61307482193 78311094894 117820073914 

10801758898 14801527801 18300405087 

117851391919 128808827489 178476201308 

219862981898 322837418195 493091981335 

48081331 52898023 10477280 

319838130640 374725855924 448237700611 

58529953500 77403031238 87429925277 

3726126825 4229801888 8217180468 

169294987982 47881887808 58078470161 

2933887482636 3753395270439 4584178818594 

tAt of tIHJ Project propogIj and tIHJ AEZs alongwlth Outlay 01 Ndl P~ 

S. 
No. 

State and 
Produce 

2 

Name of the ProjeCt 

3 

1. Slkklm, Flowers Ongoing ProieCI 0' Cym- Land development, poiyhouMl wtth 
bldlum orchkia of MIa. SIIddm fertigatlon and fogging ayItem. grad-
Himalayan Orchlda Ud. lng, packI~ haft and ooId Itorage and 

refrigerated van 

Total 
(RI. In 
Crore) 

5 

1.22 

Funcing 

a'4JPC)lt 

RequMted 

(As. il 
Croree) 

6 

1.22 
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2. Slkklm, Flowers Orchid Cymbklum cut flower Land "Development, HI-tech g .... n-
production of Mis. Slam hOUH, pll8tIc pole, cold stor8, RefTtg· 
Florltech erated truck, electrlflc8tlon, power back 

up, Grading and Packtng 

3. Sikkim, Flowers Pack House of Ms. Slkkim To Incr .... infrastructure facility re· 

Flora Ud for Anthurlum cut qulred for meeting export quality stan· 
flowers dardI. To produce export quality cut 

flowers, to create poet harvest han· 

dllng Infrutructure facilltlel, transpor· 
tatlon facilltlea for the tranaport of 
Anthurlum cut flower 

4. Andhra Solid Waste Treatment Common facility for lolld waite 
treatment(ETP) for the waste of mango 
kernell generated while prooeaslng of 
mango pulp under AEZ mango pulp 
and vegetablea at Chmoor and ASIDE 
Scheme. 

Pradesh Mango 

5. Andhra Transformera Stabilizing power aupply through set-
ting up of addtlonal transformera 
nearby the proceaslng unite under AEZ 
of mango pulp and vegetables al 
Chmoor under ASIDE scheme 

Prad .. h Mango 

6. Andhra Service facilitiel to the Units Approach roads and container parking 
Pradesh Mango etc. 

7. West Bengal, Installation of tranlformers Installation of tranlformers and dieeel 
Pineapple 

8. West Bengal, 
Pineapple 

and dleHl generator I8tI at generator leta at pOll harvest han· 
poet harvest handling cum dllng . cum auction center for pineaPPle 
auction center for pineapple at Bidhanagar(Dlatt. Darjeeling) 
III • Bidhanagar (Dlsl. 
Darjeellng) 

Inslallation of transformers Installation of transformers and diesel 
and dleael generator sets generator .... at Slliguri Food Park at 
at Slilgurl Food Park at Mahilbathan(DIett. Oarjeeling) 
Mahiabathan (Distt. 
Darjeellng) 

300 

5 e 
5.43 2.43 

3.09 3.09 

4.50 4.50 

1.95 1.95 

8.00 5.00 

0.30 0.30 

0.95 0.95 
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9. West Bengal, 

Pineapple 

10. West Bengal, 

Pineapple 

11. West Bengal, 

Pineapple 

12. West Bengal, 

Pineapple 

13. West Bengal, 

Pineapple 

3 .. 
Installation of transformers Installation of transfonnerl and dIeNI 

and diesel generator seta at generator seta at the upcoming Food 

the upcoming Food Pro- Processing cum training Center at 

cesslng cum training Center Bamnnghata 

at Bamanghata 

InstaHation of transformers Installation of tranafonnerl and dIeMI 

and dleHl generator 8818 at generator lets at the upcoming perteh-

the upcoming perishable able Cargo Complex at Bagdogra 

Cargo Complex at Bagdogra Airport, 8agdogra 

Airport, Bagdora 

Installation of Effluent Inatallatlon of Effluent Treatment 

Treatment Plant(ETP) at Plant(ETP) at Food Proceaalng Unit at 

Food 'Processlng Unit at Mohltnagar 

Mohltnagar 

Multi-purpose cold store aM Multi-purpose cold ltore and cool 

cool Pack Houee for frultsl Pack House for frultslvegetablet at 

vegetables at Jalpalgurl Jalpalgurl 

Service facilities to the units Approach roads and container par1dng 

etc. 

14. Assam, ginger Stabilizing power supply Proposal for 8tab1i1h1z/ng power IUP-
through setting up of add!- ply through I8IIIng up of additional 

tlonal transformers tranlformers 

15. Assam, ginger Multl-purpoae cold store and Multl-purpoe cold store and cool Pack 

cool Pack House for frultal House for frultalvegetables at Jalpalgurl 

vegetables at Jalpalguri 

16. Assam, ginger Service facilities to the units Approach roads and container parking 

etc. 

Total 

to Questions 302 

5 6 

0.09 0.09 

0.07 0.07 

0.25 0.25 

8.00 8.00 

8.00 5.00 

3.00 3.00 

8.00 8.00 

5.00 5.00 

48.85 



303 Written Answers NOVEMBER 20. 2007 304 

F,.. and Compc.llaory Educatfon 

485. SHRI HEMLAL MURMU : 

SHRIA.SAIPRATHAP: 

PROF.M.RAMADASS: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleued to atate : 

(a) whether the Government proposes to provide 

financial 88sistance to the State Governrnentl for providing 

free and compulsory education to all children under the 
age of 14 years: 

(b) iI so" the details thereof; 

(c) whether this Issue has been dlacuaaed In the 

high level group meeting recently; 

(d) If 80" the details of the outcome of the meeting; 

advlae the Government on how best to take the matter 

forward with a view to fuUiII the commitment of the 

Government to facilitate the enactment of an appropriate 

Law that would enable the realization of making education 

a Fundamental Right 88 required by the Constitution. The 

Central Government has In the last three years signifi-

cantly enhanced the budgetary allocations to State 

Governments as part of Ita commitment towards Univer-

salization of Elementary Education. 

P8trIotIc film. 

486. SHRI RAMDAS ATHAWALE : Will the Minister 

of INFORATION AND BROADCASTING be pleased to 

state: 

(a) whether there has been any Iharp deoItne In 

production of patriotic films during the last three years; 

and (b) If 10. the realonl therefor; 

(e) the steps taken by the Government to provide 

free education to all the children under the age of 14 

years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.AA FATM!) : 

(a> to (e> State Governments are already being provided 
financial 88slstance under Sarva Shlkaha Abhlyan. Mid-

Day Meal Scheme and other relevant schemes of the 

Government to fulfill the objectlves of Universalization of 

Elementary Education. A draft Model Right to Education BUI 

spelling out the broad parameters and features for 

achieving the Constitutional mandate of free and compul-

sory education was drafted and circulated as framework 

to the StateslUTs with a view to seek their comments 

thereon. In view of the objections raised and Itrong 

reservations expressed by various StatealUTs. the meeting 

of the High Level Group (HLG> comprising Minister of 

Human Resource Development. Finance Minister. Deputy 

Chairman, Planning Commlaalon and Chairman of the 

Prime Mlniste"s Economic Advisory Council was held on 

6th November, 2007 to examine the Issues Involved and 

(c) the number of patriotic films produced and 

telecuted in the country eapeclally In Maharaahtra during 

the lut three y ...... Doordarahan-wlse; 

(d) whether the Government proposes to promote 

the production of such films and curbs the production of 

action films depicting violence In future; 

(e) If so. the details thereof; and 

(f) If not. the reasonl therefore ? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIYA RANJAN DASMUNSI) : (a> to (c) The film Industry 

In India Is primarily in the private sector and no data Is 

maintained by Government of India on the genre of films 

made every year. Central Board of Film Certification does 
not maintain any category of ·Patrlotlc films·. However. 

Films Division Is producing patriotic documentary fllma. 

The lilt of documentary films produced during the last 

three years and films under production II given In the 

enclosed Statement-I and II. During the lalt three years. 
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Films Division's documentary films were telecast. uat of 

such documentaries is given In the enclosed Statement-

III. Films Division also. released patriotic films in Ita 

theatrical circuit as Indicated in the enclosed Statement-

IV. Recently. Films Division had organized Swatantrata 

Fllmotaav in Deihl in August. 2007 along with many such 
festivals highlighting freedom movement in other Sta ... 

and at district level. Moreover, between October 2004 and 

mid May 2006, Doordarshan has telecast 21 patriotic films 

over the Doordarshan National Networit. 

(d) to (f) It Is the endeavor of the Government to 
encourage production of quality films In all categories. 

Organizations such as National Film Development 

Corporation. Directorate of Film Festivals and Children's 

Film Society of India play an Important role in meeting this 

objective through financial support, awards and film 

fHtlvala at the national and regional levels. The Central 

Board of Film Certification followa the provisions of the 
Cinematograph Act 1952, Rules and Guidelines therein 
under while certifying films. 

List of documentllY film produced on freedom fighters during last 3 years 

Sr. Title Year of Format Length Language Synopsis 

No. Completion 

2 3 4 5 6 7 

Dr. Aammanohar Lohia 2004-05 35WJI 930 MTR English Dr. Ram Manohar Lohla was founder 

member of tha Socialists movement 

In India. He was an Ardent believer of 

GandhIJI'. non-violence and 

Satyagarha - Anlntellectual. A rebel 

with a cause. This Film traces Dr. 

Lohla's Turbulent Life which Is an 

inseparable part of the Freedom 

Struggle movement In India. 

2 Ramadevl 2004-05 534.78 English Biographical Film on Rama Devl a 

MTAS great Social Reformer. 

3 Rani Rashomanl 2005-06 35MM 589.36 English Film on the lif of Rani Raahmoni and 

MAT her Services to Mankind Social R. 

'orms and Hindu Religion. She also 

stood against British operation In the 

Pre-Independence Era. 

4. Dandl Yatra 2005-06 472MTRS English This Aim Portrays tha 75th year 

celebration of Dandl Yatra while 

traclng the OrIginal Path of Dendi 
Yalra which GandhlJI undertook 75 

years ago many young People and 
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5. Gandhi JI's Lattar to 

Hitler 

6. Mahatma Gandhi in 

South Africa 

. 3 

2007·08 

2007·08 

NOVEMBER 20, 2001 

4 5 8 

94 MATS Hindi 

Video 16 Minuts English 

308 

7 

veteral Gandhlana Stres the Impor. 

tance of Gandhlan valuee and Ita 

relevance In today's World 

This II a loving meaaage from a Man 

of Non-Violence to a Man who believe 

In Violence. 

Gandhi apent 21 years In South Africa 

Practicing Law and Fighting for the 

DIgnity of the Indian. In South AfrIca. 
The Film II about his stay In South 
Africa and hie first experiment with 
Satyagrha. 

List of Documentary Films on FrHdom Fighters under Production 

Sr. 
No. 

Tnle 

1. Maharani Laxmlbal of Jhansl 

2. Maqbool Sherwanl 

3. Train Theatre on Freedom 

Struggle movement 

4. Khudlram Bose· 

5. Trial of INA by Pandlt JI as 

Lawyer 

6. Trial of Maharahl Auroblndo, a 

Freedom Fighter turned Spiritual 

Leader 

Format 

35 MM 

35MM 

35MM 

35MM 

Video 

35MM 

Synopals 

This Film deplcta the life and Times of Rani Laxmlbal 

and her contribution towards Firat War of Independence 

In 1857. 

This Film depicts the Uta and Time of Maxbool Sherwanl 

a Legend figure of 1947 who sacrificed life his Ufe to 

save Kashmir from Paldatanl Raiders. 

This Film on Train Theatre Exclusively on Freedom 

Struggle movement and Fighters of India 

FUm on Centenary Celebration of Khudlram Bose 

The Film depict the show of trial of INA by Pandlt Ji aa 

Lawyer 

The Film will show the trial of Maharahl Auroblndo-

Freedom Fighter turned Spiritual Leader 
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PatrlotJc Oocumenfary Films relecat on Doordarshan Kendra during the lat thIN .... rs 

Sr. Title of the Film Synoplls Date of telecast 
No. 

Mumbal 

1. Lokmanya TIlak Film on Lokmanya Tllak 231712008 

2. India Wins Freedom The transfer of power. August, 2008 

Kolkat8 

1. Netall Film on NelaJI Subhuh Chandra Bole 21/112007 and 231112007 

2. The Flame Bums Bright Film on Netajl Subhash Chandra Bose 221112007 and 231112007 

3. Subhash Chandra Boae Film on Netajl Subhash Chandra Boee 231112007 and 281112007 

4. Rablndranath 1agore Film on Rablndranath Tagore 31512007 

.",,.,,..,,,·/v 

List of Patriotic Films Released In Theatrical Circuits of Films DMalon during the laat 3 years 

Sr. 
No. 

Title of the Film 

2 

1. Nation Remembers 
(Bhagat Singh) 

2. The Great Salt March 

3. Ramadevl 

Synopsis 

3 

The film introduces the concept and design 0' the Naltonal Martyr's 
Memorial. It presents a face to face talk with three emtnent architects 
- Ravinder Bhan, M.M.Rana and Charanjlt Singh and th .... eminent 

hlatorlans - Blpin Chandra, Manmath Nath Gupt and S.S.BaI to 
elevate their views about the concept and dellgn of thle Memorial. 
In gllmp .. s this film shOWI contribution of Bhagataingh and his 
associates In India's freedom movement. 

This film shoWl the Great Salt March known as "Dancli March· 
undertaken by Mahatma Gandhi to oppose the Salt Act In the year 

1930. 

BIographical film on Rama Devl • a great IOCIaI reformer of 0rIua. 

Date of 
telecalt 

4 

27/812004 

11I3l2006 

8/412006 

310 
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4. Dandi Yatra 

NOVEMBER 20, 2007 

3 

This film portrays the 75th year celebration of Dandi Yatra. While 

tracing Ihe Original path of Dandl Yatra which Gandhlji undertook 
75 years ago, many young people and veteran Gandhlana Itreu 

the importance of Gandhian values and Ita relevance In todays world. 

5. Rebel with a cause - Dr. Ram Manohar Lohia was a founder member of the lOCiaIiat 

Rammanohar Lohia 

6. 1857 - The Beginning 

7. Call For Swaraj And 

Swadeshi 

8. Then Came Gandhi 

9. India Wins Freedom 

10. Dawn of Gandhlan Era 

11. Gandhljl's letter to Hitler 

movement In India. He was an ardent believer of Gandhi's n0n-

violence and Satyagraha, an intellectual, a rebel wtth a cause. Thll 

film traces Dr.Loh!a', turbulent life, which 18 an Inaeparable part of 
the freedom struggle movement In India. 

India's first war of Independence In 1857. 

The freedom struggle marking the period of the partition of Bengal. 

Gandhijl's arrival from South Africa and his entry Into India's political 
life. 

The transfer of power. 

Film on India's Freedom Struggle 

Gandhljl's letter to Hitler. 
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1811112005 

515f2006 

15l08l2007 

2910812007 

27/0712007 

101812007 

2810912007 

511012007 

{English] 

RevIew of Police Act 
(c) the action taken or proposed to be taken on the 

Draft CommIttee', report by the Govemment; 

487. DR. R. SENTHIL : 

SHRI HANSRAJ G. AHIR : 
SHRI REWATI RAMAN SINGH: 

Will the Minl,ter of HOME AFFAIRS be pleased to 
state: 

(a) whether the Review Committee .. t up by the 
Government for drafting a new Police Act to replace the 
existing. Police Act of 1863 has submitted Ita report; 

(b) If so. the details of the recommendations made 
by the Committee; 

(d) whether the Commtttee', report i, made 
available to the public and concerned groups wtth a view 
to elicit their comments; 

(e) If so, the detail, thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL) : (a) 

An Expert Cornmmee to draft a new PolIce Ad. 
was set up in September, 2005 by Mlnlstl)' of Home 
Affairs. 
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(b) to (f) In order to obtain a wider participation and 

useful Inputs from all sectlons of the society, an 

advertisement was Inserted In the leading newspapers all 

over the country about the conatltutlon of the Committee 

and auggestlonallnputs were sought. A web page WII 

also opened In Mlnlatry of Home Affairs Web-alte. A large 

number of Inputs were received by the Committee both 

bye-mall and by post. Further, Bureau of Police Research 

and Development under took a aurvey of opinion of serving 

police officers from States as well as from those of the 

Central Police Organisation. and made available the feed 

back to the Convnltt... The CorMlitt.. had also 

interaction with eminent personalltie. and experta from 

different fields. All these Inputs were duly considered by 

the Commltt ... The Commltt .. submitted a model Police 

Act on 30th October, 2006 which Inter-alia Included key 

recommendations like creation of a State Police Board, 

Security of tenure for the Director General of Police and 

other key functionaries, earmarking dedicated staff for 

crime Inveatlgatlon, Improved service conditions etc. The 

Model Police Act waa sent to all State. for conalderatlon 

and appropriate action a. 'Police' Is a State aubJect. AI 
for Union Territories the Central Govemment Is consider-

Ing enactment of a new legislation, In place of existing 

enactments. 

R."IMd Text on Duty Rlductlon by WTO 

488. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Union Govemment propoua to join 

hands with other developing countries to strengthen Ita 

opposition to the revised text on duty reduction commit· 

ments; 

(b) If so, the details thereof; 

(c) the salient featu ... of revleed text circulated by 

the Wortd Trade OrganIsation (WTO) In this .wgard; and 

(d) the names of the countries who have so far 

agreed to support India's stand? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAiRAM RAMESH) : (a) to (d) The World Trade 

Organisation (WTO) has not brought out any revlaed text 

on duty reduction commitments. However, on 17 July, 

2007, the Chalnnen of the Committ.. on Agriculture -

Special Seaalon (COA·SS) and Negotiating GroYp on 

Market Aooeu (NOMA) at the WTO brought out draft 

modalltlea In Agriculture and Non Agricultural Market 

AcoeaI (NAMA) reepecttvely. The draft modalities on 
Agriculture comprises proposals on the three pillars of 

agriculture negotiations, namely domestic support, market 

acceas and export competition. The draft modalities on 

NAMA cornprtaes proposals on the formula for tariff 

reduction., markup on the unbound tariff line., f1exlbililles 

for developing countries, sectoral Initiative., non tariff 

barriera and traatment for developing countrle. with low 

bindings, small and vulnerable economies (SVE'.). 

recently acceded membera (RAMs) and least developed 

countrtea (LOCs). India hu been actively engaged with 

Ita developing country coalition partnera In the G-20 and 

G-33 and NAMA 11 to seek an outcome of the negotiations 

that would appropriately reflect the development dimen-

sion of the Doha Round mandate. 

[Translation] 

ExpendJtu,. on EduClitlon 

489. SHRI SUBHASH MAHARIA: 

SHRIMATI NIVEDITA MANE : 

SHRI MOHO. TAHIR: 

SHRI MOHAN RAWALE : 

SHRI EKNATH MAHADEO GAIKWAD : 

SHRI DEVIDAS PINGLE : 

SHRI KAlLASH NATH SINGH YADAV: 

SHRINARAHARIMAHATO: 

Will the Minister of HUMAN RESOURCE DEVELOP· 

MENT be pleased to atate : 
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(a) the details of amount epent on education 

alongwlth Ita percentage of the Groaa Domestic Product 

(GOP) during each of the last three years and the current 

year; and 

(b) the steps taken bV the Govemment to reach the 
target of allocation of six per cent of GOP on education? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
HUMAN AESOUACE DEVELOPMENT (SHRIMATI D. 

PURANDESWAAI) : (a) The figurea of Expenditure on 
Education and Groea Dorraatic Product (GOP) are not 

available for the current year (2007-08). However, delalla 
of amount spent on education in the country aIongwith Its 
percentage of GOP during the lall three yam are as 
hereuncler:-

Year Gross Domestic Expenditure Expenditure 

2004-05 

2005-06· 

2006-07" 

Legend: 

Product (GOP) on Education on Education 
(As. in crore) (As. in crore) 

2855933 96694.10 

3250932 116252.47 (RE) 

3717465 132749.28 (BE) 

AE • Aevlled Eltimate •. 

BE = Budget Eatimates. 

al % of 

GOP 

3.39% 

3.68% 

3.57% 

·Flgures for the.. years are provilionai. 

(b) The Common MInimum Programme of the 
Government pledges to Increase the public spending In 
education to at least 6% of GOP In a phased manner with 
at least half of the amount being epent on primary and 

secondary education sectors. Education Cess 0 2% on 
all Central Taxes was levied w.e.f Financial Ye.r 2004-05 
and additional cess 0 1 % on all Central Taxes for funding 
Higher and Secondary Education hal been levied from the 
financial year 2007-08. The XI Plan Approach Paper 
approved by NOC alao says that the XI Plan should enlure 

that we move towards railing public ependIng In 
education to 6% of GOP. 

y ..... 'o., 

490. SHRIMATI BHAVANA PUNDALIKRAO GAWALI : 

SHRI BAPU HARI CHAURE : 

SHAI SANJAY DHOTRE : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) the number of teachers In the country Invited to 

be honoured In the Teachers' Day ceremony held recenUy, 
State and Union Territory-wi .. ; and 

(b) the details of the citation and cash awarda given 

to them, separately, State and Union Ten1tory-wII8? 

THE MINISTER OF STATE IN THE MINISTAY OF 

HUMAN AESOURCE DEVELOPMENT (SHRI M.AA FATMI) 

: (a) and (b) 313 teachers were aelected under ·Natlonal 

Award to Teachers, 2008· to receive the award on 
Teaohers' Day, I.e., 5th September, 2007. Each award 

carrlel with It a certificate of merit. a cash award of RI. 

25.0001- and a Sliver Medal. The StatelUnlon Terrltoryl 

Organlzatlon-wlae number of teachers awarded for the 

year 2008 II given In the enclosed Statement. 

s,. ...... ", 
S,.telUnlon r.n1toIylOrganlz.tJon-wIN 

AWIII1t8 DiIItT1but«I 

SI. 
No. 

Stat .. 

1 2 

1. Andhra Pradesh 

2. AnmachaI Pradesh 

3. As.am 

4. Bihar 

5. Chhatlagarh 

6. Goa 

Total no. of Awards 

3 

18 

2 

12 

6 

1 
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2 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10 Jammu and Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharuhtra 

16. Manlpur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Ort .. a 

21. Punjab 

22. Aajalthan 

23. SIkkim 

24. Tamil Nadu 

25. Trtpura 

26. Uttar Pradelh 

27. Uttrakhand 

28. Weat Bengal 

UNON I EHiITORIE8 

29. Andaman and NIcobar 'ilanda 

30. Chandlgarh AdmInlelralion 

KARTIKA 29,1929 (SAKA) to Questions 318 

3 

13 

5 

3 

5 

5 

13 

14 

13 

29 

2 

2 

2 

2 

12 

5 

2 

22 

2 

29 

7 

13 

2 

1 

2 

31. Dadra and Nagar HaveH 

32. Deihl 

33. Daman and Diu 

34. Laklhactw .. p 

35. Pondlcherry 

36. Atomic Energy Education Society 

under Deptt. of Atomic Energy (AEES) 

37. Central Board of Secondary 

Education (CSSE) 

38. Council for Indian School CertIficate 
examination (C1SCE) 

39. Central Tibetan School Administration 

(CTSA) 

40. Kendrtya Vldyalaya Sangathan (!<VS) 

41. Navodaya Vldyalaya Samiti (NVS) 

42. Salnlk Schoota under Mlnlltry or 
Defence 

Total 

-No racommendallon received. 

[EnglMhJ 

Mlgndlon of Ru .... Youth 

3 

2 

3 

--
2 

2 

2 

15 

2 

13 

2 

313 

491. SHAI MAOt\N LAl SHAAMA : WHt the MInIaIer 
of MICRO, SMAlL AND MEDIUM ENTERPRISES be 
pIeaNd to ltate : 

(a) whether traditional rural prolMllonl are gradu-
ally dwindling In the country and rural youth are migrating 
to ciIIN .. a reauIt thereof; 
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(b) if so. whether the Union Govemment and the 
State Govemments are jointly formulating any ICheme to 
revive the traditional rural Industries and to check exodus 
of unemployed youths to cities; and 

(c) If so the details thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD) : (a) to (c) No, 
Sir. Rural Youth are migrating to cities due to varloul 
reasons. There Is no specific new scheme jointly being 
formulated with State Govemments for revival of traditional 
Industries. However. the Govemment (In the Ministry of 
Micro, Small and MedIum Enterprises) has been Imple-
menting. besides promoting khadi, small scale Industries 
and colr Industries. two credit linked subsidy echemea for 
employment generation. namely. the Rural Employment 
Generation Programme (REGP) and the Prime Mlnlater's 
Rojgar Yojana (PMRY) for generation of additional 
employment opportunities In the country In addition to the 
State Govemments' efforts. One of the main objectives of 
both these programmes Is to facilitate generation of 
additional employment In the local (rural or urban) areaa 
of each State. REGP Is Implemented through the Khadi 
and Village Industries Commission (KVIC) and Statal 
Union Territories Khadl and Village Industries Boards 
(KVIBs) to allist eligible applk:anta In setting up village 
Industries in the Nral areas and small towns with 
population up to 20,000 and the PMRY through the 
Govemments of StatelUnlon TerritOries. In both rural and 
urban areas. for providing self employment opportunities 
to educated unemployed youth. State-wise number of 
employment opportunities generated under REGP (since 
Its inception In April 1995) and PMRY (since Ita Inception 
In October 1993) as on 31 March 2007 are given In the 
enclosed Satemenl-I and II reapectlYely. 

Further, a new Central Sector ICh8me called "Scheme 
of Fund for Regeneration of· Traditional Industries 
(SFURTI)" hal bean launched In October 2005 for 
development of traditional clusters In khadi. village 
Industries and coIr sectors. The Scheme anvlaagea need-
based asll8tance for replacement of production equip-
ment. setting up of common facility centres (CFC), product 

development. quality Improvement, Improved marketing, 
training and capacity building, etc. 

StstelUnlon Territory-wise details 01 estifMted 
employment opportunities generated under the 

REGP since Its Inception ftom 1.t AprIl 
1995 to 31st MsfCh 2007 

SI. Nama of the Statal Eatknated employment 
opportunities generated 
(Number of persons) 

No. Union Territory 

2 3 

Chandlgarh 1381 

2 Deihl 5080 

3 Haryana 183811 

4 Himachal Pradesh 86634 

5 Jammu and Kashmir 101120 

6 Punjab 199911 

7 Rajasthan 417260 

8 Andaman and Nicobar 7536 
Islands 

9 Bihar 39M3 

10 Jharkhand 32611 

11 Orlala 71780 

12 Weal Bengal 250165 

13 Arunachal Pradesh 10299 

14 Allam 138894 

15 Manlpur 18052 

16 Meghalaya 32942 

17 Mlzoram 
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2 3 2 3 

18 Nagaland 102821 2 Himachal Pradesh 48182 

19 Tripura 28834 3 Jammu and Kuhmir 19854 

20 Slkklm 9470 4 Punjab 180071 

21 Anethra Pradesh 394821 5 RaJaatnan 215884 

22 Kamataka 245579 6 Chandlgarh 2102 

23 Kerala 211884 7 Deihl 17270 
24 lakahadw.ep 485 

Andaman and NIcobar 2188 8 
25 Pondlcheny 13182 lalands 

28 Tamllnadu 131710 9 Bihar 208888 

27 Goa 24374 10 Jhartchand 41318 

28 Qujarat 48115 11 Orla .. 148978 

29 Maharaahtra 289147 12 west Bengal 80968 

30 Chhattiagarh 85403 13 Arunachal Pradesh 8294 

31 Madhya Pradesh 255888 14 Aasam 117382 

32 Uttarakhand 61684 16 Manlpur 12886 
33 Uttar Pradeah 429318 

16 Meghalaya 7755 

Total 3988382 17 M1zoram 4901 

SIll,.".",." 18 Nagaland 7746 

StatelUnion rerrltory-wt. details of .. tI",.ted 19 Trlpura 21141 
employment opportunIIIe. geM,.1fId under 

the PMRY ./nce 1(8 Inception from 20 Slkklm 1108 

2nd October 1993 10 31.t Maroh 2007 21 Anethra Pradesh 349317 

SI. Name of the Statel Eatlmated employment 22 Kamataka 268883 
No. Union Territory opportun1ti81 generated 

(Number of persona) 23 Kerele 270836 

2 3 24 Lakahadweep 388 

Haryana 138828 25 Pondicherry 6860 
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2 3 

26 Tamilnadu 271893 

27 Goa 4557 

28 Dadra and Nagar Havell 929 

29 Gujarat 152830 

30 Mahara£htra 488935 

31 Daman and Diu 291 

32 Chhattllgarh 30320 

33 Madhya Pradesh 404265 

34 Uttarakhand 53366 

35 Uttar Pradesh 695837 

Not specified by RBI 8973 

Total 4282391 

OpenIng of Foreign Unlveraltlee 

492. SHRI N.N. KRISHNADAS : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be plealed to 

state : 

(a) whether the Govemment has decided to grant 

permlaslon to open foreign universities In the country ; 

(b) If so, the details thereof; 

(c) whether any vice-chancellora of foreign univer-

sity have attended any nlUonal level vtce-chancellors' 

conference in the country recently; and 

(d) If 10, the details of ISluea dI8CUU8d and the 
outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) At present, only the All India 

Counctl for Technical Education (AICTE) has framed 

regulations for entry and operaUon of foreign univeraitleal 

Institutions imparting technical educaUon In India. A. 
legialaUve proposal for entry and operation of foreign 

educational Institutions In the country Is preaenUy under 

consideration of the Govemment. 

(c) No, Sir. 

(d) DOes not arise. 

493. SHRI MOHAN JENA : win the MInister of HUMAN 

RESOURCE ~VELOPMENT be pleased to .... : 

(a) the details of Centrally sponsored echemee In 

operation aiming to Impart literacy In the country; 

(b) whether these schemes are proper1y evaluatedl 

monitored In order to provide quality education to the 

needy; 

(c) If so, the details thereof; 

(d) whether necessary Infrastructure and man-

power Is available In the rural areas of the country at par 

with the urban areas; 

(e) If 10, the details thereof; 

(f) whether different State Govemments and local 

self-Governments provide funde to lupplement the efforts 

of the Union Govemment; 

(g) If 10, the details thereof; 

(h) whether the Government propoees to merge! 

restructure schemes with similar objectives like Education 

Guarantee Scheme, Education for All, Non-formal Educa-

tion, Alternative and Innovative Education; and 

(I) If 10, the details thereof? 

THE MINI!TE'R OF STATE IN THE MIN~TRY OF 

HUMAN RESOURCE DEVElOPMENT (SHRI MAA FATMI) : 
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(8) 'Adult Education and Skin Developmenf is the centrally 

sponsored scheme under the National Uter&ey Mluton 

to impart literacy In the country. This scheme Includes the 

earlier schemes of 'Literacy Campaigns and Operation 

Reatoratlon' for providing basic literacy and post literacy 

to the leamers and 'Continuing Education Programme' for 

providing life long leamlng facilities to the neo-literates 

and other sections of the society, which have now been 

merged Into a Single scheme. 

(b) and (c) There is a three·tier monitoring mecha· 

nism available at district, State and national level for 

regular monitOring of the literacy programmea. Zilla 

Saksharata Samltl which plan and Implement the 

programme also monitor the Individual centres with the 

help of Block and District Coordinators. A monitoring 

system is put in place for collecting information/data from 

the centres. 

State Directorates of AdultlMaaa Education are the 

State level monitoring authority. The Information received 

from the districts are scrutinized and analyaad by them. 

Monthly. Monitoring Meetings are held at the State 

Directorates in which ZSS rep ..... ntatlvea participate' 

where the programme is reviewed. 

At the national level, these monthly progre .. reporta 

received from the State Directorates of AduItIMua 
Education are again scrutinized and analyzed by Director· 

ate of Adult Education, New Deihl to know strengtha and 

weaknaaaes of the programma. 

In addition to this, NLM organlz.. Regional Review 
Meetings of State Education SecretariealDlrectors of Adult! 

Mass Education every year to review the progreaa of 

literacy programme In thatr Statea. 

The total literacy campaigns, post literacy programme, 

continuing education programme Implemented In the 

districts are also individually evaluated through extemal 

evaluation agencies. So far 424 TLCs, 175 PLP diatricta 
and 31 CE Programme dletricta have bean evaluated by 

external evaluation agencies. 

(d) and (e) The nonna of financial aatstance for 

urban and rural a ..... uncler the literacy programmes are 

the same. At dlstrtctIbIock level different commltteel are 

constituted unclar the aegla of Zilla Sakaharta Samltiaa 

which monitor varloua aapecta of the programme. The 
baaic literacy and post literacy programmes are Impl. 

mented on a purely voluntary. baals. Apart from providing 

teaching!leamlng material and training to the Instructors, 

no other Infrastructure aupport Is provided for the .. 
programmes. Under the Continuing Education Programme, 

a Pral'lk and Alltltant Prerak are ~Inted who are paid 

honorartum at preacribed rates. Apart from ~ ctaCh 
conttnulng education centra II provided non recurring 
grant for equlpmenta, sports ltema, books etc. 

(f) and (g) In respect of total literacy and poet literacy 
programmea the funding II shared between the Cent,al 

and State Govemments In the ratio of 2 : 1. In tribal 

dIat~, the funding jiuhantd .In the. ratio of 4:1 betweert 
the Central anq Sta,te Govemments iHpectIveIy. Under 0.. . , 
dOntln"lngedueaUon programme, 100% oantraJ .... 

~11Q8 '1' pr6vldad ~or t~· nrs' thr. .. ~rs ~ the coat II 
t~. bt :...,~ ~Hy between the central and the State 
'GOvernment for the fourth and fifth year and thereafter the 

state ·Oovarnrnenta are expected to take over the entire 
'11abUIty of' It.. programme. Apart from thll, some of the 
State Govemmenta have provided fundi for State baNd . 
Inltlatlvea for the nteracy programmel. 

(h) and (I) The Education Guarant.. sCheme and 

Altematlve and Innovative Education are not separate 

schemes but dlatinct component of Serve Shlkaha 
Abhlyan. 

Import of Goode from ChlM 

494. SHRI ANANDRAO VITHOBA. ADSUL : 
SHRI HANSRAJ Q. AHIR : 

WHI the Miniater of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) the dNIl1 of Itenw including IoyI and eIectIonic 
Itema aIongwIth Ita value Imported from China during each 
of the tat three years; 
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(b) the detaHe of Items lnoluding toys and electronic 

items alongwlth Its valUII targeted to be Imported during 

the current year; 

(c) whether Imported toys 'rom China are advel'l8ly 

affecting the health 0' the children In the country; and 

(d) If so, the measures takenlpropoaed to be takln 

to ban the Import 0' auch hazardous Iteme InoIuding toys 

from China? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRV OF COMMERCE AND INDUSTRV 

(SHRI JAIRAM RAMESH) : (a) to (d) The details 0' Imported 

Itema including toys and electronic Iteml .re given In 

the publication 'Monthly Statlatlca 0' Foreign Trade 0' 
India; Volume-II (Imports) Annual Number' published by 

Directorate General of Commercial Intelligence and 

Statistics. 

Toy" are claaslfled under Chapter 95 0' ITC (HS) 

Classification 0' Export and Import ltame. Import of toya 
Is free. As per Foreign Trade Policy, allimporla are aubject 

to domestic laws, rules, orders, regulations, technical 

specifications, environmental and safety norms as 

applicable to domestically produced goods. 

The Industr1al Toxicology Research Centre, lucknow, 

a Council of Scientific and Industrial Research Laboratory, 

conducted a study and aubmltted a report to the Mlniatry 

of Environment and Forests In 2002 on ·AueeIment of 
Leaching of Phthalates, Metals and Colorants from PIutIc 

Toys·. The objective of the study was to survey the types 
and the quality of plastic toya to which children could be 

exposed, extent of leaching of phthalate plaatlclzers, 

metals and colorants from various type, factors Influencing 

the leaching of phthalate, metals and colorants from 

plastic toys and effect of toys on health of children through 

clinical examination using a questlonnalre. 

The study suggested that natural, non-toxic pigments 

and dyes be promoted and toys be manufactured using 

standard procedures to minimize the poaeIbIe IMchIng of 
its ingredients during use. 

As regards the safety requirement for tOYI, the Bureau 

of Indian Stan'dards hu pubUshed the following three 

standardl for safety requirement for toys:-

1. IS 9873 (Part I): 2OO111S0 8124 - 1:2000 Safety 

requirements for toys: Part 1: Safety aapecta 

related to mechanical and physical properties. 

2, IS 9873 (Part 2): 199911S0 8124 - 2:1994 Safety 
requirements for toys: Part 2: Flammability 

requlrementl. 

3. IS 9873 (Part 3) : 1999I1S0 8124 - 3:1997 Safety 

requirements for toys: Part 3: Migration of certain 

elements, prelCribed maximum acceptable 

element migration, for Antimony (ab), Arsenic 

(As), Barium (Ba), Cadmium (Cd), Chromium 

(Cr), lead (Pb), Mercury (Hg) and Selenium (Se) 

from toy material •. 

The aforementioned BIS standards are neither 

mandatory on domestic manufacturers -nor on Imporla, 
However, to Improve quality of toys In the country, Ministry 
of MIcro, MedIum and Small Enterprise. has set up te.tlng 
facllltlll for evaluation of toy. at T eating Centre. at 

Mumbal and New DeIhl. 

F ... ICrI ..... 

495. SHRIIQBAl AHMED SARADGI : Will the Mlnia"r 
of HOME AFFAIRS be pieaeed to state: 

(a) whether the Administrative Refonna Commis-
sion hu recommended far-reaching reforms to maintain 

law and order and to fight federal crimes and IUggllted 
that a law Ihould be enacted to empower the Union 
Govemment to deploy Ita foroea In a State; 

(b) If 10, the details of the main recommendations 
made and the number of the recommendatlonl out of 

them . considered; and 

(c) the steps being taken to Implement them? 

THE MINISTER OF STATE IN THE_MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODl VA GAVlT) : <a> 
VII, SIr. 
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(b) to (c) The Second Administrative Reforms 

Commission in its Fifth Report titled 'Public Order' made 

the following recommendations with regard to enactment 

of laws to empower the Union GovemfMnt to deploy Ita 

'orces in a State and to deal with federal crimes: 

Recommendation P .... g ... ph 1.2,15: 

°a. A law should be enacted to empower the Union 

Govemment to deploy Its Forces and to evan 
direct such Forces In case of major public order 

problems which may lead to the breakdown of 
the constitutional machinery In a State. However, 

such deployment .hould take place only after 

the State concerned falls to act on a 'direction' 

Issued by the Union under Article 258 of the 

Constitution. All such deploymenll should be 
only for a temporary period not exceeding 

three months, which could be extended by 

another three months after authorisation by 

Parliament. 

b. The law should spell out the hierarchy of the civil 

administration which would supervise the Forces 

under such circumstances. o 

°a. There is need to re-examine certain offencea 
which have Inter-State or national ramification 
and Include them In a new law. The law should 

also prescribe the procedure for Inveatlgatlon 

and trials of such offences. The following 

offences may be Included In this category: 

(I) Organised Crime 

(II) Terrorilm 

(Iii) Acts threatening National security 

(Iv) Trafficking In arma and human beings 

(v) Sedition 

(vi) Major crimes with Inter-State ramifications 

(vii) Assaaaination of (including attempts on) 

major public flgUf81 

(viii) Serious economic offencea. 

b. A new law ehouId be enacted to goverr. the 
working of the CBI. Thla law should also 

stipulate Ita Jurladlctlon including the power to 

Inveellgate the new category of crimes. 

c. The empowered committee recommended In 

the CommI .. Ion's Report on 'Ethics In Gover-

nance' would decide on cases to be taken over 

by the CBI.° 

'Police' and 'Public Order' are State subjeota under the 
Seventh Schedule to the Conetltutlon of India. The above 

recommendatlona of the Administrative Reforma CommIs-

sion WOUld, Involve conatiluttonal I .. ue. and have 

implicatlona with reference to Centre-State relations and, 

would, therefore, require in-depth examination and wide-
ranging dlacuaalons with all concerned Including the State 

Govemments. ActIon In this regard hal been Initiated. 

498. SHRI MANOAANJAN BHAKTA: Will the.Mlnlater 

of COMMERCE AND INDUSTRY be pleued to state : 

(a) whether the Govemment hal Nt up a panel to 
look into the demand of floor price 'or .man tea growera 

In the country; 

(b) If so, the detail. thereof; and 

(e) the time by when the panel has been asked to 

submit Ita report? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH) : (a) to (e) Institute of Coat and 

Works Accountants of India (ICWAI) has been engaged for 

conducting a study to 8808rtaJn the cost 0' production of 

green tea lea' and made tea for different tea growing areas 

of India. The lnatltute has submitted a part report. Final 

report Ia yet to be 1UbmItted. 
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[TflJnslationj 

Mid Day MNI Scheme 

497. SHRI BAPU HARI CHAURE : 

SHRI M. SREENIVASULU REDDY : 

SHRI SANJAY DHOTRE : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Govemment has decided to extGnd 
the Mid Day Meal Scheme upto upper primary and higher 

classes; and 

(~) If so, the time by when the Government Is likely 
to Implement the same In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI) : 

(a) and (b) The Govemment has extended Mid Day Meal 

Scheme to the Upper Primary Stage of Education (clasaes 
VI to VIII) in Govemment (Including local body) and 

Govemment-alded schools, and EGs/AIE centres Initially 

in 3479 Educationally Backward Blocks (EBBs) of the 

country with effect from 1.10.2007. The Govemment has 
also decided to expand the programme to Upper Primary 
Stage of Education of all areas across the country from 
the year 2008-09. At present, there Is no propoaal under 
consideration of the Govemment to extend the programme 

to higher classe8. 

(English] 

Free Trade Agl'Hfnent with Europan Union 

498. SHRI BRAJA KISHORE TRIPATHY : Will the 
Mlnlste, of COMMERCE AND INDUSTRY be plea .. d to 
state: 

(a) whether the Govemment hal held talks with 
European Union(EU) on Free Trade Agreement(FTA); 

(b) If 10, the details thereof; 

(c). the details of trade between India and EU 

countries during 2006-2007 as compared to 2005-2006; 

and 

(d) the extent to which trade is likely to be Increased 
after the implementation of FT A with EU countries? 

THE MiNISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) Yes Sir. Negotiations 

for India-European Union (EU) broad based Trade and 

Investment Agreement commenced on 28.6.2007 at 
Brusaels. The first round of negotiatiOns were fOCUMd on 
dlscusalng the framework for undertaking negotiations 

and exchange of ideas on the broad contours of the 

agreement In areas of Trade In Goods, Trade in Services, 
Investments Sanitary and Phytosanltary measures, Tech-
nical Barriers to Trade, Trade Remedlel, Customs 

Cooperation and Trade Facilitation. Based on these initial 
dlscusaiona, both sides discussed textual proposals In 

the 2nd round of negotiations that were held during 1-5 

October 2007 In New Delhi. 

(c) Details of trade with EU countries 

US$ Million 

Year Export Import Total trade 

2005-06 23,229 26,998 49,227 

2006-07 26,863 34,781 61,644 

(d) The extent of Inc ...... In Indla-EU trade would 

depend on. the outcome of the negotIatione detennlnlng 
the products that would be covered under the tariff 
liberalization programme and the extent of the liberallza-
.tion In the services sector. 

Pilot Project for Centnl Jail 

499. SHAI ADHIA CHOWDHURY : 
SHRI NIKHIL KUMAA : 
SHAI MILIND DEORA : 

Will the Minister of HOME AFFAIRS b8 pleased to 
state: 
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(a) Whether the Government has conceived a PHot 

project which envisages linkage of video conferenclng 

facilities from one Central jail to district Jails and to sub-

Jails of each States to the Courts as reported In the Asian 

Age dated September 18,2007; 

(b) if so, the details thereof; 

(c) whether the Govemment hal sought/elicited the 

views/opinion of the State Govemments in this regard; 

(d) if so, the number of States have responded their 

views In this regard; 

(e) the total expenditure Is likely to be Incurredl 

made on the entire scheme separately; 

(f) the extent to which the advantages are likely to 

be accrued to the Improvement of jail administration on 
the implementation of the scheme; and 

(g) the time by when the scheme Is likely 10 become 
operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 

"Prisons" Is a State subject under Ust " of the Seventh 
Schedule to the Constitution of India. Certain State 

Govemments have already Introduced video conferenclng 

linkage between the Jails and the Courts for limited 

purposes of production of the accused before the Courts. 

Since the States have reported huge benefits, this Ministry 

is considering the p088lbillty of a88lstlng the States. 

(b) The proposal Is still at a nascent stage. 

(c) Yes Sir. This Ministry has requested all the 

States to give their views and requirements In this regard. 

(d) 20 States have so far responded. 

(e) The formulation of the ItCheme Is stili at a 

nascent stage. 

(f) The experiments In the State have Indicated 

benefits In terms of manpower and security. 

(g) At this stage It Is not pouIble to 'lndIcate any 
time frame. 

500. SHRI M. SREENIVASULU REDDY: 
SHRIL.RAJAGOPAL: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Govemment has decided to .. t up 
apices part< and regional quality t .. Ung and control 

laboratory at Guntur for Chillies In Andhra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH): Ca) and Cb) y .. Slr. It ha been 

decided, In principle, to eat up a eploe part< at Guntur 
primarily for Chillies and Turmeric. The 8pIon Board has 
requested the State Govemment of Andhra Pradnh for 
allotment of land for the purpo ... The Govemment has 
also approved setting up a Quality T ntlng Laboratory-
cum-Training Centre of Spices Board at Guntur. 

(Tra"./atJonJ 

501. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI TUKARAM GANPAT RAO RENGE PATIL : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Govemment has lulled any 
guldallnH reoently with regard to Foreign Direct Invest-

ment (FDI); and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) Policy on Foreign Direct Investment (FDI) was l8It 

notified on 10th February, 2008. 
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Govemment hal thereafter, on 19th April, 2007, notified the 
revised guideline. for FOI In Telecom ServIce Sector 

where the limit on FOI was railed from 49 per cent to 

74 per cent. 

(b) Details of the guideline. contained In PI'8II 

Note 3 (2007 Series) dated 19-4-2007 are given In the 

enclosed Statement. 

Statement 

OOYlimment of Ind. 
Mlnlatry of Commerce and Induetry 

Department of Induatrlal Policy and Promotion 
SIA (FC Dlvillon) 

PRESS NOTE NO, 3 (2001 SERI!S) 

Subject : Enhancement of the Foreign DiNCt InYMtment 
ceiling from 48 per cent to 74 per cent In .... 
Telecom HClor - reylMd guldellnel 

The Govemment, vide Press Note 5 (2005 Series) 

dated 3.11.2005, had notified the enhancement of Foreign 
Direct Investment (FOI) limits from 49 per cent to 74 per 
cent In certain telacom services subject to specified 
conditions. 

2. ~ The Govemment has on a review 0' the policy In this 
regard, decided to enhance the Foreign Direct Inv.stment 
limit from 49 per cent to 74 percent In telecom services 

subject to the 'ollowlng conditions; 

A. Foreign OIrect Inveltment (FOI): 

(I) The enhancement 0' the FOI ceiling will be 
applicable In cas. of Basie, Cellular, Unified 
Access Services, NatlonaVlntemallonal Long 

Distance, v-Sat, Public Mobile Radio Trunked 
Servicea (PMRTS), Global Mobile Personal 

Communications Services (GMPCS) and oth.r 
value added Services. 

(iI) Both direct and Indirect foreign Inveatment In the 

licensee company shall be counted for the 
purpose of FOI ceiling. Foreign Invellment shall 

Include Investment by Foreign Institutional 

Investora (FII.), Non-realdent Indians (NAla), 

Foreign Currency Convertible Bonda (FCCBa), 

American Depository Recelpta (AORa) , Global 

Depository ReceIpts (GoAa) and convertible 

preference aharea held by 'orelgn entity. Indirect 

'oreign inveatmant ahall mean foreign Invest-

mant In the company/companlea holding sharee 

0' the licens.. company and their holding 

company/companiea or legal entity (such as 

mutual funda, tru.ta) on proportionate baala. 

Shares 0' the licen ... company held by Indian 
public sector banks and Indian public sector 

financial Institutions will be treated as "Indian 

holding'. In any cale, the "Indian' ahareholdlng 

will not be le.s than 26 percent. 

(III) FOI up to 49 percent will continue to be on the 

automatic route. FOI In the licensee company/ 

Indian promoterallnveatment companlea Includ-

Ing their holding companies, ahall require 
approval of the Foreign Inveatment Promotion 

Board (FIPB) If It has a bearing on the overall 

ceiling of 74 percent. While approving the 

Inveatment propoMla, FIPB ahall take note that 
Investment la not coming 'rom countries of 
concem andlor unfriendly entltlea. 

(Iv) The Investment approval by FIPB ahall envlMge 

the conditionality that Company would adhere to 

licence Agreement. 

(v) FOI shall be subject to laws of India and not 

the laws 0' the 'orelgn country/countries. 

IS. Security CondItIona: 

(I) The Chief OffIcer Incharge 0' technical network 
operations and the Chief Security Officer should 

be a reaIdet'rt Indian citizen. 

(II) DetaIls of Infrasttucturelnetwork diagram (tech-
nical detalla of the network) could be provided 

on a need baaIa only to telecom equipment 
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luppllefllmanufacturera and the afftllatelpar· 

ents of the 1Icen ... company. Clearance from 

the licenlor (Department of T elecommunlca· 

tions. Govemment of India) would be required If 
luch Information II to be provtded to anybody 
else. 

(III) For security reasons. domestic traffic of such 

entities as may be identlfledlapeclfled by the 
liceneor shaD not be hauled/routed to any place 

outside India. 

(iv) The licensee company shall take adequate and 

timely measur.. to eneure thlt the Information 

transacted through a network by the aubecrtbera 
Is secure and protected. 

(v) The officers/officials of the licensee companies 

dealing with the lawful Interception of mesaag&S 

will be resident Indian citizens. 

(vi) The majority Dlrectora on the Board of the 
company shall be Indian citizens. 

(vII) The poeltions of the Chairman. Managing 

Director, Chief Executive OffIcer (CEO) Indlor 
Chief Financial Officer (CFO). If held by foralgn 

nationals. would require to be sacurity vetted by 
Mlniatry of Home Mal,. (MHA). Security vetting 

shall be required periodically on yearly buls. In 
case something adverse ia found during the 
security vetting. the direction of MHA shall be 
binding on the 11oeneee. 

(viII) The Company shall not transfer the following to 

any person/place outside India:· 

(a) Any accounting information relating to 
subscrtber (except for InhKna~ roam-

Inglbllllng) (Note: It does not restrict a 

statutorily required diacloaure of financial 

nature); and 

(b) User Information (except pertaining to 
foreign subscribers using Indian Opendo(s 

network while roaming). 

(Ix) The Company muat provide traceable identity of 

their subscribe,.. However, in cue of providing 

service to roaming subscriber of foreign Com-

penlea, the Indian Company shall endeavour to 

obtain traceable identity of roaming subscribe,. 

from the foreign company as a part of Its 

roaming agreement. 

(x) On request of the Ilceneor or any other agency 

authorised by the Iloanaor, the talecom service 

provider should be able to provide the ge0-

graphical location of any subecrlber (BTS 

location) at a given point of time. 

(xQ The Remote Aoceaa (RA) to Network would be 

provided only to approved Iocatlon(s) abroad 

through approved locatlon(s) In India. The 
approval for locatlon(s) would be given by the 

Licensor (DOT) In consultation with the Security 

Agencies (18). 

(xli) Under no circumstances. should any RA to the 

suppller'llmanufacture,. and affillate(s) be en-

abled to access Lawful Interception Syslem(LlS), 

Lawful Interception Monltoring(LlM). Call con· 
tenta of the traffic and any auch sensitive sectorl 
data, which the licensor may notify from time to 

time. 

(xiII) The lloansae company la not allowed to use 

remote access facility for monitoring of content. 

(xlv) SuItable technical device should be made 

available at Indian end to the designated 

ncurity agencylllcenaor In which a mirror Image 

of the remote acceaa information ia available on 

line for monitoring PUfPOMs. 

(xv) Complete audit trail of the remole access 
acllvltlea pertaining to the network operated In 

India should be maintained for a period of 

six months and provided on request to the 

Hcaneor or any other-agency authOrised by the 

licensor 
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(xvi) The teiecom service providers should ensure 

that necessary provision (hardwarefsoftware) Is 

available In their equipment for doing the Lawful 

interception and monitoring from a centralized 

location. 

(xvii) The telecom service providers should familiar-

izeltrain Vigilance Technical Monitoring (VTM)/ 

security agency officers/officials In respect of 

relevant operatlons/features of their syswms. 

(xviii) It shall be open to the licensor to restrict the 

Licensee Company from operating In any 

sensitive area from thb National Security angle. 

(xix) In order to maintain the privacy of voice and data, 

monitoring sh~1 only be upon authorisation by 

the Union Home Secretary or Home Secretaries 

of the States/Union Territories. 

(lOC) For monitoring traffic. the licensee company 

shall provide access of their network and other 

facilities as well as to books of accounts to the 

security agencies. 

(lOCi) The aforesaid Security Conditions shall be 

applicable to all the licensee companies 

operating telecom services covered under this 

Press Note Irrespective of the level of FDI. 

()(Xii) Other Service Providers (OSPs). providing ser-

vices like Call Centres. Business Process 

Outsourcing (BPO), tele-martcetlng, tele-educa-

tion, etc, and are registered with DoT a. OSP. 

Such OSPs operate the service using the 

teiecominfrastructure provided by licen.ed 

telecom service providers and 100% FDI is 

permitted for OSPs. Aa the security conditions 

are applicable ·to all licensed telacom service 

providers. the security conditions mentioned 

above shall not be separately enforced on 

OSPs. 

3. The conditions at para 2 above ahaH alsO be 

applicable. to the existing companIaa operating telecom 

service(s) with the FDI cap of 49%. 

4. The relevant provisions of FDI policy for 'Investment 

companies'. as given in Press Note 2 (2000 aeries) dated 

11.2.2000 issued by Department of Industrial Policy and 

Promotion will no longer be applicable to telecom sector. 

5. Press Note 15 (1998 series) and Press Note 2 (2000 

series) issued by Department of IndUstrial Policy and 

Promotion stand modified to the above extent. 

8. An unconditional compliance to the aforesaid condi-

tions ahall be submitted by the exlltlng telecom service 

providers to the licensor within 3 months from date of the 
Press Note and, thereafter, compll~noe report shalf be 
submitted on 1st day of July and January on six monthly 

basis. 

7. Press Note 5 (2005 Seriea) dated 3.11.2005 stands 

superceded by this Press Note. 

Sell-
(Gopal Krtshna) 

Joint Seoratary to the Govemment of India 

F. No. 121212008-FC dated the 19th April. 2007 

Ragging In Educatlonalln8tltutlonl 

602. SHRI SANTOSH GANGWAR : Will the Mlnlater 

of HUMAN RESOURCE DEVELOPMENT be pleued to 

state the steps taken/proposed to be taken by the 

Govemment to check the Increasing Incldentl of ragging 

which lead to suicide by talented students In all types of 

educational InstitUtions In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANOESWARI) : A Committee for prevention of regging 

appointed by this Ministry on the orders of the Supreme 

Court has given various recommendations to prevent 

ragging. On the orders of the Supreme Court on 18th May. 

2007 In SLP(C) No.24298-24299 of 2004 the 'committee 

has been entrusted with the reaponelbility of monitoring 
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the Implementation of the recommendations. The Central 

Govemment has invited the attention of State Govern-

ments, regulatory Institutions like All India Council of 

Technical Education, University Grants Commission, 

Medical Council of India and other Instltutlona engaged 

In higher education to the.. recommendations and have 

requested them to implement them. The Implementation 

has also been supponed by suitable advertisements In 

the print media. 

Financial Sourcee of Terroriita 

503. SHRI JIVABHAI A. PATEL: 

DR. DHIRENDRA AGARWAL: 

Will the Minister of HOME AFFARIS be pleased to 

state: 

(a) whether the Govemment Is aware about the 

financial sources of terrorists and Naxalltes; 

(b) If so, the details thereof; 

(c) the number of persons against whom any action 

has been taken by the Govemment durtng the last year 

In this regard; 

(d) whether the Govemment proposes to make 

public the name of such persons so as to .. naltlse the 

Indian citizens in this regard; and 

(e) If not, the reaction of Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) Terrorist outfits such as leT, JeM, HuM, etc. access 

funds mainly from financial assistance by hoatUe 

intelligence agencies, Fake Indian Currency Not .. 
donations, collections, etc. The terrorist organizations In 

the Nonh East and the naxalltes ralae finances through 

extonlons, levy of cess, protection money, etc. 

(c) to (e) Action against persons Involved In such 

activities Is taken by the State Police and ca... are 

registered by them under the relevant laws. 0etaIIa of such 
case; are not maintained by the Central Govemment. 

Trllfllcklng of Women and Chllchn 

504. SHRI MOHAN RAWALE : Will the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether the Govemment is contemplating a 

national Integrated scheme to prevent trafficking In women 

and children; 

(b) It so, the details thereof; 

(c) the number of Incidents of trafficking In women 

and children during the last three yea... till date, Stat., 

Union Territory-wi .. ; and 

(d) the ectlon taken to rehabilitate such women and 

children and to check the Illegal practice of human 

trafficking? 

THE MINISTER OF STATE IN THE MINISTRV OF 

HOME AFFAIRS (SHRI MANlKRAO HOOLVA GAVIT): (a) and 
(b) Ves Sir, the Ministry of Women and Child Development, 

the Ministry of Home Affairs, the National Human Rights 

Commission and National Commission for Women are 

working In collaboration to draft an Integrated Plan of 

Action to Prevent and Combat Human Trafficking with 
SpecIal Focus on Chlldre'" and Women. 

(c) As per statistics complied by the National Crime 

Record Bureau, the StatelUnlon Territory wise Incidents of 

trafficking registered under Immoral traffic (Prevention) 

Act, 1956, during the yea... 2004, 2005 and 2006 

(provisional) are given In Statement enclosed. 

(d) The Ministry of Women and Child Development 

runa Swadhar Shelter Homes which provide shelter, food, 

clothing, emotional suppon, coun .. llng, rehabilitation and 

other faclUties to trafficked victims. 

The various steps being taken by the Govemment to 
combat trafficking are:-

(I) A Central AdvIsory Committee (CAC) on imple-

mentation of IT (P) Act Is functioning at Central • 

level in the Ministry of Women and Child 

Development, which is represented by States as 
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wen as Central Organizations and NGOs etc. The 1 2 3 4 5 
CAe holds quarterly meeting8. Immoral Traffick-

ing (Prevention) Act Is in the procea of being 3 Assam 28 25 29 
amended to make It more stnngent against 

4 Bihar 24 28 13 
traffickers. 

5 Chhattlsgarh 9 8 13 
(Ii) The Ministry of Home Affairs has set up a Nodal 

Cen to coordinate, matters relating to trafficking 6 Goa 28 38 26 
in human beings between the State Govem-

m'lntslUnion Territory Administrations and other 7 Gujarat 33 59 78 

related Ministries etc. and organize co-ordlns- 8 Haryana 82 85 85 
tlon meetlng8 to review and sensitize Police 

Officers of the StateslUnlon T errltorle8 on the 9 Himachal Pradesh 4 4 0 

subject. 10 Jammu and Kaahmir 11 3 5 

(iii) The Bureau of Police Research and Develop- 11 Jharkhand 3 13 11 
ment (BPR and 0) has prepared a training 

manual on ·Human Trafficking Handbook for 12 Kamataka 1170 1241 786 
Investigators· for use in the Police Training 

13 Kerala 168 225 189 
Instltute8. 

14 Madhya Prade8h 23 19 12 
(iv) BPR and 0 is organizing regional anti-trafficking 

workshops for sentltizlng police personnel 15 Mahara8htra 309 222 378 
towards the safety and 8ecUrity of women. 

Several workshops have been held In various 
16 Manlpur 0 0 

cltle8 till date. 17 Meghalaya 0 1 

(v) The Mlnl8try of Women and Child Development 18 Mizoram 5 0 
Is also Implementing a pilot project to combat 

trafficking of women and children. 19 Nagaland 4 4 9 

StII"",.nt 20 Orl •• a 22 29 44 

Statement of Cases Registered (CR), Under Immoral 
21 Punjab 32· 58 67 

Traffic (P) Act, 1956 during 2004 10 2006 22 Raja8than 79 116 143 

SI. StatelUT 2004 2005 2008 23 Sikklm 1 0 0 

No. CR CR CR 24 Tamil Nadu 3022 2777 1732 
2 3 4 6 

._--_._-.- 25 Trlpura 0 0 0 

Andhra Pradesh 405 681 657 26 Uttar PradHh 44 31 70 

2 Arunachal Prade8h 0 0 ~ 27 Uttaranchal 4 2 3 
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2 3 4 5 

28 Welt Bengal 121 74 88 

Total (Stataa) 5811 5742 4417 

29 Andaman and o o o 
Nlcobar lalandl 

30 Chandlgarh 9 9 3 

31 Dadra and Nagar o o o 
Havell 

32 Daman and Diu 1 1 

33 Deihl 123 151 112 

34 Laklhadweep o o o 
35 Pondlcherry 4 5 8 

Total (UTa) 137 188 124 

Total (all-India) 5748 5908 4541 

Note:- Flgurel of 2006 are provlalonal. 

IMqUIIIIty In education 

505. SHRI TUKARAM GANPAT RAO RENOE PATIL : 

SHRI HARIKEWAL PRASAD : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be plea8ed to .... : 

(a) whether the children of the country are not 

getting education equally; 

(b) If 10, the reaction of the Government thereto and 
the probleml being faced by the Government to provide 

education equally; 

(c) the stepl taken by the Government to end 
inequality In education; and 

(d) the extent to which prog"" hal been achieved 
by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHAI MAA FAN) : 

(a) to (e) Sarva Shlklha Abhtyan (SSA) programme is 

being Implemented for universalization of elementary 

education In the country In a time bound manner. 

In SSA following inltlativel have been taken to reduce 

inequality. 

(I) Focua on glrll' edUC8tlon: It promot.. girl 

education to equalize educational opportunltlel 

and etlmlnata gender dlaparttlli. 

(II) Eneure 8COII8 and equity: Concem for educa-

tion of aoctally dlaadvantaged grouPI II Inter 

woven In SSA. 

(iii) Incluaion: SSA alml to enlure that every child 

with epeeial needs, Irrespective of the kind, 

category and degree of dlaabillty, II provided 

education In an appropriate environment. 

(Iv) Improving quality: Quality Improvement II one 

of the most Important component under SSA. It 

provldel aupporta for teac:hera' recruitment and 

training, curriculumltextbook renewal, develop-

ment and dI,trlbutlon of teacher leamlng 

material, annual school grants, pupil ....... 

ment 'yatema, computer aided leamlng etc. 

(d) AI a result of the Initiative, taken under SSA 

programme, a large number of children have been brought 

Into the fold of elementary education and number of cut 

of school children ha, come down from 320 lakh In 2001· 
02 to 70 lakh In 2006-07 a, per State Reporta. 

Doha Round of Talk 

508. SHRI HANSRAJ G. AHIR : 

SHRI RAMJI LAL SUMAN : 

SHRI RAJIV RANJAN SINGH "lAL.AN" : 
DR. CHINTA MOHAN : 

WlH the Minlater of COMMERCE AND INDUSTRY be "HId to ... ta : 
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(a) the reasons for the failure of Doha round of 

negotiations; 

(b) the details of the strategy adopted to make the 

negotiations successful; 

(c) whether the Union Govemment has taken any 
decision to protect the Interest of the farmers and 
industrialists of the country; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH) : (8) The Doha Round of trade 
negotiations In the World Trade Organisation (WTO) , 
which were launched in November 2001, are stili in 
progress. The negotiations were suspended on 24 July 
2006 in view of the wide gaps In the pOSitions of WTO 
Members, particularly in respect of market acceaa and 
domestic support Issues In agriculture. The negotiations 
resumed on 7 February, 2007. On 17 July 2007, the 

Chairmen of the WTO's Committee on Agriculture-Special 
Session and the Negotiating Group on Market Acceas 
brought out Draft Modalities on Agriculture and Non-
Agricultural Market Access (NAMA) respectively. Multilateral 
discussions on the Draft Modalities texts are being held 
since September 2007. 

(b) Throughout the negotiations, India hu been 
working constructively with coalition partners In developing 
country groupings, such as the G-20, the G-33 and 
NAMA 11 to achieve an outcome that would appropriately 
reflect the development dimension of the Doha Round 
mandate. 

(c) and (d) The needs and Interests of the developing 
and least-developed countries are at the heart of the Doha 
Work Programme. A substantial and effective reduction In 
domestic support and tariffs in agriculture by developed 
countri8s while enabling developing countries to protect 
and promote the interests of their low Income and 
resourc, poor farmers Is a key priority for Imlia In the 
negotiations. The flexibilltle. available to cSeveloping 
countries would be utilized for protecting the 18naltive 

sectors In non-agriculture from the Impact of tariff 

reductions or bindings. 

[English] 

Wide Spread P ..... of Expl ..... 

607. SHRI BALASHOWRY VALLABHANEN.I : Will the 
Minister of HOME AFFAIRS be pleaaed to state: 

(a) whether wide spread theft of explosives have 

been r&pOtted recently; 

(b) If 80, the details thereof; 

(c) whether the Govemment I. contemplating to 
amend the Explosive Act, 1983 In the light of large acale 
theft of explosives in the country and al80 to bring It In 
line of IntematlonaVUN standards; 

(d) If 80, the details thereof; 

(e) whether a large quantity of RDX have been 

smuggled to the country as revealed through Interrogation 
of the terrorists recently; and 

(f) If 10, the steps taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAt SHRIPAAKASH JAISWAL) : (a) and 
(b) The cases related to theft of explosive. are investigated 
by the concerned State Police. AI per available Information, 
there have been 2 CU88 of looting of explosive.· by 
suspected naxalltes In Chhattlagam In 2008 and 1 cue 
of looting of exploalve. by suapected naxalltes In 
Jharkhand In 2007. 

(c) and (d) The Draft Explosives Rules, 2006 to 
replace the Explosives Rules, 1983 have been notified. 
The new Rules, inter-alia, cover stringent monitoring 
mechanisms to cover manufacture, transport and use of 
exploalvn to prevent any pilferage of explosives. 

(e) and (f) There have been lOme C8888 of seizure 
of RDX reported In Jammu and Kashmir, p~Jab and 
lOme other parts of the country. The Central and Stale 
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security and intelligence agencies remain al.rt and vigilant 
to foil such anti-national activities. 

Review of Functioning of NYI 

508. DR. M. JAGANNATH : Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state : 

(a) whether the Govemment has any propoaal to 
review/revamp the functioning of Navodaya Vldyalayas In 
the country; 

(b) If so, the details thereof; 

(c) the steps ~n or proposed to be taken to 
augment the Infrastructure facilities In Navodaya Vldyalayu; 
and 

(~) the total amount sanctioned and apent for 

upgradatlon of faCilities in Navodaya Vldyalayas during the 

last three y.ars, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.AA FATMI) : 
(a) and (b) There is no proposal at present to revamp the 
functioning of Navodaya Vldyalayu In the country. 
However, the functioning is reviewed from time to time 

based on the need. 

(c) and (d) The requisite Infrastructures like school 
buildings, dormitories, staff quarters, dining hall, water 

supply, electric supply, play grounds, laboratoriel eIc. are 
provided in Jawahar Navodaya Vldyalayas In a phued 

manner taking Into account the student strength and 
availability of funds. Funds are not sanctioned State-wise. 
The amount spent on upgradatlon of Infraatructure 
facilities In Navodaya Vldyalayas throughout the country 
during the last three years Is u followa:-

As. In Crore 

Year Amount epent 

2004-05 1n.11 

2005-06 242.95 

2006-07 258.91 

[Tf8MIIIlJon] 

ReMrY8tlon of lSI ...... 

509. SHRI HARISINH CHAVDA : 

SHRI V.K. THUMMAR : 

Will the Minister 0' MICRO, SMAU AND MEDIUM 
ENTERPRISES be pleased to state : 

(a) the names of agencies by which the evaluation 

0' Impact 0' dereservallon on Small Scale Industries Items 
was conducted; 

(b) the date on which luch evaiuatlonlstudy was 

conducted; 

(c) whether the Government has verified authenticity 

of this evaluation/study; and 

(d) If 80, the reaction of the Govemment thereto? 

THE MINISTER OF MICRO. SMAll_ AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) to (d) Two 

.tudles were conducted by Dalal Con.ultants and 

Engineers Ltd. and Rajlv Gandhi Institut. of Cont.mporary 

Studies In the y.ars 2001 and 2008 respectlv.1y on, Inter 

alia, the I .. uel relating to the evaluation of the Impact 0' 
de-reservatlon In micro and Imall .nt.rprl.... Th. 

Gov.mment verified the authenticity of these studl.s and 

accepted the reports. Both the studlel came to the 

conclullon that, de-reservatlon of products ..... rved for 

.xcluslve manufacture by micro and Small Enterprlae. 

(then sman scale Indu.trie.) has had no adverse Impact. 

[English] 

School without Blackbollrdl 

510. PROF. MAHADEOAAO SHIWANKAR: 

PROF. M. RAMADASS: 

Will the Minister of HUMAN RESOURCE DEVELop· 
MENT be pleaded to state : 

(a) whether near1y 90000 IChocH do not have 

blackboards; 



351 Written Answers NOVEMBER 20,2007 

(b) if so, the details thereof and the reuons therefor; 

(C) the guidelines issued by the Union Government 

to the State Governments for the utilization of funds 

released for the purp08e; and 

(d) the steps being taken by the Government to 

improve the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI) : 

(a) and (b) As per District Information system of Education 

(DISE) data for 2005-06 brought out by the National 

University of Educational Pl6nning and Admlnlltratlon, out 

of 1 124033 schools, more than 89 thousand (7,95 per 

cent) schools were without Blackboards in elementary 

education. Statewise detailS are given In the enclosed 

Statement. 

(c) and (d) Sarva Shlksha Abhlyan Programme 

provides for all new school buildings to be constructed 

with blackboards and provides echool grant 0 RI. 2000 
and a maintenance grant of Rs.5OOOI- per echool per 

year for replacement and maintenance of school 

es.entials. 

School without Blackboardl. 

S. States/UTs 

No. 

2 

Andhra Pradesh 

2 Arunachal Pradesh 

3 Assam 

4 Bihar 

5 Chhatti8garh 

Total Number 

of School 

3 

94984 

3070 

40215 

53778 

51347 

%age of 

schooll without 

Blackboard 

6.80 

29.93 

0.64 

14.85 

13.13 

2 

6 Goa 

7 Gujarat 

8 Haryana 

9 Himachal Pradesh 

10 Jammu and Kashmir 

11 Jharkhand 

12 !<amataka 

13 Kerale 

14 Madhya Pradesh 

1 5 Maharashtra 

16 Manlpur 

17 Meghalaya 

18 Mlzoram 

19 Nagaland 

20 Orl ... 

21 Punjab 

22 Rajasthan 

23 Sikklm 

24 Tamil Nadu 

25 Trlpur. 

26 Uttar Pradesh 

27 Uttaranchal 

28 West Bengal 

29 Andaman and Nlcobar 

Islands 

352 

3 4 

1345 17.40 

37266 7.78 

13559 5.13 

16013 5.84 

19451 11.81 

36211 25.76 

64085 11.44 

11381 4.72 

121335 9.82 

1.39 

3849 6.73 

8128 20.24 

2521 8.98 

2514 0.00 

51881 8.41 

20298 13.83 

94319 14.02 

1097 38.85 

51574 3.22 

3548 11.87 

181869 2.20 

18907 7,45 

59223 0.49 

287 17.42 
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2 3 4 HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

30 Chandlgarh 185 10.27 

31 Dadra and Nagar Havell 228 13.16 

32 Daman and Diu 101 8.91 

33 Deihl 4542 10.83 

34 Lakshadweep 30 23.33 

35 Pondlcherry 616 24.19 

India 1124033 7.95 

Source : District Information system of Education 

(DISE) data for 2005-06 brought out by the 

National University of Educational Planning and 
Administration 

AIlOCIItlon to Non-Governmentlll Orpnl .... on. 

511. SHRI SUBRATA BOSE: 

SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) the details of educational IOhemea being run 

in the country including Weat Bengal and OrIlla State and 

Union Territory-wise; 

(b) the details of Non-Govemmental Organlsatlonl 

(NGOs) which have been given financial ualltance during 

each of the last three years Including the amount of 
assistance given to each organizations during the aaId 

period. State and Union-Territory-wi .. ; 

(c) the details of ca .. s of misutlllaation of fundi 
by the .. NGOs during each of the Iut three y .. ,., State 

and Union Territory-wise; and 

(d) the action taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PURANDESWARI) : (a) The Mlnlatry of Human Resource 

Development II implementing varioul Centrally Spon-

IOI'8d Schemee relating to Education, grantl for which are 

relealed to State and UT Govemmentl Including West 

Bengal and Orilla. The.. Schemel, Inter-alia. Include 

Serva Shlksha Abhlyan (SSA), DIstrict Primary Education 

Programme (DPEP-II) Mid-Day Meal Scheme (MOM), Jan 

Shikahan Sensthan (JSS), Support to NGOa for Adult 

Education. Vocatlonallaatlon of Secondary Education at +2 
level. Scheme for 'Strengthening of Boarding and HOltel 

facllitlee for Giria Studentl of Secondary and Higher 

Secondary SchooII', Intlgratld Education for Dllabled 
Children (lEOC), Aoce.. with Equity, ICT In Schoo., 

Appointment of Language Teacherl, Development of 

Sanakrlt, Area Intensive and Madraaa Modemlaetlon 

Programme (AIMMP) etc. 

(b) Detalll of fundi reIeaHd \0 NOOI during 2004-

05 and 2005-06 are available In the Annual Reports for 

the y .. r 2006-06 (p-307-330) and 2008-07 (p-260-277, 

291-92) reapectlvely. The.. Annual Reportl are allO 

available at the Minlstry'l nb-1Itt 0 www.tducat/on.nlc.!n. 

DetaIIa of fundi reIeued during 2008-07 will be available 

only by the end of this year. 

(c) Some complain .. of mIIutil.aUon of fundi by 

NGOI .. mentioned below have been reported during the 
year 2008-07. The grantl to theM Organlsatlona h .. 

therefont been withheld lira 2008-07. 

1. Bharatl Bhuha Prachar Samltl, Howrah, West 

Bengal 

2. Howrah ZJIa Ruhtra Bhuha PIlIChar $ImItI, 
Weat Bengal '. 

3. Ruhtra Bhuha PrllChar Sabha, Weat Bengal 

4. Auam R-Jya Ruhtrabhalha PrIIChar Samill. 
Jorhel, Assam 

In ear1ler yea,., lOme NGOa Including thole 
mentioned below have been bIecIdIIIed: 
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Anupam, Nawadha Distt. Bihar 

2. Anurag Seva Sensthan, Vaishall, Bihar 

3. Uttari Bihar Vikas Parishad, Sheohar, Bihar 

4. Sewashram, Baniyadhl, Distt, Glridlh, Jharkhand 

5. Help Vlhar, Jharkhand 

6. VldyasthaU, Dumke, Jharkhand 

(d) Complaints received against NGOI are vertfted 

thmugh the concemed State Govemments. Wherever 

considered necessary, NGOs are proceeded against In 

consultation with State Govemments. While the blackJlated 
NGOs shall no more be entitled' for Govemment Grants 

in future, the Govemment, from time to time also revtews 
and modifies the exlstlnglChemes with a view to plug 

the loopholes In the scheme., If any. 

Free Tl'llde Agr .. ment with ASEAN 

512. SHRI P.C. THOMAS: 

SHRI C.K. CHANDRAPPAN : 

SHRI PANNIAN RAVINDRAN : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) the reHOnS for delay In the Free Trade 

Agreement among ASEAN countrtea; 

(b) the names of the commodltl.s on which the 
agreement would adversely be affected; 

(c) the details of adverse effect If the country 

sign Free Trade Agreement by abandoning the Import 

duty on certain Items as suggested by certain member 

countries; 

(d) whether the Govemment h •• made any study 

before signing the agreement which would affect several 

farmers cultivating cash crops and other agricultural 

produces due to heavy fall In prices of their produces; and 

(e) If 80, the details thereOf? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH) : (a) Framework Agreement on 

Comprehensive Economic Cooperation Agreement (CECA) 

between ASEAN and India wu signed on 8th October 

2003 in Bali, Indonesia. The negotiations for Indla-ASEAN 

Free Trade Agreement (FTA) are currently In progress. 

Negotiations for Trade In Goods Agreement are at an 
advanced stage and only a few Issues remain to be 

resolved. 

(b) to (e) The negotiations for Indla-ASEAN FTA are 

ongoing and both sides are dl80u88lng various aspects 

of the proposed Agreement, Including the Negative Usts, 

Sensitive Usts, Highly Sensitive Ust and the modalities 

for tariff concessions offered by both sides. India's 

proposed Negative Ust adequately safeguards the 

interests of farmers and sensitive sectors of the domestic 

industry. The Negative Ust consists of Items mostly of 

Agriculturalproducta, TeldO .. , Chemicals and· Petro-

chemicals, Automobiles etc. The Negative Ust has been 

made In consultation with vanous Ministries and other 

stakeholders. 

Under the negotiatiOns, India has proposed a 

Negative List of 489 Itema out of which 303 items are 

agricultural producta. Further, for highly sensitive Items like 

Crude Palm OIl, Refined Palm OIl, Coffee, Tea and Pepper, 

India has proposed a special box of HIghly Sensitive List 

under which only limited tariff concessions would be 

provided. Thus, the Interests of agricultural sector have 

been adequately protected under the negotiations. 

[Translation] 

MI •• lng P .... on. 

513. SHRI MAHAVIR BHAGORA: WHI the Minister of 

HOME AFFAIRS be pleased to ltate : 

(a) the deta"s of missing women, men and children 

reported during each of the last three yeant, separately, 

State-wise; 
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(b) the number of such persons traced and handed 

over to their family members during the said period till 

date; 

(c) the steps taken by the Govemment to trace out 

all the mining persona; 

(d) whether the Govemment proposes to comput-

erize the above mentioned details; and 

(e) If ao, the time by when above mentioned data 

Is likely to be computerized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HOOt.. YA GAVIT): (a) end 

(b) The StatelUT-wise details of mlaalng women, men and 

children as also the number of persona traced, .. 

reported to the· National Crime Records Bureau (NCRB) 

by the Stat.slUTs, for the years. 2004 to 2006 are enclosed 
as Statement-I, II and III. 

(c) to (e) 'Police' and 'Public Order' are State subjects 

under the Seventh Schedule to the Constitution of India 

and therefore, the State Govemments are primarily 

responsible for prevention, detection, registration and 

Inveatlgation of crime. The Union Govemment, however, 

attachee highest Importance to the matter of prevention 

of crime and therefore, haa laaued advisories from time 

to time to the State GovemmentaIUT AdmlnlstraUona to 

take such me .. u .... as are necaaary for prevention and 

control of crime. NCRB coUect8 Information through the 
State CrIme Recorda Bureaus (SCRBx) under the 

computerised system called 'T ALASH'. which II an 

Integrated syatem for linking various types of persons, I.e. 

Mlaalng. KIdnapped. o..erted. Wanted, EIC8pH. Ar· 
reated, Unidentified Persona. Unidentffled Dead Bodies, 

Traced -and Proclaimed Offender for the purpose of c0-

ordination and dlaaemlnation of the information to the 

concerned Stat... Under the Nationwide project called 

Common Integrated Police Application (CIPA) of Police 

Station computerization, Information relating to all cue. 
reglst.reel at Police Statlona Including thou of milling 

persons and unidentified dead bodies wiD be maintained 

and shared. The computerlMd database of mlaalng 

person. of all age groupa I. available on NCR8 Wllbalte 
"http://ncrb.nIc.In". 

Data on number 01 mlulng and Trao«I AffIn, Women and ChIldren during 2(J(H 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

State 

2 

Andaman and Nlcobar 

Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Men Women Children Total 

Missing Traced Milling Traced Mining Traced MI.slng Traced 

3 4 5 6 7 8 9 10 

39 39 50 50 25 25 114 114 

1354 1185 1378 770 1785 1637 4517 3572 

o o 3 3 4 4 

294 52 347 78 672 217 1313 347 

NR NR NR NR NR NR NR NR 
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2 3 4 5 6 7 8 9 10 

• 
6. Chandlgarh 73 55 67 51 114 99 254 205 

7. Chhattisgarh 1340 1098 1572 1331 2631 2219 5443 4646 

8. Dadra and Nagar Havell 12 10 14 12 13 10 39 32 

9. Daman and Diu 9 9 12 12 16 15 36 36 

10. Delhi 4497 3388 2638 1803 6390 4264 13525 9465 

11. Goa 321 238 270 224 241 205 832 667 

12. Gularat 1431 1348 1543 1498 1888 1853 4662 4499 

13. Haryana 471 127 174 84 367 211 1012 402 

14. Himachal Pradelh 225 115 238 143 192 106 653 364 

15. Jammu and Kaahmlr 417 268 216 164 397 301 1030 731 

16. Jharkhand 167 46 94 28 270 97 521 171 

17. Karnataka 2228 1838 2044 1836 3050 2809 7322 6581 

18. Kerala 893 720 1018 940 413 376 2324 2036 

19. lakahadweep 0 0 0 0 0 0 0 0 

20. Madhya Praduh 4726 4328 6188 4785 7875 7288 17589 18381 

21. Maharaahtra 10403 8222 9804 7314 12515 10254 32522 25790 

22 Manlpur 13 10 2 5 4 19 18 

23. Meghalaya 3 0 2 0 3 0 8 0 

24. Mizoram 0 0 0 0 0 0 0 0 

25. Nagaland 0 0 0 0 0 0 0 0 

26. Orin. NA NA NA NA NR NR NR NA 

27. Pondlcherry 23 23 19 19 48 48 88 88 

28. Punjab 624 188 179 87 258 150 981 . 385 

29. Rajasthan· 
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2 3 4 5 6 7 8 9 10 

30. Sikkim 13 13 5 4 22 18 40 35 

31. Tamilnadu 1860 1229 1965 1301 2812 2100 6637 4630 

32. Tripura 43 43 85 85 120 120 248 248 

33. Uttar Pradesh 2583 2214 952 740 3978 3572 7513 6526 

34. Uttarakhand 434 342 227 175 412 312 1073 829 

35. West Bengal 910 0 1056 0 1623 0 3589 0 

Total 35297 27203 30957 23479 47634 38088 113888 88770 

Note: (1 ) NR - Stands for Oata Not Received 

(2) ·Clarlfication from State awaited regarding data relating to the year. 

(3) Data of Children contain male and female (upto 18 years). 

",,,,,,,,,,-11 

Datil on Numbsr of Ulalng and rracsd Men. Won»n and Children during 2005 

SI. State Men Women Children Total 
No. 

Milling Traced Milling Treced Milling Traced Milling Traced 

2 3 4 5 6 7 8 9 10 

1. Andeman and Nicobar 43 43 28 28 9 9 80 80 
Islands 

2. Andhra Pradesh 1417 1138 997 879 1780 1663 4194 3680 

3. Arunachal Pradesh 0 0 0 0 2 2 2 2 

4. Assam 286 217 288 229 573 280 1127 726 

5. Bihar NR NR NR NR NR NR NR NR 

6. Chandigarh 104 88 72 58 163 148 339 294 

7. Chhattlsgarh 1295 1003 1479 1220 2349 2030 5123 4253 

8. Dadra and Nagar Have/I 15 8 10 10 " 9 34 27 
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2 3 4 5 6 7 8 9 10 

9 Daman and Diu 11 11 12 12 15 15 38 38 

10. Delhi 4934 3701 3123 2000 6926 4825 14983 10526 

11. Goa 310 235 263 209 248 216 821 660 

12. Gujarat 1589 1448 1621 1243 1852 1837 5062 4528 

13. Haryal18 543 159 237 83 461 279 1241 521 

14. Himachal Pradesh 201 121 315 185 209 142 725. 448 

15. Jammu and Kashmir 457 317 229 160 439 311 1125 788 

16. Jharkhand 178 49 108 31 241 100 527 180 

17. Karnataka 2410 2018 2183 1945 3355 2989 7948 6952 

18. Kerala 974 796 1269 1130 707 642 2950 2568 

19. Lakshadweep 0 0 0 0 0 0 0 0 

20. Madhya Pradesh 4707 4283 5548 4888 7719 7238 17974 16409 

21. Maharashtra 12103 9326 10863 8832 12828 10706 35794 28864 

22. Manipur 6 2 2 2 10 4 

23. Meghalaya 17 0 13 0 25 0 55 0 

24. Mizoram 0 0 0 0 0 0 0 0 

25. Nagaland 0 0 0 0 0 0 0 0 

26. Orissa NR NR NR NR NR NR NR NR 

27. Pondlcherry 30 30 21 21 76 75 126 126 

28. Punjab 710 254 251 104 390 237 1351 595 

29. Rajasthan" 

30. Slkklm 21 20 14 13 120 66 155 99 

31. Tamllnadu 1153 1050 1096 1045 1615 1541 3884 3636 

32. Tripura 74 74 95 95 155 155 324 324 

33. Uttar Pradesh 2852 2298· 958 774 3815 3300 7825 6372 
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---'II!' 
2 3 4 5 8 7 8 9 10 

34. Uttarakhand 436 351 271 207 462 371 1169 929 

35. West Bengal 30&2 0 2754 0 5688 0 11494 0 

Total 39928 29040 34100 25402 52232 39187 128260 93629 

Note: (1) NR - Stands for Data. Not Received 

(2) ·Clarificatlon from State awaited regarding data relating to the year. 

(3) Data of Children contain male and female (upto 18 years). 

St.,."..,.,.,,, 
Dar. on Number of Mlalng and TraC»d Men, Women and Child,." during 2006 

SI. State Men Women Children Total 
No. 

Missing Traced Missing Traced Missing Traced Milling Traced 

2 3 4 5 8 7 8 9 10 

1. Andaman and Nlcobar 63 83 32 32 22 22 117 117 
Islands 

2. Andhra Pradesh 1886 1227 1270 1058 2312 1876 5468 4161 

3. Arunachal Pradesh 2 2 2 2 5 5 

4. Assam 364 175 434 248 889 311 1887 734 

5. Bihar NR NR NR NR NR NR NR NR 

6. Chandlgarh 78 71 98 81 104 95 278 247 

7. Chhattlagarh 1522 1134 1736 1457 2813 2165 5871 4758 

8. Dadra and Nagar Havell 8 7 15 13 17 18 40 36 

9. Daman and Diu 11 9 11 9 15 15 37 33 

10. Delhi 4791 3795 3385 2236 7025 5780 15201 11811 

11. Goa 332 245 266 203 225 181 823 629 

12. Gujarat 1707 1514 2020 1897 1996 1904 5723 5315 

13. Haryana 663 239 299 148 481 294 1423 681 
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2 3 4 5 6 7 8 9 10 

14. Himachal Pradesh 221 124 287 155 197 144 705 423 

15. Jammu and Kashmir 446 307 250 185 456 321 1152 813 

16. Jharkhand 231 49 122 42 328 138 681 229 

17. Kamataka 2595 1975 2532 2036 3495 2912 8822 8923 

18. Kerala 1046 no 1834 1631 1047 925 3927 3326 

19. Lakshadweep 0 0 0 0 0 0 0 0 

20. Madhya Pradesh 5077 4549 5827 4921 8079 7418 18783 16888 

21. Maharashtra 12327 9379 11801 9283 13403 10834 37531 29496 

22. Manipur 7 5 2 7 2 19 5 

23. Meghalaya 20 6 0 17 43 2 

24. Mlzoram 0 0 0 0 0 0 0 0 

25. Nagaland 1 0 0 1 2 2 

26. Orissa NA NR NA NA NA NA NA NA 

27. Pondlcherry 23 23 26 26 44 44 93 93 

28. Punjab 887 289 327 97 404 244 1598 810 

29. AaJasthan" 

30. Sikkim 73 46 19 14 193 124 285 184 

31. Tamllnadu 1047 923 919 860 1394 1310 3380 3083 

32. Trlpura 99 99 126 128 201 201 426 426 

33. Uttar Pradesh 2718 2084 ; 131 857 3974 3401 7821 8322 

34. Uttarakhand 402 330 319 240 458 368 1179 938 

35. West Bengal 2154 NR 2354 NA 3467 NA 7975 NA 

Total 40779 29391 37250 27858 52848 41047 130875 98296 

Note: (1 ) NA - Standa for Data Not AeoeIved 

(2) "Clarlflcation from State awaited regarding data relaUng to the year. 

(3) Data of Children contalnrnale and ,female (upto 18 yeana). 
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[English} 

Tallea with Mllbnt Organlutlon. In 
NE Region 

514. DR. ARUN KUMAR SARMA: Will the Mlnlater 

of HOME AFFAIRS be pleased to atate : 

(a) the progress made on various peace talks with 

militant outfit of North Eastern Region; 

(b) whether the Government as well as ULFA have 

deviated from their ear1ler stand on talk without precon-

dition; 

(c) If so. the reasons therefore; 

(d) whether the Government proposes to restart the 

process of ceaseflre as well as negotiation; and 

(e) if so. the detailS thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. AADHIKA SELVI) : (a) At 

present the Government Is holding talks with the following 

militant outfits: 

(I) National Socialist Council of Nagaland (Iuel 

Muivah) (NSCN(IM)) - a ceasefire is on with this 

outfit since 1st August. 1997. The ceaHfire has 

now been extended for Indefinite period lubject 

to progrell In peace talks. The talke with 

NSCN(TM) have been held and are inconclu-

sive. 

(Ii) United People's Democratic Sotldarlty (UPDS). 

Dimasa Halam Daogah (OHD) In Assam -

SuspenSion of Operations (SOO) Agreements 

with these groups have been signed on 

01.08.2002 and 01.01.2003 respectivety. The 

tripartite talks with UPDS and DHD on their 

charter of demands have been held and are 

Incondualve. 

(iii) National Demooratic front of Bodoland (NDFB) 

In Asaam - The Agreement on Suspension 

of Operatlona was signed on 01.06.2005. 

NDFB has not yet submitted their charter of 

demand. 

(Iv) Achlk National Volunteer CoUncil (ANVC) In 

Meghalaya - The SoO Agreement was signed 

on July, 2004. The tripartite talks with ANVC on 

their demands have been held and are 

inconclusive. 

(b) and (c) ULFA had constituted a People's 

Consultative Group (PCG) in September, 2005 to facilitate 

peace talks. Three rounds of talks were held between 

October, 2005 and June. 2006. Government had declared 

unilateral Suspension of Operations against the ULFA 

from 13.8.2006 with a view to create conducive atmo-

sphere for holding of peace talks. However, counter 

Insurgency operations were resumed after 21.09.06, as 

there was no direct response from ULFA and Inputs were 

received that regrouping, new raislngs, collection of 

weapons, explosives and extortion by ULFA cadres. The 

ULFA has been Imposing unacceptable preconditions 

while making statements regarding peace talks. 

(d) and (e) Government Is willing to talk to any group 

within the framework of the Constitution, provided the outfit 

abjures violence. 

[English} 

Land DI.pute It Indo-Bang .. dMh Border 

616. SHRt JASUBHAI DHANABHAI BAAAD: Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether the a".nllon of the Government has 

been drawn to the news-Item captioned "Assam 101lng 

land to Bangladesh" reported In the "Hlndustan Times" 

dated October 28, 2007. 

(b) "10, whether leek of proper planning hal 

resulted In fooItng out vot stretches of land, .. the fence 
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was built deeper Into the Indian Territory, than stipulated 

150 metres from zero line separating the two countries; 

and 

(c) if so, the corrective steps taken by the Union 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to (c) 

Normally, fencing is erected at a distance of 150 yards 

from the international border. However, because of the 

topographical reasons, in soma places in Assam, the 

fencing was erected at a distance of more than 150 yards 

(500 mtrs -1.5 Kms) from the International Border. 

However, no Incident of loss of fertile land to Bangladesh 

has taken place. The land owners are cultivating their land 

failing ahead of the fencing. To facilitate the movement of 

the villagers, gates at suitable places have been provided 

and the timings for opening of these gates have been fixed 

in consultation with the local population. Each gate is 

manned by a BSF sentry and can be opened at any time 

during emergency. 

516. SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of HOME AFFAIRS be pleased to state: 

(8) the details of unearthing of counterfeit currency 

rackets for the past six months in various parts of the 

country in each denominations; 

(b) the details of the action taken against each of 

the case; 

(c) whether there is any mechanism In the MInistry 

to trace such rackets; 

(d) if so, the details thereof; and 

(e) the stepa takenipropoaed to taken by the 

Govemment to check auch actlvttiea In the country1 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) A 

Statement containing details of counterfeit currency 

recovered by Banka and aeized by StatelUT Police, 

denomination-wise and StatelUT -wise, and number of 

FIRs registered, as reported to National C~me Records 
Bureau (NCRB), during the current year (upto September, 

2007) is enclosed. 

(b) to (d) 'Police' and 'Public Order' are State subjects 

uncler the Seventh Schedule to the Con8tltutlon of India 

and therefore, the State Govemments are primarily 

responsible for prevention, detection, registration and 

investigation of crime including counterfeiting of curren-

cies and for prosecuting the criminals through the 

machinery of their law enforcement agencies. The 

Ministry of Home Affairs, however, supplements the 

efforts of the State Governments by providing· them 

financial assiatance for modemization of their Police 

Forces in terms of weaponry, communication, eqUipment, 

mobility. training and other infrastructure under the 

Scheme of Modernization of State Pollee Forces. Further, 

intelligence Inputs are regularly shared by the Central 

Security and Intelligence Agenciea with the State Law 

Enforcement Agenclel to prevent crime and law and 

order related incidents. The State Govemments have also 

been advised from time to time to take auch measures 

81 are necell8ry for the prevention of circulation of 

counterfeit currencies. 

(e) The following steps have been taken by varloua 

agencle. under the Mlnl.try of Home Affairs to check 

circulation of counterfeit currencies: 

(I) Round the clock eurveiliance of the borders by 

carrying out patrolling (on foot. by boats and 

vehicle mobile). laying naka. (border 

ambuahea) and by deploying observation posta 
all along the Intematlonal Border (IB). 

(II) Upgradation of Intelligence network and coordl-
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nation with sister Intelligence agencies. 

(Iii) Conduct 0; specfal operations, along the 

borders. 

(iv) Introduction of modern surveillance equipment 

Including night vision devices. 

(v) Erection of fencing along the lB. 

(vi) By increasing the number of BOPs and 
deployment on the lB. 

(Vii) Construction of border roads. 

(viII) Riverine segments of IB are being dominated 

by deploying velselalwater crafts of BSF water 

wing. 

(ix) Instructions have also been issued to all State 

Governments, particularty border States, to be 

more vigilant In this regard. 

(x) CBI has been nominated as the nodal agency 

to monitor the investigation and tackling the 

crime of fake Indian currency notes (FICN). CBI 

holds periodical meetings with the Mlnlstrleal 

Departments, police authOrities, law enforce-

ment and other security agencies. CBI also 

coordinates with the State level nodal officers on 
collection of Information as well as for action 

against FICN. 

The steps taken by various agencies under the 

Ministry of Finance are: 

(I) Dissemination of Information on security fea-
tures through print and electronic media and 

formation of Forged Note VIgilance Cells In all 

the Head Office. of the banks. 

(II) Incorporation of additional security features In 
the Indian Bank Notes making counterfeiting 

difficult. 

(iii) The Reserve Bank of India (RBI) has Instructed 

all banks to equip their branches with Ultra 

Violet Lamps for detection of counterfeit notes 

and to report to police authorities In case of 

detection of counterfeit notes at their branches. 

The currency Chelt holding banks have allo 

been advised to Install Note Sorting Machines 

at all the chests In a time bound manner. 

(Iv) RBI has Installed Currency Verification and 

Procelling Syltems (CVPS) In Its various 

offices, each having a prooelling capacity of 

50,000 to 60,000 piecel per hour. The .. 

machln.. have the capacity to detect forged 

notel and also to sort the notes Into non-

lsauable and re-Illuable at the capacities 

Indicated above. 

(v) RBI hal advised the Banks to set up Forged 

Note Vigilance Cells at their Head Offices for 

monitoring, implementation of RBI Instructions 

etc. on forged notes. 

(vi) RBI has Initiated public awarenell campaign to 

widely publicize security features of banknotes 

in the print and electronic media to help the 

people to detect fake notes. 

(vii) For the benefit of public, a booklet (Your Guide 

to Money Matters) has been brought out which 

describes the featurel of genuine not... Thll 

booklet has been placed on the RBI's Website. 

www.rbl.org,ln belldel being available to the 

public for sale a' RBI's Issue OffIce •. 

(viii) RBI have organized a number of training 

programmel for the bank officials, police 

offiCials, Government departmenta, Border Se-

curity Force and ITBP to sensitize them on • 

various aspects of Indian bank notes. The 

training of trainers Is also undertaken by RBI. 
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"r-men' 
StatelUT-wise and Denomlnation-tYlM sr..",."t of Countert.lt Cutreney 

S. StatelUT 1000 500 100 50 
No. 

R S R S R S R S 

2 3 4 5 6 7 8 9 10 

STATES 

Andhra Pradesh (7, 9) 26 1172 150 3577 543 8468 63 1269 

2 Arunschal Pradesh (9) 0 5 0 15 0 5 0 200 

3 Asaam (9) 37 177 272 2038 324 1981 61 150 

4 Bihar (9) 118 359. 49 1057 310 37 19 

5 Chhattlsgarh(lI) 0 2 0 14 0 343 0 3 

6 Goa 0 11 0 160 0 91 0 7 

7 Gujarat (9) 484 722 3677 3916 6671 4493 1057 547 

8 Haryana (9) 0 17 0 1108 0 28 0 12 

9 Himachal Pradesh 0 6 0 7 0 0 38 

10 Jammu and Kashmir (9) 24 137 114 434 441 928 65 26 

11 Jharkhand (2, 10) 0 0 0 0 0 0 0 0 

12 Karnataka (5, 9) 559 533 3823 3635 3912 5723 185 38 

13 Kerala 91 578 569 2150 720 1004 18 63 

14 Madhya Pradesh (7, 8, 9) 30 0 235 496 1515 2604 146 45 

15 Maharashtra 504 1867 3617 2140 4191 3119 438 367 

16 Manipur (8) 0 1 0 30 0 83 0 198 

17 Meghalaya (5, 6, 7, 8, 9) 0 0 0 0 Q 0 0 0 

18 M1zoram (9) 0 785 0 746 0 446 0 86 

19 Nagaland (9) 0 0 0 138 0 2 0 797 
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(Recovered lind Seized) Periodical Reporl from : 0110112007 to 30l09l2007 
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2 3 4 5 6 7 8 9 10 

20 Orissa (2, 10) 46 0 253 0 678 0 14 0 

21 Punjab 0 719 0 3578 0 5239 0 169 

22 Rajasthan (8, 9) 259 627 1150 1205 3054 6527 133 454 

23 Skkim (5) 0 20 0 30 0 0 0 0 

24 Tamil Nadu 462 16 4286 1122 5234 2063 444 28 

25 Tripura (9) 0 12 0 397 0 0 0 0 

26 Uttar Pradesh (6, 8, 9) 476 1113 7127 2871 20160 13516 1309 1483 

27 Uttaranchal (9) 0 24 0 16 0 153 0 31 

28 West Bengal (10) 497 18 2536 622 3062 0 88 37 

Total 3496 8680 28168 30494 51562 57127 4058 6047 

UNION TERRITORIES 

29 Andaman and Nlcobar 0 0 0 0 0 0 0 0 
Islands 

30 Chandigarh (1 ) 271 0 2541 9 13638 0 1106 0 

31 Oadra and Nagar Havell 0 6 0 0 0 0 0 0 

32 Daman and Diu (7, 9) 0 0 0 4 0 32 0 3 

33 Delhi (1) 154 39 671 83 1375 618 189 1400 

34 lakshadweep 0 0 .0 0 0 0 0 0 

35 Puducherry 0 0 0 0 0 0 0 

Total 426 45 3212 96 15013 650 1295 1403 

Grand Total 3922 8725 31380 30590 66575 S7777 5363 7450 

NOTE : Nos. given in Bracketa alongwlth the States are explained 1 Data not reed for Sap 07 (R) 
as follows: 2 Data not reed for Jan 07 (8) 

R - Recovered by Banks 3 Data not reed for ~eb and Mar 07 (8) 
S - Seized by Police 4 Data not reed for Apr 07 (S) 
Figurae are Provilional 5 Data not reed for May 07 (8) 
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11 12 13 14 15 16 17 18 19 20 21 22 23 24 25 
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6 Data not reed for Jun 07 (S) 11 Data not reed from Apr to Aug 07 (S) 

7 Data not reed for Jul 07(S) 

8 Data not reed for Aug 07 (S) 

9 Data not reed for Sap 07 (S) 

10 Data not reed from Feb to Sap 07 (S) 
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Dlrect·to-Home Service 

517. SHRI VIJOY KRISHNA: 

SHRI RAGHUVEER SINGH KOSHAL : 

Will the Minister of INFORMATION AND BROADCAST· 

ING be pleased to state: 

(a) the d8tails of free and paid channels being aired 
through Direct to Home (DTH) service; 

(b) whether the Government proposes to Include 
more free channels in the DTH service; 

(c) if so, the details thereof; 

(d) whether any guidelines have been laIued with 
regard to the maximum charges which can be made on 
a paid channel; 

(e) If so, the details thereof; 

(f) the rea80ns for delinking headlines today, Aajtak 
and such other channels recently from the DTH link; 

(g) whether It is obligatory for the DTH service 

providers to telecast some free to air programmes; and 

(h) If so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI) : (a) to (c) 20 DO channels, 
20 AIR channels and 16 private TV channels are being 
aired on DO Direct+ as on date. The capacity of DO Dlrect+ . 
has been upgraded to 50 channels. At preaant there Is 
no pay channel in DO Direct+. As regards private DTH 

service, DTH Ucensee is at liberty to take a decision on 
which free to air or pay channels are to be Included In 
their service provided such channels have received due 
permission for downllnklng In India. 

(d) anc! (e) All the Channels In the DO Dlr.ct+ are free 
to air channels. Pra88r Sharati has fixed a carriage fee 
of Rs 26 lakhs and applicable service tax for payment by 
all private channels to be carried In the Doordarahan's DO 

Direct" bouquet. As regards Private DTH service, tariff 

issues are within the jurisdiction of Telecom Regulatory 

Authority of India and till date no such limit has been fixed 
with reapect to pricing of channel on the Private DTH 

service. 

(f) All those channels not willing to pay the required 
carriage fee were dropped from DO Direct" bouquet. 

(g) and (h) As regards Private DTH service, as per 

Clause 7.8 of the DTH Ucense Agreement, a DTH 
licensee shall carry or Include In his DTH service, the TV 

channels which have been notified for mandatoryl 

compulsory carriage as per provisions of Section 8 of the 
Cable Television Networka(Regulatlon) Act, 1995 as 
amended, except for the regional TV channels so notified. 

As per the present notification 001 (National channel), 

DD(Newa channel), Lok Sabha Television, DO Rajya 
Sabha, DO Sports Channel, DO Urdu Channel, DO 
Bharatl, Gyan Oarshan channels are to be compulsorily 

carried by all DTH service providers. 

R ... rv.uon In EduClltlonal I"atllutlonl 

518. SHRI REWATI RAMAN SINGH: Will the Mlnlater 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) Whether the apex oourt has struck down 

reservations In educational activities made on the baaia 
of religion; 

(b) if so, the details In this regard; 

(c) whether the Government propoaea to Issue any 
directions to State Governments In this regard; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT <SHRIMATI D. 
PURANDESWARI) : <a) and (b) The Supreme Court has 
passed ordara on 5.7.2006 rejecting the application flied 

by Government of Andhra Pradesh against an order of the 
A.P. High Court by which Andhra Pradesh Reservation of 
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Seats In Educational and of Appotnbnenta to poets In 

Public Services under the State to MuIIlm Community Ad, 

2005 was struck down. 

(c) and (d) No Sir. 

[TransIBtion) 

Coupon_ for Admlnlon In Kenc1r1y8 
VIdya"y._ 

519. SHRI RASHEED MASOOD : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleued to 

state : 

(a) whether the Govemment has received a pro-

posal to Increase the number of COuponl lalued by the 

Conaunatlve Committee of the Ministry of Human 

Resource Development to the MPs meant for admillion 

In Kendrlya Vldyalayas from two to five; 

(b) If so, whether the Govemment proposes to 

l88ue five coupons from the next year; 

(c) If not, the reasonl therefore; 

(d) whether the Govemment propoaes to make a 

law to empower Member of Parliament to use their quota 

anywhere in the country for admllllons in Kendriya 

Vldyalayas; 

(e) if so, the time by when it Is likely to be 

Implemented; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 

HUMAN RESOURCE DEVELOPMENT (SHAI MAA. FATMI) : 

(a) Ves, Sir. 

(b) No, Sir. 

(c) to (f) In light of the DeIhl High Court order dated 

17 11 1998 in C.W. No. 4281198 and CM. No.8025J98, 

each Member of Parliament can refer two CU8t of 

admission under the Scheme In an academic year In 

Kendriya Vldyalaya(l) located within the parliamentary 

constituency of the concemed Lok Sabha MP for the 

eUgIH chlldl'en belonging to the constituency. A Rajya 

Sabha MP can recommend two C8MS of admission in any 

KV located within the State from which he/she stands 

elected. 

[English] 

MII.raII Modemlaatlon Programme 

520. SHRI S.K. KHARVENTHAN : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

ltate : 

(a) whether the Govemment propOS" to reView 

and revise the Madarsa Modemlsatlon programme; 

and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) Ves Sir. The proposal 

add,....1 the need vocational education In Madarsas, 

linking Medii,... with the National Institute of Open 

SchoolIng for certification purpo.. , training teachers of 

Made,... for effective delivery of modem subj8Cla like 

mathematlca and 1Cience, ,revising the current norma In 

respect of teachers and one time ... Istanoe for teaching 

aide u wetl u booka. The proposal Is bINd on Inputs 

received from a Sub-Committee of the National Mannoring 

Commltt .. 'or Minority Education, which Interacted with 

Madarsu management and Muslims minority communi· 

lin In several Sta.... The propoaed ICheme would 

continue to be voluntary. 

Income from Prlva .. cable Network Company 

521. SHRI G. KARUNAKARA REDDV : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleued to 11818 : 

(a) whether the Union Government has generated 

Income 'rom the various private cable networ1l: companies; 
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(b) il so, the details thereof during each of the last 

three years till date, State and Union Territory-wise; 

(c) whether the Govemment hal any monitoring 

agency to check and inspect the modus operandi of these 

cable network companies; 

(d) il 60, the details thereol; 

(e) il not, the reasons therefor; and 

(f) the steps taken/proposed to be taken by the 

Govemment in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTEA OF INFORMATION AND BROADCASTING (SHRI 

PAIVA RANJAN DASMUNSI) : (a) and (b) Yes, Sir. However, 

no separate statistics on the total amounts received from 

various private cabie network organizations In the country 

are centrally maintained. Local cable network operators 

are required to seek registration/renewal in Post office by 

paying As. 500/- per annum. Taxel of Local Self 

Govemment/Stale Govemment and Central Govemment 
are also applicable on them. 

(c) to (Il The Cable Televllion Networkl (Regulation) 

Act, 1995, contains provllionl to regulate the operation of 

cable television networks in the country and for matters 

connected therewith or incidental thereto. The cable 

operators are required to conform to the provlslona of the 

said Act in their operations. The Act provides for authorized 

officers to take action for violation of certain provisions of 

the Act. 

Adult EducaUon 

522. SHAI MADAN LAL SHARMA: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Adult Education Scheme il being 

implemented In various Statel; 

(b) if 80, the number of personl benefited therafrom 

and the amount spent thereunder during each of the lalt 

three years, State-wIse and U.T.- wise; 

(c) whether any complaints have been received by 

the Govemment about the mlautlllsation of funds meant for 

varloul literacy schemel; 

(d) if 80, the details thereof; and 

(e) the action taken/proposed to be taken in thil 

regard ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) Yel, Sir. 

(b) A Statement-I showing State-wt .. , U.T.-wt .. , 

number of personl made literate under National Uterecy 
Mlilion II enclosed. 

A Statement-II showing State-wt., U.T.-wtHamount 

reIeaHd under the scheme of LJteracy Campaigns and 

Operation Restoration and Scheme. of Continuing Educa-
tion Programme during Ia8t three years il encloaed. 

(c) to (e) Complaints received about the miautilisation 
of funds for literacy schemel ant referred to the concerned 
State Govemments or separately enquired into by the 
Depertment based on the nature of the complaints. Further 

relea.. of grants II withheld for such projects pending 
outcome of the investigation. 

(Figures in lakh) 

S. StatelUnlon Territory Number of persona 
No. made literate 

2 3 

1. Andhra Pradesh 181.44 

2. Arunachal Pradesh 1.66 

3. Assam 29.13 

4. Bihar 111.03 
, 

5. Chhattiagam 27.81 
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2 3 1 2 3 

6. Delhi 4.58 31. Chandigarh 0.42 

7. Goa 0.71 32. Oadra and Nagar Havell 0.074 

8. GUJil,at 81.31 33. Daman and Diu 0.035 

9. Herva.,. 8.12 34. LakahadwHp 0.01 

10. Himachal Pradesh 5.80 35. Pondlcherry 1.11 

11. Jammu and Kuhmlr 2.70 ToIa! 1246.42 

12. Jharkhand 24.90 .. ,.",.",." 
13. Karnataka 69.29 

(Rupees In Lakh) 

14. Kerala 16.77 
S. StateIUT Grant reIeaHd under Schemu 

15. Madhya Pradesh 98.06 No. of Uteracy Campajgn and 

16. Maharuhtra 76.73 Operation Restoration and 
Scheme of Continuing 

17. Manlpur 1.83 Ectuoadon 

18. Meghalaya 1.66 2004-06 2006-06 2006-07 

19. Mizoram 0.76 1 2 3 4 5 

20. Nagaland 0.63 1. ~ra PradlNah 853.17 2112.96 1892.06 

21. Ort ... 48.88 2. AruNlChal Pradesh 123.08 85.20 15.25 

22. Punjab 10.18 3. As.am 16.68 0.00 141.01. 

23. Raja.than 87.79 4. Bihar 928.87 767.07 186.11 

24. Slkklm 0.21 5. Chhanl.garh 629.28 366.83 688.14 

25. Tamil Nadu 82.15 6. Goa 0.00 0.00 0.00 

26. Tripura 5.69 7. Gujarat 581.10 808.25 130.00 

27. Uttarakhand 6.33 8. Haryana 343.73 319.16 50.00 

28. Uttar Pradestt 158.83 9. Himachal Pradeah 6.15 37.37 0.00 

29. West Bengal 115.03 10. Jammu and Kashmir 104.80 106.89 161.85 

30. Andaman and Nioobar Ialands 0.14 11. Jharkhand 121.14 981.84 211.80 
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2 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mlzoram 

19. Nagaland 

20. Oris88 

21. Punjab 

22. RajaSthan 

23. Slkklm 

24. Tamil Nadu 

25. Trlpur. 

26. Uttar Pradesh 

27. Uttarakhand 

28. West Bengal 

29. Chandigarh 

30. Delhi 

'31. Pondicherry 

32. Daman and Diu 

33. Andaman and 
Nlcobar Islands 

34. Dadra and Nagar 
Haveli 

35. ~akshadweep 

Total 

NOVEMBER 20, 2007 392 

3 4 5 

2572.64 1802.57 156~.67 

579.54 219.77 429.44 

2862.71 84.92 2575.00 

267.09 2827.10 807.57 

130.03 95.02 48.24 

153.30 8.12 109.70 

0.00 0.00 89.10 

'40.88 0.00 0.00 

146.47 358.81 0.24 

16.41 382.59 120.46 

2122.26 727.62 1282.13 

0.00 36.80 12.00 

1626.60 965.56 1129.31 

306.20 0.00 45.07 

1676.93 2184.90 782.00 

197.86 757.72 599.19 

1564.59 1796.09 1893.57 

62.68 0.00 118.80 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

11.74 17.01 0.00 

18085.61 17938.78 14849.87 

Strengthening or Police intelligence Agenclee 

523. SHRI HEMLAL MURMU : 

SHRI DHARMENDRA PRADHAN : 

SHRI KIREN RIJIJU : 

WUI the Mlnlater of HOME AFFAIRS be pIeaHd to 

atate : 

(a) whether the Government hu organized any 

meeUng of the officers of Inter-Stale apex department of 

Intelilgencelcrlme reeearch to strengthen the Police 
Intelligence agencle8; 

(b) If 10, the dItda thef8ot; and 

(c) the effective atepa taken by the Govemment In 

this respect? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 

(b) The MInistry haa not organized any auch meeting. 
However, str.ngthenlng of intelligence machinery at the 
Centre and In the Stat.. Is a continuous proceaa. 

(c) In order to optimize Intelligence gen.ratlOn and 

flow as a110 coordination between multlfarloua agencle. 

at the Centre and In the Stat.s In the field of count.r 

terrorism, Institutional mechanisms have been Nt up. 

The Statel have been advlaed to take concrete steps 
and earmark upto 5% of their annual total allocatlonl 

under the Scheme for Modemlzatlon of State PoIloe 

Forces (MPF) towards .trength.nlng of their SpecIal 

Branch ••. 

T ... v.'on Tranamltten 

524. SHRI RAMDAS ATHAWALE : 

SHRIMANSUKHBHAID.VASAVA: 

DR. DHIRENDRA AGARWAL: 

Will the MlnJat.r of INFORMATION AND BROADCAST· 

ING be pleaeed to .tat. : 
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(a) the number of T.V. tranamIlt8raIDordarahan 

Kendra set up and functioning In tribal and hUIy areas 

in varloua Stat.. Including Maharalhtra, StatelUnion 
T errltofy-wile; 

(b) whether many projecta Ira lUll pending In the 

country due to lack of finances and In the absence of 

technical approval; 

(e) If so, the details thereof State-wise Including 

tribal and hilly areas separately; and 

(d) the time by when theM pr0ject8 are likely to be 
approved? 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIVA RANJAN DASMUNSI) : (a) The detaita are given In 

the encIo8ed Statement. 

(b) to (d) No project la pending for want of finances 

or technical approval In the 10th Five V.ar Plan. So far 

II future projects Ire concerned the approvil Is yet to be 
accorded by the competent authority. 

TV transmitters and DoottItIrshan Kendra (StudIo c.ntrN) functioning In TSP and HIlly Areaa 

Sr. StateslUTs TSP DIstricts Hilly Arels Number of Number of 

No. Studio C.ntr.s transmlHers 

common to common to 

Existing Existing Existing Eld.Ung both TSP and bothTSP 

Studio TranlmIH.,. Studio Tran.mIHe,. Hilly a,... and Hilly 

Central C.ntr •• ar.as 

2 3 4 5 B 7 8 

1. Andaman and Nicobar 5 
Islands 

2. Andhra Pradesh 31 

3. Arunachal Pradesh 45 

4. As.am 4 23 2 

5. ChhaHlagarh 2 28 

B. Daman and Diu 

7. Goa 2 

8. Gujarat 32 

9. Himachal Pradesh 12 54 12 

10. Jammu and Kashmir 4 125 
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2 3 4 6 8 7 8 

11. Jharkhand 2 18 

12. Kama~ka 13 34 13 

13. Kerala 19 3 31 19 

14. Madhya Prade.h 34 

15. Maharashtra 53 1 48 1 21 

16. Maoipur 8 1 8 8 

17. Meghalaya 2 10 

18. Mizoram 1 8 

19. Nagaland 1 14 

20. Oris .. 2 82 

21. Rajasthan 22 

27 Slkkim 1 8 1 8 1 8 

23. Tamil Nadu 27 2 29 

24. Trlpura 10 10 10 

25. Uttar Pradesh 

26. Uttarakhand 1 64 

27. West Bengal 2 29 4 4 

[Eng/ish] (b) " 80, the details thereof; 

Free Trade Agreement with SrI Lanlca (c) the details of HCtoral...... identified by both 

countrlea; and 
525. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : (d) the time by when the said agreement is UkeIy 

to be Implemented? 
Will the Minister of COMMERCE AND INDUSTRY be 

pleased to atate : THE MINISTER OF STATE IN THE DEPARTMENT OF 

CoMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(a) whether the Government propoua to sign F,.. (SHRI JAIRAM RAMESH) : (a) to (d) India 'has already 

Trade Agreement with Sri Lanka: signed F,.. Trade Agreement with Sri Lanka In 1998. 
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which became operational in 2000. Now, both countrtes 

are negotiating a Comprehensive Economic Partnership 

Agreement (CEPA). CEPA will cover Trade In Goods, Trade 

in Services and Investment and Economic Cooperation. 
The details of sectoralareas In which cooperation will be 

extended in CEPA are being negotiated. No time Umlt has 

been fixed by either country for finalizing the CEPA 
negotiations. 

[Translation] 

Incr. .. In DIvorce Rata 

526. SHRI SUBHASH MAHARIA : 

SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD : 

SHRI DEVtDAS PINGLE : 

Will the Minister of HOME AFFAIRS be pleued to 
atate : 

(a) whether the Govemment is aware of the 
revelations made by web portals that the divorce rate In 
the country has gone up by 100 per cent In the lut five 

years; 

(b) if so, whether this alarming trend Is vitiating 
peace in the society and is breaking traditional values; and 

(c) if so, the steps taken by the Govemment to 

arrest this trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVin: (a) 
Govemment does not subscribe to or authenticate the 
information released by private web portals. 

(b) In the absence of any authenticated data and 

Information in respect 0' divorce rate/number of CBses of 

divorce, It Is not po88lbte to give any specific comments 
in the regard. 

(c) By way of strengthening the institutional mecha-

nism 'or .. tiling family disputes, Including matters related 

to divorce, the Central Govemment has been encouraging 

the State Governments to establish Family Courts In each 
distl1ct. The Central Govemment bears 50% of the cost 

of construction of Family Court building and also the 

annual recurring coat of running .uch a Family Court. So, 
f.r, 190 Family Courts have bMA eatabUshed In the 
various Stat... State Govemmentl have been requested 

to .. t up Family Courts In each district. 

Mufti Product Specl81 economic Zone 

527. SHRlMATI BHAVANA PUNDLtKRAO GAWALt : 

SHRI BAPU HARI CHAURE : 

SHRI SANJAY DHOTRE : 

Will the Minister of COMMERCE AND INDUSTRY be 

pteaaed to state : 

(a) whether Mum·product Special Economic Zone 

has been sanctioned In the country particularly in 
Maharashtra; and 

(b) "10, the detail. thereof, State·wlse? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAlRAM RAMESH) : <a) and (b) Formal approvals 

with relpect to 19 Multi product SpecIal Economic Zones 

have llnee been Is.uec:t, of which 4 are In Maharalhtra. 
So far 7 Multi Product Special Economic Zone. have been 
notified, details of which are as under: 

S. 
No. 

Name of the Multi Product 

Zone . 

Location State Area Date of 

notification 

2 

1. MIl Andhra Pradesh Industrial 

Infraatructure Corporation Ltd. 

3 

Atchutapuram, Vllkhapatnam, 

Andhra Prade.h 

4 5 6 

Andhra Pradesh 2208.03 121412007 
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2 3 4 5 6 

2. Kakinada SEZ Private Limited Ramanakkapeta and A. V. Andhra Pradesh 1035.67 231412007 

Nagaram Villages, Eaat 

Godavari DiatrIct, Kaklnada, 

Andhra Prade8h 

3. Dahej SEZ Limited Village Dahej. Ambheta. Luvara, Gujarat 1718·93·87 2011212006 

Suva Lakhlgam and Jageshwar 

In Taluke Vagra, District Bharuch 

In the State of Gujarat 

4. Maharashtra Airport Development Mihan, Nagpur, Maharaahtra Maharashtra 1511.51 29/512007 
Company Limited (MADe) 

5. Reliance Infrastructure Limited Jamnagar Gujarat Gujarat 1224.1 19/412006 

6. Mundra Port and Special Economic Mundra, Gujarat Gujarat 2406-75·92 231612006 

Zone limited (earlier GAPL) 

7. Satyavedu Reaerve Infraclty Private Chengambakkam, Appalahpalem, Andhra Pradesh 1022.264 201912007 
limited Gollavarlpalem, Mallavarlpalyam, 

Aroor, Moporapalle villagee at 

Satyavedu and Vardayya Palem, 

Mandala, Andhra Pradesh 

{English} (d) If so, the details thereof and the response of the 
conoemed Statea; and 

Conltltutlon of Human Righte 
Comml •• 1on In StetM 

528. SHRI ASADUDDIN OWAISI : 

SHRI SANAT KUMAR MANDAI. : 

Will the Minister of HOME AFFAIRS be pleased to ' 

atate : 

(a) whether a number of State. are y.t to constitute 

Human Right Commission In their respective States; 

(b) if so. the details thereof; 

(c) whether the Union Govemment and National 
Human Right Commission have instructed the Stal. to 

constitute Human Rights Commission; 

(e) the steps takenlbelng taken by the Union 

Government to 8et up Human Rights CommJuIon in .ach 

State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPAAKASH JAISWAI.) : (a) and 

(b) The Statet of Arunachal Pradelh, Goa, Haryana, 

Jharkhand, Meghalaya, M1zoram, Nagaland, Sikklm, Trlpura 

and Uttarakhand are yet to set up Human Rights 

Commlulona In their States. For the State of Bihar, 

although a notification regarding the setting up of State 

Human Rlghtl Commluton has been l8Iued, the 
appointment of Chalrperaon and Members II yet to be 
done. 
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(c) to (e) The Central Govemment has issued 
advisories from time to time to all those States which have 

not set up State Human Rights Commission (SHRC) to 

set up SHRC at the earliest. 

The National Human Rights Commlaslon has also 

impreased upon all those States which have not set up 
States Human Rights Commission. 

The reasons advanced by the States which have not 

set up SHRC, Inter-alia, are constraints of funds and due 
to le88er number of complaints of human rights violations 
which do not justify setting up of a full-fledged SHRC In 

their respective States. However, the Central Govemment 

is still pursuing the matter with the States, which have not 
set up the SHRCs. 

Drop Out Rat. among Girls 

529. SHRI ANANDRAO VITHOBA. ADSUL: 

SHRI ADHALRAO PATIL SHIVAJlRAO : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 
, 

(a) whether any short term course scheme Is In 

vogue to Impart education to drop out girls above the age 

of 15 years; 

(b) if so, the details thereof: 

(c) the details of the procedure to be followed to 

avail the said scheme; 

(d) the details of girls who have been benefited 

under the said scheme, Slate and Union Territory-wise; 

(e) whether these girls are provided any Incentives; 

and 

(f) if so, the details thereof, State and Union 

Territory-Wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI) : 

(a) to (f) National Institute of Open Schooling provideS 

opportunities to all interested leamers, Including girls, to 

pursue education up to higher secondary level through the 
open and distance leaming mode. It also offers about 70 
vocational education courses, through the AccredIted 

Vocationalinstttutes (AVis) spread throughout the country. 

Similar opportunities are also provided by State Open 

Schools. The State-wise break-up of number of girls 

pursuing such courses Is not centrally maintained. 

Illiteracy In Ind .. 

530. SHRIIOBAL AHMED SARADGI : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) whether India hu the largest number of 

illiterates In the world and ranks a poor 126th In the 

Human Development Index of the UNDP; 

(b) if so, the details thereof; 

(e) whether deeplte two nationwide programmes 

I.e. Sarva Sikaha Abhlyan and the National literacy 
Minion, Ullteracy has not been reduced; 

(d) if so, the main reasons for not eliminating 

illiteracy completely In the country; and 

(e) the steps taken to Improve the aftuatlon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) Yes, Sir. 

(b) to (d) In the past decadM, there had been a 
continuous Increue In India In the absolute number of 
illiterates, despite the Increue In the literacy rate. 
However. for the first time In the year 2001, the total 

number of illiterates got reduced to 3Q.4.11 million from 

328.88 million In the year 1991, which works out to 

reduction in illiteracy from "7.8% of the population In 1991 
to 35.2% In 2001. 

As per Human Development Report 2006, India ranks 
126th out of the 1 n counb1ea of the wortd covered by this 
Report. Adult Uteracy Is only one of the several vanables 
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on the basis of which the Human Development Index Is 

calculated. It would not be correct to say that the illiteracy 

rate has not been reduced despite major schemes such 

as the National Literacy Mission (NLM) and Sarva Shlkaha 

Abhiyan (SSA). The decline In the number/percentage of 

the illiterate persons as noted above, can be attributed 

largely to the activities under Elementary Education and 

Adult Education. Under SSA, which commenced In 2001, 

substantially larger enrolment of children has been 

recorded as also a fall In the number of out-of-school 

children. 

Various socio-economic factors such as poverty, lack 

of awareness, contribute to the persistence of the Iliheracy 

in the (;()untry. 

(e) In the XI Plan, special focus would be given to 

SCs, STs, Minorities and rural women under National 

Literacy Mission. Focus would also be on low literacy 

States, tribal areas, other disadvantaged groups and 

adolescents. 

[Translation] 

Slichchllr Committee 

531. SHRI BAPU HARI CHAURE : 

SHRI SANJAY DHOTRE : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Govemment has Issued dll'8ctlons 

to strictly implement the recommendatlona of the' 

Sachchar Committee in education; and 

(b) if so, the details thereof and the response of the 

State thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) Recommendations 

contained in the report of the Juatice 'Sachar Committee 

in regard to education are already under Implementation: 

and proposals for the 11th Plan have been prepared 

accordingly. Subject to ftnallzation of the 11 th Plan 

provisions therein should Inter alia Improve access of the 

Muslim minorities to all levels of education, strengthen the 

scheme of Introduction of modem subjects In Madaraaa, 

and also Incentlvlse States for setting up colleges In 

Muslim Concentration Dlstrtcts which are now in Gro88 

Enrolment Ratio for higher education or have a low density 

of higher educational institutions via a vis population. 

Schemes such as the Sarva Shlkhsa Abhlyan, Introduction 

of Modem Subjects In Madarau already have the support 

of. the State Govemments. 

(Engl;lh] 

SEZ for Gem. AND ...... tery 

532. SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether the Minerai and Metal Trading Corpo-

ration (MMTC) has decided to set up Special Economic 

Zone(SEZ) for gems and jewellery park In joint venture with 

a private player In the tax free enclave; 

(b) if so, the details thereof; 

(c) whether the location for setting up of such park 

has been identified by the Govemment; 

(d) If so, the details thereof; and 

(8) the strategy finaUzed by the MMTC for the 

marketing of gems and jeweHery? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH) : (8) No, Sir. 

(b) Does not arise 

(c) No, Sir. 

(d) Does not arl ... 
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(e) Does nol ari ... 

Schoole without Building. 

533. SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI PUSP JAIN : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleuecl to state : 

(a) whether a large number of schooll In rural and 

urban· areas are running without bulldingt; 

(b) if so, the details thereof; 
,. t.. ~ 

(c) the number of IChooIanot haYing a lingle 
teacher; 

(d) the steps taken by the Govemment to contIruct 

school buildings and recruit teachers under the . Sarva 

Siksha Abhlyan; 

(e) whether the scheme of education for all Initiated 

by the Govemment is not being implemented property; 

and 

(f) if so, the steps taken by the Govemment 10 

remove the shortcomings? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA FArM!) : 

(a) to (c) For the schooll providing elementary education, 

as per DIstrict Information System for Education (DISE) 

data collected and analysed by the National University for 

Educational Planning and Admlnlstratlon( NUEPA) for the 

year 2005-06, 46364 schools of all categories (private and 

Govemment) did not have buildings. Out of the .. , 42815 
schools ate located in rural areas and 3549 schools are 

located In urban areas. 23300 schooll did not have a 

slngl. teacher. 

(d) to (f) So far under Sarva Shll<sha Abhlyan, 216239 

primary and upper primary school buildings, 822908 

additional classrooms, and 11.34 lakh teachers have 

been sanctioned to improve Infrastructure facilities In 

schools. 

T ..... lng Prot,.. .... tor w..., 8ectJons 

534. SHRI BADIGA RAMAKRISHNA: Will the Minister 

of MICRO, SMAlL AND MEDIUM ENTERPRISES be 
pIeaaed to state : 

(a) whether the Govemment has started a new 

training programme to encourage the establishment of 
micro and small enterprtaea by the weaker sections of the 
aocI8ty; 

(b) If 10, the details thereof; and 

(c) !he number of beneficiaries In the country 

Including State of Andhra Pradesh under the above 

programme, Stat. and Union Territory-wise? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) to (c) Th. 
MlnI.try of Micro, Small and Medium Enterpri888 Impl. 

menta training programmes through Its field Instltut.s 
I 

spread all over the country by reserving 22.5 p.rc.nt In 

entrepreneurship Development Programmes (EDPs) and 

Entrepreneurship Skill Development Programmes (ESDPs) 

for se, ST, Women and Physically Handicapped persons, 

as allO giving them a stipend of Rs.5OOI- per candldat. 

per month during the financial year 2007-08. Th. Ministry 

has recently decided that all SC, ST trainees. will not be 
charged any , .. s in any of the training programmes. Last 

year, the .. Institutes trained more than 1.07 lakh persons 

all over the country. This year the target has been 'urther 

Increased to 5 lakh people, out of which more than 22.5 
percent will be from amongst the weaker sections of the 

society from all the States, Including Andhra Pradesh. In 

addition, the Gov.mment has also suitably modified the 

Micro and Small Enterprise. Cluster Development 

Programme, Inter alia, to .nabl. educated unemployed 

youth from the weaker sections of the SOCiety to establish 

their ent.rpri .... 

Utiliutlon of Fund. under alA 

535. SHRt G.M. SIDDESWARA : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 
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<a) the funda allocated dut1ng the lut two yea,. 

under 'Sarva Shlksha Abhlyan' Stat.wlae; 

(b) whether the said scheme Ie proving unsucce .. 
lui due to non-utilisation of fundI by the Statal; 

(e) If 80, the State. which have· not utilized the 
funds; 

(d) whether the same is due to absence of proper 

arrangement for monitoring the utilization of funda 

provided under the scheme; and 

(e) If so, the enorts made for proper monitoring of 

the schema? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) to (c) Central Govemment funds released 

and expendlturel Incurred under the Sarva Shlkaha 

Abhlyan In the lut two y .. ,. Ie given in the encloaed 

Statement. 

(d) and (e) A rIgoroul avatem of monitoring of the 

Sarva Shlksha Abhlyan II In place which lncIudeI, Inter 
alia, monthly and quarterty progreu reports and review 

meatingl, fumlahlng of annual elementary school ltatll-

tiel, field monitoring by 40 Independent monitoring 

inltltutionl and six monthly independent AeYlew MiIaIonI. 
In addition, annual ltatutOry audit of the StateIUT SSA 

programmel are In place and concu..,."t financial revI8WI 
are allo carried out. 

GOI ""..... and Expendltute incuf'lWd bv StatBIUTs during 2005-06 and ~7 

SI. Name of the StatelUT 

No 

1 2 

Andhra Pradeah 

2 Arunachal Pradaah 

3 Assam 

4 Bihar 

5 Chhattlsgarh 

6 Goa 

7 Gujarat 

8 Haryana 

2005-2006 

R ...... during 
2006-06 

3 

37999 

4442.61 

13850 

32399.56 

30184.3& 

72812 

15084.84 

10198.55 

Expenditure 

(Includes unspent 

balance and State 
Share) 

4 

55818.48. 

5750.8 

24803.84 

48875.91 

42788.88 

497.39 

23983.13 

19858.58 

Rupeel In lakha 

2006-2007 

ReIaue during 
2006-07 

5 

46245.5 

8985.74 

51418.36 

108173.39 

51182.2 

724.12 

14808.97 

25847.12 

Expenditure 

(Includes unspent 

balance and State 

Share) 

8 

72236.73 

9978.27 

42389.7 

155708.97 

84341.5 

1405.29 

28102.88 

303.88.7 
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2 3 4 5 6 

9 HImachal Pradesh 7614.66 9929.808 6250.75 10057.88 

10 Jammu and Kashmir 18530.65 20830.69 22083.32 31624.72 

11 Jharkhand 28568.5 3n59.9 52086 64639.24 

12 Kamataka 28303.78 40422.99 54206.99 70192.82 

13 Kerala 5939 10329.19 4382 10159.2 

14 Madhya Pradesh n173.12 104047.48 110879.68 146894.45 

15 Maharaahtra 50235.31 60458.5 52158.58 78115.07 

16 Manlpur 3208.44 2051.96 1181 1799.78 

17 Meghalaya 1921 2356.34 4306.47 7181.88 

18 Mlzoram 2559.15 3573.86 3445.42 4780.32 

19 Nagaland 2323.01 2879.4 2615.2 230.86 

20 Orls.a 32792.5 38438.92 44010.95 65n8.72 

21 Punjab 14683.89 21890.88 12879.92 15808.68 

22 Rajasthan 60313.43 75884 75809.83 111679.04 

23 Slkklm 1082.5 984.64 882.29 863 

24 Tamil Nadu 35329.53 47981.241 38329.85 55780.67 

25 Trlpura 7070.19 8183 6481.29 8705.5 

26 Uttar Pradesh 182799 223373.88 206854 265381 

27 Uttaranchal 10004 14687.32 16934 20527.05 

28 Weat Bengal 34199.79 48221.52 61738.8 94214.72 

29 Andaman and Nicobar 163 448.59 519.62 586.28 
Islands 

30 Chandlgarh 350 125.81 300 708 

31 Oadra and Nagar HaveU 0 378.22 100 310.75 

32 Daman and Diu 111.91 58 0 26.19 
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2 3 

33 Deihl 1100 

34 Lakshadweep 0 

35 Pondlcherry 529.4 

Total 752722.725 

536. SHRI ADHIR CHOWDHURY : Will the Mlniater 

of COMMERCE AND INDUSTRY be pleased to .tate : 

(a) whether the Government propose. to give 
special package to exporters of the country; , 

(b) if so, the details thereof; 

(c) the estimated number of exporters likely to be 
benefited as a I'8sult thereof; 

(d) whether the number of exporters of Indian 
companies has increased due to such package; and 

(e) If 80, the details thereof alongwlth the estimated 
increase in the number of exporters in future? 

THE MINISTER OF STATE IN THE. DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH) : (a) to (e) In view 
of the situation ariSing out of appreciation of rupee and 

the resultant negative export growth especially In labour 

intensive sectors such as textUes, handicrafts Including 
carpets, leather, plantations and marine producta and to 

ensure that the job 108ses In theae sectors are minimized, 
Government announced a set of measurel aimed at 
providing relief to the exporters. These Include reduction 

in the interest rate on pre shipment and post shipment 
credit, increase in drawback and DEPB rate., a select set 
of service8 for refund/exemption of service tax paid, Interest 
on certain EEFC bal~nces and increasing the, HIt of 
products under Vishesh Kriahi and Gram Udyog YoJna and 

also raising the revenue ceiling under the Scheme by 

4 5 e 

2557.13 2930.24 4858.2 

0.91 87 8.85 

568.79 0 407.82 

998516.539 1085794.37 1477929.7 

Rs. 300 crore •. It la expected that IheIe mealures would, 

to some extent, neutralize the Impact of rupee appreciation. 

It is too early to ...... the number of exporters who have 

been Impacted by the .. meaauf88. 

Higher Educ.tlon to Au,., Youth 

537. SHRI M. SREENIVASULU REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Government propose. to make 

higher education Icce .. lble to the rural youths and 
affordable for the poor students; 

(b) If 80, the detalll thereof; and 

(c) the ateps taken by the Government to anract 

bener talent to the teaching profelalon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) Yel. Sir. The Central 

Government, through the University Grants Commlaaion 

(UGC), Is Implementing a number of schemel for the 

students belonging to the Scheduled Cutes. Scheduled 

Tribes, Women. Minorities and other underprivileged 

section. of the society. Including those In the rural areas. 

In addition. Indira Gandhi National Open University through 

Ita ep.,n and Distance Learning format alllO reach.. out 
to the rural youth. Subject to finalization of the 11 th Plan. 
public Investment In higher education would be Increased 

substantially to provide affordable acoeu tQ the weaker 

88ctIonl and remove regional imbalancea. 
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(c) A Pay Review Committee hae been conatItuted 
by the UGC to look Into, among other things, waya and 

means for attracting and retaining talent In the teaching 

profesalon. 

[Translation] 

Fake Fcnlgn UnIv ......... 

538. SHRIMATI SANGEETA KUMARI SINGH DEO : 

SHRI V.K. THUMMAR : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether several bogus foreign universities 

are operating in the country which are duping Indian 

students; 

(b) If so, the number of such cases In cognizance; 

(c) the action taken by the Govemment and 

Information provided to the public agalnat them; and 

(d) the outcome of such action? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PUAANDESWARI) : (a) to (d) At present, only the All India 

Council for Technical Education (AICTE) has framed 

regulations for entry and operation of foreign unlveraitlell 

institutions imparting technical education In India. Accord-

ing to the information fumlshed by the AICTE, there are 

several institutes conducting courses/programmes In the 

field of technical education In collaboration with foreign 

unlversltle8llnatltutlons wlthoul obtaining approval from the 

AICTE. The AICTE has published a IIsl of such unapproved 

Institutions in Its website (www.alcte.ernet.1D) for general 

Information Public notices are also Issued In leading 

newspapers in this regard. Show-cause notlcel have also 

been Issued to the concerned authorltlel. 

A legialatlve proposal for entry and operation of foreign 

educational instItUtIons in the country il presently under 

consideration of the Govemment. 

[Engn.h] 

Joint Ioundery eon .... ce of BIF and BDA 

539. SHRI BAlASHOWRY VALLABHANENI: 

SHRI M.K. SUBSA : 

Will the Mlnllter of HOME AFFAIRS be pleased to 

atate : 

(a) whether any joint boundary conference was held 

between the officials of the Border Security Force (BSF) 

and Bangladesh Rmes (BDR) recently; 

(b) If 10, the details of I .. un dlaculled In the 

meeting; 

(c) the detaill of decisions taken by both the 

countries thereafter; and 

(d) the time by when such decisions are likely to 

be implemented by both the countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI) : (a) to (d) 

Yes, Sir, DIG, BSF and BDR Border Co-ordlnation 

conference was held at Dhaka from 24th-29th October 

2007. A number of ISlues were dl8CU88ed In the meeting, 

which Include the following: 

(1) Trani-Border Crimes Committed by Bangladesh 

Nationals In Indian Territory, 

(2) Illegal Migration of Bangladeshi Nationals into 

India, 

(3) Construction of Border Fence within 150 yards 

of Intemational Border (IB) wherever unaVOid-

able, keeping In view local constraints, 

(4) Developmental works within 150 yards of Zero 

Une, 

(5) . Prevention of smuggling of cattle, narcotica etc. 

and poaching of natural Resourcel by 

Bangladeshi NatIonals, 
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(6) Smuggling of Fake Indian Currency Not .. , 

(7) Intursion by BDR personnel and committing 

crime on Indian soli, . 

(8) Refusal of BDR for joint verification of Boundary 

Pillars, 

(9) Activities of Bangladesh fundamentalists and 

terrorists elements in India and 

(10) Security related issues. 

Both the Border Guarding Forces agreed to c0-

operate with each other on varioul issues and take 

appropriate measures to check lIIegai cross border 

activities. It was decided that various decisions taken in 

the meeting would be implemented expeditiously. 

540. PROF. MAHAOEORAO SIWANKAR: 

PROF. M. RAMADASS : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether many rackets of issuing fake degrees 

of various universities have been unearthed during the last 

three years; 

(b) if so, the details thereof; 

(c) the number of cases detected where person 

have already taken benefits on the buls of fake degrees 

and the action taken against them; and 

(d) the steps taken by the Government to detect 

remaining fake degrees and to stop recurrence of such 

scams in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (d) The Central Govemment, 

through the University Grants CommIsaion, maintains 

watch over unauthorized in8tltutions opef'lting. as fake 

unlveraltlel In contravention of the UGC Act, 1956. No 
Information Is centrally maintained In regard to crtmlnal 

acta of Issuing fake degfeea of validly established 
universities or institutions declared to be Deemed to be 
Universities under Section 3 of the UGC Act, 1956. 

SettIng up of Cent,. of Excellence In 
life Sclencee 

541. SHRI P .C. THOMAS: WIll the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state : 

(a) whether the Government has any plan to set up 

a centre of excellence In II,. eciences; 

(b) H 10, the detail. thereof; 

(c) whether the Govemment of Kerala hu made 

any proposal in this regard; and 

(d) if so, the details alongwith the status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) No, Sir. However, there is 

an existing scheme with the University Grants Commis-

sion for selection of "Universities with Potential for 

Excelience". 

(c) According to available information, no 8UCh 

propoaal has been received, 

(d) Does not arise. 

(Translation] 

Shortage of PrllNlry School. end T_cher8 

542. SHRI MAHAVIR BHAGORA: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT pleased to state : 

(a) Whether there are only n.24 per cent upper 

primary schools available against the total requirement; 

(b) if so, the details of present demand and 

availability of upper primary schools .v~lIabie In the 

country, State-wise; 
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(0) the time by when this shortage Ie likely to be 
met; 

(d) whether. there Is shortage of teachers In these 

schools; 

(e) If so, the details of the demand and availability 

of teachers, State/Unlon Territory-wise; and 

(f) the time by when the shortage of teachers Is 

likely to be met? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI) : 

(a) to (c) Though the 7th All India Education Survey (2002) 

of National Council of Educational Research and Training 

(NCERT), reported about 78.11% habitations only were 

served by upper primary schools within 3 km., since the 

commencement of the Serve Shlksha Abhiyan programme 

in 2001-02, 124890 upper primary schools have been 

sanctioned. Under Sarva Shlksha Abhiyan (SSA), upper 

primary schools are sanctioned as per requirement baaed 

on the number of children completing primary education, 

up to a ceiling of one upper primary school for every two 

primary schools. The position is reviewed every year 

during consideration of Annual Work Plan of the Stat.., 

UTs by the Govemment of India. 

(d) to (f) The teacher pupil ratio at upper primary level 

In the country la 32:1. The national norma Is 1 :40. 

[English} 

Auction Price of TM 

543. DR. ARUN KUMAR SARMA : Will the Mlnlater of 

COMMERCE AND INDUSTR.Y be pleased to state : 

(a) the details 'of factors Influencing lowering the 

auction price of tea when market rate of tea remained at 

the same level; 

(b) the action taken by the Govemment to control 

the auction markel to enaure reasonable price 0' tea and 
green leef; and 

(c) the atep8 takenipropOled to be taken by the 
Govemment to ensure improvement of Guwahatl Tea 
Auction Market? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH) : (a) The prices of commodities 

including tea are primarily determined by the market forces 

of demand, supply, quality of the produce and prices at 
international auction centres. 

(b) The primary marketing of tea is conducted 

mainly through public auction cente,. licensed by the Tea 
Board, under the provltlons of Tea (Marketing) Control 

Order(TMCO), amended from time to time. Tea is allQ 

sold privately by primary producers. In order to Improve 
efficiency of the auction system, Tea Board hu already 
i .. ued directives, under the provisions of TMCO, to the 

public tea auction organizers for Implementing auction 

rules. Under the provisions of TMCO, a price aharing 

formula for sharing the sal8 proceeds by the manufacturer 

with the small growers Is alao In force. 

(c) GovemmentITea Board has already taken vari-
ous lteps for the Improvement of the all the auction 

centers In India Including Guwahall Tea Auction Centre by 
implementing various provisions of the TMCO. Tea Board 
Is putting up E-Auctlon In all the auction centers including 

Guwahati Tea AuctIon Centre to enlure tranapafency and 

user-friendly acceaaibility. 

AllocaUon for Khedl and Villa. Induetry 

544. SHRI VIJOY KRISHNA : Will the Minlater of 

MICRO, SMAll AN~ MEDIUM ENTERPRISES be pleated 
to state: 

(a) whether budgetary allocation for Khadl and 
Village Industn.1 Cornmiasion (KVIC) has remained 
unutillsed; 

(b) If so, the details thereof and the reuons 
therefor; 

(c) whether the number of KhadI inlUtutions has 
steadily declined from 3,758 In 2001 to 1,908 In 2006; and 



419 WrltI8n Answers NOVEMBER 20, 2007 to OuMtJons 420 

(d) If so. the steps propoaes to be taken by the 
Government to promote Khadi produdlon In the country? 

THE MINISTER OF MICRO. SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : <a) and (b) 

More than 99 per cent of the budgetary allocation made 

for Khadl and Village Industries Commission (KVIC) has 

been utilized. The budgetary allocations made for CKVIC) 
under various plan heads and funds released to KVIC 

during last three years are as under: 

Year 

2004·05 

2005·06 

7006-07 

Budgetary allocation 

<at RE stage) 

462.00 

560.82 

592.93 

CRa. in crores) 

Fund released 

to KVIC 

460.99 C99.78%) 

558.56 C99.56%) 

589.82 (99.47%) 

(c) and (d) The number of khadl institutions registered 

with KVIC and State/UT Khadl and village Industries 

Boards has declined slightly from 2046 khadl institutions 

(not 3758 institutions) In 2001-02 to 1919 khadl 

institutions (not 1908 institutions) in 2006-07. SpecIal 

efforts have been made by the Govemment through KVIC 

to increase the number of khadl institutions along with 

their development which includes. removal of ban on 
registration and establishment of new khadl institutions 

promoted by people belonging to SC/ST category and in 

North Eastem States. providing subsidized rates of interest ", 
on bank loans through Interest SubSidy Eligibility Certifi-

cate Scheme (ISEC), Scheme for improved designs 

through Product Development Design Intervention and 

Packaging (PRODIP). categoriZation of khadl institutions, 

increasing the special rebate period from 90 to 108 day., 

providing all modem facilities for production of garments 

through 'Ready to use Mission'. Assistance Is also 
provided to khadi institutions by KVIC to participate In 

exhibitions at the intemational, national, and'ub-natlonal 

levels MoU hal alao been aigned between KVIC· and 

Ministry of Textiles to avail facUitiea of their Iaboratorle. 

situated acrosa the country for teating khadl and 

poIyvastra. A new scheme called Scheme of Fund for 

Regeneration of Traditional Induatrtee (SFURTI) haa been 

launched which envisages assistance for· setting up of 

common facility centrea, quality Improvement, training and 

capacity building, development of new products, improved 

packaging, new design, ma~t promotion, etc. 

[Translation} 

Aecommenca.tlon. of N8t1ona. Knowledge 

CommIaeIon 

545. SHRI RASHEED MASOOD : WHI the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

Ca) whether the Govern."."t has received recom-

mendations from the National Knowledge Commission 

(NKC) fnr Improvement In higher education; 

(b) If so, the details thereof;. 

Cc) whether the Government proposes to work out 

any policy to utilize the land available with Universities as 
a source of Income; 

Cd) If so, the details thereof; 

Ce) whether the Knowledge Commission has 
prepared any policy to promote admission of Indian 

students in foreign Institutions; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT CSHRlMATI D. 

PURANDESWARI) : Ca) to (f) In Its report on higher 

. education, the National Knowledge Commission CNKC) 

hal Inter alia recommended Increasing the number of 

universities to 1500, raising student fee to at teast 20% 
of the revenues, regulation or higher education through 

81t8b11ahment of an Independent Regulatqry Authority, 

financing of higher education (Including better manage-
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ment of .... ts like land available with unlversltlel) and 
publlo-prlvate partnerships for .. tting up new institutions, 

opportunity for top of the rank foreign unlveraltles to come 

to India, limiting the role of the University Grants 

Commission to disbursement of grants and maintenance. 

Currently, these recommendations are being debated 

nationally. A recent Conference of Vice Chancellors had 

also disoussed the.. recommendations without any 

endorsement thereof. 

[English] 

546. SHRI S. K. KHARVENTHAN : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Government has any proposal to 

train school children by including OIea.ter Preparedneta 

Course and making It compulsory .. part of the IChooI 
curriculum; 

(b) if so, the details thereof; and 

(c) if not, the reason. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FAN) : 

(a) and (b) Disaster Management is an Integral part of 
Central Board of Secondary Education (CSSE)'s Social 

Studt.. curriculum for cta.... VIII to X. " is at.o part of 
the syttabus in Geography and SocIology In clan XI. 

(e) Does not arl ... 

[Translation) 

Prlv8t. Promote,. In Special Economic ZonH 

547. SHRI SUSHASH SURESHCHANDRA 

DESHMUKH: 

PROF. RASA SINGH RAWAT : 

Will the MInIster of· COMMERCE AND INDUSTRY be 
pleased to atate : 

(a) the detall. of private promoters functioning In 

Special Economic Zone(SEZ), at present SEZ-wlse and 

State-wi .. ; 

(b) the type of land alongwHh Its area acquired by 

the .. promot.,.. In each zone, Stat.wI .. ; 

(c) the crtteria adopted for determining the 

comperIIaIIon rate per acre paid by them to the tand 

owners; 

(d) the rate at which the land Is likely to be sold 

to the entrepreneurs; and 

(e) the details of concesslonalbeneftts provided to 

the Industrlel to be I8t up In theM SEls? 

THE MINISTER OF STATE, IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH) : (a) to (d) Since the coming Into 

force of the Special Economic Zone (SEl) Act, 2005 In 

February, 2006, 405 valid formal approvals have bHn 

granted for setting up of SEls out of which 163 have been 

notified. State-wla. details of promoters, Including area In 

heclare Is enclosed u Statement. Landlland usage I. a 
State subject and the approvala are granted to only thoM 

propouls which are duly recommended by the concen'ld 
State Governments. 

(e) Incentlvea and facIIltIea offered to SEZ. are duty 

free Import/domestic procurement of goode for. develop-

ment, operation and maintenance of GEZ unit.; 100% 

Income Tax exemption on export Income for SEZ units 

under Section 10M of the Income Tax Act for "rat 5 yeara, 

5Mt for next 5 years thereafter and 50% of the ploughed 

back export profit for next 5 y .. ra; exemption from 

minimum altemate tax under HCIton 115.18 of the Income 

Tax Act; Extemal commen::lal borrowing by SEZ units up 

to US $ 500 mlUIon In a year without any maturity I'88trlctlon 

through r800gnlzed banking channela; exemption from 

Central Sales Tax, Service Tax; lingle window clearance; 

Exemption from State ..... tax and other IevIeI a. 

extended by the respective State Govemrnentl. 
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Sutement 

Statewise /ist of Notlflfld Special Economic Zone, 

(Area In hectares) 

Andh ... P ... deah : Divi's Laboratories limited, 105.495; 

WIPRO Limited, 6.48; Apache SEZ Development India 

Private limited, 126.9; Land T Phoenix Infoparka Private 

Limited, 10; Hyderabad Gems SEZ Limited, 80.93: Satyam 

Computers Services Limited, 10.5; Satyam Compu1ers 

Service's limited, 12; Sundew Properties Pvt. Ltd., 16.29; 

CMC Limited, 20.59, Sanghl SEZ Pvt. Ltd., 202,4 Whitefield 

Paper Mills Ltd., 109.81; Andhra Pradelh Industrial 

Infrastructural Corporation Ltd.(APIIC), 36; Hetro Infrastruc· 

ture Pvt. Ltd .. 100.28; FAB City SPV (India) Pvt. Ltd., 120.06; 

Andhra Pradesh Industrial Infrastructural Corporation 

Ltd.(APIIC), 12; Indu Techzone Private limited, 80.7; Lance 

Hills Technology Park Private limited, 11.77; Emaar HIHs 

Township Private Limited, 10.33; Brandlx India Apparel City 

Private Limited, 404.7; Andhra Pradesh Industrial Infra· 

structure Corporation, 16; APIIC, 2206.03; Brahmanl 

Infratech Private limited, 60 7; Maytas Enterprises SEZ 

Private Limited, 15.96; Kakinada SEZ Private limited, 1035 

6688; APIIC, 20 53, DLF Commercial Developers limited, 

10.617; Ramky Phanna City (India) Pvt. Ltd., 247.39; 

Topnotch Infrastructure limited, 14.5; DlvyaSree NSL 

Infrastructure Private limited, 10.52· J T. Holdings Private 

Limited, 28.33; Rudradev Infoperk Pvt. Ltd., 12.25; Satyam 

Computer Services limited, 20; Stargaze Properties Pvt. 

Ltd., 68.96; Serene Properties Pvt. Ltd., 26.895; Mahaveer 

Skyscrapers limited, 22·78; Neogen Propertl .. Pvt. Ltd., 

141.65; Infonnation Technology and Communication 

Department (IT and C), Govemment of Andhra Pradesh 

through Hyderabad Urban Development Au1hority (HUDA), 

47.6; Andhra Pradelh IndUitrial Infrutructure Corporation 

Ltd, 101.17; Maytaa Ventu .... SEZ Private Umlted, 14.15; 

Maytas HIli County SEZ Private'" Umlted. 29.87; Andhra 

Pradesh Induatnal Infrastructure Corporation UmIted, 40 

47; Andhra Pradesh Industrial Infrutructure Corporatlon 

limited, 111; Lahan Infrastructunt tJmIIed, 108.48; V.R. 

Enterprises, 10.12; Navayuga Legale Eltatel Private 

limited, 10.218; Satyavedu Rea.rve Intracity Prtvate 

limited, 1022.264; VGTM Urban Development Authority, 

16.44; Mas Fabric Park (India) Pvt. Ltd., 229.29; 

Chlndlprh : Chandlgarh Administration, 31.4968; 

Chandlgarh Administration, 26.96; 

0011 : Meditab Specialities Private Limited, 123.2; 

Peninsula Phanna Research Centre Pvt. Ltd., 20.365; K 

Raheja Corp Pvt Ltd., 105.91. 

GuJ .... t : Reliance Jamnagar Infrutructure limited, 

1224.1; Mundra Port and Special Economic Zone, 2648· 

19-00; Zydus Infrastructure Private Limited, 48.83; Easar 

SEZ Hazlra Limited, 247.5222; Gularat Industrial Develop-

ment Corpn., 28; Dahej SEZ Ltd., 1718·93·87; Gularat 

Industrial Development Corporation, 38-04·13; Adani 

Power Private LImIted, 293-88·10, Ganesh InfrutNcture 
Pvt. Ltd., 10.5623; Suzlon Infrastructure Ltd., 1 ()()"99'()(); 

Gujarat Hlra Bourse, 73·87·97; Welspun Anjar SEZ 

Limited, 109·59·07. 

H.ry.na : Uppal Developer Private Limited, 106.3101; 

DLF Ltd., 12.06; Orient Craft Infrastructure Ltd., 114.8318; 

DLF Cyber City Developers Ltd., 10.73; Selecto Systems 

Pvt. Ltd., 3.34; Dr. Fresh Healthcare Pvt. Ltd., 23.429; Luxor 

Cyber City Pvt. Ltd., 27.07845; Paravnath SEZ Ltd., 

42.0745; Sunclty Haryana SEZ Developers Pvt. Ud., 67.64; 

Metro Valley Buslnes8 Park Private Limited, 10.393; 

Reliance Haryana SEZ limited, 439.66. 

Jhllrkhand : Adltyapur Industrial area development 

authority, 36.4218. 

Ken .. : Infopaft(, 30.7683; Cachin Port Truat, 115.25; 

Cochln Port TNst, 285.8413; Electronlca Technology 

Parkl·Karala, 12.55; Electronlca Technology Parks·Karala, 

34,47.5; Kerala Industrial Infraatructure Development 

Corporation. (KINFRA), 10.121; Keral. Indultrlal 

Infrastructure Development Corporation 12.52; Kerata 

Induatrlallnfraltructure Development Corporation (KiNFRA), 

12.141. 
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K8rMt11k11 : WIPRO Limited, 6.48; WIPRO Limited, 

5.17; !Iocon Limited., 35.55; Vlkas Telecom limited, 

36.85; Adarsh Prime Projects Private limited, 27.91; 

Tanglln Development Limited, 26.673; Kamataka Industrial 

Area Development Board (KIADB), 2~.307; Shyamaraju 

and Company(lndla) Pvt. Ltd., 21.76; Cesana Garden 

Developers Pvt. Ud., 19.33; Manyata Promoters Pvt. Ltd., 

22.34; HCL Technologies Ltd., 10.98; Intonnatlon Technol-

ogy Park Limited, 10.87; Kamataka Industrial Area 

Development Board (KIADB), 159.733; Intosys Technolo-

gies Limited, 25.45; Intosys Technologies limited, 123.61; 

Kamataka Biotechnology and Infonnation Technology 

Services, 37.49; Primal Projects Private limited, 10.36; 

Suzlon Infrastructure limited, 259.3262; Mangaiore SEZ 

Limited, 587.921. 

Mehll .... ht... : Serum Bio-pharma Park, 23.1793; 

EON Kharadi Infrastructure Private limited, 18; Maharuhtra 

Industrial Development Corporation, 118.13hectares; 

WIPRO Limited, 20; Maharashtra Industrial Development 

Corporation, 150; Royal Palms' (India) Pvt. Ltd., 21.8; 

Maharashtra Industrial Development Corporation, 200; 

Syntel International Private Limited, 16; The Manjrl Stud 

Farm Private Limited, 15.79; Hiranandani Builders, 

12.5891; Bajaj Auto limited, 100.26; Wokhardt Infrastruc-

ture Development limited, 107.06; Infosys Technologies 

Limited, 31.49; Maharashtra Airport Development Com-

pany Limited, 1511.51; Maharashtra Industrial Develop-

ment Corporation Limited, 223.56; K Rahela Universal Pvt. 
Ltd., 20.654; Magarpatta Township Development and 

Construction Company Ltd., 11.98; MIDC, 206; K. Raheja 

Universal Private limited, 13.07; DLF Akruti Infopark 

(Pune) Limited, 10.33; Flagship Infrastructure Private 

Limited 11.7943; Serene Properties Pvt. Ltd., 19.34. 

Madhya PradMh : Medicap8 IT Park Private limited, 

11.936; M.P. Audoyogik Kendra Vlkas Nigam(lndore) Ud., 

7.99; Quartccity India Pvt. Ltd .. 13.75; Parsvnath Developers 

limited, 30.981. 

art ... : Orissa Industrial Development Corporation, 

69.1'5. 

Punjab : Ranbaxy Laboratories Ltd., 32.374. 

RaJa.than : Mahindra World City (Jaipur) Ltd., 76.1. 

Tamil Nadu : Flextronlca Technologies (India) Private 

limited, 101.21; Tata Consultancy Services limited, 28.53, 

Syntel Intemational Private limited, 11.73; ElL Infrastruc-

ture Services Limited, 10.57; Hexaware Technologies 

limited, 11; Shriram Propertlea and Infrastructure Private 

limited, 10 hectares; Colmbatore Hitech Infrastructure Pvt. 
Ltd., 34.66; DLF Infoclty Developers (Channal) Ud., 13.29; 

State Industries Promotion Corporation of Tamil Nadu, 

189.77.1; Electronica Corporation of Tamil Nadu, 11.76; 

Electronica Corporation of Tamil Nadu, 152.66.5; 

Hacclendaa Infotech and Realtors Pvt. Ltd., 26.615; 

Cheyyar SEZ Developers Pvt. Ltd., 111.33.50; Bannari 

Technoparks Pvt Ltd., 24-05.5; Arun Exoello Infrastructure 

Pvt. Ltd., 11.09.0; Zillion Estates Pvt. Ltd., 18.80.4; Span 

Venture Pvt. Ltd., 10.49; Suzlon Infrastructure Ltd., 

104.66.40; ETA Technopark Private limited, 10.36; New 
Chennai Township Private limited, 125.002; State Indus-

tries Promotion Corporation of Tamil Nadu, 140.75.50. 

Uttar Predeah : Moser Baer India limited, 11.9; Ansal 

IT City and Parka limited, 30.41; HCL Technologies Ltd., 

16.91; OSE Infrastructure 'Limlted, 10.11753; NIIT Tech-

nologies limited, 10.2; WIPRO limited, 20.23. 

uu. ... nchIIl : Parsvnath Developers Limited, 13.5426; 

WHt Bengel: M.L. Dalmlya and Company limited, 

48.5623; Enfield Exportl limited, 28.972. 

(ITIITES - Infonnatlon Technologyllnfonnatlon 

Technology Enabled Services) 

Production of Aluminium 

548. SHRI RAMDAS ATHAWALE : Will the Minister of 

MINES be pleased to state : 

(a) the total quantity. of alumlnlum produced by 

aluminium producing unlta during each of the last three 

years till date, StateiUnlon Terrttory-wile; 
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(b) whether the step has been taken by the 

Government to Increase the production of aluminium; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

Name of the Company 

MINES (DR. T. SUBBARAMI REDDY) : (a) AI per 

information obtained from the reapectlve Companlea, the 

total quantity of aluminium produced by the primary 
aluminium producing Companlas during the last three 

years till date Is as followa:-

Production In Metric Tonnes (MT) 

2004-05 2005-06 2006-07 Aprll-October, 

2007. 

National Aluminium Company Limited (NALCO) 3,38,483 3,58,954 3,58,734 2,08,847 

Bharat Aluminium Company Limited (BALCO) 1,00,272 1,60,155 3,13,189 2,10,963 

Madras Aluminium Company Limited (MALCO) 35,649 36,718 37,652 21,917 

Hindalco Industriel limited 4,09,068 4,29,140 4,42,686 2,75,505 

Total 8,83,472 9,84,967 11,62,261 7,17,222 

'provisional figures. 

(b) and (c) The decision regarding increaae of 

aluminium production is taken by the respective 

Companies. However, as regards NALCO, a Central 

Pubile Seetor Enterprise under the administrative control 
of the Ministry of Mines, the Company is presently 

executing 2nd phase expanlion of Its Integrated 
aluminium complex. After the completion of Its expansion 

project, scheduled by end of December, 2008, the 

aluminium production capacity of NALCO would be 

augmented from the preHnt 3,45,000 MT per annum 

to 4.60,000 MT per annum. 

[English] 

Affiliation of Schools by CaSE 

549. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the CBSE has reoet-ied an, requests 

for affiliation of schools running International Baccalaure-

ate (18) courses In the country; 

(b) If 80, the detail. thereof; 

(c) whether any permlulon Is required In the 

country for running such schools; and 

(d) if so, the details and norms therefor and the 

number of schools running IB courses In various parts 

of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI) : 

(a) No, Sir. 

(b) Doe. not arlee. 

(c) and (d) There Ie no require,."""t of any permission 

from Central Government at preaent to run such 

schools. According to the Information available at the web-

lite of IB Work! SchoOl, 39 schools I" India offer IB 

programmes. 
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[Tranlststlon) 

Opening of New Kend~ Vldyalaya. 

550. SHRI SUBHASH MAHARIA: 

SHRIMATI NIVEDITA MANE : 

SHRI MANJUNATH KUNNUR :. 

SHRI MOHO. TAHIR: 

SHRI EKNATH MAHADEO GAIKWAD : 

SHRI KAILASH NATH SINGH YADAV: 

DR. KS. MANOJ : 

Will the Minlater of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) the number of new Kendrlya Vldyalayas pro-

posed to be set up during the Eleventh Plan; 

(b) the number of those V/dya/ayaa proposed to be 

set up during the academic year 2007-08 alongwlth the 

places selected for the establishment of such Kendriya 

Vidyalayas, State-wise; 

(c) whether the Govemment propoees to atart two 
Kendrlya Vidyalayas in the districts having dense popu-

lation; and 

(d) if so, the details thereof and time by when these 

will be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.M FATMI) : 

(a) The number of new Kendrlya Vldyalayaa (KVa) to be 

88t up during the Eleventh Five Year Plan depends on the 

allocation of funds under the Plan. 

(b) 63 new KVs have been made functional 

during the academic seulon 2007-08. DellI" of State-

wiae location of these KVs are given in the enclosed 

Statement. 

(c) There is no such proposal at present. 

(d) Does not arise. 

Statement 

State-wise List of 53 Kendrlya Vldyalayas (KVs) 

made Function.' since 01.04.2007 

S. Name of StateIUT S. Location where KVs 

No. No. made Functional 

2 3 4 

1. Andhra Pradesh 1. Cuddappah 

2. Khammam 

3. VljayanagafAm 

4. Warrangal 

6. West Godavari 

6. Venkataglrl 

7. Ongole 

2. Assam 8. Goalpara 

9. Golaghat 

3. Bihar 10. Ararla 

11. Ot Estate Nalands 

4. ChhaHisgarh 12. Dhamtsri 

13. Kanker 

5. Deihl 14. Sec. 12 Dwarka 

6. Gujarat 15. Panohmahal 

7. Himachal Pradesh 16. Lahaul Spill 

8. Jharkhand 17. Deoghar 

18. Garhwa 

19. Godda 

20. Jamlara 

21. Simdega 
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9. Kamataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Manipur 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Tamilnadu 
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22. Latehar 

23. Kodagu 

24. Kollam 

25. SAP 
Thi ruvananthapu ram 

26. Badwanl 

27. Sheopur 

28. Dlndorl 

29. Panna 

30. Garha 

31. Dhule 

32. Yawatmal 

33. Temenglong 

34. Ukhrul 

35. Boudh 

36. Gajapati 

37. Malkanglrl 

38. Nabrangpur 

39. Rayagada 

40. Kandhamal 

41 . RCF No. II Kapurthala 

42. Dungerpur 

43. Chmorgarh 

44. Thlruvannamalal 

45. Dharmapurl 

1 2 3 4 

46. Sivaganga 

47. Gandhlgram, Dlndlgul 

18. Trlpura 48. Dhalal 

19. unar Pradesh 

20. Weat Bengal 

49. Badaun 

SO. Matlakabarpur, Kanpur 

Dehat 

51. Dakahln Dlnajpur 

52. Birbhum 

53. NadIa (Ranaghat) 

551. SHRIMATI BHAVANA PUNDALIKRAO GAWALI : 

DR. M. JAGANNATH : 

SHRI SANJAY DHOTRE : 

SHRI JOACHIM BAXLA : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT to pleased to atate : 

(a) the number of Jawahar Nayodaya Vldyalayaa 

functioning In the country at pl'8I8nt, State and Union 

T erritory-wlae; 

(b) the number of Navodaya Vlclyalava. opened 

during the lut th.... years and during the current Vear, 

State-wise; 

(c) the number of such Vldyalavas proposed to be 

.. t up In the country, Stat.wIM; 

(d) the total amount earmarked, .. nctloned and 

spent during each of the lut th .... years, Stat.wt .. ; 

(e) the number of Vldyalayu haV\!'Q permanent 

building and computer facllttle8 and the details of such 
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. Vidyalayas functioning in temporary bulldlngl, Stat.wiH: 

and 

(f) the stepa taken by the Government to shift them 
to permanent aocommodation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRt M.A.A. 

FATMI) : (a) The State and Union Terrltory-wlse number 

of Jawahar Navodaya Vidyalayas (JNV.) functioning at 

pre8ent In the country II given In the enclosed Statement-

I. 

(b) The lI.t of JNVs made functional during the laat 

three yeara and during the current year Is given In the 

enclosed Statement-U. 

(c) The scheme of Navodaya Vldyatayas envisages 

opening one Vldyalaya In each district of the country. 50 

districts in the country (excluding Tamil Nadu) do not have 

any JNV. Out of the .. , 6 districts do not have any rural 

population, and the remaining 44 districts are spread over 

StateslUTa as follows:-

StataIUT 

Andaman and Nicobar Islands 

ASlam 

Chhattisgarh 

Deihl 

Gujarat 

Himachal Pradesh 

Jammu and Kashmir 

Karnataka 

Maharashtra 

Number of districts 

not having JNVs 

2 

2 

5 

7 

8 

2 

2 

2 

Mlzoram 5 

Nagaland 

Punjab 2 

Trtpura 

Uttar Pradesh 3 

West Bengal 3 

Total .... 
The opening of JNVa In theM oW d1atrlcla dependa on 

the viable propoaala from the StatelUT Govemmenta to 

provide temporary accommodation to run the Vldyalayas 

In the flrat few yeara, and to provide required land for 

construction of permanent building. 

(d) Fundi are not earmartled or aanctIoned State-

wi ... DetaIls of fundi relMMCI by the Ministry to Navodaya 

Vldyalaya SamItI (NV.S) and the fundi utHlZed by NVS, 

during the last three y..... la aa followl:-

(Rupeel In Crorel) 

Financial Funds Sanctioned Funds UUIlaed 

Year to NVS by NVS 

2004-05 588.86 587.22 

2005-06 721.85 730.20·· 

2006-07 818.85 828.78·· 

C··) Amount utilised over and above the aanctioned 

fundi has been met from the permitted dosing 

balance of previous year and Internal reoelpta of the 

year conoerned 

(e) .. 17 JNVI are presently functioning from perma-



435 Written Answers NOVEMBER 20, 2007 

nent buildings and 541 ;JNVs have been provided with 

computer facilities. 132 TNV; are functioning from 

temporary buildings. The State-wise list of 132 JNVs 

functioning from temporary buildings Is given in the 

enclosed Statement-III. 

(f) The concemed State/UT Governments are 

regularly being persuaded to provide suitable land to 

Navodaya Vidyalaya Samitl for construction of permanent 

buildings for Vidyalayas. 

Number of Jawahar Navodaya Vidya/ayas 

functioning in the country (StatelUT 

wise) as on 31.10.2CJ7 

Name of StatelUT 

Andaman and NIcobar 

Islands. 

Andhra Pradesh 

Arunchal Pradesh 

Assam 

Bihar 

Chandigarh 

Chhattlsgarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Goa 

Number of Functional 
JNVs 

2 

2 

22 

16 

26 

38 

16 

1 

2 

2 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jhartmand 

Kamataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Ml:fghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Slkklm 

Tripura 

Uttaranchal 

Uttar Pradesh 

Weat Bengal 

Total 

436 

2 

20 

11 

14 

22 

27 

14 

48 

31 

9 

7 

3 

10 

30 

4 

18 

32 

4 

3 

13 

67 

15 
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Stata",."M 

StIlts-wise, District wise Jawaha, Navodsys V/dyalayas made functional during the last 

thf'fHI yea,. and during current yea, as on 31.10.2007 

2004-05 2005-06 2006-07 2007-08 (As on 31.10.07) 

S. Stale No. of S. State No. of S. Slate No. of S. State No. of 

No. JNV No. JNV No. JNV No. JNV 

Meghalaya 2 1. Arunachal 1. Arunachal 3 1. Assam 2 

Pradesh Pradesh 

TGtIII 2 2. Chhan1sgarh 1 2. As .. m 4 2. Bihar 

3. Himachal 3. Bihar 2 3. Harvana 

Prade.h 

4. Madhya 2 4. Chhanlsgarh 4 4. Jharkhand 

Pradesh 

5. Orill. 5. Hervana 5. Orl .. a 

6. Mizoram 6. Jharkhand 6. Punjab 

7. Skklm 7. Madhya 7. Uttar 

Pradesh P,adelh 

B. Uttaranchal 8. Mizoram 8. Uttaranchal 

9. West Bengal 4 9. Nagaland 3 9. West Bengal 

TGtIII 13 10. Orissa 5 TotIII 10 

11. Uttar 

Pradesh 

12. West Bengal 4 

ToI8I 30 
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State-wise and District-wise Status of Jawllh., 
21. 

N.vodIIya VIdy_ya functioning at 
Bihar Bhagalpur 

r.mpofllry Sn. 22. Bihar Gopalganj 

SI.No. State Name of JNV 23. Bihar Jahanabad 

2 3 24. Bihar Khagaria 

1. Arunachal Pradesh ANJAO 25. Bihar Lakhlsaral 

2. Arunachal Pradesh East Kameng 26. Bihar Madhubanl 

3. Arunachal Pradesh East Slang 27. Bihar Patna 

4. Arunachal Pradesh Kurung Kumey 28. Bihar Aohtas 

5. Arunachal Pradesh Lower Subanalrl 29. Bihar Sheohar 

6. Arunachal Pradesh Papum Pare 30. Chattlahgarh Butar 

7. Arunachal Pradesh Tawang 31. Chattl8hgarh Dhamtan 

8. Arunachal Pradesh Ti1l 32. Chattlahgarh Janjglr(Champa) 

9. Arunachal Pradesh Upper Dlbang Valley 33. Chattlehgarh Jaehpur 

10. Arunachal Pradeah Upper Slang 34. Chattlahgarh Kanker 

11. Arunachal Pradesh Upper Sunabllrl 35. Chattlahgarh Kawardha 

12. Arunachal Pradesh Weat Kamang 36. Chattlshgarh Korlya (Balkunthpur) 

13. Assam Bakea 37. Gujrat Mehaana 

14. Aaaam Bongaigaon 38. Gulrat Panchmahal 

15. Aaaam Chlrang 39. Gujrat Vadodra 

16. Assam Dubhari 40. Haryana Ambala 

17. Assam Nagaon 41. Haryana Fatehabad 

18. Assam North Cechhar HIlla 42. Haryana Gurgaon 

19. Aaaam Udalgurl 43. Haryana Rohtak 

20. Bihar Arwal 44. Haryana Yamuna Naglr 
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45. Himachal Pradesh Klnnaur 89. Manlpur Tamenglong 

46. Hfmachal Pradesh Lahul and Spltl 70. Meghalaya Eat KhaeI HIlla 

47. Jammu and kashmir Kargll 71. Meghalaya South Garo Hills 

48. Jharkhand Dhanbad 72. Meghalaya West Garo Hilla 

49. Jharkhand Eat Stnghbhum 73. Mlzoram Champhal 

50. Jharkhand Garhwa 74. Mlzoram Salha 

51. Jharkhand Jamtara 75. Nagaland Dimapur 

52. Jharkhand Kodarma 76. Nagaland Klphlre 

53. Jharkhand Pakur n. Nagaland Mokakchung 

54. Jharkhand Palamu 78. Nagaland Mon 

55. Jharkhand SahlbganJ 79. Nagaland Peren 

56. Jharkhand Slmdega SO. Nagaland Twenaang 

57. Jharkhand West Slnghbhum 81. Nagaland Wokha 

58. Kerale Waynad 82. Nagaland Zonobuto 

59. Madhya Pradesh Badwanl 83. 0rIau Angul 

60. Madhya Pradesh Burhanpur 84. Ort ... Bargarh 

61. Madhya Pradesh Dlndorl 85. Ort ... Bhadrak 

62. Madhya Pradeltl Guna 88. 0rlIIa Boudh 

63. Madhya Pradesh Harda 87. Ort ... Oeogarh 

64. Madhya Pradesh Shahdol 88. Ort ... .·~tI 
, I. 'w: 

65. Madhya Pradesh Umartya 89. 0rI ... JagataJngpur 

66. Maharashtra Akola 90. Orl ... Jalpur 

67. Maharashtra Parbhanl 91. 0rIaaa Jharauguda 

68. Manlpur East Imphal 92. Orl ... Khordha 
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93. Orissa 

94. Orissa 

95. Orissa 

96. Orissa 

97. Orissa 

98. Punjab 

99. Rajasthan 

100. Rajasthan 

101. Slkklm 

102. Sikkim 

103. Slkklm 

104. Uttar Pradesh 

105. Uttar Pradesh 

106. Uttar Prade8h 

107. Uttar Pradesh 

108. Uttar Pradesh 

109. Uttar Pradesh 

110. Uttar Pradesh 

111. Uttar Pradesh 

112. Uttar Pradesh 

113. Uttaranchal 

114. Uttaranchal 

115. Uttaranchal 

116. Uttaranchal 
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Malkanglrl 

Nabarangpur 

Navagarh 

Rayagada 

Sonepur 

Amrltsar 

Hanumangarh 

Karaull 

East Slkklm 

North Slkklm 

South SlkkIm 

Ambedkar Nagar 

Auralya 

Balrampur 

Gaziabad 

Ghazlpur 

Hamlrpur 

J.P. Nagar 

Saharanpur 

Sonbhadra 

Bage.hwar 

Dehradun 

Nainltal 

Pauri Gamwal 

2 3 

117. Uttaranchal Pithoragarh 

118. Wat Bengal 24 North Parganu 

119. West Bengal Bankura 

120. West Bengal Blrbhum 

121. West Bengal Burdwan 

122. We.t Bengal Couch Bihar 

123. West Bengal Oarj .. llng 

124. Weal Bengal Hawrah 

125. West Bengal Hooth" 

126. West Bengal Jalpalgurl 

127. We.t Bengal Murahidabad 

128. We.t Bengal Nadia 

129. Weal Bengal Purab Mldnapur 

130. Wett Bengal Purlia 

131. We.t Bengal Uttar Dlnajpur 

132. Weat Bengal West Mldnapur 

(English) 

Mil .... of MobIle Phonee by Terrortate 

552. SHRI ASADUOOIN OWAISI : 

PROF. RASA SINGH RAWAT : 

SHRI KIREN RIJIJU : 

SHRI OHARMENORA PRADHAN : 

SHRI MILINO OEORA : 

Will the Minister of HOME AFFAIRS be pleased to 
atete : 

<a) whether In view of the recent bomb blaata 
triggered by mobile phonea In lOme patta of the country 
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including Hyderabad and Ajmer, a high level meeting to 

dlacuss the issue has been called; 

(b) If so, the details thereof and the main 

discussion held in this regard; 

(c) the agencies which aUended the meeting; 

(d) whether the Govemmenthas asked Telecom-

munication Regulatory Authority of India (TRAI) to come out 

with a fresh set of rules to be adhered by mobile .ervlce 

providers; 

(e) if so, the details thereof and the strategy chalked 

out by the Govemment to ensure that mobile connectlona 

are not misused for terrorist activities; 

(f) the details of 1018 of lives and property due to 

suoh blasts during the last three years till date, State and 

Union Territory-wise; and 

(g) the action takenlpropoeed to be taken by the 

Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl) : (a) to 

(c) Meetings at high levels are regularly held In the Mlo 

Home Affairs to review and discu .. the security situation 

in the country, progress in Investigation and proaecutlon 
of terrorist cases etc. Such meeting. are aHended by the 

representatives of the security and Intelligence agencle. 

of the State. and the Centre. 

(d) and (e) No, Sir. However, the licence agreement 

inter-alia lays down that the Ilcenaeaf .. rvIce provider shall 
ensure adequate verification of each and every customer 

before enrolling him as a .ubscriber. 

(f) As per available Information, 9 persons were 

killed and 58 others were injured In the blast at Mecca 
MasJld in Hyderabad and 3 person. were kliled and 14 

injured In the blast at the Oargah of Ajmer Sharif. 

(g) The Government remains fully committed to 

combating the menace of terrortam. The policy of the 

Govemment is to counter the challenge posed by terrortam 

by way of a multi-pronged strategy. In pursuance of this 

strategy, the Government has taken various meaaurea on 
political, legal, aecurtty and development fronts. The 

Govemment Is willing to talk to all thoH groups who agree 

to abjure violence and surrender anna within the 
framewort( of the Indian Constitution. The Unlawful 

Activities (Prevention) Act, 1967 as amended in September, 

2004 has the necessary provislo.,. to deal with various 

aspects of terrorism. On the security front, the counter 

terrorism measures Include effective border management 

to check Infiltration 8Crosa the borders, deployment of 

Central Forces to aid the State Police Forces In areas 

prone to terrorist violence, heightened vigil and I8CUrtty 

arrangements In vulnerable are.. and around vital 

Installations, strengthening of IntelligenCe gathering and 

sharing capabilities, particularly at the cutting edge level, 

augmentation and modemlzatlon of police forces and 

raising of India Reserve BaHalions, ensuring Improved 

technology, weaponry and equipment with the Central and 

State Police Forces and steps taken to achieve bilateral 

and multi-lat .... 1 cooperation to deal wIIh the global 

imperative. of terrorl.m. 

Private InVHtment In Technlcel end 
HIg ..... Educetlon 

653. SHRI ANANDRAO. WITHOBA. AOSUL : Will the 

Mini8ter of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the details of the Investment mede In the field 

of t.ahnlcal and higher educetIon In the oountry during the 

last three years; 

(b) whether the Government proposes to allow 

private Investment In thl. l8Ctor; 

(c) If 80, the cletalle thereof; 

(d) the stepa taken by the Government for 

privatization of educatIOn In the country; and 

(e) the time by when the Government Is Hkely to 

finalize auch Inv .. tmant? 
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THE MINISTER OF .STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (e) The detalia of the Inveatment 

made by this Ministry In the field of technical and higher 

education in the country during the laat three yearl ·is as 

follows:-

Rs. In Crores 

Sector/year 2004·05 2005·06 2006·07 

Higher Education 810.65 843.57 1346.52 

Technical Education 615.74 711.18 863.15 

Total 1426.39 1554.75 2209.67 

Private participation In this aector already exista. The 

All India Council for Technical Education (AICTE) accords 

approval for starting of new technical Inatltutlons, rnoet of 

which are established by Private TrultslSocIetiea. 

BIPPA with Ethiopia and Moamblque 

554. SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the countrl.. with whom India had a1gned 

Bilateral Invaltment Promotion and Protection Agreement 

(BIPPA) so far; 

(b) whether the Government has aIgned a Bilateral 

investment Promotion and Protection Agrwment (BIPPA) 

with Ethiopia and Mozambique; 

(c) If so, the details thereof, and 

(d) the extent to which trade with these countries 

is likely to Increase after the ImpiementaUon of the said 

agreement? 

THE MINISTER OF STATE IN THE DEPARTMENT C?F 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANt KUMAR) : 

(a) India has signed Bilateral Inveltment Promotion and 

Protection Ag .... ment with 87 countrle. ttH 16th November 
2007. The list of countrl.. with which India has signed 

BIPPA and the date of algning of these Agreementa are 

given In the enclosed Statement. 

(b) and (c) Government of India has signed Bilateral 

Investment Promotion and protection Agreement (BIPPA) 

with Ethiopia on the 5th July 2007. No Bilateral Investment 

Promotion and Protection Agreement have been a!gned 

with Mozambique. 

(d) Bilateral Inveltment Promotion and Protection 

Agreement (BIPPA) do not cover trade mattera. BIPPA are 

Intended to provide a common platform for protecting 

Inveatment nows between India and the country with 

which, the Agreement has been algned by the Govemment 

of India. Thil reaulta In Increue In comfort level of the 

Inveatora from either country resulting In increased now 

of funds for Inveatmenta. 

......... t 

SI. Country oate of lignlng of Bilateral 

No. Investment Promotion and 

Protection Agreementa 

2 3 

1. United Kingdom 14th March 1994 

2. Ruaaian Federation 23rd December 1994 

3. Germany 10th July 1995 

4. Maiayaia 3rd August 1995 

5. Denmark 6th September 1995 

6. Turkmenistan 20th September 1995 

7. Nethertands 6th November 1995 

8. Ita¥ :' 23rd November 1995 

9. TaJlklatan 13th December 1995 

10. Israel 29th JanuarY, 1996 
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11. South Korea 26th February 1. 34.Argendna 20th Auguat 1999 

12. Poland 7th October 1998 35. Austria 8th November 1899 

13. Czech. Republic 11 th OCtober 1. 38. PhtHpplne, 28th January 2000 

14. Kazakh,tan 9th December 1996 37. Portugal 28th June 2000 

15. Sri Lanka 22nd January 1987 38. Sweden 4th July 2000 

16. Vietnam 8th March 1997 39 Thailand 101h July 2000 

17. Oman 2nd April 1997 40. Lao PDA 9th November 2000 

18. Swltzeriand 4th April 1997 41. Mongolia 3rd January 2001 

19. Egypt 9th April 1997 42. Croatia 4th May 2001 

20. Kyrgyz Republic 16th May 1997, 43. Kuwait 27th November 2001 

21. France 2nd September 1987 
44. Ukraine 1,t December 2001 

22. Spain 30th September 1997 
45. Cyprue 9th April 2002 

23. Belgium 31" October 1997 
48. Ghana 6Ih Auguet 2002 

24. Romania 17th November 1997 
30th 0ctGber 2002 47. Yemen 

25. Mauritius 4th September 1998 
48. Finland 7th November 2002 

28. Turt<ey 17th September 1998 
27th November 2002 49. BelaN. 

27. Bulgaria 28th October 1998 
50. Taiwan' 17th October 2002 

Protocol signed on 12th 
3111 January 2003 

Sepember 2007 51. YugoeIavia 

28. Morocco 13th FebNary 1999 52. Djibouti 19th May 2003 

29. Indone.la 10th February 1999 53. Armenia 23rd May 2003 

30. Zimbabwe 10th February 1999 54. Sudan 22nd October 2003 

31. Australia 28th February 1899 55. Hungary 3rd November 2003 

32. Qatar 7th April 1999 58. Bahrain 13th January 2004, 

33. Uzbekistan 18th May 1. 57. Saudi Afm)Ia 25th 'January 2006 
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58. Bosnia and 

Herzegovina 

59. Slovak Republic 

60. China 

61. Jordan 

62. Trinidad and Tobago 

63. Hellenic Republic 

(Greece) 

64. Mexico 

65. Libya 

66. Iceland 

67. Ethiopia 

3 

12th September 2008 

25th September 2008 

21st Novermber 2008 

1st DeCember 2006 

12th March 2007 

2'3th April 2007 

21st May 2007 

28th May 2007 

29th June 2007 

5th July 2007 

,. An Unilateral Declaration Issued by Govemment or India 

to give effect to the Agreement signed betwe.n India-

Taipei Aao., Taipei and Taipei Economic and Cultural 

Center, New Deihl. 

555 SHRI G. KARUNAKARA REDDY : WID the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state : 

(a) the number of news and entertainment chan-

nels telecasting their programmes In the country tepa-

rately, State-wise; 

(b) the number of channeta operated under IncIM 

ownership and foreign partnership uparately, State-
wise; 

(c) whether the Government II contemplating any 
legal ... up for regulation of such channels; 

(d) If 80, the detalla thereof; 

(e) the time by when such regulation Is likely to be 

framed; and 

(f) If not, the reuona theNfor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIYA RANJAN DASMUNSI) : (a) As on 15.11.2007, the 
MInIatry has permitted 149 neon and current affairs TV 

channeIa and 108 norHl8W8 and current affairs TV 

chan"'" to uplink from India. Five (5) TV channeIa, 

upIInked from abroad, have a180 been permitted to 

downlink In India. In addition to thIa, 52 TV channela, 
upIInked from abroad, have been provtllonally permitted 
to downHnk In India. The perml88lona are for operation 

on an ail-india bull and are not State-wise. 

(b) Out of the totai 255 channall permitted to uplink 
from India, 123 channels have Indian ownership whereu 

132 have varying oomponenta of foreign equity In the 

pa"" company. Out of the total 57 TV chan"... upIInked 
from abroad and permitted to -doWnlInk In India, 2 TV 

channell have Indian equity whet'H8 the remaining 55 TV 

channeIa have foreign equity. 

(c) to (f) The Mlnlltry II considering the propoaed draft 

of the Broadcuting Servicel Regulation Bill. The said Bill 
II stili at drafting ltage and Is under conaultatlon with 

StatellUTs and other ltakeholders. No time frame can be 
given for finalization of the said BlH .. conauftation la an 

on-goIng prooeea. 

558. &HAl ADHALRAO PATIL SHIVAJIRAO : Will the 

MIn .... r of HUMAN RESOURCE DEVELOPMENT be 
pIeaMd to ltate : 

(a) Whether many Statn are demanding IhlftJng of 
~1Ion from the Concurrent Ust to the Stele UsI of the 
ConatItutIon of India; 

(b) If 80, the detallI thereof; and 

(0) the reaponu of the Union Government thaNon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HtJMAN RESOUROE DEVELOPMf:NT (SHRIMATI D. 
PURANDESWARI) :'(a) No, Sir. 

. (b) a~ (c) Does not arIH. 

557. SHRI BADIGA RAMAKRISHNA: Will the Minlller 
of MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state : 

(a) the alma and obj8ctivea of Wotklhed Scheme 
for Khadl weave,. and arlilana; 

(b) the date on which It wu launched; 

(c) the detalla of beneftclarlea under the ICheme 

during each of the laat three years, State .net Unton 

Territory-wi .. ; 

(d) whether a almllar scheme la also Implemented 
by the Ministry of Textiles; and 

(e) If ao, the manner In which bentflta, would be 
given to the beneficiaries under both the achemea? 

THE MINISTER OF MICRO, SMAll AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD) : (a) The 
Govemment (in the Mlnletry of Micro, SmaU and MedIum 
Enterprlaea) hu, In consultation with Khadl and VIllage 
Indultrlea Commllalon (KVIC), drafted "Wolbhed Scheme 
for Khactt ArtIsans" for conatruction of wolbheda for the 

splnna,. and weavers In the khadI HCIOr. The maln 
objectIv .. of this echeme In providing fJnanotal ......... 
for conltructlng worbheda for !chad! artl8anl, are to: 

(I) provide better ambience by providing a better 

wortcplace to enable them to carry; out their 
spinning and weaving work ~, and to 

(II) provide more apace for housing their ImpIe-
menta and storing accnaoriea, yam; cloth, etc. 

Thia proposal for the Workahed 8Cheme tOr the khadl 
artiaaAs ia In Ita conceptual Itag8 and Is expected to be 
a Central Sector Scheme. 

(b) The ptOp088I for formulation of thtI scheme Is 
da In conceptual stage and Ie yet to be appralled by 

the Planning ComrniaaIon and other organizational 

Mlniltrtel . 

(c) Do8I not arlaa. 

(d) The MinIIIry of TeXIIIH(OffIoe of the Develop-

ment CommIIIIonertor HandloOml) hu propoaed to 

Implement the Integrated Handloom Development ~me 

(IHDS) during XI Plan of which the Worklhed Scheme wlU 

be one of the oornponentI. The IHDS II yet to be approved. 

(e) Under the propoHd worklhed scheme for 
khadI weave,. and arttaana, financial Uliatance of upto 

RI. 25,0001- (1UbIidy) or 75% of the COlt, whichever Ie 
lela, baa been propoaed to be provided for the 
conItructiPn of workahed having about 20 aquare mete,. 
apace per unit. It II propoaed to cover 3a.OOO khadi 
artllana during the XI Plan period at • total COlt o' A..iS 
orora. 

Under the Workahed ICheme component of the IHDS 
to be Implemented by the Mlnlatry of Textllea, the weaYeFI 
wIIhtn and ouIIIde the clulters will be covered. For 
conItruction of Workahed of 20 aquare metrea financial 
UIIetanae of RI.25,0001- Ie eICPected to be provtded to 

the weavera from below poverty line category and tor other 
weavers ualItanoe Ie expected to be only 75~ of 
As. 25,0001- I.e. RI. 18,7501·. 

658. PROF. MAHAOEORAO SHIWANKAR : 
'. . 

SHRI P.C. THOMAS ; , 
PROF. M. RAMAOASS : 

Will the Mlnlater of COMMERCE AND INDUSTRY be 
plfuedtoltat8: 

(a) whether the MlPPIy of cement In the country has 
been affected and the pricel have gone up recently; 

(b) If 10, the Inc,.. .. in prices of oement ntglltered 
during the .... one year, monIh-wIM; 
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(c) the Impact thereof on the oonItNcIIon InduItry; 

(d) whether the Builders AIIoctation of India hu 
protested by announcing stoppage of conatrucIIon ecIIvIty 
in the country against unfair bualneaa practlcea by cement 
manufacturers; 

(e) If eo. the action takenlpropoMd 10 be .. en by 
the Goyemment against the cement manuf.ctur.rs; Met 

(f) the steps taken by the Govemment to bring 
down the pr1ce8 of· cement? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) and (b) The production and deepatchea of cemenl have 

been increasing every year. As per the Cement Manufac-
turers' Association. the total production Of cement waa 
127.57 mtllion tonnes. 141.81 mtilion ton".. and 155.88 

mtllion tonnes In 2004-06. 2005-08 and 2008-07 respec-
tively. The ,verage price of cement hulncrHHd from Ri. 
158 per bag in December. 2005 to Re. 231 per bag In 

October. 2007 due to demand-supply mlematch. The 
details of month-wise price8 are given In the encIoMd 

Statement. 

(c) Any inc ...... In the co.ta of Inputs like cement. 
ateel etc. will have a ooneequentlal Impact. on the 
construction Industry. 

(d) and (e) The Builders' AaIocIation of India have 

represented against alleged cartelIZatIon by the cement 
manufacturers. The MonopoIIe8 and Reatrtcttve TI1Ide 

PracticeS Commi88ion (MRTPC~ a quul-Judiclal body. 18 
already seized of the matter. 

(f) The Government have taken a number of 

measures 10 increase the supply of cement In the market 
to cater to increaled demand. TheM Include facIItaIIng 
import by reducing the Import duty on cement to ' •• 
removal of countervailing duty and apecIaI IIddIIkJftaI 
custom duty. etc. Further. MMtC Ud. a Government of India 
enterprtae and TANCEM. a State GowmrnenI ."....,... 
of Tamil Nadu have been given a apecIaI dIIpenMtion to 

l..,n cement under the proYIIIon8 of CefnInI .(Quailly 

ConIrot) Order, 2003 to enable avau.bllty of atgnlflcant 

quanUIIM of Imported cement In the rnarbt. WIth ttw .. 
meuu ..... the prtcee of cement have ....,.llzed to a large 
extent ahowIng an IncrNM of onty 2.87% between March 
and October. 2007. 

1 2 

2005 December 

2008 January 

February 

AprIl 

June 

JIiIy 

August 

November 

December 

2007 January 

Flbruary· 

Average Inc,... In Percentage 

Prtce In Prtce IInce Incnue In 

Re. per December prlae IInce 
beg 

3 

158 

183 

175 

188 

199 

200 

201 

201 

201 

202 

206 

208 

209 

209 

212 

225 

5 

17 

31 

41 

42 

43 

43 

43 

44 

47 

50 

51 

61 

87 

Deoember 
2005 

5 

3.2% 

10.8% 

18.8% 

26.9% 

28.8% 

27.2% 

27.2% 

27.2% 

27.8% 

28.7% 

31.8% 

32.3% 

32.3% 

34.2% 

42.4% 
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2 3 4 

April 226 88 

May 226 68 

June 227 88 

July 228 71 

August 231 73 

September 231 73 

October 231 73 

....... up of Cenn for a.on..a. .... 
.nvtron ....... _.1IMIIt 

5 

43.0% 

43.0% 

43.7% 

44.9% 

46.2% 

46.2% 

46.2'% 

559. SHRI P.C.THOMAS: WHI the Mlnilterof HUMAN 
RESOURCE DEVELOPMENT be plMHd to Ita. : 

(a) whether the Government has any plan to ... up 
a Centre for Geomatlc and EnvlfOM18nt Management; 

(b) If so, the detail. t~ 

(e) whether the Government has made I propoeal 
In thl. regard for Joint venture with Centre', participation; 
and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN AESOUROE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) There Is no propoul under 
consideration of the MlMtry It preeent to HI Up a Centre 
for GeomatIc and Environment Management. 

(b) to (d) Does not arise. 

(T,.ne/ation) 

Children with .......... 

580. SHRI MAHAVIR BHAGORA: WIll the Minister of 
HUMAN RESOUROE DEVELOPMENT be pIeued to 

state: 

(a) whether onty 84 per cent of the children 
identified .. Children with SpecIal NMdI (CWSN) have 

been enrolled under Sarva ShIkIha Abhlyan; 

(b) If 10, the reuona therefor; 

(e) whether MY rneuurM have been taken by the 

Slate Govemmenta to Incnue the enrolment of IUCh 

ohIIdren; 

(d) If 10, the detaIIa thereof; 

(e) whether MY additional package hal been 
p...,ared for thou . States lagging behind In enrolment of 

(f) If 10, the details thereof; and 

(g) If not, the reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHAI M.A.A. 

FATMI): (a) to (g) 80 ..... '" of the identified Children WIth 
SpecIal NMdI(OWSN) have been covered under Sarvl 

ShIkIha Abhlyan In rlgular 1ChooII, Education Guarant .. 

SchemeIAitemative and Innovative Education Centres and 
Home-bued Education upto ~, 2007. CepacIty 

building of Sta ... has been undertaken to equip them to 
handle IntefY8ntlonl for children with specllI nHdI under 

SSA. 

(EngIWt) 

581. SHRI S.K. KHARVENTHAN : Will the Mlnieter of 
HOME AFFAIRS be pIeaMd to state : 

(a) whether the Government has formulated any 

national poIicy/lCheme for the benefits of freedom fighters; 

(b) If 10, the dItaMs 1heNof; 

(e) the time by when the new policy II likely to be 
Implemented, Met 

(d) If not, the reuonI therefore? 
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THE MINISTER OF STATE FOR THE MINISTRY OF 
HOME AFFAIAS (SHAI MANIKRAO HOOL YA GAVIT): (a) and 
(b) Yel, Sir. The Gov.mment had introduced a .ehe'" 
known al 'Ex-Andaman Political Prisoners Scheme· in 

1969 under which penalon wu IInctioned to auch 
freedom fighters who had suffered Imprisonment In the 
Celullar Jail. Port Blair (Andman Islanda) for a minimum 

period of five years. In 1872. on the ooculon of 26th 
Anniversary of India's Independence. a regular 'FrMdom 
Fighters Pension Sch.m.· wal introduced covering all 
categories of freedom fight.rs. This Scheme WII 
liberalized and re-named as 'Swatantrata Salnlk Samman 
Penlion Scheme, 1980'. Th. IIIIent f.aturel of the 
Scheme are giv.n in the .neloled Stat.ment. 

(c) and (d) Do not arise. 

I. Eligibility for g ... nt of Sam .... n Penalon 

The following categories of freedom fight... are 
.ligibl. for Samman P.nelon. 

S. 
No. 

(a) A person who had luff.red a minimum 
Imprisonment of 6 months in connection· with 
the Freedom Struggl., (three monthl in the caie 
of women and sCl8T freedom flgl'It .... ). 

(b) A person who remained unde~QUIV;i for abc 
months or more. 

(c) A person who WII Int.mad In his home or 
ext.mad from his district for six months or more. 

Category 

2 

i. (a) Ex-Andaman political priaonerl 

(b) Freedom ftghtera who suff.red outaIde 
British India (other than Indian National 
Army) 

(d) A person whose property was confllcated or 
attached and sold due to participation In the 
National Freedom Struggle. 

(e) A person who wu permanently Incapacitated 

during firing or lathl charge. 

(f) A person who Joet his Govemment job (CentraV 
State Govemment. Including job In local bodies) 
and thue WII deprived of meanl of Ilv.llhood 

for participation In the National Freedom 
Struggle. 

(g) A peraon who WII awarded the punishment of 

10 strok.. of canlngnlogglng/whlpplng. 

2. If the Freedom FIg .... r covered by any of . the above 
categories II not alive •. then any one eligible dependent 
viz. the wIdowlwldower, unmarried and unemployed 

daught.,., mother and father sha" be eligible for the 
dependerft family ·penalon. 

3. Any one dependent of a martyr I .•. person who died 

or wei killed In action or In detention or Wal awarded 
capital punishment. while participating In the National 
Freedom Struggle Including Indian National Army (INA) or 
ex-MIlitary PtI'lOn who diad while fighting against the 
British win also be, .llg/blafor Samman Ptmaion. 

L Rate of P ... alon 

The current rate of pension and deerna.. relief 
payable . per month to vanous categoriea. of freedom 
fight.,. . end their .Iigible dependenta are given below: 

BuIc PensIon . Deamea RelIef 
(As.) (currently 68% at the 

basle pension) (As.) 

3 4 

7,330/- 4,9841-

6,8301- 4,6441-
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2 3 of 

Ii. Other freedom fighters (including Indian 8,3301- 4.3041-
National Anny) 

iii. WidowJwldower of above categorIeIof Entitlement ..",. a of Entillement .. me a. of 
freedom fighters rupectIve __ led rapectlve deceased 

frMdom fIgtder frMdom tlghtar 

Iv. Unmarrtad and unemployed daughters 1,500/- each 1,020/- each 
(upto three) 

It Mother and father 1,000(- -=tt 8801- MCh 

.. Other Fecll ..... fraadom flghtera ara allo entitled to the following 

faclllaM: 
(I) Free railway p ... (1. CIuIIAC 2nd Clul 

Sleeper) for freedom fighter and widow aJong 

with a companion for lite; 

(II) fr .. medical facllltIn In all Centl'lll Government 
hoIpltall and In hoIpItaII run by Public Sector 

Undertaklnga under the control of the Bureau of 
Public Entarprise" Central Govamment Health 

Scheme faoilltia. have allO been axtended to 

freedom fighters and thalr depandentl; 

(III) telephone connection, .ubject to feulbillty, 

without lnetallation chargaa, and on payment of 
only half the rental; 

(Iv) genal'lll pool I'88ldent1al accommodation (within 

the ovel'llil 5% dIIcrationary quota) to frMdom 

fighters living In Deihl; 

(v) wIdowlwidower of the freedom fighter II pannlt-

ted to retain the accommodation for a period of 
.Ix month. after the death of the freedom fighter; 
and 

(vi) accommodation In the Freedom Fighters' Home 
Ht up at New DeIhl for fraadom fighters who 

have no one to look aftar them. 

(vii) In addition to the above facUltlea, ex-Anc:Iaman 

(a) fraa voyage facMy for frHdom fighter and 

widow, to villi Andaman end Nicobar Ialanell, 

once a year, along with a ~; and 

(b) frae air travel facility for fraadom fighter, to vIIIt 

Andaman and NIoobar lalandl, once a year, 
along with a companion. 

(viiI) All major facilltift provided to fraadom fighters 
era aIIo extended to thalr wIdowaIwtdowers. 

(Tl'aMMtJonj 

~. SHRI SUBHASH 8URESHCHANDRA 

DESHMUKH : Will the MtnIater of INFORMATION AND 

BROADCASTING be plaaMd to IlIte : 

(a) whether the Government propoan to comput· 
erIIa All India RadIo Stationl (Akuhvanl Kendra) for 

batter broadcaating of progl'llmmaa; 

(b) If 10, the datalll of a.tlmated coat likely to be 

Incunwd on each Station; and 

(c) the time by when the final deciIIon I. likely to 

be taken In thII regard? 
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIVA RANJAN DASMUNSI) : (a) Vee, SIr. 

(b) and (e) The details are under tlnallaatlon In the 11th 

Five Vear Plan document. 

MlnorHy. Cell 

563. SHRI RAMDAS ATHAWALE : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether any "Minority Cell" hu been conatituted 
for hearing the complaints of the mIno.r.JtJea, relating to law 

and order and security i .. un; 

(b) If 80, the date on which It wu constituted; 

and 

. (e) the number of complaints received by the 

Minority Cell aa on date and their redrell8l elnce Ita 
constitution? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(e) This Mlnlatry receives complalntllreporta relating to law 

and order and eecurity 1 .. U88 affectfng the m1nor1t1e1 from 
time to time. SInoe law arid order Is a State IUbject under 

the Constltutton, the8e complaints/reports are refe~ to 

the State GovemmentliUnion Territory Administrations for 

taking appropriate action as per law. Suitable advlaorieal 

directions to initiate ateps for the maintenance of peace 

and harmony and protectton of mtnortlles are aIeo Iuued 
whenever considered nec8MIlry. 

Modemaldon of CoIr Incluatry 

564. SHRI KiSHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : 

Will the Mlnlater of MICRO, SMALL AND MEDIUM 

ENTERPRISES be pleaNd to state : 

(a) whether the Government prope.s. to modemIae 

and upgrade the technology In the colr Induatry In the 11 th 

Plan period; 

(b) If 80, the details thereof; 

(c) the manner in which coIr IndUltry Is likely to get 
funds for euch technology upgradatlona; 

(d) whether modernlaatrion of coir industry is likely 

to inc,. ... ernpJoyment opportunities in the country; and 

(e) If 80, the details thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b) A 

new Central Sector Scheme· 'Rejuvenation, Modernisation 

and Technology Up gradation of the Coir Industry' Is 
proposed to be introduced during 11th Plan with a budget 

outlay of Rs. 99.00 erore. The ICheme envisages financial 

aaelstance to the coIr yam spinners and tlnylhouaehold 

units engaged in the weaving and production of value 

added prodocta for the domestic and export market in a. 
phased manner. 

(e) The total outlay of the ICheme is tentatively 

being proposed at As. 243 cro,. u per details given 

below:-

(i) Grant from Government of india Rs. 99 ero,. 

(II) Term Loan from financial InatItutIons As. 132 

erore 

(HI) . Benellclary . oontrJbUtlon As. 12 erore 

The ratio of outlay of proposed scheme is detelled 
below:-

Category Inv .. tment '" Tenn Loan % Grant '" 

Spinning 5% 55% 40% 

TlnylHOUMhoId 5% 55% 40% 

(d) and (e) The echeme proposes to pover around 

80800 beneficiaries durtng the XI Plan, out of which 38,800 
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are expected to be new employment. The ICheme la under 

active consideration of Govemment. 

(Translation) 

Right to EduCIItIon 

565. SHRI SUBHASH MAHARIA : 

SHRI S. AJAYA KUMAR: 

SHRI EKNATH MAHADEO GAIKWAD: 

SHRI KAILASH NATH SINGH Y AOAV : 

SHRI DEVIDAS PINGLE : 

SHRI MOHO. TAHIR: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to atate : 

(a) whether the Govemment proposea to revtae the 

draft Bill on R!ght to Education; 

(b) If so, the detail. thereof; 

(c) whether some States have rejected the 

Govemment's auggestlon to draw up their own law In thl. 

regard; 

(d) If so, the reasons therefor;. 

(e) whether the directive prtnclple of 'Right to 

Education' enshrined In our Conltltutlon h81 been 

fulfilled; 

(f) If not, the reaaonl therefor; and 

(g) the ItepS taken to provide free and compulsory 

education to children? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMEtfT' (SHRI MAA. FATMt) : 

(a) to (g) In pu~ of Article 21 A of the Constitution, 

WhIch makes education a Fundamental RIght for chItdren 
in the age group of 6-14 years by providing that "the sr.. 
ahall provide free and compu18ory edUClltJon to all children 

of the age of a;x to fourteen yealS In such manner lIB the 

Stat. may, by law, determl"." , a draft Model Right to 
Education Bill W88 formulated and circulated 81 frame-

work to the StatHlUTa with a view to a .. k their comments 

thereon. The main objections raised by the States and ura 

relate to: 

1. Proposal regarding replacement of the Central 

LegiIIation by a Model Bill for State Legialation. 

2. Unkage of SSA funding with StatelUT enactment 

of Model Right to Education Bin or modification 

of exllting StateIUT Acta. 

3. Making elementary education ftrat charge on 

revenuea of each State Govemment, next only 

to law and order. 

4. Financial liability for free and compulsory 

education to be borne by the StateelUTl. 

In view of the objectlonl raised and atrong reserva-
tiona expreaeed by vartoua Stat.alUTa, the meeting of the 

High Level Group (HLG) comprising Miniater of Human 

ReIouroa Development, Finance Mlnl,ter, Deputy Chair-

man, Planning Commlulon and Chairman of the Prime 

Mlniste", Eoonomlc AdvIsory Council wu held on 6th 
November, 2007 to examine the laauea Involved and 

acM .. the Government on how best to take the maner 

forward with a view to fulfill the commitment of the 

Govemment to facilitate the enactment of an appropriate 
Law that would enable the realization of making education 

a Fundamental Right 81 required by the Constitution. The 
objectIvM of universalization of elementary education are 

being addreaaed through the Serve ShlkIha AbhIyan 
programme. The Central Govemment hal in the lut three y..... IlgnlflcanUy enhanced the budgetary allocatlona to 

State Govemmenll aa part of Ita commitment towards 

universalization of elementary education. 

[English} 

EatI....e.d Gold ReMrvee In the Country 

588. SHRf ASADUDDIN OWAlSI : 

SHRI EKNATH MAHAOEO GAIKWAD : 

Will the Mlnl,ter of MINES be pIeued to alate : 
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(a) the estimaled gold ,eeerv .. In the country at 

present, State and Union Territory-wi .. ; 

(b) the total annual production and the domntlc 
demand during each of the last three yeal'l till date, 

separately, State and Union Territory-wise; 

(c) whether some States, which are believed to 

have gold reserves but could not tap them; 

(d) if so, the details and reasons therefor; and 

(e) the steps taken by the Gowmment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDV): (a) A8 per Nallonal 

Mineral Inventory prepared by Indian Bureau of Mines, as 

on 1.4.2005, the total reserves of gold ore(Primary) are 

estimated at 19.25 million tonnes. State-wise details are 
as under: 

(In million tonnes) 

State T Olaf I'8I8rves 

AndhraPradeah 1.54 

Jharkhand 0.09 

Kamataka 17.82 

(b) The total annual production of gold during the 
I •• t three years i. as under: 

(In tonne.) 

State 20a..-05 2005-06 2006-07 

Kamataka 3.501 2.846 2.336 

Jharkhand 0.025 0.201 0.154 

Gujerat (a. by product) 5.154 6.710 10.335 

Total 8.680 9.757 12.825 

The domestic consumption of gold during 2004-05, 
2005-06 and 2006-07 has been 791.136 tonna, 733.103 

tonne. and 725.888 tonnee re8p8CtIve/y. 

(c) to (e) The production of gold dependa on mining 

which would commence only after detailed exploration 
actIvitle. are completed. MIning for gold • undertaken In 

Jharkhand and Kamataka. Since 1.4.2004 till 31.3.2007, 

Central Government'. approval has been conveyed for 

grant of 2 mining 188881 and 3 proapecting Iicenoea for 

gold and datal. are available at the webalte of Ministry 

of Minea(httD:llmlnes.nlc.!n). 

.... on Export of Iron Ore 

587. SHRI ANANDRAO VITHOBA AOSUL : 

SHRI BHUVANESHWAR PRASAD MEHTA: 

SHRI ANANTA NAY AK : 

Will the Mlnl.ter of COMMERCE AND INDUSTRY be 
pleased to .tate : 

(a> whether there • any propoul to ban the export 
of Iron ore, 

(b) If not, the reuons therefor; 

(e> the quanUty of Iron ore exported and foreign 

exchange earned therefrom during each of the lut three 
yeal'l, country-wise; 

(d) the reuon. for exporting high quality Iron ore 
despite Ita heavy demand in the country; 

(e) the total requirement of Iron ore In the country 

during each of the last three years Including future 

target; 

(f) whether the Government propoua to recon-
sider the Iron ore export policy to protect the inte,..t of 
Iron ore exporters and domeItIc users; 

(g) If so, the details thereof; and 

(h) If not, the steps taken/proposed to be taken toy 
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the Gov.mment In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAiRAM RAMESH) : (.) and (b) No, Sir, Producllon 

of Iron ore I. In excess of CUrr8nt domestic demand. The 

surplul Iron 0 ... fines. produced during mining as well as 

Ilzlng .nd callbr.tlng of lumpy ore Is being evacuated 

through exports as th.... 18 leas demand for It from the 

domestic steel Industry. 

(c) St.tement IndIoaUng quantity of Iron ore exported 
and foreign exchange •• rned. therefrom during each of 

the lut th.... YNII, country-wi.. II encIoeed. 

(d) .s per av.llable Information, Indl. has aufflclent 

re8OUf08l of Iron 0 .... As an 1.4.2005 theM I'HOUfOeI are 

8Itimated at 25.25 billion tonnM, con.1attng of 14.63 

bHllon tannes of Haematlte and 10.619 bRIlon tonne. of 

Magnetite, .nd they .... continuing to Inc....... The 
production of Iron ore In India f.r exceeda the demand 

of the domeatlc atHl Induatrles and aurplus Iron ore is 

exported. 

(e) The demand of iron ore In the country during 

the last th.... yea,. waa aa under:-

(Quantity In MIllion Tonnee) 

Veer Domestic Demand 

2004-05 64.00 

200S-06 (Prov.) 58.00 

2008-07 (Prov.) NA 

As per the National Steel Policy, 2005, the demand 
of Iron ore In Incia by 2019·20 would be 190 million tOMel 

for meeting the steel production target of 110-miliion 

tonnea. Ministry of Steel undertook a study on the subject 
of "Revlaltlng the atrateglc goala .. t In the National Steel 

Policy. 2005°. A.a per the .tudy against the likely capacity 

build up of 104 million tonne (crude ateel), iron ore 

NqUlrement by 2011-i 2 works out to 158 million tonnea. 

Assuming the same mix of tachnology/proceaa·route., 

against the likely capacity build up of 175 mllUon tonne 

(crude atHl) by 2019-20, iron ore requirement works out 

to 258-m11llon tOMel. 

(f) to (h) There Is no proposal under consideration at 

PNH"t. The exlatlng Iron o ..... xport policy regulat .. and 

promot .. judlclou •. 11M of iron 0 ... for domestic pUI"pOH 

and export of aurplua quantity. 

Country.... Iron Ore Exports 

(Quantity In Million Tonnea: Value Rs. Cro .... ) 

2004-05 2005-06 (Prov) 2006-07 (Prov) 

COUNTRY Quantity Value QuantIty Value Quantity Value 

2 3 4 5 8 7 

China 59.40 11,132.89 74.13 15,188.31 SO.18 16,809.22 

Japan 11.13 1,128.00 10.33 1,508.18 8.83 1,482.42 

S. Korea 2.18 397.SO 1.32 158.18 1.91 280.84 
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2 3 4 5 6 7 

Taiwan 0.61 111.25 0.14 15.88 

Europe 2.89 527.09 2.10 350.28 2.07 303.22 

Others 1.94 353.83 1.25 168.17 1.02 150.57 

Total 78.15 13.850.48 89.27 17,375.00 93.79 18,838.07 

Source : Quantity - Goa Minerai Ore Exporte,. Aalocialion (GMOEA) , Kudremukh Iron Ore Company Umltad (KIOCL). 

National Minerai Development Corporation (NMDC), MMTC UmIted and Prtvate Exporte,. 

Value - values are estimates baaed on the quantities and price trend durtng the yea,. and information by 
GMOEA, KIOCL and MMTC 

Gu .. rat Control of Organized Crime Bill, 2003 

568. SHRI P.S. GADHAVI : 

SHRIMATIJAYABEN B. THAKKAR: 

Will the Minister of HOME AFFAIRS be pIea8ed to 

state: 

<a) whether the process of examination of the 

Gujarat Control of Organised Crtme Bill, 2003 has been 

completed by the Govemment; 

(b) If so, the details thereof; 

(c) if not, the reasons therefore; 

(d) the steps being taken by the Govemment to 

expedite the process 80 88 to accord the requlalte 

approval; and 

(e) the time by when It Is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRMATHI V. RADHIKA SElVI) : (a) No, 
Sir. 

<b) Does not arise. 

(c) to (e) The State Legislations are examined from 

three angles viz. (I) repugnancy with Central ~ (II) 

deviation from National or Central Policy and (III) legal and 
conatltutlonaJ validity. In the cue of the Gujarat Control of 

OrganlMd Crime Bill, 2003 there are policy Ia8ues, which 

need to be sorted out and therefore, no time-frame can 
be fixed. 

589. SHRI BRAJA KISHORE TRIPATHY : Will tbe 

Minister of COMMERCE AND INDUSTRY be pleaNd to 

state : 

(a) whether the Gulf Cooperation Counoll(GCC) 

countrt.. have expressed their dI8appoIntment over the 

slow process of Free Trade Agreement(FTA) with India; 

(b) If 10, the details the,.,,; 

(c) the details or the trade between India and GeC 

countrlea durtng 2008-07 .. compared to, 2005-06; 
and 

(d) the ... takenlpropoaad to be taken by the 
Govemment to flnallae FT A with Gee countrtee at the 

earliest? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE ANq INDUSTRY 

(SHRI JAIRAM RAMESH) : (a) to (d) At Its 4th meeting held 
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on 27th July ~,. the Trade EconomIc Relatione Sect.tarlat for convening the 2nd round of negotIationa Is 
CommIttH(TERC) dectded that the Department of Com· being awaited. 
merce may move forward 'or negotiating a Free trade 
Ag .... ment (FT A) with Gee Countrie •. The flrat round of The details of trade between India and GeC Countrtea 
negotiations of IndIa·GeC FT A WII held In RIyadh, Saudi during 2008-07 II compared to 2006-06 Ie given In the 
Arabia on 2111 and 22nd March, 2006. Rnponee of GCC encloMd Statement. 

S""""nt 

Trade between India and GCC Countrle8 during 2006-07 .. compaNd 10 2OO5-OtJ 

S. Country 2005-2006 
No. 

Imports 

(non-oil) 

1 Baharaln IS 192.25 189.68 

2 Kuwait 513.73 481.85 

3 Oman 408.43 285.59 

4 Qatar 259.:W 901.82 

5 Saudi Arab 1,809.n 1,832.:W 

6 U Arab EMTS 8,591.79 4,Ss...OB 

Total of GeC 11;n5.31 7,805.04 

% She .. of GCC In 11.42 5.23 

India's total 

India's total 103,090.s.. 149,185.73 

Import of Fleh 

570. SHRI G. KARUNAKARA REDDV : 
SHRI S. AJAVA KUMAR : 

Will the Minister of COMMERCE AND INDUSTRV be 

plell8d to alate : 

(a) whether fish II· being Imported from the 
European countrtea; 

(b) If 10, the I"NIOn8 themor; 

2006·2007 

Total trade Exporta Importa Total trade 
(non-oil) (non-oil) (non-oil) 

381.81 182.48 192.48 374.94 

975.58 811.24 237.58 848.82 

674.02 827.01 301.98 928.99 

1,180.96 329.47 392.55 722.02 

3,442.11 2,582.83 1,081.44 3,874.27 

12,945.B7 12,014.74 3,973.57 15,988.31 

19,580.35 18,:W7.75 8,189.8 22,537.35 

7.78 12.94 4.84 8.87 

252258.27 128,331.09 133,491.52 269,822.81 

(c) whether the Union Government has reoeIved 
any request from the State Govemmenta to ban the Import 
of fIIh; and 

(d) If 10, the action taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRV 
(SHRI JAIRAM RAMESH) : (a) to (d) V .. , SIr. Detalla 
of fish In1K>rta 'rom EU countriea Into India for the 
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years 2005-06 and 2008-07 Ie gtvan in the encIoeed 
Statement. As per infonnatlon received from the Seafood 

Exporters Association of India (SEAl). seafood .uch a. 

shrimp, cuttlefish and squid was imported In 2006-07 
amounting to only Rs. 5.08 crore from the EU countries 

primarily by ftve etar hOteII and 8mbueIe1 .nd for further 

value addition In Inella.M per available Inforlnatlon, the 
Department of Commerce hu not· received any reqUMt 
from any Stat. Govemment to ban Import of fIIh. 

S. HSCode 

No. 

1 2 

1. 030199 

2. 030212 

3. 030219 

4. 030261 

5. 030269 

8. 030270 

7. 030311 

8. 030322 

9. 030371 

Department of Commerce 
Export Import Deta Bank 

Import:: Reglon-wl .. all oammodltiM 

Commodity 2005-2006 

3 4 

OTHER LIVE FISH 11.30 

PACFC SLMN (ONCRHNCHS NAKA. GRBSCHA ETC) 

ATLNTC SLMN (SLMO SLR) AND ONUB SLMN (HCO 

HCO) 

OTHR SAlMONIDAE EXCL lIVR AND ROES FRSHI 3.40 

CHLD 

SARDINES (SARDINELLA BRISLING OR SPARTS) EXCL 

lIVR AND ROES FRESHlCHLD 

OTHER FISH FRSHlCHLD EXCL LlVRS AND ROES 0.42 

LIVERS AND ROES OF FISH FRESH OR CHILLED 0.71 

SOCKEYE SAlMON (RED-SALMON) (ONCORHYNCHUS 

NERKA) FRZN EXCLD FISH FILTS OTHER FISH MEAT 

ATLANTIC SALMON (SALMO SAlAR) AND DANUBA 

SALMN (HUCHO HUCHO) EXCL LlVRS AND ROES 
FROZEN 

SARDINES (SARDINELLA BRISLING OR SPRATS) EXCL 0.19 

LlVRS AND ROES FRZN 

Datect : 1511112007 

ValuM In RI. Lacs 

Sorted on HSCode 

2006-2007 %Growth 

Region: EU 

Countrl •• 

(27) 

5 6 

81.78 1.718.33 

8.28 

2.02 378.81 

0.24 

4.39 
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10. 030379 OTHER FRZN FISH EXCL UVRS AND ROES 

11. 030420 FISH FIUETS (WHETHER OR NT MINCED) FRZN 

12. 030490 OTHER FILLETS (EXCL FRZN) AND OTHER FISH MEAT 

13. 030530 FISH FILTS DRIED SLTDnN BRIN NT SMOKED 

14. 030541 PACFC SLMN (ONCHRHNCHS NRKA, GRBSCHA ETC) 

ATLNTC SLMN (SLMO SLR) ONUB SLMN (HCO CHO) 

15. 030542 HERRINGS SMOKED INCLUDING FILLETS 

16. 030559 OTHER DRIED FISH WIN SALTED NT SMOKED 

17. 030569 OTHR FISH SLTOIIN BRINE. NOT DRIED, NT SMKD 

18. 030812 LOBSTERS (HOMARUS SPP) FROZEN 

19. 030813 SHRIMPS AND PRAWNS FROZEN 

20. 030814 CRABS FROZEN 

21. 030622 lOBSTER(HOMARUS SPP) NOT FROZEN 

22. 030731 MUSSELS (MUIILUS SPP ETC) UVE FRSHlCHLD 

23. 030741 CUTLE FISH AND SQUID UVE FRSHlCHLD 

24. 030749 CUTTLE FISH AND SQUIDS EXCL UVE FRSHlCHLD 

25. 030789 OTHER MOLLUSCS EXCL UVE FESHlCHLD 

TOTAL 

4 

0.34 

44.04 

0.90 

0.88 

0.08 

0.04 

11.08 

0.10 

48.43 

281.45 

27.76 

0.03 

112.92 

27.25 

552.30 

5 8 

5.57 -87.36 

0.80 -11.12 

0.17 -80.80 

7.42 9,232.09 

2.89 2,752.11 

15.58 -68.48 . 

350.51 34.07 

15.88 

17.93 -84.13 

7.35 -73.05 

9.76 

508.81 -7.80 

KIllIng of own Col ..... by ........... of PMf Tlmel' dated July 25, 2007 under the oeptlon "Dented 

Leave, Jawan KIHI MaIor In J and K. 
571. PROF. MAHADEORAO SHIWANKAR: 

PROF. M. RAMADABS: 

Will the Mlnl •• r of HOME AFFAIRS be pIeued to 

etat. : 

(a) whether the attention of the Government has 

been drawn to the newa-Item published In the 'Htnduaten 

(b) If 10. the number of IncIdenta that came to the 
notice of the Government during Iech of the Iut th,.. 
years wherein the Mnior officers were killed by Jawana 
of the Para MIlitary Forcee (PMF) Fon:e-wi .. ; 

(c) whether the Government hal made any study 

Into the WOtIdng conditions of the Jaw&nS and ucertalned 
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the factors responsibl .. for such behalyour on the part of 
the Jawans of Para Military Forces; 

(d) if so, the details thereof; 

(e) whether the Government proposea to put in 

place a system in order to keep the security pereonnel 

working under the Para Military Forces tenalon free and 

also to take measures to prevent auch incidents In future; 

and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) Y .. 

Sir. 

(b) 

Name of the force 2004 2005 2006 

CISF 01 02 Nil 

ITBP Nil 01 Nil 

BSF 05 11 10 

CRPF 05 05 04 

SSB Nil 02 Nil 

Assarn Rifles 02 02 11 

(c) and (d) A atudy by the Bul'HU of Police Research 
and Development (BPR and D) h.. identified long 
separation from family, high mobility, long duty houra ate. 
aa major causes of streas amongst personnel of CPFa 

that leads to such behaviour. 

(e) and (f) A Grievance Redreaaal Mechanllm has 

been put In place In all the PMFs. In addition to that, 

measurea have also been taken to reduce st,... 

amongst PMF pereonnel. Government have also en-
hanced their entitlement of family accommodation and 

have taken steps to construct more hou... to provtde 

them relief. 

/T,.,..tionj 

s.ttlng Up of .... 1 Eoonomlc ZoneI 

572. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : 
SHRI RAMUlLALSUMAN: 

DR. CHINTA MOHAN: 

SHRI P. RAJENDRAN : 

Will the Mlnlater of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the total number of propoaala received by the 

Government for setting up of SpectaJ Economic Zones 

during each of the last three yeara as on date. Stat •• e; 

(b) the details of the proposals cleared out of them 

80 far, Stat.wt .. ; 

(c) the number of proposals under consideration 

as on date, State-wile; 

(d) the reasons for not granting approval to th ... 
propoaall, Stat.wt .. ; 

(e) the time by when the .. proposals are likely to 

be cleared; and 

(f) the detalll of land required for each project, 
aeparately'? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAlRAM RAMESH) : (a) to (e) 14 per the provisions 

of the SpeQaI Economic Zonea Act, 2005, the applications 

for setting up SEla can be filed to the .... pectIve State 
Governments and dINCIIy to the Central Government. Aa 
per records, 746 appllcatlonl were rec:elved-from 10th 

February 2008 to 31a( March, 2007 and further 168 

appllcatlona have been received from 1st April 2007 to 

15th November 2007. However, only thole propoaaJa 

which are duly recommended by the respective Stat, 
Governments under aubHCllon (6) of Section 3 of the SEZ 

Act, 2005 are listed for consideration by ,the Board of 

Approvals for SEZa., Since operatlonalleatlon of the SEZ 
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Act, 2005 on 10th February 2006.19 meetings of the Board 
of Approvals have been held wherein 405 formalapprovala 
and 1 ee In prtnclpte approvela for eetabflahment of Special 

Economic Zones have been granted. Presently there are 
26 proposals duly recommended by the reapectlve State 
Govemments which are listed for consideration In the next 
meeting of the Board of Approvals. State-wise details of 
the number of formal and In principle approvals and the 
proposels under consideration are as under: 

State 

Andhra Pradesh 

Chandlgarh 

ChhaHlsgarh 

Oadra and Nagar 
Haveli 

Deihl 

Goa 

Gujarat 

Haryana 

Type 

Formal In· Principle Proposals 
approval' approval listed for 

next'BoA' 
meeting 

2 3 4 

66 5 

2 

2 

3 o 

2 

7 

37 12 

32 18 

Are. 

2 

Himachal Pradesh 

Jharkhand 

Kamataka 

Ker.'. 

Madhya Praduh 

Maharashtr. 

N.galand 

OrlIH 

Pondlcherry 

Punjab 

Raj~th.n 

Tamll'Ntldu 

Uttar.nohal 

Uttar Pradesh 

west Bengal 

TOIaI 

2 

o 

39 

11 

10 

84 

2 

9 

'1 

e 
5 

55 

3 

13 

16 

405 

3 4 

15 

2 

7 2 

40 2 

e 

t, " 

7 1 ' 

10 

13 

4 

16 

168 26 

(f) As per the provlaiona of Rule 5 of the SFZRuIu; 
2006 minimum ..... requlrementl for v.rIoUI oategoriH 
of·SEZa are as under: 

Area for Special Stat-eluT. 
,3 

Multl·product 1000 hectare, (ceiling of 5000 hectares 
fIad) 

200 hec:a .... 

Multi "Mee. 100, hecwes 100 heQtartt 

Sector epeo/fIc 100 hectares ,60 hectaliM 

IT 10 hectares. and min. built up are. of 1 " ,,10 hecla ... ~ min built up ..... 01 1 lakh 
lakh sq.mtrs. aq.mtr •. 
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Gems and Jewellery 10 hectarea and min. built up area of 
50 thousand sq.mtra. 

10 hectarea and min. built up area of 

50 thousand aq.mtra. 

Bio-tech and Non-

conventional energy 

10 hectares and min. built up area of 

40 thousand Sq.mtrs. 

10 hectare. and min. built up area of 

40 thousand sq.mtrs 

FTWZ 40 hectarea and min. built up area of 

1 lakh sq.mtra. 

40 hectarea and min. built up area of 

1 lakh aq.rntrs. 

573. SHRI ADHIR CHOWDHURV : WHI the MInister 

of HUMAN RESOURCE DEVELOPMENT be pIeued to 

state: 

(a) whether the GoYemment hal fixed any target 

under the Sarva Shlkaha Abhlyan (SSA) for the EIev8nth 

Five Vear Plan; 

(b) If so, the details thereof, year-wIN; 

(c) the fundi earmarked/allocated for this purpoee, 
State and Union Territory-wise; and 

(d) the steps takenIbeIng taken by the GovemmeAt 

to achieve the targeta? 

THE MINISTER OF STATE IN THE MlNISTRV OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (d) The 11th Plan fIn8IIzaIIon Is to be done 
by the Planning CornmIaIon. The Xlth Plan Working 
Group Report on the Sarva Shlkaha Abhlyan Programme 

hal been submitted to the Planning CommiIIIon. 

T .... for Export of Goode under 81Z1EOU. 

574. SHRIMATI NIVEOITA MANE : 

SHRI KAILASH NATHSINOH VADAV : 

Will the Minllter of COMMERCE AND INDUSTRV be 
pleued to atate : 

(a) whether the Govemment h .. fixed any targeta 

for export of varloul goodI/Itern8 under SpeQaI EconomIc 
ZoneI(SEZe)IExport Oriented Unlta (EOUa) for the years 

2008-2007 and 2007-2008; 

(b) If 10, the details thereof; 

(c) whether the above targets have been achieved; 

(d) If 10, the details thereof; 

(e) If not, the reuona therefor; and 

(I) the ItepI taken by the Govemment to ~ 
the targeta during the above pertod? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MlNISTRV OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH) : (a) to (I) No target, U 1UCh, 
Is apecIflcaIly fixed for exporta of varloul goodIIItemI for 

SEZIIEOU,. However, during the year 2005-08, 2008-07 
following are the exporta from SEZllEOUa reepectIveIy : 

Vears 

2005-06 

2008-07 

Exporta (In AI. Crorea) 

SEll 

22838.48· 

34494.851 

EOUa 

48482.36 

51879.84 

(Provillonal) 

MR. SPEAKER : The Hou.. ~ ~*"med till 
12 noon. 
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11.20 hr.. 

12.00 In. 

The Lok Sabha then adjourned till 

twelve of the cIocJc. 

(The Lok Sabha ~ at 

twelve of the CIocIc) 

[MR. SPEAI<ER In lflii Ch.tj 

(Translation] 

SHRI PRABHUNATH SINGH (MaharaJganJ, Bihar): Mr. 

Speaker, Sir, this morning I had given a notice of 

Adjoumment ,Motion requesting that today all the proceed-

Ings including the Question Hour, should be suspended 

and the issue of Nandlgram should be discussed flm. 
The Question Hour was suspended, but It was not on 

account of the Adjoumment Motion, It was due to the 

uproar which took place. My request Is that at least my 

view should be taken Into consideration before the 

commencement of any proceedings to know what, after 

all, is the reason behind the Adjoumment Motion which 

I have given. My view Is not being taken Into consideration 

and dl8CU88lon Ie also not being held on it. ! wouldUlke 

to urge you ... . (lnterruptiOM) 

(English] 

MR. SPEAKER : Be fair, Mr. Prabhunath Singh. I do 
not expect this from you. 

... (lnterruplJoM) 

MR. SPEAKER : At least, pie ... allow me to speak. 

It Is not proper that only you will say; you wli make 

comments on my behaviour; and you will not be prepared 

to listen to mel As lOOn as I came to know that thll II 
a maner which the hon. Members should like to di8CUII-

I am not referring the name - one of the eminent leaders 

from the 0pp0eItI0n had epoken to me, I said: ·please 
do not insllt on Adjournment Molton; If you want IOm8 

di8cu88lon should be held, please give a proper notice: 

Then, yesterday, I called all the hon. leaders and I am 

grateful to them for their sparing some time to have a 

meeting In my Chamber. When I made 8 peraonal request 

to all of them more than once, to pl .. se sit amongst 

yourself, you were also present there. Generally, I do not 

disclose what transpires In such meetings, but because 

InSinuations have been made against, well, the Chair 

aleo, therefore, I have to make the position olear to the 

country. 

... (Interruption.) 

PROF. VUAY KUMAR MALHOTRA (South Deihl) : Sir, 

I 8110 want to .ubmlt ... . (InterruptJoM) 

MR. SPEAKER: Pleas., give me the Iinle courtesy. 

I made a perlOf18l request to all ~f you. The LHder 

of the House had attended the meeting; many of the 

eminent leaders had attended that meeting. I said, pl .... 

try to come with a regulatory form 10 that I can allow !hI. 

maner. I was toid yesterday that the LHder of the House 
had suggested some form, but It 'l(a' not acceptable. 

Then, I myself spoke to the hon. Leader, hon. Deputy. 

Leader of the Opposition and again made a request' 10 

pleas. do It. But there hat not been a favourable 

r.spons •. 

Now, If .veryday you would give notice of Adjoumment 

MoUon, notice of SUspenlion of Question Hour, then the 

HoUH would not perform; and I do not understand then 
why you are coming to !hll Housel 

There Is an urgent Government bull.,...; let It be 
transacted. 

MR. SPEAKER : This il the problem. 

... (lnterruplJofw) 

MR. SPEAKER : ThiI II the problem. 

... {InttItrupIItIM) 
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MR. SPEAKER: This" the problem. 

'" (InterruptioN) 

MA. SPEAKER : Just now, during the unfortunate 

slogan shouting that was going on, I have received the 

notice. I have convened a meeting at 1.15 p.m. of all the 

leaders. Plea .. come and cooperate; let us try to find out 

a solution. What crime I have committed I Everybody knows 

that. 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY (Purl) : In the past 

al80 you have converted such a dlacusalon from Rule 183. 

Now, here al80 you can suo motu convert thll, If you want. 
. . . (Interruptions) 

.MR. SPEAKER.: What do you mean by saying, 'If you 

want'? What Is the In81nuatlon by Hying 'If you wanf? You 

al1i distorting everything, I am sorry to aay that. 

SHRI BRAJA KISHORE TRIPATHY : There II no such 
intention. . . .(lnterruptlon8) 

MR. SPEAKER: I eameetly reque8t all of you to please 

come at 1.15 p.m. for the leaders' meeting. 

(Tra",'atlon) 

PROF. VIJAY KUMAR MAlHOTRA: Mr. Speaker, Sir, I 

may al80 be allowed to exprell my view point about the 

fact which you have stated Just now. I have all along been 

trying to say for the last two days that there cannot be an 

incident more dreadful In the country than what happened· 

in Nandlgarm. . . . (If'IfWruptIonI) 

12.01 hr.. 

PAPERS LAID ON THE TABLE 

{English} 

MR. SPEAKER: Now, Papers to be laid on the Tlble. 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM).: Sir, I beg to to lay on the Table Ii copy 

of the Pre8idential Order published In the Notification No. 
S.O. 1937 (E) (Hindi and English versions) in Gazette of 

India dated the 14th November, 2007, con.tltutlng a 

Finance Commillion In pursuance of article 280 of the 

Constitution and of the Finance Commlaalon (Mlacella-

neous Provisions) Act, 1951. 

[Placed In Ubrary, Be. No. LT 7178107] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : Sir, on 
behalf of my colleague, Shrl Manlkrao Gavlt, I beg to lay 

on the Table a copy of the State Emblem of India 

(Regulation of Use) Rules, 2007 (Hindi and Engllah 

versions) publlahed In Notification No. G.S.R.643(E) In 

Gazette of India dated the 4th October, 2007 under 8ub-

I8CtIon (3) of HCtion 11 of the State Emblem of India 

(Prohibition of Improper Use) Act, 2005. 

(placed In Ubrary, S .. No. LT 7179107] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL) : Sir, I beg 

to lay on the Table-

(1) A copy of the Central Industrial Security Force 

(Amendment) Rules, 2007, (Hindi and English 

ver.lons) published In Notification No. 

G.S.A.S33(E) in Gazette of India dated the 3rd 

August, 2007 under aub-sectJon (3) of section 

22 of the Central Induatrlal Security Force Iv:;t, 

1988. 

[Placed In Ubrary, &HI No. LT 7180107] 

(2) A copy each of the following Notifications (HIndi 

and English versions) under sub-section (3) of 

aectlon 141 of the Border Security Force Act, 
1968:-

(I) The Ministry of Home Affaira, Border 

Security Force Draftaman GrOup '8' and 

Group 'C' Posts (Combatlled) Recruit-
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ment Rules, 2007 published In Notification 

No. G.S.R.84 In Gazette of India dated the 

21st April, 2007. 

(II) The Border Security Force, CombatlMd 

Constable (Daftry) Group 'e' POIt RecruI· 

ment Rules, 2007. published In NotIfIca· 
tlon No. G.S.R.65 In Gazette of India dated 

the 21st April, 2007. 

(III) The Border Security Force Water Wing 

Group 'C' Posts Recruitment (Amend-

ment) Rules, 2007 published in Notlftca· 
tlon No. G.S.R.67 In Gazene of India dated 

the 28th April, 2007. 

[Placed in Ubrary, See No. LT 7181107] 

(3) A copy each of the following Notlflcatlona (HIndi 

and English versions) under aub-aectlon (3) of 

section 158 of the Indo-Tibetan Border Police 

Force Act, 1992:-

(I) The Indo-Tibetan Border Police Force, 

Veterinary Carde, Inspector (Ol'8ll8r Vet-

erinary) Group '8' Poata Recruitment 

Rules, 2007, publlahed In NotIfIcation 

No. G.S.R.622(E) In Gazette of India dated 

the 24th September 2007. 

(II) The Indo-Tibetan Border Police Force, 

Pioneer Cadre, Constable (Pioneer) Group 

'C' Posta Recruitment Rulea, 2007, pub-

lished In Notification No. G.S.R.609(E) In 

Gazette of India dated the 20th September 

2007. 

[Placed in Ubrary, See No. LT 7182107] 

rrnl,.lationJ 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : 

Mr. Speaker, Sir, pie ... don't let the papers be laid. 

. . . (InterruptJOM) 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): Mr. 

Speaker, Sir, not even a lingle word la being heard. 

. . . (Inl8rruptlons) 

(EngJIMtJ 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATM!) : 

Sir, I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 

English vel'lionl) of the State ~ion 

Author1ty, Serva Shlkaha Abhlyan, Union 

Territory of Andaman and Nicobar laIanda, 

Port Blair, for the year 2005-2006, along 

with AudIted Accounta. 

(II) Statement regarding RevIew (Hindi and 

EngUIh vel"llon8) by the Govem,"".rof 
the wortcJng of the State MIuIon Authd'irty, 
Serva Shlkaha Abhlyan, Union Territory of 
Andaman and Nlcobar 11IandI, Port Blair, 

for the year 2005-2008. .,. 
(2) Statement (Hindi and EngIJah versions) showing 

reasons for delay In laying the papers men-
tioned at (1) above. 

[PIaoed In library, s.. No. LT 7183107] 

... (lnlflrrupt/0n8) 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : On behalf of SM Aahwanl Kumar, I 

beg to lay on the Table a copy of the Newsprint Contra( 

(Amendment) Order, 2007, (HIndi and English versions) 

published In NotIfIcation No. S.O.1381(E) In Gazette of 

India dated the 6th August, 2007, Iaaued under aectIon 

18G of the Induatrtea (Development and Regulation) Act, 

1951. 

[Placed In LIbrary, See No. LT 7184107] 
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{TraM/atlon} 

SHRI'SYED SHAHNAWAZ HUSSAIN: Mr. Speaker, Sir, 

nothing can be more dreadful than the 1~ldent of 
Nandlgram. . . .(Interruptlons) 

[English] 

MR. SPEAKER : Nothing else should be recorded. 

'" (Interruptions)· 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : On behaH of Shrl Jalram Ramesh, I 

beg to lay on the Table-

(1 ) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of 

section 819 A of the Companies Ad, 1956:-

(I) Review by the Government of the working 

of the STCL limited, Bangalore. for the 
year 2008-2007. 

(II) Annual Report of the STCL limited, 

Bangalore, for the year 2006-2007, along 
with AudHed Accounts and comments of 
the Comptroller and AudHor General 
thereon. 

[Placed in Ubrary, See No. LT 7185107) 

(2) (I) A copy" of the Annual Report (Hindi and 

English versions) of the AgricuHural and 
Proceased Food Products Export Develop-
ment Authority. for the year 2008-2007. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Agricultural and Proceaaed 
Food Products Export Development Au-
thorItY. for the year 2006-2007. 

(Placed In Library. See No. LT 7186107] 

°Not recorded 

(3) A copy of the Coffee Board Employees (Proba-
tion) Rul ... 2007 (Hindi and English versions) 
published in Notification No. G.S.A.363(E) In 

Gazette of india dated the 21st May, 2007, under 

sub-section (3) of section 48 of the Coffee Ad, 

1942. 

[Placed In Library, See No. LT 7187107] 

(4) (I) A copy of the Annual Report (Hindi and 

English version) of the Indian Dimond 

InstHute, Surat, for the year 2008-2007, 

along with audited accounts. 

(II) A copy of the Review (Hindi and English 
verslona) by the Government of the 
working of the Indian Diamond Institute, 

Surat, for the year 2006-2007. 

[Placed In Library, See No. LT 7188107] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): I beg to lay on the Table-

(1) A copy of the AMual Accounts (Hindi and English 

versions) of the Vlsva-Bharatl. Santlnlketan, for 
the year 2005-2006 together with Audit Report 
thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers men-
tioned at (1) above. 

[Placed In Library, SIN No. LT 7189107] 

(3) A copy of the Annual Accounts (Hindi and english 

versions) of the University of Delhi. Delhi. for the 
year 2003-2004, together with Audit Report 
thereon. 

(4) Statement (Hindi and English versional IhowIng 
re880ns for delay In laying the papers men-
tioned at (3) above. 

[Placed In library, See No. LT 7190/07] 
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(5) (I) A copy Of the Annual Report (Htndt and 

English versions) of the National IMtitute 

of Technology, Hamlrpur, for the year 2005-
2006, along with AudIted Accounts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the National Institute of Tech-
no�ogy' Harnirpur, for the year 2005-2006. 

(6) Statement (Hindi and English versions) showing 

rea80ns for delay in laying the papers men-
tioned at (5) above. 

[Placed in Ubrary, See No. LT 7191107) 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Dr. B.R. Ambedkar 

National Institute of Technology, Jalandhar, 
for the year 2004-2005, along with Audited 

Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Dr. B.A. Ambedkar National 

Institute of Technology, Jalandhar, for the 
year 2004~200S, for the year 2005-2008. 

(8) Statement (Hindi and English versions) showing 

reuona for delay In laying the papers men-
tioned at (7) above. 

[Placed in Ubrary. See No. LT 7192107] 

(9) (i) A copy of the Annual Report (Hindi and 
English versions) of the Sardar VaUabhbhal 
National Institute of Technology, Sural. for 

the year 2003-2004, along with Audited 

Accounts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Government 01 the 
working of the Sardar Vallabhbhal National 
Institute of Technology, SUrat, for the year 

2003·2004. 

(10) Statement (HIndi and Englilh versions) showing 
reasons for delay In laying the papers men-
tioned at (9) above. 

[Placed in Ubrary, SH No. LT 7193107] 

(11) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 
or Technotogy, TlruchlrappaJII. for the 
year 2003-2004, along with Audited Al;-

counts .. 

(Ii) A copy of the Review (Hindi and :':nghsll 
versions) by the Government of the 
working of the National Institute of T echo 
noIogy, Tlruchll'llPPlllI, for the year 2003-

2004. 

(12) Statement (Hindi and EngIiIh versiona) showing 
reaeona for delay in laying the papers men-
tioned at (11) above. 

[Placed In UbnIry, See No. LT 7194107] 

(13) (i) A copy of the Annual Report (Hindi and 
Engllih veralona) of the National Institute 
of Technology, Karnataka, SurathkBl, for 
the year 2006-2008, along with Audited 
Accounll. 

(Ii) A copy of the Review (HIndi and English 
verslona) by the Government of the 
working of the National Institute of Tech· 
nology Karnataka, SUrathkal, for the y .. r 
2006-2006. 

(14) Statement (Hindi and Engliah versions) showing 

reason. for delay In laying the papers men· 
tioned at (13) above. 

(Placed in Library, s.. No. LT 7195107) 

(1S) (i) A copy of the Annual Report (HIndi and 
EngIiIh verslona) of the Malavlya National 
Institute of Technology. Jalpur, for the year 

2004·2ooS. 
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. (II) A copy of the Annual Accounta (Hindi and 

English verslona) of the Malavlya National 

Institute of Techn~y, Jaipur, for the year 

2004-2005 together with Audit Report 

thereon. 

(iii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Malaviya National Institute 

of Technology, Jalpur, for the year 2004-
20M. 

. (16) Statement (HIndi and EngHahveralons) showing 

.. reasons for delay In laying the papers men-

tioned at (15) above. 

{Placed In Ubrary, See No.,tT 7196107] 

(17) (i) A copy of the Annual Report (Hindi and 

English versions) of the Board of Appren-

tlCHhlp Training (Northem Region), 

Kanpur, for the year 2005-2006. 

(Ii) A copy of the Review (Hindi and Engllah 

versions) by the Govemment of the 
working' of the' BOard of Apprenticeship 

Training (Northem Region), Kanpur, for the 

year 2005-2006. 

(18) Statement (Hindi and English versions) showing 

reasons for delay In laying' the papers men-

tioned 'at (17) above. 

[Placed in Ubrary, See No. LT 7197107] 

(19) (I) A copy of the Annual Report (Hindi and 

English versions) of the School of Plan-

ning and Architecture, New DeIhl, for the 
year 2005-2006, along with Audited AI:-
counta. 

(Ii) A coPy of the Review (Hindi and Engllah 

versions) by the Government of the 

working of the School of Planning and 

Architecture, New Deihl, for the year 2005-

2006. 

(20) Statement (Hindi and English versions) showing 

reasona for delay in laying the papers men-

tioned at (19) above. 

(P~ In Ubrary, s.. No. LT 7198107] 

(21) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

of Technology, T1ruchlrappalll, for the year 

2004-2005, along with Audited Accounts . 

(II) A copy of the Revl8w (Hindi and English 

versions) by the Govemment of the 

working of the National Institute of Tech-

noJogy, Tiruchirappalll, for the year 2004-. 
2005. 

(~2) Statement (Hindi and Engllah versions) aool'.,.~ 

reasons for delay In laying the papers men-

tioned at (21) above. 

[placed in Ubrary, See No. LT 7199/07] 

(23) (I) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

of Technology, KUNkahetra, for the year 

2005-2006, along with Audited Accounta. 

(Ii) A copy of the Review (Hindi and English 

veralona) by the Government of the 

working of the National Institute of Tech-

noJogy, KUNkshetra, for the year 2005-
2006. 

(24) Statement (Hindi and English versions) ahowlng 

reasons for delay in laying the papers men-

tioned at (23) above. 

[placed in Ubrary, See No. L T 7200107] 

(25) (i) A copy of the Annual ~rt (Hindi and 

English versiona) of the Nationa' Institute 
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of Technology, TINChirappalll, for the year 

2005-2006, along with Audited Accounts. 

(ii) A copy of the RevIew (Hlndl.and English 

versions) by the Government of the 

working of the National Institute of Tech· 

nology, Tiruchirappalll, for the year 2005-

2006. 

(26) Statement (Hindi and English versions) showing 

reasons for delay In laylrig the papers men-

tioned at (25) above. 

[Placed In Ubrary, &Ie No. IT 7201/07] 

. (27) A copy of the Memorandum of Understanding 

(Hindi and English versions) between the 

Educational Conaultanta 1ndla limited and the 

Department of Higher Education, Ministry of 

Human Reiource Development for the year 

2007·2008. 

[Placed In Ubrary, &Ie No. L T 7202107] 

(28) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Corn-

mlaaion for Minority Educational Institu-

tions, New Deihl, for the year 2005-2006. 

(II) A copy of the Annual Accounts (Hindi and 

English versions) of the National Corn-

mission for Minority· Educational Institu· 

tlons, New Deihl, for the year 2005-2006, 

together with Audit Report thef8Ofl. 

(iii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Nat/onal CommIaalon for 

MInority Educatlonallnstitutlona, New Deihl, 

for the year 2005-2006. 

(Iv) A copy of the Memorandum of the Action 

Taken (Hindi and Engli.h versions) on 
the recommendation. of 1he NatiOnal 

Commil8ion for Minority Educational lnat!-
tutlons, New DeIhl, for the year 2005-2006. 

(29) Statement (Hindi and English v .... Ion.) showing 

reasons for delay in laying the papers men-
tioned at (28) abov •. 

[Placed In Library. See No. LT 7203107] 

(30) (i) A copy of the Annual Report (Hindi and 

Englllh v .... ions) of the Indian Instltut. of 

Management, Lucknow, for the year 2005-

2006, along with AudIted Accounts. 

(II) A copy of the Review (Hindi and English 

version,) . by the. Govemment of the 
working. of the Indian Institute of Manage-
ment, Lucknow, for the year 2005-2006. 

(31) Statement (Hindi and English v.rsions) showing 
reasons for delay In laying the papers men· 

tloned at (30) above. 

[Placed In Library, s.. No. LT 7204107] 

(32) (I) A oopy of the Annual Report (Hindi and 
Engllih ve ... lons) of the Indian Instltut. of 
Management, Kozhlkode, for the year 
2005-2006, along with Audited Accounts. 

(/I) A copy of the Review (Hindi and English 

v .... Ions) by the Government of the 
working of the Indian Institute of Manage-
ment, Kozhlkode, for the year 2005-2008. 

(33) Statement (Hindi and Engll.h v.rsion.) thowlng 
fH8on8 for delay In laying the papers men-
tioned ai (32) abov •. 

[Pleoed In library, See No. LT 7205107] 

(34) (I) A copy. of the Annual Report (Hindi 

and English vROnt) of the Maharaahl 
Sandlpanl Rathtrlya Veda-Vidya 
Pratllhthan, UDaln, for the year 2002-
2003. 
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(II) A copy 0' the Annual Aocounta (Hindi and 

English versions) of the Maharashi 

Sandipani Rashtrlya Veda-Vldya 

Pratishthan. Unaln. for the year 2002-

2003. together with Audit Report thereon. 

(III) Statement regarding Review (HIndi and 

English versions) by the Govemment of 

the wortdng of the Maharuhl Sandlpanl 

Rashtriya Veda-Vldya Pratlahthan. UDaln. 

for the year 2002-2003. 

(35) Statement (Hindi and English veratons) showing 

reasons fo'r delay In laying the papers men-
tioned at (34) above. 

[Placed In Ubrary. See No. L T 7208107) 

(36) (I) A copy of the Annual Report (HIndi and 

Englilh versions) of the Maharuhi 

Sandlpanl Rashtrlya Veda-Vldya 

Pratlahthan. UDaln. for the year 2003-

2004. 

(Ii) A copy of the Annual Acoounta (HIndi and 
English versions) of the Maharaahl 

Sandlpanl Rashtrlya Veda-Vldya 

Pratlshthan, UDaln. for the year 2003-

2004. together with Audit Report thereon. 

(III) Statement regarding Review (HIndi and 

English verslona) by the Govemment of 
the working of the Maharashl Sandlpanl 

Raahtriya Veda-Vldya Pratishthan, UDaln, 

for the year 2003-2004. 

(37) Statement (Hindi and English V8f8Iona) showing 

reasons for delay In laying the papers men-
tioned at (36) above. 

(Placed in Library. See No. LT 7207107] 

(38) (I) A copy of the Annual Report (HIndi 

and English versions) of the Maharuhl 

Sandlpanl Raahtriya Veda-Vldya 

Pratlshthan. UDaln, for the year 2004-
2005. 

(II) A copy of the Annual Accounts (Hindi 

and English versions) of the Maharuhl 

Sandlpanl Rashtrlya Veda-Vldya 

Pratlshthan. UDaln. for the y.ar 2004-

2005, together with Audit Report thereon. 

(III) Statement regarding Review (Hindi and 

Engllah versions) by the Government of 

the working of the Maharuhl Sandlpanl 

RuhtrIya Veda-Vidya Pratllhthan, UDaln, 

for the )'HI' 20()4.2005. 

(39) Statement (HIndi and Englleh versions) showing 

reasons for delay In laying the papers men-

tioned at (38) above. 

(Placed In Ubrary. See No. L T 7208107) 

(40) (I) A copy of the Annual Report (Hindi 

and English verslona) of the Maharuhl 

Sandlpanl Rashtrlya Veda-Vldya 

Pratllhthan, UDaln. for the year 2005-

2006. 

(II) A copy of the Annual Accounta (Hindi 

and English verslona) of the Maharuhl 

Sandlpanl Raahtrlya Veda-Vldya 

Pratlahthan. UDaln, for the year 2005-

2006. together with Audit Report thereon. 

(iii) Statement regarding Review (Hindi and 

English versions) by the Govemment of 

the working of the Maharuhl Sandlpanl 

Ruhtriya Veda-Vldya Pratlshthan, UDaln, 

for the year 2005-2008. 

(41) Statement (HIndi and English versIona) ahowlng 
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reasons for delay In laying the papers men-
tioned at (40) above. 

[Placed In library, s.. No. LT 7209107] 

(42) (I) A copy of the Annual Report (Hindi and 

Engllih veraion.) of the Indian Institute of 

Management, Calcutta, for the year 2005-

2006, along with AudIted Account •. 

(II) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Indian Institute of Manage-

ment, Calcutta, for the year 2005-2008. 

(43) Statement (Hindi and Englilh versions) showing 

reasons for delay in laying the papers men· 

tioned at (42) above. 

[Placed In Library, s.. No. LT 7210107] 

(44) A copy of the Annual Accounts (Hindi and Englllh 

versions) of the Jawahartal Nehru University, 

New Delhi, for the year 2005·2006 together with 

Audit Report thereon. 

(45) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers men· 

tloned at (44) above. 

[Placed in Ubrary, s.. No. LT 7211107] 

... (Int.ntJptJons) 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): I beg to 

lay on the Table a copy of the Disaster Management 

(Notice of Alleged Offence) Rules, 2007 (Hindi and English 

versions) published in Notification No. G.S.R.544(E) in 

Gazene of India dated the 13th August, 2007, under MCtion 
n of the Disaster Management Act, 2005. 

[Placed In Ubrary, s.. No.LT 7212107) 

12.07 hl'L 

(At this arage SM Sy«1 Shahnllwaz HLllJUln and 
some othe, Hanb/. Members canNt and stood 

on the floor ".., the Table) 

[Tra".latlonj 

SHRI PRABHUNATH SINGH (MaharajganJ, Bihar): Mr. 

Speaker, Sir, the Houle Is agitated at this time and at thie 

juncture papera are being laid on the Table of the Hou ... 

this Ie wrong alnea the House II not In order at thie time. 
.. . (In,.l'rIIptIoM) 

12.0'm hl'L 

STANDING COMMITTEE ON CHEMICALS AND 
FERTILIZERS 

21 at to 24IIt Reporte 
{Engllahj 

SHRI SUNIL KHAN (Ourgapur) : Sir, I beg to p ..... nt 

• copy each of the following Reporta (Hindi and English 

veralona) of the Standing CommIttee on ChemIcaIe and 
Fertilizers (2007-08):-

(1 ) Twenty·Flrat Report on Action Taken by the 

Government on the recommendatIona oon· 
taIned In the Sixteenth Report (Fourteenth Lok 

Sabha) of the CommIttee on 'Oemanda for 

Granta (2007-08) of the Mlnl.try of ChemIcaIa 

and Fertilizers (Department of Chemica" and 

Petrochemlcala),; 

(2) Twenty·Second Report on Action Taken by the 

Govemment on the recommendatlona con· 

talned in the SevenlKnth Report (Fourteenth 

Lok Sabha) of the CommIttee on 'Demanda for 

Grant. (2007-08) of the Mlnlatry of Chemicala 

and Fertilize,. (Department of Fertilizers)'; 

(3) Twenty·Third Report on ActIon Taken by the 

Government on the recornmendatlona con· 
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tained in the Eighteenth Report (Fourteenth Lok 

Sabha) of the Committee on the subject 

'Demand and Availability of Petrochemicals'; 

and 

(4) Twenty-Fourth Report on Action Taken by the 
Govemment on the recommendations con-

tained in the Nineteenth Report (Fourteenth Lok 

Sabha) of the Commmee on the wbject 
'Production, Procurement and Movement of 

Fertilizers' . 

... (Interruptions) 

12.08 hrs. 

12.0I~ tn. 

STANDING COMMITTEE ON TRANSPORT, 

TOURISM AND CULTURE 

124th, 12Sth and 128th Reporta 

[English) 

SHRI ANANDRAO VITHOBA ADSUL (Buldhana) : Sir, 

I beg to lay on the Table a copy each of the following 

Reports (Hindi and English verslona) of the Standing 

Commmee on Transport, Tourism and Culture:-

(1) One Hundred and Twenty-fourth Report" of the 

Commmee on the 'Carriage by Air (Amendment) 

Bill, 2007; 

(2) One Hundred and Twenty-fifth Report of the 

ST ANDING COMMITTEE ON EXTERNAL Commmee on the Action Taken by the Govem-

AFFAIRS ment on the recommendatlonalobservatlons 

17th, 11th and 11th Report. 

[Translation] 

DR. LAXMINARAYAN PANDEY (Mandaaur): Sir, 1 beg 
to present the following Reports (HIndi and English 

Versions) of the Standing Committee on External Aftalrs: 

( 1 ) 17th Report on ActIon Taken by the Govemment 

on the recommendations contained In the 14th 

Report (14th Lok Sabha) on the lubject "Iaaues 

relating to Overseas Indiana." 

(2) 18th Report on Action Taken by the Govemment 

on the recommendations contained In the 15th 

Report (14th Lok Sabha) on Dernanda for Grants 

(2007-08) of the Ministry of Extemal Affairs. 

(3) 19th Report on Action Taken by the Govemment 

. on the recommendations contained In the 16th 

Report (14th Lok Sabha) on Demands tor 

Grants (2007-oa) of the Ministry of Ov8rH8S 

Indian Affairs. 

of the Committee contained In Ita One Hundred 

and Sixteenth Report on Demands for Grants 

(2007-2008) of the Ministry of CMI Aviation; 

and 

(3) One Hundred and Twenty-sixth Report of 

the Commmee on the Action Taken by 

the Govemment on the recommendational 

observations of the Commmee contained In Ita 

One Hundred and Nineteenth Report on 

Demands for Grants (2007-2008) of the Mlnlatry 

of Tourism. 

... (Interruptions) 

'Report at St. No. (1) was preeent8d to Hon'bl. Chairman, Rajya 
8abh8 on the 17th OCtober, 2007 under DIrection 31(1) of the 
0IrectI0na by the Hon'bte ChaIrman, Rajya Sabha when the 
Houu wu not In SeIaIon and the Hon'bl. Chairman was 
pIeUed to order the printing, publication and circulation of the 

Report. Speaker, Lok Ssbha wu informed IlCCOIIdlngly on the 
181M date. 
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MR. SPEAKER: Now, the Hou .. will take up CalUng 

Attention - Shri Gurudaa Daagupta. 

... (Interruptions) 

MA. SPEAKER: Last time I am gMng this opportunity. 

It win be taken up at two o'clock. 

The House stands adjourned till Two O'clock. 

12.01 h .... 

14.00 h .... 

The Lole SabhiJ then IJdjoumed till 

Fourteen of 1M CIodc. 

(The Lole SlJbha rNSHmbIed at 

Fourteen of 1M Clock) 

[TranslBtion/ 

SHRI SvED SHAHNAWAZ HUSSAIN (BhagaIpur) : Mr. 
Deputy Speaker, Sir, W8 want to take up the Iuue of 
Nandlgram first. . . .(lnterruptionB) 

MR. DEPUTY-SPEAKER: It am No. 15 - The hon. 

Minister of Finance Shrl P. Chldambaram. 

14.01 h .... 

DEMANDS FOR SUPPLEMENTARY GRANTS 
(GENERAL), 2007-08 

THE MINISTER OF FINANCE (SHRI P. 

Chemical and Fertilizers 

CHIDAMBAAAM): Sir, I beg to present a atatement (Hindi 

and EngIlah veralona) showing the Supplementary de-

mands for Grants In respect of the Budget (General) for 

2oo7-oe. 

[Placed In Ubrary, See No. LT 7213107) 

14.01~ h .... 

DEMANDS FOR EXCESS GRANTS 
(GENERAL), 2005-06 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBAAAM): Sir, I beg to preaent a atatement 

(Hindi and EngIIIh veraIona) Ihowing the Demands 'or 

excelS Grants In respect of the Budget (General) 'or 2005-

06. 

[Placed In Ubrary, See No. LT 7214107) 

...(lnlenuptionB) 

[EngIIMIJ 

MR. DEPUTY-SPEAKER: The Hou .. atanda ad-
journed to meet at 11 a.m. on Wednesday, 21at November, 

2007. 

14.02 hr.. 

The Lole s.bha tMn MJIoumed till E"Vfln of the 
. Clock On WednHdey, NoVflllJl»r 21, 20071 

Kartlka 30, 1929 (SaU) 
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Member-wise Index to StarTed Questions 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Member's Name 

2 

SM Adsul. Anandrao Vlthoba 

Shrl Appadurai. M. 

Shrl Athawale. Ram Das 

Shrl Barman. Ranen 

Shrl Chaure. Bapu Harl 

Shrl Deahmukh, Subhuh SiJ .... hchandra 

Smt. Gawall. Bhavana P. 

Dr. Jagannath, M. 

Shri Jane. Mohan 

10. Shrl Krlshnadu, N.N, 

11. Shrl Maharla. Subhuh 

12. Smt Mane. NIvadtta 

13. Dr. ManoJ. K.S. 

14. Shrl Mohale, Punnu L.aI 

, s. Shri Mohd., Tahir 

16. Shri Murmu. Hamlal 

17. Shri OwaJal. Aaaduddin 

18. Shrl Patel. Klahanbhal V. 

19. Shrl Pradhan. Dharmendra 

20. Shrl Ramakrishna, BadIga 

21. SM Rana, Kuhlram 

QuntIon 

Number 

3 

79 

76 

64 

74 

72 

61 

72 

63 

75 

74 

70 

70 

66 

78 

77 

83 

77 

89 

87 

82 

88 

2 3 

22. Shrl Rao, K.S. 71 

23. Dr. Senthll, R. 65 

24. Shrl Sharma, Madan Lal 73 

25. Shri Shlvajlrao. Adhalrao Patll 79 

28. Prof. Shlwankar. Mahadeorao 76 

27. SM Singh, Rampal 62 

28. Shrl Singh. Sugrib 80 

29. Shri Vuava, Manaukhbhal D. 68 

30. Shrl Yogi. Adltya Nath 67 

Member-wIN Index to unstamK1 qCJfl8t1ons 

SI.No. Mambar'. Name QueatJon Number 

2 3 

1. Shri Aaron Ruhld, J.M. 429, 448 

2. Shrl Acharla, Buudeb 488 

3. Shrl Adaul. Anandrao Vithoba 494. 529. 553, 667 

4. Dr. Agarwal, Dhlrendra 422.450,457,503, 
524 

5. Shrl Ahlr, Hansraj G. 442,451,487.494, 
506, 

8. Shrt Ajay Kumar, S. 585, 670 

7. Shrl Algal. Aahok 473 

8. Shri Athawale, Ram Do 488, 524, 548, 583 

9. Shrl Barad, Juubhal DhanabhaJ 448, 485, 515 

10. Shrl Barman. Hitan 458 

11. ShIt BuIa, JOIIchIrn 431, 651 
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1 2 3 

12. Shrl Bhadana, Avtar Singh .424, 482 

13. Shrl Bhagora, Mahavir 459, 513, 542, 560 

14. Shri Bhakta, Manoranja" 432, 498 

15. Shrl Bllhnol, Kuldaep 409 

16. SM Bole, Subrata 408, 511 

17. SM Chakrabortty, Swadeah 427 

18. 8hrl Chandrappan, C.K. 512 

19. 8M ChaUN, Bapu Hart 

20. SM Chavda, Harlainh 

21. Dr. Chlnta Mohan 

22. SM Chowdhary, Panka,l 

23. Shrl Chowdhury, Adhlr 

24. Smt. 0.0, Sangeeta Kumarl 

Singh 

25. Shrl Deora, Milind 

26. Shrl Delhmukh, Subhaah 

Sureahchandra 

. 490, (97, 527, 531 

444, 454, 509 

506, 572 

435 

442, 499, 536, 573 

444, S01, 511, 538 

421,428,487.499, 

552 

484, 547. 582. 572 

27. Shri Dhlndaa, Sukhdev Singh 439 

28. Shrl Dhotra, 8anjay 490,487.627.531, 
551 

29. Prof. Dhumal. Pram Kumar 411. 484 

30. 8~rI Gaddlgoudar, P .C. 483 

31. Shrl Gadhavi. P.S. 568 

32. Shri Galkwad. Eknath Mahadeo 488,528.550,566, 
588 

1 2 

33. Shrl Gangwer. Sant08h 

34. Smt. Ganll. Bhavana p. 

35. Dr. Jagannath. M. 

36. Shrl Jain. PulP 

37. 8M .lena, Mohan 

3 

423.435,438.439, 

502 

490. 527. 551 

508, 551 

533 

493 

38. Shri Jha. Raghunath 429 

39. Shrt JIndII. Naveen 421 

40. Shrl Jogi. AlIt 433, 469 

41. Dr. Kalhlria, Vallabhbhal 488 

42. Shri Kharventhan. S.K. 419. 478. 520. 648, 
581. 

43. Shrl KOIhaI, Raghuveer SIngh 417, 430. 517 

44. Shri Kriplanl. Srlchand 447 

45. Shrl Krllhna, Vljoy 480. 517, 544 

48. Shrl Krllhnadaa. N.N. 492 

47. SM Kumar, Nlkhll 442, 456, 499 

48. Shrl Kumar. Shallendra 430 

48. Shri Kunnur, Manjunath 550 

SO. 8M Maharla. Subhaah 489. 528. 550, 566 

51. Shrt Mahato, Naraharl 433, 489 

52. Prof. Malhotra. Vljay Kumar 436. 438 

53. 8M Mandai, Sanat Kumar 448, 628 

54. Smt. Mane. NlvedIta 489, 528. 550, 574, 

56. Dr. Manoj. KoS. 510 
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56. Shri Masood, Rasheed 

57. Shrl Mehta, Bhubneshwar 
Prasad 

58. Dr. Mishra, Rajesh 

59. Shri Mohd., Tahir 

3 

473, 519, 545 

434, 567 

429, 446' 

451, 489, 550, 565 

60. Shri Murmu, Hemlal 485, 523, 

61. Shri Nayak, Anantc 587 

62. Shrl Owalsl, Asaduddln 480,528, 552; 568 

63. Shri Pannlan' Ravindran 512 

64. Shri Parsta,Oalpat Singh '438, 482' 

65. Shrl Patel, Jivabhal Ambalal ·448, 503 

66. Shrl Patel, Klshanbhai V. 488, 525, 549, 564 

67. Shrl Pathak, Brajelh 435, 451 

68. Shrl Pingle, Devldas 

69. Shrl Pradhan, Dharmendra 

70. SM Prasad, Harlkewal 

71. Shrl Rajagopal, L. 

72. Shri Rajendran, P. 

73. Prof. Ramad .. l, M. 

74. Shrl Ramakrllhna, Badlga 

75. Shrl Rathod, Harlbhau 

76. Shrl Rawale, Mohan 

77. Prof. Rawat.Rasa Singh 

78. Shrl Reddy, G. Karunakara 

489, 526, 565 

416, 523, 552 

410, "54, 505 

"14, 438, 451, SOO 

572 

485,510,540,558, 
,571 

483" 534, 557 

468, 472 

449, 489, 504 

547, 552 

420, 479, 521, 555, 

570 

2 

79. SM Reddy, M. Raja Mohan 

SO. SM Reddy, Magunta 
Sreenlvalulu 

81. Shri Reddy, Suravaram 
Sudhakar 

82. Shrl Renge PaUl, Tukaram 
Ganpatrao 

83. Shrl Rljlju, KJren 

84. Shrl Sal Prathap, A. 

85. Shrt Saradgl, Iqbal Ahmed 

86. Dr. Sarma, ANn Kumar 

87. Dr. Senthll, R. 

88. Shrt Sharma, Madan LaI 

3 

"33, 442, 453 

433, 443, 497, SOO. 
537, 

433, 

450, 501, 505 

416, 436, 523, 562 

437, 485 

418, 448, 485, "95. 
530 

"64, 514, 543 

487 

491, 522 

89. Shrt Shlvajlrao, Adhalrao PaUl 481, 529, 533, 558 

90. Prof Shlwa~kar. Mahadeorao 510, 540, 558, 571 

91. Shr! Siddeawara, G.M. 410,413,442,476, 
535 

92. Shrl SIdhu, Navjot Singh 470 

93. Shrl SIngh, Chanch Bhuahan ' .... 5 

94. Shrt' Singh, Ganash 

95. Shrt Singh, Rakesh 

98. Shr! Singh, Rewati Raman 

97. Shr! Singh, Sugrlb 

98. Shr! Singh, Uday 

99. St.r! Singh, ~ajlv Ranjan 

"Lalan" 

441 

471 

428, 438, 487, 518 

488, 525, 549, 564 

440 

508 
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Singh 

103. Smt. Thakkar, Jayaben B. 415, 4n, 568 
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559 112. Shrl Vaday, Anjan Kumar M. 407, 474 
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